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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 8, 1989/Phalguna 17,
1810 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chaifl

ORAL ANSWERS TO QUESTIONS
[ Translation)
DDA dues against Private Builders

*183 SHRI KALI PRASAD PANDEY:
Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether a heavy amount payable to
the Dethi Development Authority by a num-
ber of private builders in respect of land
purchased by them is outstanding;

(b) it so, the details of such private
builders, the amount outstanding against
each and the bank guarantee furnished by
them;

(c) the steps taken by the DDA sofar to
recover the outstanding amount;

(d) whether DDA proposes to cancel
the allotment of land to those private builders
for their default in payment; if not, the rea-
sons for not ordering the cancellation of the
allotment;

(e) whether Government have con-
ducted any inquiry inthis regard and if so, the
outcome thereof and the action taken
thereon; and

(f) the time by which the outstanding
dues are likely to be recovered?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH}): (a) to (f). A State-
ment is given below.

STATEMENT

In all there were 12 such cases. In one
case, the bid was cancelled, the earnest
money forleited and the plot re-allotted. In
two cases, it was decided to cancel the bid
on account of failure of the parties to pay the
balance 75% of the premium. Both the par-
ties went to court and the cases are subju-
dice. Two more cases are subjudice on
different grounds. In the sixth case, the
builder is open to payment of the balance
amount due with interest provided he is
allowed to construct the building according
to the conditions notified by the Delhi Devel-
opment Authority at the time of auction in
1980. But the revised guidelines on the
subject induced by the Government in Feb-
ruary, 1988 do not permit the construction of
the buildingon these lines. This aspect of the
matter is being sorted out by the Delhi Devel
opment Authority with the builder. The re-
maining six cases are under consideration
on the basi¢ question of relaxation in the last
date of payment of balance premium and the
terms and conditions on which such a re-
laxation should be granted.

2. Outofthetotal 11 pending cases, the
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possession of land had been granted anly in
three cases. In all these three cases, more
than 50% of the pramium has been received
and the balance along with interest is backed
by bank guarantees.

3. Under the circumstances stated
abovs, it has not been considered neces-
sary to hold any enquiry.

[ Transiation)

SHRI KALI PRASAD PANDEY: Mr.
Speaker, Sir, the hon. Minister in his reply to
my question has stated that there are out-
standing dues against 12 private builders
and in this connection, | need your protec-
tion. You will be surprised to know that there
are Rs. 8 crores outstanding amount against
Messers. Ansals since 18.2.1982. Similarly,
there are Rs. 9 crores outstanding against
Anand Constructions since 6.6.1982 and
Rs. 2 crores are to be paod by Delhi Towers
since 6.6.1982. In the same way, there are
12 private builders who have defaulted in
their payment for the last 15 years and this
outstanding amount is not lessthan Rs. 15 or
16 crores in each case. | want to know
whether the hon. Minister is aware that a raid
was carried on the-offices of these private
builders and colonisers on 21stJanuary and
Rs. 80 lakhs worth of benami deeds were
seized. The total amount involved is Rs. 25
crores. The hon. Minister has stated in his
reply that 50 per cent of the amount has been
recovered during the last 15 years. A meet-
ing of the senior officers of the DDA was
convened in connection with the recovery of
outstanding dues on 13.3.1983 and in which
a decision to constitute a committee was
taken and this commitiee has given its rec-
ommendations which have been sent to the
concerned Ministry for approval. Will the
hon. Minister please state as to what recom-
mendations have been made and what
decisions have beentakenon them? In case
no decisions has been taken what are the
reasons therefor?

MR. SPEAKER: Why should he not be
appointed as the auditor?

MARCH 8, 1989
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SHRI GIRDHARI LAL VYAS: Had it
been done, the dues would have been re-
covered.

MR. SPEAKER: This is what | am say-
ing.

SHRIDALBIR SINGH: As stated by the
hon. Member, 12 such cases are there. In
one case, the earnest maney was 25 per
cent which has been forfeited and in two
cases it was decided 1o canocel the bid on
account of failure of the parties te pay the
balance 75 percent of the premium. But both
the parties approached the court. Similarly,
2 more cases are sub-judice on different
grounds. As the hon. Member wanted to
know about the D.D.A. meeting | want to
inform him that a meeting was held and in
this meeting, a decision was taken to sort out
these matters. We have always made efforts
toensurethat dues are recovered. There are
6 more such private builders who have rot
paid the premium and in this connection, it is
being considered that what concessions can
be given to enable them to repay their out-
standing dues. | want to assure the hon.
Member that we shall sort out this matter as
early as possible.

SHRI KALI PRASAD PANDEY: MR.
SPEAKER, SIR, | AM AMAZED TO HEAR
THe reply of the hon. Minister. | had raised
my supplementary with great hope but the
clear manner in which the hon. Minister has
misled the House has astonished me. |
wanted a categorical reply from the hon.
Minister regarding the details of the out-
standing amount and the amount recovered
so far but these points have not been clari-
fied in the reply.

My second supplementary is in connec-
tion with HUDCO. You will be surprised to
know that only 10 thousand LIG flats have
been constructed for HUDCO be DDA. You
will also be very surprised to know and which
| wantto corroborate with adocumentthaton
7.6.1988, the Lt. Governor of Delhi in the
light of the question raised by Shri Sewa
Ram Arya, Metropolitan Councillor had
stated that this was a case of bungling and it
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- should have been referred 1o the CBI at the
initial stage. When you were aware of this
bungling will you kindly let us know the date
on which those private buliders approached
the court. And is it a fact, that &t was after the
Lt. Governor’s reply about the bungling of
Rs. 25 crores that these people went fo
court? Is this a fact or not”

MR. SPEAKER: A new word has been
coined. | have not heard the word ‘Ghatlola’
used for bungling so far.

SHRI DALBIR SINGH: The hon.
Member in his first supplementary had
wanted to know about the amount of out-
standing dues. Well, itis Rs. 34.31 crores out
of which a premium of Rs. 15.50 crores has
been recovered and nearly Rs. 25.99 crores
are still to be recovered. As regards the
question regarding HUDCO, the hon. Mem-
ber should give a separate notice because it
is not related to this question.

SHR! KALI PRASAD PANDEY: Mr.
Speakaer, Sir, | need your protection because
| am a new Member. | had asked categori-
cally as to whether they had gonetothe court
before or after the reply given by the Li.
Governor?

MR. SPEAKER: Ido not agree with you,
Shri Pandey. If you are a new Member even
after 4 years inside the Parliament then |
wonder when you will become an old Mem-
ber.

SHRI KALI PRASAD PANDEY: | want
to know only this much from the hon. Minis-
ter.

MR. SPEAKER: You give a separate
notice, | will ensure that a reply is given to it.

SHRI KALI PRASAD PANDEY: | want
to know whether they went to the court
before or after that reply?

MR. SPEAKER:
clarified as well.

| will get this point

SHRI RAM SINGH YADAV: Mr.
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Speaker, Sir, D.D.A. had acquired land from
the farmers some 15 or 20 years ago but it
has not made full payment so far in this
regard. The price of this land has increased
to Rs. 50 thousand, 1 lakh or Rs. 2 lakh per
bigha today. D.D.A. has not paid to the
farmer and the property deslers have
reaped all the benefits. keeping this in view
| want to know whether Government will pay
the balance amount at the current rate?

[English]

SHRI DALBIR SINGH: 1t is entiraly a
separate question and it is not related to this
question.

SHRI CHIRANJI LAL SHARMA: Will
the hon. Minister kindly let the House know
as to what s the criterion for allotment of land
to private builders and as to whether it is a
fact that land allotted to the cooperative
society formed by Members of Parliament as
members which had been registered, and
sold in favour of the society, money realised,
possession delivered and construction not
allowed. | would like to know the details
therefor.

[ Translation)

SHRI DALBIR SINGH: Mr. Speaker,
Sir, | will request the hon. Member to give
separate notice on this matter because this
supplementary is not related to the main
question.

MR. SPEAKER: This is right. Only re-
lated questions can be asked.

(Interruptions)

[English]

SHRI BHADRESWAR TANT!: Sir, the
DDA is hobnobbing with the private property
dealers and they are minting monay like
anything. Even in genuine cases the DDA
has notyet settied the daims. { Interruptions)
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[ Translation]

MR. SPEAKER: Mr. Tanti's pointis rele-
vant.

(English)

SHRI CHIRANJI LAL SHARMA: Sir,
these are questions pertaining to the Minis-
try of Urban Development. These questions
are regarding allotment of land, purchase of
land for building purposes. Should we put
separate questions on each and every
point? The hon. Minister, instead of giving
evasive replies should give positive reply.

[Translation

MR. SPEAKER: The information may
not be available with him at the moment. He
will furnish it later.

(Interruptions)

MR. SPEAKER: | have already stated
that | agree withyou. But now it is better f we
pack-up.

(Interruptions)
[English)

PROF. MADHU DANDAVATE: It was
oood that Parliament House was not built by
the DDA.

{ Translation]

MR. SPEAKER: Thank God, you are
safe

(Interruptions)
Import of Rags

*184. SHRI AKHTAR HASAN: Will the
Minister of TEXTILES be pleased to state:

(a) the names of countries from which
Government are importing rags;

(b) whether Government are aware that

MARCH 8, 1989
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these could be carriers of dreaded diseases;
and

(c) if so, the reaction of Government
thereto and remedial steps contemplated in
this regard?

[(English]

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) to (c). A statement is given below.

STATEMENT

(a) Government do not import rags.
However, eligible importers are permitted to
import woollen/synthetic rags under Open
General Licence. Import is mainly from
U.S.A., U.K,, France, Switzerland, Belgium,
Holland, West Germany, Japan, Raly and
Australia.

(b) Yes, Sir.

(c) Under the Indian Port Health Rules
1955, no second hand clothing consignment
can be cleared by the Customs without a
certificate of disinfection from the Govern-
ment or Municipal Health Authority for the
Port of despatch or for the Port of arrival in
India.

[ Trans/ation)

SHRI AKHTAR HASAN: Mr. Speaker,
Sir, the hon. Minister in his reply to Part (a) of
my question has stated that rags are im-
ported from 10 countriés of the world and in
Part (b) ofthe question, he has clarified that
these rags carry dreadful diseases like
gonorrhea, syphilis, AIDS, scavies, ring-
worms and other dangerous diseases. The
hon. Minister has also stated that permission
is not taken from the Finance Ministry in this
regard. When it is so harmful for the country
and diseases from outside are carried into
ou” country why does not the Government
impose a ban on the import of rags?

SHRI RAM NIWAS MIRDHA: Mr.
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Speaker, Sir, the hon. Member wanted 1o
know whether rags can be the carriers of.
diseases and to which | have replied in the
affirmative. Next, he wanted to know as to
what steps are being taken in this regard? |
want to inform him that under the Indian Port
health Rules, 1955, no second hand clothing
consignment can be cleared by the customs
without a certificate of disintection from the
Municipal Health Authority of the port of
dispatch to the effect that they have been
disinfected and in case this certificate is not
there, then those bales are opened and
health Authority of the port of arrival in our
country disinfect them. Only then they are
allowed entry into the country.

SHRI AKHTAR HASAN : Mr. Speaker,
Sir, the hon. Minister has admitted that these
clothes are carriers of diseases and our
doctors also confirm this opinion, then what
sont of certificates of disinfection do these
people submit? Apartfrom this, | want alsoto
submit that new clothes are also being im-
ported in the niame of rags. | do not know
whether the hon. Minister is aware that this
is affecting our textile mills also. It is for this
reason and as a measure to protect the life
and property of the people, the import of rags
and new clothes which come in the name of
rags must be banned.

SHRI RAM NIWAS MIRDHA: As | have
already stated that the rags are not carriers
of diseases when they are disinfected. It is a
rule to get them disinfected and we have not
received any complaints so far about disin-
fected rags. As per rules, such consign-
ments cannot be cleared at the customs
unless disinfection certificates from the post
of dispatch is available or the same is issued
by the Health Authority of our country. This is
a long process and the disinfection done is
totally safe.

Thq hon. Member has also submitted
thatthe impon of rags and new clothes which
come along with them should be banned
because they affect the indigenous textile
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mills. It is a separate question but | would fike
to reply to it with your kind permission. The
import of such items is very limited. It is done
under advancé licensing to boost our ex-
ports. Therefore, the apprehension thattheir
import is becoming a threat to our mills is
baseless.

SHRI BANWARI LAL PUROHIT: His
point is that new clothes are entering our
country in the name of rags.

SHRI RAM NIWAS MIRDHA: The rags
are extremely cheap and are sold on the
basis of weight. Therefore, the question of
the new clothes coming inthe same consign-
ment does not arise. Such cases have not
come to our notice so far.

[English]

SHRI SOMNATH RATH: This matter
involves three problems. One is to import
rags which is against the prestige of our
country. Secondly, it is a health hazard as
stated by the Minister. Thirdly, even new
cloths are imported in the name of rags.
Under these circumstances, | would like to
know from the hon. Minister whether the
import of rags would be prohibited alto-
gether.

SHRI RAM NIWAS MIRDHA: 1 would
like to explain a little further as to why these
rags are imported and in what condition they
come. Firstly, they form a raw material for
shoddy industry which means, they are
converted into fibre then made yarn out of
which blankets and cheap woollen goods
are produced. So, the plea of the hon.
Member that these rags come as ready
made clothes is not correct. Another stipula-
tionis that they should be cut up in away that
they cannot be used as made up clothes, as
garments. So, there is a very strict restriction
on this that they have to be mutilated before
they come. There is a procedure for mutila-
tion and the Customs Department sees that
they come in a mutilated form. So, the prob-
lem that they can be used as garments is not
at all present there.
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[ Transiation) so far?
Bonded Labour [English}
*187 SHRI DILEEP SINGH BHU- THE DEPUTY MINISTER IN THE
RIAt: MINISTRY OF LABOUR AND DEPUTY
SHRI V.S. VWAYARAGHA-  MINISTER IN THE MINISTRY OF PARLIA-
VAN: MENTARY AFFAIRS (SHRI RADHA

Wiltthe Minister of LABOUR be pleased
1o state:

(@) the number of bonded labourers
released during the last three years, State-
wisa; and

(b) the numberout of them rehabilitated

KISHAN MALVIYA): (a) and (b). A state-
ment showing the number of bonded labour
identified and rehabilitated during 1986-87,
1987-88 and 1988-89 (till January, 1989), as
reported by the State Governments oon-
cerned, is given below. The bonded labour
rehabilitated during this period include the
bonded labour identified even in the earfier
years by the concarned State Governments.

STATEMENT
S. No. Name of the State Number of Bonded | abourers
identified during Rehabilitated
1986-87, 1987-88 during 1986-87,
and 1988-89 (till 1987-88 and 1986-89
January, 1989) (Tl Jan., 1988)
1 2 3 4
1.  Andhra Pradesh 10,639 7.587
2. Bihar 4,017 1,113
3. Karnataka NiL 17,792**
4. Kerala NIL NIL
5.  Madhya Pradesh 6,134 2,909
6. Maharashtra 248 288
7. Onssa 6,176 12,367
8. Rajasthan 278 554
9. Tamilnadu 4,741

1,517
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1 2 3 4
10. Uttar Pradesh 7,778 8,720
11.  Gujarat II\IIL NIL
12. Haryana 128 NIL***

* Include 2662 bonded labour identified as per directive of the Supreme Court. Rehahili-
tation Scheme for these bonded labour are required to be approved by the Supreme Coutt as

per its directions.

** They have rehabilitated 17,792 bonded labour during last three years from out of the

bonded labour identified prior to 1986-87.

*** All the 128 bonded labour identified were repatriated to their native States for their

rehabilitation there.

[Translation)

SHRI DILEEP SINGH BHURIA: Mr.
Speaker, Sir, the hon. Minister has men-
tioned in his statement the number of
bonded labourers who have been liberated
in different States. He also told that 17,792
bonded labourers have been rehabilitated.
This 1s a very serious problem in our country.
Mr. Speaker, Sir, you know and even the
Governmentintends that the bonded labour-
ers should be benefited at the earliest but
actually very little is being done in this direc-
tion. | would like to know from the hon.
Minister as to how many people have been
prosecuted for violation of Bonded Labour
Act. Why is this law not implemented? This
evil is increasing every day. | would like to
know the number of people along with their
names against whom action has beentaken.

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY): Mr. Speaker,
Sir......

[English]

SHRI AJIT KUMAR SAHA: Who is the
new Minister Sir? He has resigned from the
Cabinet. (Interruptions)

SHRI HANNAN MOLLAH: Mr.Sitaram
Kesari has made a statement that all the
Ministers in the Union Cabinet from Bihar
have resigned. (Interruptions)

[ Translation)

MR. SPEAKER: you are a Member of
Parliament. Why do you talk in this manner?
What do you mean to say? It is in bad taste.

[English]

MR. SPEAKER: How can one reply
when one has resigned or when one's resig-
nation is accepted?

AN HON. MEMBER: Nobody has de-
nied that Sir.
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MR. SPEAKER: Why would anybody?

SHRI SURESH KURUP: Let him deny

MR. SPEAKER: Why should he deny it?
Don't try to be over-smart.

(Interruptions)

MR. SPEAKER: There is nuthing about
. When he has resigned, if ivis resignatior is
accepted he will not be sitting here. Sc
simple it is. Let us not be pragmatic. The
House knows that he is stitl the Ministas in
charge and | authonise him to answei the
question. When he is not a Minister, | wil! not
allow him to answer.

SHRI BINDESHWARI DUBEY: Tha
Hon. Members don't know the formality of
the resignation. | have tendered a letter 1o
the Party President of my intention to resign
li the Panty President has sent the resigna-
tion latter and if it is accepted, then the
formality is complete. | am still the Minister.
(Interruptions)

MR. SPEAKER: Order, please.
(Interruptions)

MR. SPEAKER: Bindeshwariji, you
answer the question. Don't answer any ir-
relevant questions.

PROF. MADHU DANDAVATE: The
Minister is fully justified. He has sent his
resignation letter to the Party President only,
not to the President. He is very intelligent. |
admire him.

[ Transiation)

MR. SPEAKER: You also usedtogive it
what difference does it make unless it is
accepled. Al times it does happen. You
know the difference.

SHRI BINDESHWARI DUBEY: Shri
Dandavate knows the difference.

MARCH 8, 1989
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MR. SPEAKER: Why are you talking to
him? Please make your own point. Answer
the question.

[English]

SHRI DINESH GOSWAMI: We will like
him to continue here (Interruptions)

| Transiatior)

SHRI BINDESHWARI DUBEY: Mr.
Speaker, Sir, 2 lakh, 35 thousand and 670
bonded labour have been identified. Out of
these 2 {akh 1 thousand 971 people have
bren rehabilitated and 33 thousand 679
p:opie have not yet been rehabiltated. The
taigel ot rehabilitation during the year 1988-
85 i1s 19084. 14 thousand are left about
whom there is a controversy. In Andhra
Pradesh 7 thousand 400 bonded labour are
such who have not been covered under the
1487-88 quarterly report. At that time wide
publicity was being given in the newspapers
thatfake identification is taking place. There-
fore, the State Government has been asked
to verify it again. The State Government has
also been asked to state as to why prosecu-
tion has not been made against those who
have been identified for exploiting bonded
labour. It is true that the prosecution of all
those who have been identified has not been
done. | have written to all the Chief Ministers
and Labour Ministers that besides identifica-
tions prosecution of all those who are guilty
of keeping bonded labour in all states should
be made.

SHRI DILEEP SINGH BHURIA: Mr.
Speaker, Sir, a provision of punishment
should also be made besides prosecution.
This is an increasing evil in our society. Our
Government intends to help the bonded
labour. There are number of people who
should have been prosecuted. An Act in this
regard has been made but still nothing is
done. The hon. Minister has said that it is
essential 1o get the approval of the Supreme
Court tor rehabilitation | would like 1o know
as to which policy is lying pending in the
Supreme Court and what efforts has the
Government made in this direction? Regard-
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ing rehabilitation, the Government should
make a policy at the sarliest. | would lke to
know as to what is the proposed scheme for
this.

SHRI BINDESHWARI DUBEY: Mr.
Speaker, Sit, cases of all the states are not
pending in the Supreme Court. Regarding
Bihar a voluntary organisation DR 87 had
filed a petition that there are bonded labour-
ers in Dumka and Devgarh districts who
have not been identified. The Supreme
Court ordered the Commissioner of Welfare
Department Shri K.V. Saksena to sendi a
team for identification. 2642 people were
identified there butthe names of the keepers
and dealers etc. was not included in it. The
state Government contested in the court that
the regular procedure viz. through the dis-
trict magistrate or authonsed officers by the
magistrate has not been followed and in-
stead a team had been sent which gave the
information without giving all the details.
Later on the Supreme Courtgave the work of
rehabilitation to an organisation called
‘Kapaat®. In the mean time the State Gov-
emment has given Rs. three thousand as
interim relief for rehabiltation. The package
of the Supreme Court will be announced on
15th March and thereafter it shall be exe-
cuted.

[English]

DR. PRABHAT KUMAR MISHRA: The
answer laid on the Table is contradictory in
itself. In the answer it has been said that
during the period 1986-87 and 1987-68 from
Orissa there were bonded labour numbering
6176 whereas rehabilitation has been done
for 12367 persons for the same period. How
is it possibla? There was not that number of
bonded labour which has been rehabilitated.
Now if you look to the figure in respect of
Madhya Pradesh, the number of bonded
labour is more and rehabilitation done is for
less number.

{ Transiation]

SHRI BINDESHWARI DUBEY: M.
Speakaer, Sir, it has been stated in the foot-
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note of the statement that as the total num-
ber of rehabilitated bonded labourers in-
cludes the number of some bonded labour-
ers who had been identified and rehabili-
tated earlier, hence this high figure.

[English]

SHRI AMAR ROYPRADHAN: Sir, we
have got the figures of the number of bonded
labour identified in 1986-87, 1987-88 and
1988-89 but | would like to know from the
hon. Minister how many of them have been
rehabilitated during this period.

SHRI BINDESHWARI DUBEY: | can-
not precisely say how many of the bonded
labour have been rehabilitated during this
period as the figures include some backlog
also | can only say at this stage that whatever
number is left to be rehabilitated and which
has been identified so far in the target which
we are preparing for 1989-90 I think we shall
be able to rehabilitate almost all the bonded
labour.

Amendment to Minimum Wages Act

*188. SHRI M.V. CHAN-
DRASEKHARA MURTHY%:
SHRI V. SREENIVASA
PRASAD:

Wilithe Minister of LABOUR be pleased
to state:

(a) whether Government propose to
amend the Minimum Wages Act, 1948 in
consultation with State Governments;

(b) whether any meeting with the State
Labour Ministers was held for the purpose
during the past tew months; if so, the details
thereof; and

(c) the time by which legislation to this
effect is expected to be brought forward?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER [N THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALAVIYA): (a) Yes, Sir.
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{b) and (c). The 37th Session of the
Labour Ministers’ Conference held on the
7th November, 1988 considered the propos-
als for amendments to the Minimum Wages
Act, 1948. These mainly relate to (a) en-
hancement in penalties, (b) provision of
direct access to Courts to the aggrieved
employee, registered voluntary organisa-
tions or registered trade unions, (¢) Interim
relief and protection against termination,
discharge etc. duringthe pendency of claims
proceedings, and (d) reduction in the perio-
dicity of revision of wages without the vari-
able component linked to the Consumer
Price Index. The amending Bill will be
brought forward as soon as the proposals
are finalised.

SHR!I M.V. CHANDRASEKHARA
MURTHY: Mr. Speaker, Sir, we are glad that
the Government has come forward to
amend the Minimum Wages Act, 1948. You
would also agree with me that evenif the Act
is amended and if it 1s not implemented in
letter and spint, it 1s almost useless. In view
of this, | want to know from the hon. Minister:
What are the specitic steps and proposals
the Government propose for the effective
implementation of the Act?

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY): It 1s a fact that
implementation part is very imponant. The
law is there. But unless it i1s strictly erforced
and it does not have the consensus, then it
does not carry any meaning. But as the hon.
Member knows that the enforcement ma-
chinery is of the State Government, it is the
responsibility of the State Government to
implement the Minimum Wages Act.

Wae felt that there were some difficulties
in the implementation. Therefore, we have
proposed to amend the Act. The amend-
ment, which is proposed, is to go for some
stricter penalties and also to allow access to
the agarieved person or a trade union or 2
social organisation to filte a claim without
obtaining sanction from the inspector or the
authorised authority. During the period when
the claim petition is being heard, to save the
workers from victimisation, there is a pro-
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posal that no employer shall dismiss or dis-
charge the aggrieved workman who has
tiled the petition.

There is also a proposal that 50 per cent
of the claimed amount will be deposited. The
court can direct and shall direct to deposit 50
per cent of the claimed amount which will be
paid to the workman concerned. These are
the safeguards going to be made when this
proposal will come into effect.

SHRI M.V. CHANDRASEKHARA
MURTHY: The proposals considered at the
recent Labour Ministers' Conference mostly
related to the organised labour. In rural ar-
eas, the rural labour population is mostly
unorganised. In view of this, | want to know
from the hon. Minister: What are the steps
proposed by the Government to safeguard
the interests of the unorganised rural labour
population?

| would also like to know whether the
Government is prepared to revise the mini-
mum wages every year linked with the con-
sumer price index.

SHRI BINDESHWARI DUBEY: Sir, the
proposals, which were consideredinthe last
Labour Ministers’ Conference, related
mainly to the unorganised labour. The safe-
guards, which | have just stated and are
going to be proposed for the amendment,
are to safeguard the interests of the unor-
ganised labour.

The question of revising the minimum
wages was also considered. Under the pres-
ent Act, the interval for revision of the wages
is five years. We are now propaosing to re-
duce it fo two years or 50 points rise in the
consumer price index.

PROF. N.G. RANGA: My hon. friend
has conceded the need to protect the unor-
ganised labour through this kind of legisia-
tion. In addition 1o the statutorily enforceabie
minimum wage, it can be enforced with the
help of the organised trade unions, advisers,
social workers and so on. In view of this, will
the Government consider the advisability of
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annourcing from State to state the absolute
national minimum wage which can be en-
forced when the workers themselves begin
to ask for it, whether there is a union for them
or not, so that the absolute minimum below
which a worker would be converted into a
bonded labour, can come to the raised from
time to time with the cooperation of the
employers on one side and on the initiative of
the workers and their weffare organizations
on the other.

SHRI BINDESHWARI DUBEY: In
every State there is a Minimum Wages
Advisory Board which determines the mini-
mum wages of not organised labour, but of
the unorganised labour and while consider-
ing the question of unorganised labour, the
representatives of the unorganised labour,
voluntary organizations are being con-
suted.

MR. SPEAKER: Next Question

SHRIHANNAN MOLLAH: Sir, | want to
ask one supplementary on Question No.
188.

MR. SPEAKER: There is nothing more
in it.

SHRI HANNAN MOLLAH: Kindly allow
me, you will be glad to listen to the question.

PROF. MADHU DANDAVATE: You will
be happy!

MR. SPEAKER: All right. Who is not in
pursuit of happiness?

SHRI HANNAN MOLLAH: Sir, there is
no Central legislation for the agriculturat
labourers; at State level they may have.

MR. SPEAKER: How can there be a
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Central legislation on this?

SHRIHANNAN MOLLAH: | am going to
refer to the minimum wages.

MR. SPEAKER: It is a State subject.
There cannot be a Central legislation, be-
cause there are different types of climatic
conditions, incomes etc.

SHRI HANNAN MOLLAH: But some
minimum wage should be there.

MR. SPEAKER: Yes, according to
Statewise.

PROF. MADHU DANDAVATE: It is a
breach of assurance; he has not given you
happiness.

MR. SPEAKER: Yes, he owes it to me.
Labour Disputes

*190. SHRI THAMPAN THOMAS: Will
the Minister of LABOUR be pleased to state:

(a) the number of labour disputses,
strikes and lockouts during 1988; State-
wise; and

(b) the number of cases settled during
that period, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALAVIYA): (a) and (b). Based on
the latest available information, two state-
ments | & |l are given below. The information
regarding the number of cases settled by the
State Governments under their jurisdiction is
not maintained Centrally.
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STATEMENT-H
Number of dispttes handled and settled in the Central Sphere during 1988*

States No. of disputes No. of disputes settled
handled
1 2 3
Andhra Pradesh 770 377
Assam 125 76
Bihar 2,678 1,395
Delhi 414 154
Gujarat 291 123
Punjab, Haryana @ 1,072 315
& Chandigarh
Karnataka 468 214
Kerala 344 193
Madhya Pradesh 1,287 618
Maharashtra & Goa@ 1,197 531
Orissa 123 44
Rajasthan 1,531 514
Tamil Nadu & Pondicherry@ 320 189
Uttar Pradesh 1,555 378
West Bengal 748 424
Towal 12,923 5,545

@ - Figures are not available separately.

* - Information for the State sphere is not maintained.

, SHRI THAMPAN THOMAS: Two im-
. portant aspects arise out of the answer.
i Kindly nota that there were 12923 disputes
i Which arose in one year alone and out of
i which the Government could settle or the
E tripartite machinery could settla only 5545

cases. This means that more than 7000
cases in 2 year still continue to be unsettled.
Then, the number of strikes and lockouts
which have taken place inthe Central sphere
were 289. This shows that the workers have
shown. the maturity in cooperating with the
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authorities concerned. | would like to know

whether the Government will eliminate the
. deficiencies and inadequacies in its machin-
ery, 5o that the disputes can be settled. |
would also like to know whether the Govern-
‘ment will consider the question of mediation
councils like in the western countries and
voluntary agencies which involve them-
salves in the settlement of disputes other
than the Government machinery for pur-
poses of conciliation of disputes.

THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY): In fact, the con-
ciliation machinery on industrial relations is
meantfor mediation, and it carries mediation
work. Had this been possible by the volun-
tary organizations, there was no question of
conciliation machinery under the Statute?
For the Voluntary organisations it was not
possible to mediate betweenthe two parties.
Therefore, statutory provision was made for
. the Industrial Relation Machinery at the

'+ Central level and also at the State level to

mediate between two parties.

SHRITHAMPAN THOMAS: My second
supplementary is that the Sanat.Mehta
Commission and also the National Labour
Conference has the convention of meeting
periodically with the Labour Ministry and the
Industry. Meeting is held between the Cen-
tral trade unions and the Central Ministry.
They have made many recommendations,
aspecially the Sanat Mehta Commission has
made positive recommendation in the mat-
terof settiement of disputes in various areas.
I will not go into the details because the
Minister knows about it. | would like to know
what is the positive reaction of the Govern-
ment to the report made by the Sanat Mehta
Commission and the National Labour Con-

ference and other such conferences.

SHRI BINDESHWARI DUBEY: Sir, in
fact the best course for the settlement of
disputes between the parties is to have bi-
partite. nagotiation. Government is encour-
aging bipartite negotiation. Government
does not want to interfere in these disputes
when there is a possibility of the bipartite
settiement, in the major industries, disputes
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-regarding wages and other benefits are

settled by bipartite negotiation. Only where

- bipartite negotiation fails, Government inter-
" venes. o '

[ Translation)

SHRI GIRDHARI LAL VYAS: Mr.
Speaker, Sir, the hon. Minister of labour is
well aware of it that whenever disputes
cannot be settled by the conciliation author-
ity at the district level and the State level,
they are referred to the Government to refer
them further to the tribunal. | would like to
know the number of such cases which had
been referred to the Government and are
lying pending with them.

SHRI BINDESHWARI DUBEY: Mr.
Speaker, Sir, this supplementary question
regarding the number of cases under adjudi-
cation and the number of those still pending,
does not pertain to the main question.

[English]

SHRI DINESH GOSWAMI: Sir, the
Hon. Minister is right when he said that the
purpose of conciliatory proceeding is to have
the .e matters settled through bipartite nego-
tiation. But {think one of the purposes is also
to have quick disposal of these conflicts.
Now, the statement itself indicates that out of
12923 disputes handled in the year 1988
only 5545, which is less than half of these
cases, were settled. If only less than half of
the cases are settied, then this itself will lsad
to industrial unrest. This shows that some-
thing is wrong with the entire machinery.
One of the suggestions put forth earlier was
that in case the management goes in appeal
against any of these orders, in order 10 give
relief 1o the workmen, there should be a
provision of interim relief and | think some of
the states have made certain provisions for
this but there is no uniformity. Will the Gov-
ernment consider of granting interim reliefto
the workmen whenever the management
goes in appeal against an order which has
gone in favour of workmen?

SHRI BINDESHWARI DUBEY: Sir,
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whan the disputes are not settied, my friend
knows it very well, an offer for arbitration is
given to the parties. The bast course in that
situation is to get the dispute arbitrated. Only
when the parties are not agreeable for arbi-
tration then the cases areé referred for adju-
dication. If the Chairman or the Presiding
Officer of the tribunal thinks it fit to give
interim ralief, in a particular case, he is free
to do so.

SHRI V. SOBHANADREESWARA
RAQ: Sir, the Government has taken a
decision to allow the workers to come for-
ward and try to see that the factory functions
when the management closes it and fails to
run it. There is an instant case at Chembur
factory which was closed by the Manage-
mentthough it was getting a lot of profits. Fhe
workers' union of the Union Carbide otdndia,
Chembur Unit asked that the unit be handed
over to them so that they could operate it and
safeguard the interests of the workers. But
thereis no proper response from the Ministry
of Industry in this regard. | would like to know
whether the Ministry of Labour would coordi-
nate with the Ministry of Industry and try to
take the necessary steps to protect the inter-
ests of the workers in the factory.

SHRI BINDESHWARI DUBEY: This
specific case has not been brought to our
notice. If it is brought to the notice of the
Ministry of Labour, we will centainly try to
contact the Ministry of Industry and find out
a solution.

Penal Actlon against firm supplying
Life Saving Intravenous Glucose

*191. SHRI KAMAL NATH{:

SHRI PRAKASH CHANDRA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

' (a) whether a Dethi-based pharmaceu-
tical company has sought penal action

~against a Coimbatore firm for supplying
1 30,00 bottles of life-saving intravenous giu-

{

cose all of whu:h were found to be contami-
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nated, as reported in "The indian Express”
dated 10 February, 1989;

(b) if so, the facts of the case; and

(c) the actiontaken against the firm and
its proprietors?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (c). A statement is given below.

STATEMENT

A complaint was received in the Office
of Drugs Controller Dethi Administration
from M/s. Eskay Pharmaceuticals, New
Dethi on 8.2.89, where in allegations were
made that M/s. Osler Pharma Limited, Coim-
batore have supplied more than 30,000
contaminated bottles of I.V. Fluids of highly
sub-standard quality to them and it was
requested that action be taken against the
manufacturer.

One day prior to the complaint of M/s.
Eskay Pharmaceuticals New Delhi, i.e. on
7.2.1989, a complaint was also received
from M/s. Osler Pharma Limited, Coimba-
tore by Drugs Controller, Delhi Administra-
tion. The latter alleged that their Defhi Dis-
tributor M/s. Eskay Pharmaceuticals, New
Delhi was not making payments to them for
two consignments and the distributor was
also not returning the stocks of 1.V. Fluids
reportedly containing particulate matter. On
receipt of these two complaints, the prem-

ises of M/s. Eskay Pharmaceuticals, New

Delhi were inspected by Officers of the
Drugs Controller, Delhi Administration on
9.2.1989 to collect samples of |.V. Solutions
for analysis. The samples of 11 1.V. Fluids of
different batches were taken for test and
analysis and M/s. Eskay Pharmaceuticals
were directed not to sell the remaining stack
of LV. Fluids of this firmtili further orders. The
samples have been sent to Government
Analyst, Central Indian Pharmacopoeia,
Ghaziabad for an~lysis and the reports are
awaited. Further action will be taken after
receipt of the test reports.
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The matter had been simultaneously
refarred to Drugs Controller, Tamil Nadu, for
investigation and taking action under the
Drugs and Cosmetics Act since the manu-
facturer is located within his jurisdiction.

[ Transiation)

SHRI BANWAR! LAL PUROHIT: Mr.
Speaker, Sir, Shri Kamal Nath has not been
happy with “The Indian Express”, even then
he is quoting it in his question.

MR. SPEAKER: It is something aca-
demic and not a violent action.

SHRI BANWARI LAL PUROHIT: He is
quoting “The India Express” in his question.
What is the necessity of giving unnecessary
importance to it?

[English]

SHRI S. JAIPAL REDDY: His very
question is depending on the ‘Indian Ex-
press’

[ Translation]
MR. SPEAKER: He is following you.
[English}

SHRIKAMAL NATH: Sir, the statement
laid by the Minister on the Table is about a
complaint made by one company against
another company. But that is not the issue.
Andthat is not the thrust of my question. The
issue is whether the glucose is contami-
nated or not. We are hearing all the time
about contamination and adulteration and
yet it continues despite the stringent laws

that we have to this effect. Are our laws too
weak?

The thrust of my question was whether
the glucose was contaminated. {nthe reply it
is stated that the samples of glucose have
been sent for testing on 9.2.89 to Ghazia-
bad. Today is 8th March and these were sent
on 8th February to as far away as Ghazia-
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bad! We are aware that hundreds of people
can die after taking contaminated giucose.
But we have not yet got to know whether the
samples were contaminated or nat, There
have been deaths in the Suchela Kripalani
Hospital and it has been reported that these
deaths have taken place because of con-
taminated glucose. For mare than a month,
the glucose samples are being tested in
Ghaziabad. But what is the result? Does the
testing of glucose samples take one year? |
may be ignorant but as far as | know from
common sense, testing of glucose samples
takes just one and a half hours. But here itis
a question of one month and yet the test
report is still awaited. Does this mean that
somebody is being shielded and protected?
Why 1s this report taking so long a time?
What is the Government doing about con-
taminated glucose going round in the mar-
ket?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
The concern expressed by the hon. member
in this respect 1s very well taken. He has
mentioned about the tasts. There are two
types of tests. One of the tests takes less
time. The other test to know whether the
solution is sterile or not takes a long time. it
takes about 17 to 18 days.

SHRIKAMAL NATH: But it is now more
than a month!

SHRIRAM NIWAS MIRDHA: Please let
me explain. | have nat yet finished. In this
test, the drug is injected into the rabbits and
its effect on them is examined. Two prob-
lems arose there. Many of the rabbits died
nearly because of other reasons. The staff
problem was there. | would not go into the
details of it. We are very conscious and |
specially enquired about the delay and the
delay was due to some staff problem there.
We are seeing that the resulls come at the
earliest and are reliable. So, we are having it
re-verified because it is a very importanttest.
We would like to see that such things are
really tested and found 1o be proper. A little
more time is taken.....
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SHA DINESH GOSWAMI: What about
the first test?

SHR! RAM NIWAS MIRDHA: The first
test was all right. There was no problem in
that. That was a visual test. There was not
much difficutty. Whether the solution is ster-
ilised, whether the solution is not infected in
any way, ittakes alongertime for testing that
and we will see that such delays don't take
place in future.

[Translation)

SHRI PRAKASH CHANDRA: Mr.
Speaker Sir, as the hon. Minister has said
and you can also very well understand it that
the Government pays attention to all these
issues only when the matter is raised in the
House or it has appeared inthe newspapaers.
Whether the Government or the Ministry
have got a machinery to be seized of the
matter, before the actual incidence of the
event or some news item to that effect has
appeared In the newspapers. Whether a
pharmaceutical company can manufacture
any drug without a license from the Govern-
ment and whether you have any specific
norms in this regard?

SHRI RAM NIWAS MIRDHA: Sir, there
are norms for everything. This complaint
was received on 8th February, 1989 The
samples wete collected the next day and
sent to Ghaziabad immediately

SHRI PRAKASH CHANDRA: They
were not sent at the time of complaint

SHRI RAM NIWAS MIRDHA: They
were sentthe very next day of the complaint.
It1s not corract to say that it was delayed or
they were sent after a lot of hue and cry was
raised onthe matter intne House Regarding
the question of the hon. Member as to why
the Government does not take the inttiative
itself. | would like to say that we have de-
manded figures from the Delhi Administra-
tion and it is with me. From time to time
Cfficers of Drug Controller, go there to col-
lect samples on their own. In this' way, the
State Governmants take steps about drug
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control which comes under thelr jurisdiction.
ltistheir duty to make some arrangementsto
conduct inspection from time to time. Much
has to be done, to strengthen the drug in-
spection machinery and we aré talkingtothe
State Government’s. We keep in constant
touch with the State Government.

[English]

SHRI D.N. REDDY: May | know from
the hon. Minister how many such cases have
been detected in the last three years and
what action was taken? | want to know from
the hon. Minister as to whether he is aware
that due to mushrcom growth of such firms
everywhere who use bottles for preparing
glucose which are not properly sterilized,
that becomes the source of contamination.

The 1s the crux of the whole matter.

SHRI RAM NIWAS MIRDHA: | have
said that some cases were detected by the
Delhi Administration. In 1987-88 samples
drawn were 13 and out of that nine were
found to be standard samples and four were
not found to be standard samples.

In 1988-89, 37 samples were drawn.
Out of that 10 were found to be standard
samples and four were not found to be
standard samples and 23 samples are still
under test.

As rega:ds precautions that we take, we
have laid down very stringent regulations as
to how should it be manufactured. Basically
there are two types of containers in which
these fluids come. One s the glass container
and the other is the plastic pouch sort of the
thing. The Indian Standards Institution has
laid down very rigid standards in this. Even
the manufacturers have been told that ac-
cording to pharmacopoeiathey haveto have
certain type of rubbdr casing on that, how
they have to be packed, How they have to be
manufactuied. We will see that everything
possible is done.

Sir, just to correct one thing when |
mentioned rats, | should have said rabits.
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DR. KRUPASINDHU BHOI: Mr.
Speaker, Sir, wa have inherited a system of
British administration. The Health Ministry is
made responsible to cure diseasas and o
look after the health of the people, but the
area of drugs is under lock and key of the
Ministry of Chemicals. And he is answaering
the question on behalf of the Ministry of
Chemicals. So, how the Health Ministry
control the drugs and all these things is very
difficult. My suggestion through you, Sir, is
that unless these drugs and Drug Control-
lers come under the purview of the Health
Ministry, it is very difficult for the Health
Ministry to answer this question.

My specific question through you to the
hon. Minister is this. Is it afact that two cases
of death occurred due to this? | have seen it
with my own eyes. In one case there was a
reaction in the Witlingdon Hospital when Mr.
Sriballav Panigrahi's son was admitted for
appendicitis. | want to know about it immedi-
ately without waiting for the result. He has
sent the sample to Ghaziabad Laboratory;
he can send it to the AIIMS. The test can be
conducted and within minutes It can be
known whether it is contaminated or it. Will
he reccmmend strongly to the Drugs Con-
troller to blacklist that firm?

SHRI RAM NIWAS MIRDHA: it is not
within seconds that the test can be con-
ducted. The hon. member is a very knowl-
edgeable person. He ought to have known
that some tests take a long time. Therefore,
the time taken inthis case is long because of
certain types of tests conducted against
sterility. As regards taking action against the
Drugs Controller, certainly we will take it up
when the result comes. The moment we
came to know about it, the Tamilnadu Drugs
Controller was informed because the firm is
in Coimbatore. He took steps at his own end.

DR. KRUPASINDHU BHOI: Would he
suggest that this drugs area should come
under the Health Ministry and not under
Chemicals Ministry?
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World Bank Asasistance for Nagpur City

*192. SHRI BANWARI LAL PURORIT;
Wil the Minister of URBAN DEVELOP-
MENT be pieased to state;

(a) whether Union Government have
provided any assistance to Maharashtra
Government to augment the water supply
and the sewerage disposal schemes for
Nagpur City;

(b) whether the World Bank has been
asked to provide loan for the said schems;
and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRI DALBIR SINGH): (a) There is no
Central Scheme to provide assistance for
such projects.

(b) and {c). A scheme can be posed for
World Bank assistance only after the Gowt.
of Maharashtra sends a formal proposal in
this regard after including the project in the
state plan.

[ Translation)

SHRI BANWARI! LAL PUROHIT: Mr.
Speaker, Sir, 40 years ago, the population of
Nagpur was nearabout 3 lakhs. When the
sewage and water schema was formulated it
was envisaged that the papulation will not
exceed 7-8 iakhs, but today it has reached
the mark of 22 lakhs which has caused the
choking of the sewarage and drainage sys-
tem. As regards the condition of water sup-
ply during the summer, avary day thers are
requent noisy scanes among the women for
water and at timas they come in supplies.
This ie the sltuation of water supply in
Magpur city. | would like to know from the
hona. Minister about the sigpsproposediobe
talon By him in this regard for the 22 lakh
paapie of Nagpur althaugh a corporation is
areadly proposed for the city. The Govern- -
ment.may el snds fram the World Bank or
HBOCO 1for the provision of an efficient
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sewarage and drainage system in the city.

SHRI DALBIR SINGH: The hon. Mem-
ber belongs to Nagpur. | myself have visited
Nagpur and went round the slum areas. A
meeting of the corporation was held there in
which hon. Member was also present there.
We wanted to provide some funds to them
from HUDCO, but we have not received a
proposal from the State Government as yet.
So far the quastion of World Bank is con-
cerned, the Maharashtra Development Au-
thority has only sent a formal proposal,
which is about the 12 towns of that state.
Unless and until Nagpur city is included in
the State Budge! of Maharashtra, we can not
include it in the World Bank Schems. There-
fore, we request the hon, Member to make
efforts to get it included in the State Plan.

SHRI BANWARI LAL PUROHIT: In the
State Assembly, the hon. Minister Shri
Sushil Kumar Shinde had stated that they
were pursuing the scheme with the World
Bank. But | would ke to know whether any
such scheme has been sent to them or not?

SHRI DALBIR SINGH: The proposal
has been sent only by MADHA, but it should
come through the State Government and not
through the Mahaiashtra Housing Develop-
ment Board. | would like to submit to the hon.
Member that the proposal for 12 towns have
been sent to them and Nagpur has been
included among them. He should get it pur-
sued through the State Government.

MR. SPEAKER: Shri Manvendra
Singhji, why are you changing over to
Nagpur?

SHR! MANVENDRA SINGH: | am just
coming to Mathyra.

PHALGUNA 17, 1910 (SAKA)

Oral Abswors 42

MR. SPEAKER: Now a question cannot
be asked here about Mathura.

[English]

He wouid not be able {0 answer it.

[ Transiation)

SHR!I MANVENDRA SINGH: That is
also within the purview of the Central Gov-
ernment. ltis an important question. Tourists
from all the countries come to Mathura
hence the central Government should make
a scheme for Mathura so that it........

MR. SPEAKER: That is the concern of
year State Government.

SHRI MANVENDRA SINGH: You have
said it many times in the House, but they do
not listen to it. What can be done.

MR. SPEAKER: In this matter | have
fully supported you.

SHRI MANVENDRA SINGH: The hon.
Minister is present here. Please tell him that
the Central Government should make an
exhaustive scheme for it.

MR. SPEAKER: | can say only this
much that your request is right and some-
thing should be done for Mathura.

SHRI MANVENDRA SINGH: All the
dirty water of the drainage system goes into
Yamuna.
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WRITTEN ANSWERS TO QUESTIONS (c) whather the performance of these
Area Projects has been evaluated; if 8o, the
Perfomance of Area Projects details thereof; and -
[English)

(d) what have been their achievements
*185. SHRI G. BHOOPATHY: Willthe  so far, project-wise?
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:
THE MINISTER OF STATE IN THE
(a) whether Area Projects werg initiated ~ MINISTRY OF HEALTH AND FAMILY
to strengthen the family welfare s«rvices; WF! FARE (KUMARISAROJ KHAPARDE):
(b) if so, the details theraot; (a) to (d). A statement is given below.

STATEMENT

Area Projects schernie was slarted in 1973 »han a few selected distric's of Uttar Pradesh
and Karmataka were taken up for intensive devepment of Health and Family Welfare service
delivery infrastructure with assistance from World Bank and Swedish International Develop-
ment Agency. The objactive ol the Project was to make available integrated services for Health
and Family Welfare to the people and to reduce matarnai and child mortality and morbidity.
The Project also aimed to improve the demand for contraceptive services, to imprQve Lthe
availability of trained manpower in the field and to provide institutional buildings for the health
centres as also the residential buildings. During the sth, 6th and 7th Plan periods the Area
Project Scheme was continued and extended o cover more districts in ather States as well.

The details of the Projects, their duration, area of operation and name of donor agency
are given below;

State Project Cost Districts Period of Operation Lonor Agency
Covered
1 2 3 4 5

Andhra Pradesh  31.40 3 1980-1988 World Bank
Bihar 16.51 11 1981-1987 UNFPA
Gujarat 15.76 2 1980-1986 USAID
Haryana 878 3 1980-1986 USAID
Mimachal Pradesh 14.758 3 1980-1986 USAID
Karnataka

(IPP-1) .33 5 1973-1980 World Bank

(IPP-I1) 3 8 1984-1990 World Bank
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1 2 3 4 5

Kerala49.11 4 1984-1990 World Bank
Machya Pradesh 26.50 8 1981-1988 DANIDA
Maharashtra 15.13 3 1980-1986 USAID
Orissa33.67 5 1980-1987 ODA (UK)
Punjab 12.34 3 1980-1986 USAID
Rajasthan 13.81 4 1980-1986 UNFPA
Tamil Nadu 21.08 2 1981-1988 DANIDA
Uttar Pradesh

(IPP-1) 11.87 6 1973-1980 World Bank

(IPP-11) 73.33 6 1980-1988 World Bank
Waest Bengal 107.47 4 1985-1991 ’ World Bank
Total 532.12 78
Evaluation improved infrastructural facilities have not

Some of these Area Projects have been
evaluated through independent profes-
sional institutions and organisations. So far
evaluation reports have been received in
respact of the Area Projects implemented in
Andhra Pradesh, Orissa and Uttar Pradesh.

The salient findings of these evaluation
studies suggest that the area projects have
contributed towards development of physi-
cal infrastructural facilities in the project
districts leading to improved health care
delivery services. Provision of improved
physical infrastructure including equipment,
supplies etc. have directly contributed to-
wards improvement in the quality of serv-
ices. t.owever, the quality of the construc-
tion have been reported to be poor in certain
cases by the Evaluation agencies. The

been put to optimal use due to under staffing
particularly in respect of male health worksrs
at the sub-centres and low utilisation of the
training faciiities created under the project.
The Evaluation agencies have concluded
that whereas the need for the infrastructure
remains of prime importance, major empha-
sis should be on the improvement of quality
of workers through in service training and
close supervision and monitoring.

Achievements:

The projects aims included construc-
tion of institutional buildings for the health
care delivery services, training and appoint-
ment of additional manpower in the project
districts. The details of the achievements
made towards these components is given
below:
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State Construction  Manpower Additional Manpower
of Buildings Trained Appointed
1 2 3 4
Andhra Pradesh 1587 7675 969
Bihar 312 7586 1414
Gujarat 684 2894 702
Haryana 422 2633 451
Himachal Pradesh 294 3148 470
Karnataka
1PP-| 856 3185 622
tPP-1ii 1749 690 N/A
Kerala 1039 1412 942
Madhya Pradesh 832 10823 1015
Maharashtra 656 8014 702
Orissa 1825 14604 1539
Punjab 628 11822 201
Rajasthan 1033 6809 546
Tamil Nadu 866 4811 734
Uttar Pradesh
IPP-i 780 3764 504
IPP-H 2331 10182 2262
West Bengal 484 13028 N/A
Total 16378 113080 13079

Note: (i) Constructions include Sub Centres, Primary Health Centres, Community Health
Centres, Training Schools and Upgradation of Existing Health Institutions.

(fiy Manpower Trained include Auxiliary Nurse Midwives (ANMs), Lady Health
Visitors (LHV's), Male Multipurpose Workers, Traditional Birth Attendants, Village
Heatth Guides-and The Medical Officers.
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. The data avaliable with the Ministry of
Health and F.W. indicates that there is no
marked difference between the perform-
ance of the project districts and the non-
project districts in so far as the demand for
contraceptive services is concerned. This
may be due to the fact that design of the
project provided a larger share of the project
outlay for construction and staff salaries and
considerably lower share for Information,
Education and Communication (IEC) and
tralning activities. Another reason sug-
gested by the Evaluation Agencies is that a
period of 5 to 6 years is comparatively a very
low time span to give any definite conclu-
sions about the impact of the project activi-
ties.

Exports of Handicrafts
*186. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Will the
Minister of TEXTILES be pleased to state:

(a) the value of Handicralts exported

{b) the various steps taken or contem-
plated by Governmentto increase the export
of handicrafts?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) The value of exports of handicrafts in-
cluding handicrafts carpets, for the last three
years is as follows:-

Years Value (Rs. in crores)
(Provisional)

1986-87 415.47

1987-88 540.94

1988-89

(April-October) 451.47

(b) Thefollowing steps have been taken
to increase the export of handicrafts includ-

during the last three years; and ing handknotted carpets:-
(1) Cash Compensatory Support Facility
Sl Export Product % rate of CCS on OB value
No.
1 2 3
1. Handicrafts 10
2. Handknotted Woollen Carpet
a) FOB value above Rs. 650/- 18
per sq. mir.
b) FOB value above Rs. 250/- but 15
up to Rs. 650 per sq. mtr.
¢) FOB value upto Rs. 250/- 8
per sq. mir.
3. Woolen Druggets and Durries 8



51  Wiitten Answers MARCH 8, 1989 Written Answers 52

1 2 3

4. Handknotted sik carpets. 12
{(2) Duty Drawback facility
1. Imitation Zari products 14% of FOB value. -
2. Brass Artware and EPNS 30% of FOB value subject to
minimum of Rs. 21/-to a
maximum of Rs. 33.50 pet kg.

3. Handmade woolen/silken 3% of FOB value.
cotton carpets

(3) Import Replenishment Facility

1. Handicrafts 6% to 40% of FOB value depending
upon the type of handicratts.
2. Handknotted Woolen Carpets 15% of FOB value.
Druggets etc.
3. Silk carpets. 25% to 40% of FOB value
depending upon silk content in
carpets

4. Import of raw wool has been allowed under Open General Licence (OGL) at a
concessional rate of customs duty @ 5% ad valorem.

5. Duty free import of unmanufactured raw ivory under Open General Licence
(OGL) is also allowed

8. Inorder to augment the export of handicrafts including Handknotted Carpets,
the two Export Promotion Councils namely the Carpet Export Promotion
Council and the Export Promotion Council for Handicrafts have also sponsored
sales-cum-study teams to explore the market potentials. These teams visited
U.S.A., West Europe, Middle East, Australia, Korea and Japan.

STD Cases (a) the World Health Organisation esti-
mates about people suffering from sexually
transmitted diseases (STD)in the World and

*189. PROF. RAMKRISHNA MORE:  in India;

Will the Minister of HEALTH AND FAMILY ,
WELFARE be pleased to state: (b) i so, whether Government have
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taken any steps to control the STD in the
“country; and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) The Ministry of Health and Family Wel-
tare has no such information available from

, W.H.O. However, according to the informa-

‘ fion reported by the STD clinics, the total
number of STD cases during the year 1987
are 13.14,723.

{b) and (c). During the 7th Five Year
Plan, the National STD Control Programme
is being implemented as a purely central
sector Plan Scheme on 100% central assis-
tance with emphasis on teaching, training,
research epidemiology and health and
community education in the field of STD
centres comprising of i) Regional STD
Teaching-cum-Training Centre, it) Regional
STD Reference Laboratory and iii) Regional
Survey-cum-Mobile STD units have been
established at Delhi Calcutta, Hyderabad,
Madras and Nagpur to cater on a zonal
basis.

In addition, 378 STD Clinics are operat-
ing in_the country where the patients are
provided {ree treatment advice and diagnos-
tic facilities.

Curtailment of Quota of Imported
Edibie Oils to States and Union Tetrrito-
ries

*193. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of FOOD AND CIVIL
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SUPPLIES be pleased to state:

(a) whether the aliocation of imported
edible oils to the States and Union Territories
has been curtailed recently;

(b) # s0, the quantity of cut imposed on
each State/Unien Tesritory;

(c) the reasons therefor; and

(d) whether Government propose to
restore the original atiocation for any State?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHR1 SUKH RAM): (a) to (d). The
allocation of imported edible oils to the
States/UTs under the Public Distribution
System is meant to supplement the availa-
bility of indigenous oils in the open market
and not to meet entire demand of the States/
UTs. The expected bumper crop of oilseeds
during 88-89 has increasad the availability of
indigenous oils in the market and the prices
of oils have also come down substantially. In
order to optimise the use of indigenous oils,
to the extent possible, so as to safeguard the
interests of the oilseed growers, aliocation of
imported oil to States/UTs has been sub-
stantially reduced w.e.f. Dacember, 1988. A
Statement showing the State-wise alloca-
tion of oils made during the months of No-
vember, 1988 and February 1989 indicating
the quantity cutis given below. Inthe present
situation of increased availability of indige-
nous oils and the consequent reduction in
imports, it is not desirable to restore the
allocation of oils to the level of the allocations
made in November, 1988.
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STATEMENT

S.No. Statvsfu Ts Nov. 88 Feb. 89 Total

Affocation Allocation Cuts

1 2 3 4 5
1. Andhra Pradesh 8000 2800 5200
|

2. Arunachal Pradesh 50 20 30
3. Assam 350 100 250
4 Bihar 400 400 -
5. Goa 600 500 100
8. Gujarat 13000 1000 12000
7. Haryana 1000 200 800
8. Himachal Pradesh 1000 600 400
9. Jammu & Kashmir 900 960 + 60
10. Karnataka 5000 1760 3250
11. Kerala 5000 3700 1300
12. Madhya Pradesh 4000 1600 2400
13. Maharashtra 15500 8400 7100
14. Manpur 500 200 300
15. Meghalaya 350 140 210
16. Mizoram 500 350 150
17. Nagaland 450 325 125
18. Orissa 1300 520 780
19.  Punjab 1000 300 700
20. Rajasthan 1000 300 700

21.  Sikkim 200 80 120
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) 2 3 4 5
22.  Tamil Nadu 9000 3600 5400
23.  Tripura 350 100 ’ 250
24.  Unar Pradesh 2500 800 1700
25. WestBengal 9000 7600 1400
26. A &Nislands 140 70. 70
27.  Chandigarh 150 60 90
28. D & N Haveli 80 40 40
29. Delhi 4250 1200 3050
30. Daman 40 40 -
31. Diuv 30 30 -
32.  Lakshadweep 50 30 20
33.  Pondicherry 540 450 90
Total 86230 38265 47965
[Translation) on the Boakd, if any?

Constitution of Board under Forest
(Conservation) Act

*194. SHRI HARISH RAWAT: Wil the
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether Government have consti-
tuted a Board for according necessary clear-
ance to the construction works under the
provisions of the Forest (Conservation) Act,
1980;

(b) if so, the compasition thereof and
expartise of the members in the field; and

{c) the public representative nominated

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) An Advisory Committee has been consti-
tuted as provided in Section 3 of the Forest
(Conservation) Act, 1980 to advise the
Central Government with regard to

(i) Grant of approval under Section 2
of the Act, and

(i) Any other matter connected with
the Conservation of the forests
which may be referred to it by the
Central Government.

(b) and (c). A statement is given below:
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STATEMENT

Charman -

Members (Official) -

Member (Non-Official)

Member-Seacretary:

Inspector General of Forests, Ministry of Envi-
ronment & Forests. (An Officer of the indian
Forest Service).

(i) Additional inspector General of Forests,
Ministry of Environment and Forests (An
Officer of the Indian Forest Service).

(i) Joint Commissioner, Soil Conservation,
Munistry of Agricultura.

(i) Shri Chandi Prasad Bhait, An eminent
Environmentalist of the country.

(i) Dr. S.M. Mohanat, An eminent of Zoolo-
gist, Department of Zoology, Jodhpur
University.

(i) Dr. T.M. Verghese, An eminent Botanist
and Chairman, Department of Botany,
Maryana Agricultural University.

The Deputy Inspector General of Forests
(Forest Conservation), Ministry of Environ-
ment and Forests (An Officer of the Indian
Forest Service).

{English)
Natlonal Forest Commission

*195. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whether the Cochin University of
Science and Technology in their report to
Union Government has suggested for set-
ting up of an autonomous National Forest
Commission;

(b) it so, the salient features of the
recommendations made; and

(c) the reaction of Government thersto?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) Yes, S,

(b) A statemant is given telow.

(c) The Government do not consider it

necessary to set up a National Forest
Commission.

Recommendations of the Study by
Cochin University of Science and
Technology

Salient features of the recommenda-
tions are piven below:-
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An independent National Forest
Commission, consisting of envi-
ronmentalists, lawyers, adminis-
trators and forestry experts should
be set up. The Commission should
have functional freedom, coercive
powers and effective implementa-
tion machinery.

-t
-

2. Itshould have a three-tier adminis-
trative hierarchy of local forest
Councils, regional Councils and
the National Commission. The for-
est personnael currently employed
by various State Governments
should be absorbed by the
Commission.

3. It should have an enforcement
wing in the form of National Forest
Protection Force.

4. The Commission should be vested
with judicial/quasi-judicial powers
in respect of forest offences.

5. It should look into the various as-
pects of environmental impact of
projects.

6. The main function of this Commis-
sion would be to formulate policy
relating to forest environment,
management of the entire forest
area in tune with such policy, co-
ordination and supervision of tribal
welfare programmes in forest ar-
eas other than Tribal Areas or
Scheduled Areas, training and
research in forestry and collection,
preparation and distribution of for-
est statistics.

[ Translation)
Panel for Cooperative Societies

*196. SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI DINESH GOSWAMI:

Wil the Minister of URBAN DEVELOP-
MENT be plaased to state:
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(a) whether Delhi Administration has
decided to set up a new high-powered panel
to assist in the allotment -of land to the
Cooperative group housing societies regis-
tered under the “Awas Sekar Yojana™ of the
Dethi Development Authority.

(b) if so, the main function of this panal
and the justification therefor; and

(c) the time by which all the registered
Cooperative group housing societies are
likely to get land?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and {(b). A spe-
cial desk has been established in the Delhi
Development Authority to assist the regis-
trants of the New Pattern Scheme, 1979 in
the formation and registration of cooperative
housing societies under the ‘Awas Sakar
Yojana'.

(c) Keeping in view the limited availabil-
ity of land with the Delhi Development Au-
thority and large backlog of registrants, it is
difficut to indicate at this stage the extent to
which it will be possible to accommodate the
requirement of and to the registered coop-
erative group housing societies. However, it
is proposed to give high priority to the allot-
ment of 1and to societies registered under
the ‘Awas Sakar Yoj/ana'.

[English]

Supply of Life Saving Drugs to Hospl
tals

“197. SHRIMATI PRABHAWATI

GUPTA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

{a) whether supply of lite.saving drugs
to Union Government hospitel is inade-

quate;
(b) ¥ so, the reasons therefor; and
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{c) the steps taken or proposed for

ensuring adequate supply of drugs to Gov-
emmaent hospitals?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No, Sir.

(b) and (c). Does not arise.
“Green House Effect” on Atmosphere

*198. SHRI SOMNATH RATH: Will the
Minister of ENVIRONMENT AND FOR-
ESTS be pleasad to state:

(a) whether “Green House effect” is
causing great concern ali over the World and
is disturbing the atmosphere around the

planet;

(b) if so, the policy of Governmentinthis
regard and the details of the programme
being implemented to tackle the problem;
and

(c) the specific steps being taken to
prevent damage to ozone on account of
chemical poliution?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
{a) 1o (c). A statement is given below.

STATEMENT

(a) and (b). The recorded increase of
carbon dioxide and othar green house gases
in the atmosphere and thelr likely turther
increase In future will, according to scien-
tists, be responsible for the green-house
effect and global warming. The regional ef-
fects of this global warming are not accu-
rately known. Goverr.ment are fully aware of
the problem of the green house seffect and
are actively paiticipating in international
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deliberations to assess its causes and im-
pacts and o formulate response strategies.
India contributes 1o this global probjem only
marginally but nevertheless has taken the
foliowing measures which act towards re-
ducing this contribution:

()  stringent checks on deforesta-
tion

(i)  afforestation programmes
(i) conservation of energy .

(v) development of alternate
sources of energy and

(v) control of poliution.

(c) The deplation of ozone layer is being
caused chiefly emissions of chloroflurocar-
bons (CFCs) and halons. These chemicals
are primarily used for air-conditioning, refrig-
eration, fire fighting and in aerosols. As
against the annual global consumption of
about 1.2 million tonnes, India consumes
only about 5000 tonnes per annum. Under
the auspices of the United Nations Environ-
ment Programme some countries have
signed a protocol in 1987 to reduce the
production and consumption of ozone de-
pleting substances. India is considering the
issue of participating in the protocol.

Task Force for Restructuring of
Ministry of Urban Development

*199 SHRI H.N. NANJE GOWDA:
SHRI LAKSHMAN MALLICK:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government have consti-
tuted a task force 10 examine the posshbility
of restructuring the Ministry of Urban Deve!-
opment as recommended by the National
Commission of Urbanisation;
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{b) ¥ 30, the detalls thereot: and

(c) when the proposed task force is
likely to submit its report to-Governmant

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) and (b). A Group
of officials and experts has been constituted
to examine the recommendations of the
Nationa! Commission on Urbanisation refat-
ing to the Institutional arrangement for
managing Urban Development This Group
has been asked to consider suggestions of
the Commission for the re-organisation. of
Cantral Agencies for Urban Development
and further to consider the Commission’s
suggestion for a permanent Institutional
mechanism for evolving Urban Develop-
ment Policy and Programmes.

(c) The Group is expected to submit its
report within 3 months.

Poliution by Thermal Power
Stations in Delhl

*200. SHRI VISHNU MODI: Will the
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether huge quantity of fly ash is
being generated by the Thermal Power
Stations in Delhi adding to pollution in the

atmosphere;

(b) whether any study has been made
to develop a technology for making use of
this waste material; if so, the details thereof;
and

(c) whether any incentives are pro-
posed to be provided to the industrial units
tor making use of. this waste material if so,
the details thereof?

THE MINISTER OF TEXTILES AND

INISTER OF HEALTH AND FAMILY

LFARE (SHRI RAM NIWAS MIRDHA):
(2) Yes, Sir.
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(b) Some studies have been mads in
our country for developing technologtes for
utilising flyash for construction purposes by
various organisations iike the Central Build-
ing Research Institute, Roorkes, the Centra
Road Research institute, Delhi, the National
Council far Cement and Building Materials,
Faridabad, the National Thermal Power
Corporation and the National Research
Development Corporation.

(c) The following incentives are pro-
vided/proposed to be provided to the indus-
trial units for making use of flyash:

Supply, free of cost, flyash gener-
ated by the thermal power plants in Delhi.

- Provide know-how to the entrepre-
neurs by the National Thermal Power Cor-
poration for manufacture of flyash based
bricks.

- Provide to flyash using industries
land in the vicinity of thermal power plants in
Delhi on long laase.

[ Translation)

Momorial for Khan Abdul Gaffar
Khan

*201. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether there has baen a demand
for allotment of land for construction of a
memorial for Frontier Gandhi Khan Abdul
Gaffar Khan in Delhi;

(b) whether the demand has been
considered; and

(c) if so, the site chosen and the time by
which the land for construction of the memo-
rial is proposed to be allotted?

THE MINISTER OF URBAN DEVEL-
OPMENT {SHRIMAT] MOHSINA KIDWA!):
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(a) No, Sir.
{b) and {(c). Do not arise.
[English]
Textile Mills in Bombay

*202. DR. DATTA SAMANT: Will the
Minister of TEXTILES be pleased fo state:

(a) the number and names of textiles
mills which were closed in Bombay during
1985 to 1988 and the number of workers
affected because of their closure;
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(b) the efforts made by Gavermnment to
re-start these mills; and

{c) the various suggestions made by
the State Government regarding re-starting
of these textile mills and the action taken
thereon?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) The information regarding the cotton/
man-made fibre textie mills in Bombay
which have closed during the period 1985-
88 is given below:-

Name of the Mill Workers affected
1. New Great Eastern Spg. & 1275

Wvg. Co. Ltd., Bombay
2. Modern Mills Ltd., No. 2 2426
3. Kamala Mills Ltd., Bombay 3050

(b) The Nodal Agency which was set-up
to evolve and manage rehabilitation pack-
age for potentially viable textile mills in the
country, had examined two of these three
Bombay based milis lying closed as on
31.12.88 and found them to be non-viable.
The cases of all these three units are now
before the Board for Industrial and Financial
Reconstruction.

(c) The Maharashtra Government had
suggested the setting up of a High Level
Committee, representing various interests,
to consider the problems of the Textile In-
dustry. Such a Committee, under the Chair-
manship of Shn Abid Hussain, has already
been set-up.

Decision to Merge Sick NTC Mills in
West Bengal

*203. SHRI BASUDEB ACHARIA: Will
the Minister of TEXTILES be pleased to
state:

(a) whether Government have decided
to amalgamate some of the sick units of the
National Textile Corporationin West Bengal,

(b) if so, the details thereof; and

(c) whether there is also a proposal for
modernisation of these units?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA).
(a) No, Sr.

(b) Does not arise.

(c) Modernisation is a continuous af-
tairs. An amount of about Rs, 24 crores has
been invested in the modernisation of the
NTC mills in West Bengal upto 31.12.1988.
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Aseistance to Cooperative Spin-
ning Mills in Maharaghtra

1734. PROF. MADHU DANDAVATE:
Will the Minister of TEXTILES be pleased to

siate:

(a) whether the Maharashtra Govern-
ment has recommended term loan facilities
for cooperative spinning mills located in
cotton-growing areas of Vidarbha, Mahar-
ashtra and Khandesh;

(b) if so, whether in spite of the recom-
mendation of the Union Ministry of Textiles,
the Industrial Development Bank of India is
still to sanction term loans to the mills under
erection to enable them to go into produc-
tion; and

(c) it so, the steps taken to put to
immediate use the members contribution of
about Rs. six crores?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) Yes, Sir.

(b) and (c), According to the present
policy, the IDBI and other Financial Institu-
tions are not financing any fresh grass root
level spinning units.

Budget Allocation for Homoesopa-
thy

1735. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to state:

(a) whether the budget allocation for
Homoeopathy has been on the increase
during the last two years, it so, the details
thereot; and

(b) ‘the amount utifised by the States
during the above period, State-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARL SAROJ KHAPARDE):
(a)and (b). The requisite information is being
coliected from the different State Govern-
ments and the same will be laid on the Table
of the Houss.

Export and import of Cotton

1736. SHRI PRAKASH V. PATIL: Will
the Minister of TEXTILES be pleased to
state:

(a) the quality and quantity of cotton
imported during 1987-88;

(b) the quality of cotton exported during
the same period;

(c) whether new markets were explored
for exporting the surplus cotton; and

(d) whether production.areas have
been earmarked for production of cotton
exclusively for export purposes, if so, the
details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) The information is being col-
lected and will be laid on the Tabie of the
House.

(b) A quantity of 4,999 bales of Bengal
Deshi cotton was exported by the Cotton
Corporation of India Ltd.

(c) During the cotton year 1987-88 no
new markets could be explored since the
exports of staple cotton remained under
suspension.

(d) No, Sir.

Market Assistance Scheme for
Export of Jute Goods
1737. SHRI PARASRAM BHARDWAJ:
Will the Minister of TEXTILES be pleasedto

state:
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f(a) whether Union Government have
decided to implemeént an External Marksting
Assistance Scheme for promoting export of
non-traditional jute goods; and

(b) # so. the details of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) Yes, Sir.

(b) External Market Assistance (EMA)
scheme for organised jute mills and for
decentralised handloom/handicraft sector
has been introduced recently with Jute
Manufactures Development Council as the
nodal agency for implementation of the
scheme. The Scheme is applicable to same
products which are covered by Internal
Market Assistance Scheme and is on the
same lines as IMA. EMA would be given at
uniform rate of 10 percent of F.O.B. realisa-
tion. The scheme is valid upto 31.3.92.

[Translation)
Purchase of Medicines for CGHS

1738. SHRIMATI MANORAMA
SINGH: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

{(a) the number of medicines which are
being purchased by CGHS from the local
manufacturers instead of big and standard
companies;

(b) thereasons for such purchases; and

(c) whether the quality of these medi-
cines is tested at the time of purchase?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (c). All allopathic medicines included in
the formulary are procured from Medical
Store Organisation who are supplying 100%
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 pre-tested allopathic medicines. LS.M. &

Homoeopathic Medicines included in the
formulary are procured from LM.P.C.L.
(Government of india Undertaking) and the
firms registered under CGHS. Organolyptic
test method is adopted for checking the
quality of Ayurvedic and Unani medicines
whereas Homoeopathic medicines are got
tested from Homoeopathic Pharmacopoea
Laboratory, Ghaziabad before acceptance
of the supplies.

[English)
Purchase of Cotton by CCi

1739. SHRI R.M. BHOYE: Will the
Minister of TEXTILES be pleased to state:

(a) whether Union Government have
directed the Cotton Corporation of India to
purchase sufficient quantity of cotton with a
view to ensure its availability to the textile
industry through out the season;

(b) if so, the details of the purchases
made by the Corporation during the year
1987 and 1988; and

(c) the extent to which this had helped in
arresting the decline in Cotton price in the
market?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHR! RAFIQUE
ALAM): (a) The Cotton Corporation of India
has been directed to purchase cotton from
the growars under price support operations
whenever the market prices reach minimum
support levels. The Corporation has also
been directed to undertake commercial
operations at its sole risk for supply of insti-
tutional buyers at the ruling market prices.

(b) and {(c). Under commercial
operations, during the cotton year 1987-88,
the Corporation purchased 8.50 lakh bales.
During the current cotton year 1988-89
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(Sept. 1988 to 2.3.1989), the Corporation
has so far purchased 3.96 Jakh bales. Prices
have ruled well above minimum support
levels during the cotton year 1987-88 as well
as during the current cotton seasan and
there has been no occasion for the Corpora-
tion to undenake price suppon operations.

Dereservation of posis for SC/ST in FC}
and HVOC

1740. SHRI BANWARI LAL BAIRWA:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) the number of Class |, Il and Wi
employees working in the Food Corporation
of India and the Hindustan Vegetable Oil
Corporation Limited, separately, as on 31
December, 1988 and the number of Sched-
uled Caste and Scheduled Tribe Employees
among them:

(b) the number of posts for SC/ST in
direct recruitment and promotion quotas
dereserved in the said corporations during
the last three years, year wise; and

(c) the steps taken by Government to
check dereservation of posts for SC/ST in
the above corporations?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIViL SUP-
PLIES (SHRI D.L. BAITHA): (a) to (c). Infor-
mation is being collected and will be laid on
the Table of the House.

Export of Collon Yarn

1741, SHRI GURUDAS KAMAT: Wil

the Minister of TEXTILES be pleased to
state:

(a) whetherthera is any limit fixed for the

export of cotton yarn, if so, the details
thereof;
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(b) the quantity and value of cotton yarn
exported during 1987-88; and

(c) the estimated export during 1988-
897

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) The exports of cotton yam in
count group 1-80s are allowed within an
annual ceiling of 40 million kgs. during 1989,
However, the exports of hank yarn in this
count group are nol allowed. There is no
restniction on axport of cotton yarn of counts
above 61s.

(b) and {c). According to the Cotton
Textiles Export Promotion Council, the ex-
ports of cotton yarn during 1987-88
amounted to 85.41 million kgs. valued at Rs.
341.3 crores. As per the Council's estimate,
cotton yarn exports during 1988-89 would be
around 40 million kgs.

Decline in Infant Mortality rate during
Seventh Plan

1742. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the infant mortality rate has
registered a decline during the Seventh
Plan;

(b) if so, the rate as on 1 April, 1985 and
1 January, 1989 and the various steps taken
to bring down the rate alongwith compara-
tive figures at the beginning and end of each
of the plans; and

(c) it not, the reasons therefor and the
steps taken/proposed to be taken in this
regard to register a sharp decline in this rate
alongwith the figures for this rate in other
developing Asian countries?
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... . THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). Yes, Sir. Infant Mortality Rates
(IMR) as estimated by Registrar General of
India on the basis of Sample Registration
System for different years are as given be-

low:-
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heath practices like breast feeding, infant
weaning prophylaxis against nutritional

~ anaemia and supplemantary nutrition under

ICDS. The figures of IMR for other selected
developing countries of South-East Asla are
given below:-

Year Rate
1976 129.0
1977 130.0
1978 127.0
1979 120.0
1980 113.9
1981 110.4
1982 104.8
1983 104.9
1984 104.0
1985 97.0
1985 96.0
1987 95.0

The downward trend in IMR is attribut-
able to improved health and nutrition status
of population and better primary health care
services.

{c)} The Government are further inten-
sifying the schemes for training of Tradi-
tional Birth Attendants in rural areas,
strengthening the network of sub-centre and
Primary Health Centres and ensuring in-

~ creased coverage under immunization
- scheme, wide spread education regarding
Oral rehydration therapy and promotion of

1986

Afghanistan 177.0
Bangladesh 133.0
Nepal 136.0
Indonesia 77.0
fran 111.0
Maldives 68.0
Bhutan 137.0
Pakistan 126.0
SriLanka 30.0
Burma | 104.0
Malaysia 27.0
Philipines 59.0
Singapore 9.0
Thailand 52.0
Vietnam 69.0

FCl Racket in Amritsar

1743. SHRI CHINTAMANI JENA: Wwill
the Minister of FOOD AND CIVIL SUPPLIES
be pleased 1o state:

(a) whather policé have busted a FCI
racket in Amritsar recently;
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(o) # so, the number of FCl officials
involved and the number of arrests made;

{c) the quantum of foodgrains pilfered/
stolen by these persons durigg the year
1988; and

{d) the action taken against persons
found guilty?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CiVIL SUP-
PLIES (SHRID.L. BAITHA): (a) and (b). The
FCl have reported as follows:

The Punjab Police have registered a
case on 30.1.1989, alleging conspiracy and
theft/misappropriation of foodgrains from
the FCI godowns at Tarn Taran in Amritsar
District. Nine officials of the FCI, three con-
tractors, three labour palledars, one truck
owner and one truck drniver have been ar-
rested.

(c) and (d). Whether or not there is any
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theft/loss or any officials are to be proceeded
against will depend on the allegations of
theft/loss being established and on the
physical verification of stocks.

Conviction under ECA & PFA

1744. SHRI SHANTARAM NAIK: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state the number of persons
convicted under the Essential Commodities
Act and the Prevention of Food Adulteration
Act, State-wise, from January 1988 to Janu-
ary 19897

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): A statement
indicating the information pertaining to the
Essential Commodities Act is given below.

Information in respect of the Prevention
of Food Adulteration Act is being collected
and will be laid on the Table of the House.

STATEMENT

(Based on the reports received from the State Govts.UTs. Number of persons convicted
under E.C. Act for the period from January-December, 1988

SINo. States/UTs No. of persons convicted
1 2 3
1. Andhra Pradesh 50
2. Assam 8
8. Arunachal Pradesh Nil
4, Bihar N.A
5. Gujarat 22
6. Héryana Nil
7. Himachal Pradesh Nil
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1 2 3
8. Goa Nil
9. Jammu & Kashmir 47
10. Kamataka Nil
1. Kerala 97
12. Madhya Pradesh 65
13. Maharashtra 1
14. Manipur 2
18. Meghalaya Nil
16. Mizoram Nil
17. Nagaland Nil
18. Orissa 1
19. Punjab Nil
20. Rajasthan 12
21. Sikkim Nil
22. Tamil Nadu 42
23. Tripura 8
24, Uttar Pradesh 73
25. West Bengal Nil
26. A & N Islands Nil
27. Chandigarh 1
28, D & N Haveli Nil
29. Dethi 32
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1 2 3
30. Daman & Diu Nil
3. Lakshadweep Nil
32. Pondicherry 26

Figures in respect of January, 1989 have not yet been received from all the States/

UTs.

Unclaimed EPF Labour

1745, SHRIANANTA PRASAD SETHI:

Will the Minister of LABOUR be pleased to
state:

(a) the estimated amount of unclaimed
provident fund lying with Government as on
31 December, 1988, State-wise;

(b) the amount of unclaimed provident
fund paid during the last three years, year-
wise: and

(c) the steps taken by Government to
locate the subscribers and their dependents

for payment of their dues?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIYA): (a) The information as
on 31st December, 1988 is not readily avail-
able. However, the information as on 31.3.
88 State-wise, is given in the statement
below:-

(b) The amount of unclaimed provi-
dent fund paid during the last three years
is as given below:-

Year Amount paid (Rs. in lakhs)
1985-86 15.18
1986-87 26.14
1987-88 45.05

(c) The E.P.F.-authorities are making all
possible efforts to locate the subscribers/
rightful claimants by suitable publicity and
displaying the panticulars of unclaimed de-

posits on the notice boards of the factories/
establishments and also enlisting the co-
operation of Trade Unions operating in such
tactories establishments.
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STATEMENT
SINo. Name cf the Region Amount of unclaimed provident fund deposit
as on 31.3.1988 (Rs. in crores)
1 2 3
1. Andhra Pradesh 3.00
2.  Bihar 0.08
3 Detht 489
4, Gujarat 0.99
5. Haryana 3.44
6. Karnataka 2.30
7. Kerala 0.06
8y  Maharashtra 5.05
9. Madhya Pradesh 0.16
10. N t; Region 0.25
11.  Onssa 0.07
12 Punjab 3.14
13.  Rajasthan 0.23
14. Tamil Nadu 0.20
15, Uttar Pradesh 0.08
16.  West Bengal 1.89
Total 25.83 ‘
Silk Weaving Industry in Varanasi (a) whether the silk weaving industry in

Varanasi is facing extinction; and

1746. SHRI MURLIDHAR MANE: Will (b) if so, the steps Union Government
the Minister of TEXTILES be pleased to  have taken to revive this industry and help
state* the weavers?
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THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): {a) No, Sir.

(b) in order to check the rise In price of
silkk yarn, Government have parmitted the
import of 100 tonnes of raw silk through the
Central Sitk Board for indigenous consump-
tion. 36tonnes of raw silk has already arrived
and has been allocated to identified weav-
ers' organisations for supply to actual users,
including the weavers of Varanasi.

Workers in Dolomite Mines in Orissa

1747. SHRIMATI JAYANT! PAT-
NAIK:
SHR! HARIHAR SOREN :

Willthe Minister of LABOUR be pleased
to state

(a) the number of workers engaged in
the dolomite mines in Onssa;

(b) the details of schemes drawn up for
the welfare of these workers; and

(c)the details of workers assisted under
these schemes during the last three years?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIYA). (a) The number of
workers engaged in ‘he dolomite mines In
Crissa I1s estimated to be 3,300.

PHALGUNA 17, 1910 (SAKA)

Written Answers 88

(b) and (c). A number of schemes fo
provide (i) medical, {ii) housing, (jii) educa-
tional, (iv) recreational, and (v) water supply
tacilities to mine workers and their families
are being implemented under the Limestone
and Dolomite Mines Labour Welfare Fund.
Details of workers benefited under these
schemes are not maintained.

News Item Captloned “Lack of Fund
Hits Health Schemes”

1748. SHRI JITENDRA PRASADA :
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether attention of Government
has been drawn to news item captionad
"Lack of funds hits health Schemes” pub-
lished in the Times of India dated 2 Febru-
ary, 1989;

(b) if so, whether Government propose
toincrease the present allocation of funds for
health and family welfare; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) The news itam has been seen by the
Government.

{(b) and ic). The funds for the year 1989-
90 have tentatively been allocated by the
Planning Commission as under.-

(Rs. in crores)

A. Health Sector
i} Central

i) States/UTs.

Annual Plan AloCatons
1988-89 1389-90
228 240
640 Not yet finalised but likely

to be more than current
years level,
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[Transiation)
Persons Burled Alive In Mines

1749. SHRI KAMLA PRASAD RAWAT
: Will the Minister of LABOUR be pleased to
state.

(a)the number of persons buried alive in
the various mines from 1 January, 198810 31
January, 1989;

{(b) whether the dependants of the de-
ceased have been fully compensated;

(c) # so, the amount of compensation
paid in each case; and

(d) if not, the reasons therefor and when
the compensation would be paid?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS(SHRI RADHA
KISHAN MALVIYA): (a) to (d). 49 persons
were killed on the spot and 67 persons
succumbedtotheir injuries later, owing tofall
of ground in various mines from 1stJanuary,
198810 31st January, 1989. The compensa-
tion is paid under the Warkmen's Compen-
sation ACt. 1923 which is administered by
the State Governments and the Union Terri-
tory Administrations information in this re-
gard is not maintained.

[English}

Weifare Facilities to Plantation Labour
in Assam

1750. SHRI PIYUS TIRAKY : Will the
Minister of LABOUR be pleesed to state:

(a) whether the axisting wellare meas-
utes for the plantation labour have not been
extended as yet (o the labour working in tea
gardens in Assam;
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(b) if s0, the reasons thersfor; and

{c) the steps being taken to provide
these facilities to the labour expeditiously?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIYA): {(a) to (c). The enforne-
ment of the Plantations Labour Act., 1951 is
the responsbility of the concerned State
Goveinment. Information is being collected
from the Government of Assam and will be
laid on the Table of the House.

Recommendation of Task Force for
Powerloom Sector

1751. SHRI SYED SHAHABUDDIN :
Will the Minister of TEXTILES be pleased to
state:

(a) whether Government have consid-
ered the recommendation of the Task fForce

_constituted in May, 1987 to Study the Credit

requirements of the decentralised power-
loom sector;

(b) if so, the actior: taken by Govern-
ment to increase the tlow of credit;

(c) whether any representations have
been received from the powerloom sector
for further facilities and supportive meas-
ures; and

(d) it so, the response of Goveinment
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) to (d). The recommendations of
the Task Force are under consideration.
These recommendations by and large,
cover varous issues raised by Powerloom
Associations etc. from time to time.
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Non-Supply of Madical Kits to Commu-
nity Health Guides

1752. SHRI D,B. PATIL: Will the Minis-
tor of HEALTH AND FAMILY WELFARE be
pleasad to state:

(a) whether medical kits are not being
supplied to Community Heaith Guides for
thé last two years all over the country;

(b) if so, the reasons therefor ; and

(c) the amount spent by way of honorat-
ium to the Community Heatth Guides during
the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
{a) and (b). Owing to resource constrains, it
has not been possible to make allocations
for the medicines to the Village Health
Guides during the last two years.

{(c) An amount of Rs. 2166.11 lakhs has
ben released to States and Union Territories
for payment of honorarium to the Village
Health Guides during the last two years.

Recommendations of Gujarat Commit-
tee on Textiles

1753. DR. A K.PATEL: Will the Minister
of TEXTILES be pleased to state:

(a) the thrust areas identified by the
Gujarat Committee on textile industry;

(b) the Tfecommendations accepted by
Union government:

(c) the recommendations which have
been implemented:; and

(d) the results achieved?
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THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFQUE
ALAM): (a) The Tripartite Committes set up
by the Gujarat Government has identified
the following three thrust areas;

i) Reducing the risk of further clo-
sure of mills and re-openirg of
mills which can be made viable,

ii) Paymentof legal dues and other
reliefs to workers who have lost
their jobs

i) Creating alternative sources of
employment.

(b) to (d). The recommendations of the
Committee have been examined for appro-
priate action. In some cases they have al-
ready been acted upon whereas in somse
others they have not beenfound acceptable.
Recommendations concerning other Minis-
tries have been taken up by the State Gov-
ernment with the concerned Ministries. In
some cases action has to be taken by the
State Government themselves.

Allocation of edible olls to States

1754. SHRIUTTAM RATHOD: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the State-wise allocation of imported
edible oils during the year 1988-89 so far,
month-wise;

(b) whether Maharashtra Government
have requested for increasing the allocation
of imported edible oils; and

(c) it so, the reaction of Union Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CiIViL SUP-
PLIES (SHRID.L. BAITHA): (a) A statement
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indicating state-wise aliocation of imported ~ {(c)Inthe preseit situation of increased

‘edible oils during the oil year 1988-89  availability of indig us oils and the conse-
- month-wise is given below:- | quent reduction in imports, it is not possible

to intrease the monthly aliocations of im-
. ported edible oils to Maharashtra.
(b) Yes, Sir.
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Strike by indian Construction Workers
In Kuwait

1755. SHRI P.M. SAYEED : Will the
Minister of LABOUR be pleasad to state:

(a) whether Government have received
any report regarding strike by Indian con-
struction workers in Kuwait;

.y

(b) i so, the details thereof;

(c) whether it is a fact that the Indian
employers did not pay wages to the workers
for months together and if so, the position in
this regard; and

(d) the steps taken for the settlement of
their wages?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) Yes, Sir.

(b) to (d). According to the information
furnished by the Indian Embassy in Kuwait,
about 1000 Indian workers recruited by two
Kuwaiti companies under the same proprie-
tor viz. M/s. Al Burdah Trading and Contract-
ing Company and M/s. Al Fawares Con-
struction and Development Company, to
work on a housing project in Al Quarain Area
of Kuwait, stopped work from third week of
January, 1989 on account of non-payment
of wages. The Indian Mission intervened
vigorously with the Kuwaiti employer and
with sub-contractors and also took up the
matter with the Government of Kuwait for
settleament of the problem. The Mission has
maintained constant liaison with the repre-
sentatives of the workers, management and
the sub-contractors and pursuing the matter
with the Government of Kuwait. The matter
has also been taken up with the Minister of
State for Foreign Affairs, Kuwait during his
recent visit {o India.
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Review of Sugar Licensing Policy

1756. SHRISHANTILAL PATEL:
SHRI S.M.GURADDI:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

{a) whether Union Government pro-
pose to review the Sugar Licensing Policy in
regard to the initial capacity of new sugar mill
and radial distance between the new sugar
factory and the existing sugar factory; if so,
the details thereof;

(b) whether a seminar of the South
Indian Sugarcane and Sugar Technologists
Association was held at Madras on 11 De-
cember, 1988;

(c) if so, the subjects discussed at the
Seminar; and

(d) the follow-up action taken by Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRID.L. BAITHA): (a) The Central
Gowt. is considering a limited review of the
sugar licensing policy for the Seventh Plan
period, particularly 1n regard to the initial
capacity of 2500 TCD tfor the new sugar
factories to be set up in the industrially back-
ward areas and the radial distance of 40 Kms
between the new sugar factories and the
existing sugar factories. A final decision in
the matter is yet to be taken.

(b) and (c). A seminar of South Indian
Sugarcane and Sugar Technologists Asso-
ciation was held at Madras on 11.12,1988.
At this seminar the following two subjects
came up for discussion:-

i) Expansion of 1250 TCD plant
into 2500 TCD plant, and
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iy .Steps to be' taken to fead
adequate caneto make the fac-
tories crush for at least 180 days
in.a year.

(d) The Seminar was organised by a
private body. The recommendations, if any,
made at the seminar have not been commu-
nicated to the Government.

Pesticides in Water

1757. SHRI P.R.S.: VENKATESAN :
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether drinkinglcwater supplies are
being checked for pestigides in the cities;
and

(b) if so, the details thbreof?

\

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). The physical and chemical stan-
dards for drinking water have been pre-
scribed in the “Manual on Water Supply and
Treatment” brought out by the Ministry of
Urban Development. Local bodies and State
Governments dealing with the drinking wa-
ter supplies in the cities are supposed to
regularly monitor drinking water quality.

The Central and the State Pollution
Control Boards are also implementing the
water Act to prevent and control pollution in
water resources of the country.

Impact of Cola Drinks on Health

1758. SHRI P.R., KUMARAMANGA-
LAM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whetherthe impact of Cola Drinks on
hez?lth has been examined and studied in
India as has been done in various other
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countries; and

(b) if not, whether it is proposed to be
studied soon?

THE MINISTER OF STATE N THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMAR!ISAROJ KHAPARDE):
(a) and (b). Yes, Sir. The impact of cola
drinks on health has been studied and it has
been found that it is not likely to cause ill
effect.

Presence of Aids Virus In Two Drugs

1759. SHRIM. RAGHUMA REDDY:

SHRI DHARAM PAL SINGH
MALIK:

SHRI V. TULSIRAM:

SHRI MULLAPPALLY RAMA-
CHANDRAN:

SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the Drugs Controller has
cautioned hospitals and Doctors against the
use of two drugs manufactured by a Bombay
Firm containing the AIDS virus as reported in
the Indian Express dated 11 February, 1989;

(b) if so, the details of the drugs so
prohibited by the Drugs Controller;

(c) whether the AIDS virus in those
drugs were overlooked by the experts while
clearing them for use;

(d) if so, the number of patients affected

by use of such drugs during 1987 and 1988,
year-wise and State-wise; and

(e) the action taken/being taken against
all those who are responsible for such a
dangerous lapse on their part?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMAR! SAROJ KHAPARDE):
(a) to {c) and (8). Out of the two samples of
Anti Rho-D Immunoglobulin tested at All
India Institute of Medical Sciences New
Delhi, one sample of Anti Rho-D immunog-
lobulin B.Na. 6/88 manufactured by M/s.
Bharat Serum Vaccines Pvt. Lid., Bombay
was found positive for HIV anti-bodies. The
Commissioner, Food and Drugs Administra-
tion, Maharashtra under whose jurisdiction
the manufacture is located, suspended the
production distribution and sale of all blood
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products manufactured by M/s. Bharat Se-
rum and Vaccines. The State Drugs Control
Authorities were asked to freeze the stocks
of the drug and with-draw the-drug supplied
to the Government hospitais and Nursing
Homes stc.

(d) While it will not be possible to indi-
cate the number of persons injected with
anti-D Immunoglobulin, a statement show-
ing the number of vials of different strengths
produced distributed and subsequently
with-drawn in respect of batch No.6/88 by
this tirm is given below:-

STATEMENT

Number of vials of Anti-RHD Immunoglobulin (Batch No. 6/88) produced, distributed and
Subsequently Withdrawn by M/s. Bharat Serum and Vaccines Pwvt. Ltd.

Production Distributed Withdrawn by the firm
Strength (No. of vials) {No. of Vials) (No. of Vials)
100 mcyg 339 240 75
250 mcg 442 228 57
350 mcg 383 383 165
400 meg 819 463 18

Survey of Wastelands

1760. SHRI BHATTAM SRIRAMA
MURTY: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whather any survey has been made
about the wastelands in the country;

(b) it so, the total areas of the waste-
lands, State-wise,

(c) the details of the ptans for reclama-
tion of the wastelands; and

{d) it so, the efforts made for reclama-

tion of the wasteland so far and the results
achieved?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) and (b). An estimate of the wastelands in
the country, with state-wise breakup, is
given in the Statement below.

{c) and {d). A number of Central and
State Sector Schemaes are concerhed with
afforestation and wastelands development.
The Year-wise plan outlays and achieve-
ments during the Seventh Plan period are
given below:-
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Year Aflocations Target Achigvement
{Rs. in crores) ( in mitlion hectares)

1985-86 384.94 1.45 1 .5.1

1986-87 492.49 1.71 1.76

1987-88 540.83 1.79 1.77

1988-89 620.00 2.00 1.90

(upto December, 1988).

STATEMENT

Estimates of Wastelands in India ( in LAC Hectares)

States/UT Total

] 2
Andhra Pradesh 114.16
Assam 17.30
Bihar 54.58
Gujarat 78.36
Haryana 24.78
Himachal l{’radesh 19.58
Jammu and Kashmir 15.65
Karnataka 91.65
Kerala 12.79
Madhya Pradesh 201.42
Maharashtra 144.01
Manipur 14.38
Meghalaya 19.18

Nagaland 13.86
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1 2
Orissa 63.84
Punjab 12.30
Rajasthan 199,34
Sikkim 2.81
Tamil Nadu 44,01
Tripura 9.73
Uttar Pradesh 80.61
Woest Bengal 25.36
UTs 36.04
Total 1295.74

N.B.: The above estimate is not based on a country-wide survey of all wastelands in the

country.

Procedure for Grant ol Completion
Certificates by DDA

1761. SHRIG.S BASAVARAJU:

SHRI S.M. GURADDI:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state-

(a) whether as a result of simplification
of the procedure for grant of completion
certificates and the number of new rules
introduced by the Delhi Development Au-
thority, the housing activities have recewved
a boost;

(b) if so, the main rules introduced; and

(c) the extent to which these have
proved helpful in boosting the housing activi-
ties in the capital?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) to (c). The pro-
cedure for the issue of Forms ‘C’' & ‘D’
relating to the verification ot services has
been simplified procedure for residential
plots measuring upto 500 sq. mtrs. Under
the simplified verification/certification of the
laying of services by the licensed architects
will be accepted for the grant of C&D Forms
by the DDA. This will relive the house
builders from the inconvenience and pos-
sible harassment although this by itself may
not contributed to the boosting of housing
activity.



108 Writtan Answers

Production cost of Controlied Cloth
and Janta Cloth

1762. SHRI K. PRADHANL Will the
Minister of TEXTILES be pleased to state:

(@ how much wage a handioom
weavaer is getting per day for producing the
controlied and janta cloth;

(b) the production cost of such cloth in
the N.T.C. mills; and

(c) the production cost of such cloth in
the handloom sector?

PHALGUNA 17, 1910 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHR! RAFIQUE
ALAM): {a) A large variety of Janata Cloth is
being produced in different States under the
Janata cloth Scheme in Handloom sector.
Wages to handloom weavers engaged inthe
production of Janata cloth are not, therefore,
paid at uniform rates inthe States. However,
a handioom weaver engaged in the produc-
tion of Janata cioth gets an average wage
ranging from Rs. 14 to 32 perday. Controlled
clothis not produced in the handioom sector.

(b) and (c). The production cost of con-
trolled cloth produced by NTC mills and
Janata cloth in the handloom sector are as
under:-

Average Production cost per square metre

Controlled Janata
Si.No. Item cloth cloth
1. Dhoti Rs 8.66 Rs. {.50
2. Saree Rs. 8.89 Rs. 8.03
3. Long Cloths Rs. 8.67 Rs. 8.29

Setting up of Task Force

1763. SHRI T.V. CHAN-
DRASHEKHARAPPA:
SHRI SHANTILAL PATEL:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) whether Union Government have
asked State Governments to set up a sepa-
rate task force for checking encroachment
onforest land and illegalfelling of trees; and

(b) if so, the States which have set up
such a task force?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):

(a) and (b). A task force was constituted by
Government of India in 1983 to study the
problem of encroachments in forest areas
and suggest measures to control the situ-
ation. The Union Government have not
asked State Governments to set up sepa-
rate task forces for the purpose.

Closed Textile Mills in Gujarat

1764. SHRIMOHANBHAI PATEL.: Will
the Minister of TEXTILES be pleased to

state:

(a) the number of textile mills which
have been closed in Ahmedabad and otfer
cities of Gujarat so far;

(b) the number of workers rendered
jobless as a result thereof;
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{c) the number of such mills which have
been taken over by the National Textile
Corporation and restarted;

(d) the number of such mills which are
shill lying closed; and

(e) the steps being taken by Govern-
ment to take over the remaining mills to
restart them?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRi RAFIQUE
ALAM): (a) to (8). Ason 31.12 88 35 textile
mills with a labour comptement of 59882
were laying closed in Gujarat National
Textile Corporation s not takung over of
these mills because as stated in the Textie
Policy take over or nationalisation does not
prove a solution to the problem of sickness.

Supply of Sugar to Andhra Pradesh

1765. SHRI V. TULSIRAM - Wil the
Minister of FOOD AND CiVIL SUPPLIES be
pleased to state:

(@) the quantum of sugar supplied to the
State of Andhra Pradesh durning the last six
months, month-wise;

(b) whether Government propose 1o
enhance the supply of sugar; and

(c) it so, the details thereof and ff not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CiVIL SUP-
PLIES (SHRI D.L. BAITHA). (a) to (c). At
present the levy sugar quota of each State
and Union Territory is based on uniform
narms of minimum 425 gms per capila
monthly availability for projected population
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as on 1.10.1986 elfective from February,
1987. Accordingly, the monthly levy sugar
quota aliotted to Andhra Pradesh is 25281.0
tonnes. In addition a quantity of 3807.0 ton-
nes was allotted for each of the month of
October and November, 1888 as the festival
quota

Amount Sanctioned by IFCI for Moder-
nisation of Textlles

1766 SHRI MULLAPPALLY RAMA-
CHANDRAN-" Will the Minister of TEXTILES
be pleased to state:

(a) whether the Industrial Finance Cor-
poration of india (IFCI) has sanctioned any
amoun’ during 1988 for modernisation of
NTC mills:

{b) ¢ so, the details of the amounts
sanctioned,

{c) the milis to be modernised;

(d) whether the mills have availed of the
sanctioned amount; and

{(e) it so, the details of utilization of the
funds for modernisation especially in re-
spect to the Cannanore Spinning and Weav-
ing Milis?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) to (c). Yes, Sir. A sum of Rs.
45.98 crorés has been sanctioned by IDBV
IFCI tor modernisation of 12 NTC units dur-
ing 1988. A statement showing the names of
NTC units to be modernised and details of
amount sanctioned, mill-wise, is given be-
low.

(d) and (e). No, Sir.
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* STATEMENTY
Details of investment proposals approved by IDBIAFCl in respect of NTC Units
Si.No. Name of the Unit Proposed outlay ,
(approved by IDBIAFC)
(Rs. in lakhs)

1 2 3
1. Alagappa Textiles (Cochin) 265.00
2. Cannanore Spg. Milis, Mahe 388.00
3. Kerala Laxmi Mills 248.00
4, Tirupathi Cotton Mills,

Chittoor (Andhra Pradesh) 423.00
5. Parvathi Mills, Quilon 1250.00
6. Mysore Processing, Bangalore 226.00
7. Balaram Varma Textiles 150.00
8. Coimbatore Murugan Mills 177.00
9. Sri Sarda Mills 204.00
10.  Somasudram Mills 260.00
11.  Swadashi Cotton Mills, Pondicherry 682.00
12.  Cannanore Spinning & Weaving Mills

Cannanore 325.00

Total 4598.00

Targets/Achievements in Housing

Schemes

1767. SHRI JAGANNATH PAT-
TANAIK: Wil the Minister of URBAN DE-

VELOPMENT be pleased to state:

(a) tha targets fixed and achievements

made so far under the various housing
schemes during the Seventh Five Year Plan,
year-wise and State-wise ; and

(b) whether Government propose to
invcive the voluntary organisations and
other private agencies in the housing activi-
ties in order to solve this gigantic problem?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Statements
(State-wise and year-wise indicating targets
fixed and achievements made in respect of
various housing schemes under the 20-point
Programme -1986 during the Seventh Five
Year Plan, upto the 31st January, 1989 are
laid on the Table of the House [Placed in
Library See No. LT-7490/89)

{b) This is referred to in the National
Housing Policy. Housing, being a state
subject, all social housing schemes are
being implemented by the State Govern-
ment/UT Administrations as per their re-
quirements and plan priorities.

Production of Palm Oll
1768. PROF. P.J. KURIEN: Will the
Minister of FOOD AND CIVIL SUPPLIES be
pleased to state:

(a) the production of palm oil during
current year;
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(b) whether any new scheme have been
chalked out to bring more area under paim
oil cuttivation;

(c) if 50, the State-wise details thereof;
and

(d) the total State-wise financial alloca-
tion made for the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRID.L. BAITHA): (a) The produc-
tion of palm oil during the current year is
estimated to be around 2000 MTs.

(b)to (d). Yes, Sir. Government of India
has jointly with the State Governments of
Maharashtra, Andhra Pradesh and Karna-
taka, launched an Oil Palm Demonstration
Project in each of these States, in an area of
1000 ha. in each State for a five year period
(1988-89 to 1992-93) . The state-wise allo-
cations for each of these projects are as
given below:

(ARs. in crores)

Share of

Total cost Allocation Allocation Institutional
State of the project made by GOl  State Gowt. Finance
Maharashtra 820.34 260.17 260.17 300.00
Andhra Pradesh 580.83 140.415 140.415 300.00
Karnataka 705.48 202.74 202.74 300.00

Legisiation to Regulate Population
Growth

1769. SHRI E. AYYAPU REDDY: Will
the Ministsr of HEALTH AND FAMILY
WELFARE be pleased to state:

(a)the numberof babies born duringthe

year 1989 in the country;

(b) whether Government propose 10
enact a legisiation to regulate the growth of
population; and

{c) if so, the details therect?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) ttis estimated that nearly 23.8 million live
births would have taken place in 1988,

(b) No, Sir.
{c) Question does not arise.

[ Translation]

Modernisation of Powerlooms in UP

1770. SHR!I RAJ KUMAR RAL: Will the
Minister of TEXTILES be pleased to state:

(@) whether there is any proposal for
modernisation of the existing powerlooms
and setting up of new powerlooms In some
States, if so, the-details thereof;

(b) the steps taken by Union Govern-
ment in Uttar Pradesh in this regard; and

(c) the details of the new power looms
set up in Uttar Pradesh during the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) and (b). Modernisation of exist-
ing looms and setting up ot new looms in the
daecentralisad powerloom sactor fall within
the purview of the State Governments/
Union Territory Administrations. Specific
steps in these directions are taken by the
State Governments, Union Territories Ad-
ministrations concerned.

(¢) According to available information,
8875 applications for setting up of 26101
powerlooms were received during the period
January, 1986 to January, 1989 in Uttar
Pradesh,
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{Englishj
Production of Anti-Cancer Drug
“Etoposide”
1771. SHRI K. RAMACHANDRA
REDDY:
SHRI UTTAM RATHOD:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Scientists at the Regional
Research Laboratory (RRL), Hyderabad
have developed an innovative process for
production of an anti-cancer drug “Eto-
poside” used for lung and Testicular cancer;

(b) whether this process has been
found to be effective;

(c) how long will it take to perfect this
process; and

(d) whether R & D work is also being
done on development of vaccine against
cancer and if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(2) to (d). The information is being collected
and will be laid on the Table of Sabha.

Permission to NTC to Seli Surplus Land

1772. SHRI AMAR ROYPRADHAN:
SHRI CHITTA MAHATA:

Will the Minister of TEXTILES be
pleased to state:

(a) whether Union Government have
permitted the N.T.C. mills to selttheirsurplus
plots of land in order to rise funds for their
modernisation;

{b) i so, the Statewise detais of milis
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accorded permission so far; and

. {¢} the State-wise details of mills pro-
posed o be akowed permission therelpr?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) 1o {c). Government have permit-
ted the NTC mills located all over the country
to sell the land, surplus o its requirements,
in accordance with the procedure laid down
by the Government. The procedure includes
the stipulation that all sales to parties other
than the Government Departments and the
Public Sector Undertakings, require the
prior approval of the Government.

[ Translation)

Transfer of Buildings to Government of
Himachal Pradesh

1773. SHRI K.D. SULTANPURL: Will
the Minister of URBAN DEVELOPMENT be
pleased to state .he time by which the build-
ings/properties in Simla, which areunderthe
control of Union Government, are likely tobe
transferred to the Government of Himachal
Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): The properties to
be translerred are in the possession of Govi.
of Himachal Pradesh and orders for the
transfer of the title of the properties have
since been issued.

[English]
Cleansing of Rivers
1774. DR. G.S. RAJHANS: Will the
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) the names of the rivers which are
proposed 10 be got cleansed by Union Gov-
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ernment during 1989 and 1990; and

{b) thetime by which the cleansing work
is likely to start?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) and (b). Apart from the Ganga Action
Plan, there are no ather proposals for clean-
ing up rivers in the Annual Plans for 1988-89
and 1989-90. However, several measures
being taken by the Government to contain
water pollution in rivers include detailed
river-basin studies of 14 major rivers and
monitoring of water quality through a net-
work of 310 monitoring stations.

Workers Sent to Gulf Countries from
Andhra Pradesh

1775. SHR!C. SAMBU: Will the Minis-
ter of LABOUR be pleased to state:

(@) the number of workers who went to
the various Gulf countries from Andhra
Pradesh during the last two years, year-wise
and country-wise,

(b) the number of workers who had
lodged complaints with the Indian Embas-
sies in Gulf countries during the above pe-
riod for settling their problems;

(c) the number of the complaints
settled; and

(d) the number of complaints still pend-
ing together with the reasons therefor and
the steps taken for their expeditious settle-

ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIA): (a) The statistics of the .
workers sem abroad are not maintained
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state-wise.

(b) to (). The information.’is baing
collected and will be laid on the Table of the

House.
Rice Bran to Poultry Unils

1776. SHRI S.B. SIDNAL:
SHRI SHANTILAL PATEL:

Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state:

(a) whether Union Government have
urged Punjab State to reduce the supply of
rice bran to the poultry feed industry from 40
percent to 10 percent; and

(b) if so, the reaction of Government of
Punjab thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) and (b)
Punjab Government was requested to con-
sider the possibility of withdrawing the order
of levy on rice bran. A meeting with the State
Governmerit officials was also held in this
regard.

Punjab Government however ex-
pressed its reservations about reducing the
supply of rice bran to the poultry feed on the
grounds that rice bran meets the energy
requirements of pouliry at areasonable cost

Minimum Wages

1777. SHRI K.P. UNNIKRISHNAN:

Will the Minister of LABOUR be pleased to
state:

(a) the minimum wages fixed to hand-
loom, beedi and cashew industries in
Andhra Pradesh, Karnataka, Tamil Nadu
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and Kerala ragpectively during the last three
years;

(b) whether the wage rates in Kerala
are higher and this has resulted in move-
ment of some of these industries from Kerala
1o neighbouring States; and

(c) whaether Government of Kerala has
requested Union Government ta take initia-
tive in fixing uniform minimum wages under
the Minimum Wage Act, 19487

THE DEPUTY MINISTER N THE
MINISTRY OF LABGUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIYA): (a) to (c). The rates of
minimum wages fixed for handloom, beedi
and cashew industries in Andhra Pradesh,
Karnataka, Tamil Nadu and Kerala.as per
available information, are given in the State-
ment below. The rates in Kerala ams higher
than the rates in other three Sttes. The
question of disparity in wages ghd conse-
guent movement of industry froff¥ one State
to another and the formulation/of a national
minimum wage/regional minfmum wages
have been discussed in variqus forums. The
Indian Labour Conference held in Novem-
ber, 1985 recommendedthattilisuch time as
the national minimum wage was feasible, it
would be desirable to have regional mini-
mum wages in regard o which the Central
Gowvt. may lay down the guidelines. These
guidelines have been finalised and circu-
lated 1o all the State Governments/Union
Tetrilory Administrations. In accordance
with the recommendations of the Southern
Regional Labour Ministers’ Conference held
in Madras on 9.10.87, a Commitiee has
been set up to go into the' quastion of re-
gional minimum wages for spacific employ-
ments including handloom, beedi .and
cashew industries.
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Long Term Policy for Export of Cotlon
1778. SHRI S.M. GURADDI:
SHRIMATI USHA CH-
OUDHARY:

Will the Minister of TEXTILES be
pleased 1o state:

(a) whether cotton growers have de-
manded stoppage of cotton imports and a
long term policy for export of cotton;

/

(b) if so, the decision taken thereon;
and

(c) the details of the long term export
policy drawn up, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) to (c). Though cotton growers
have generally been against any imports of
cotton, these have sometimes been neces-
sitated to meet domestic scarcity and con-
tain spiralling cotton prices. Government
have already announced a long term export
policy for cotton under which six lakh bales of
cotton are envisaged 10 be exported every
year on a continuous basis for a period of
three years commencing with the cotton
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year 1986-87. However, on account of
domestic shortage, exports of staple cotton
have remained suspended since July, 1987.

Deily Requirement of Calories Per
Person

1779. SHRI D.K. NAIKAR: will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Government are aware that
as per expert opinion, 3600 calories are
required per day for a person to maintain the
working capacity in the country;

{b) whether only 1200 calories are
found in daily food consumed by 67 percent
of the population in the country; and

(c) if so, the measures contemplated by
Government to bridgethe gap in the intake of
calories by the average Indians?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(@) The Nutrition Expert Group of the Indian
Council of Medical Research has recom-
mended the daily calorie as follows:—

Men Women
Sedentary Worker 2400 1900
Moderate Worker 2800 2200
Heavy Worker 3900 3000

(b) According to the latest available
report of National Nutrition Monitoring Bu-
reau which conducted diet and Nutrition
?uweys in ten States, the average daily
intake of calories is 2243. The calorie inade-
Quacy in individuals ranged from 22.1% in
Kamataka to $1% in West Bengal.

{c) The various measures adopted by
Gowvt. of India to bridge the gap in calorie

include:—

1. Poverty allsviation programmas

to improve the purchasing powar
of the people.
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‘2. Increased-production and batter
distribution of food.

3. Availability of essential tfood
items at lower cost through the
public distribution system.

4. Nutrition education with special
reference to promotion of the
use of locally available food with
a view to improve the nutritional
status within the existing condi-
tions.

5 Nutrition intervention program-
mes for the vulnerable groups
i.e. the preschool children and
women of child bearing age.
Many of these programmes
have the component of supple-
mentary nutrition to bridge the
calorie gap in the vulnerable
sections of the population.

Coal Field Authority in Orissa Causing
Poliution

1780. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Government are aware that
the lb Valley Coal field authority in Orissa
has not taken any steps to control air pollu-
tion;

(b) whether the people living around
that coal field are suffering from diseases
iike T.B. etc. due to the same; and

(c) # so, the details of the directions
given by Government to lo Valley Coal field
authotity to take up immediate air poliution
controt measures?

FHE MINISTER OF TEXTILES AND
MINIETER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA);
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(a) The Jb Valley Coal field authorily has
taken various steps to control air poliution
which include the following:—

— spraying of water on the the haut
roads and various transfer

points;

— proper maintenance of equip-
ment;

— control of exhaust gas géner-
ated by heavy earth moving
machines;

— black topping of roads; and

— preparation ol environmental
management plan.

However, the States Pollution
Control Board consider these
measures inadequate.

(b) There is no such repont.

(c) However, the State Pollution Con-
trol Board directed the Authority to take
eftactive steps to control pollution.

Reduction in Allocation of Rice to West
Bengal

1782. SHR! HANNAN MOLLAH: Will
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) whether the allotment of rice to West
Bengal has been further curtailed during the
current year, if so the details thereof;

{b) the average monthly afiotment of
rice to West Bengal during 1988 and 1989,
and

(c) whether Government are aware of
the supply of inferior quality of rice to the
State, if 80, the staps taken o supply good
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quadity rice?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIViL SUP:
PLIES (SHRID.L. BAITHA): {a) The alloca-
tion of rice to various States/ Union Territo-
ries was reviewed in February, 1989 keep-
ing in view overall availability of stocks in the
Central Pool, relative needs of various
States, improved market availability on arri-
val of new lice crop and the fact that the
supply to Public Distribution System is only
supplemental in nature. As a result of the
review, the rice quota of most States, includ-
ing West Bengal, was reduced uniformly by
20%.

(b) The Government of Wast Bengal
was made an average monthly allocation of
89, 167 tonnes of rice during 1988 and
69,333 tennes during 1989 (upto March).

{c) Yes, Sir. Attention of the Govern-
ment was drawn to the released of stocks of
rice procured under relaxed specification in
Punjab and Haryana about which the State
Govermnments have already been suitably
iformed. Instructions have also been is-
sued by FCl to all Zonal Managers/Senior
Regional Managers to ensure that rice con-
forming only to purchase specmcanons IS
issued againsl allocations.

{Translation)
Export of Paddy

1783. SHRIAKHTAR HASAN: Will the

Minister of FOOD AND CIVIL SUPPLIES be
pPleased 1o state:

(a) whether some countries have
shown interest in importing paddy from our
Country, if so, the details thereof:

(b) whether Government propose to

Sxport paddy particulady 1o the United Arab
Emirates; and.
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(c) it so, the detalls in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIViL SUP-
PLIES (SHRI D.L. BAITHA): (a) No, Sir.

(b) and {c). As per import-Export Policy
April, 1988 March, 1991, export of paddy is
not atiowed.

[English]
Compilation of State of indla’s Health

1784. DR.G. VIJAYA RAMA RAO: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Voluntary Health Associa-
tion of India has undertaken a massive
compilation of State of india’s Health, if so,
the details thereof; and

(b) whether the various Government
agencies are offering support in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) The Voluntary Health Association of
India has informed that with the help of
experts in the health field, they will bring out
a document on the State of India's Health
Report. The report will present the citizens’
viewpoint, backed by credible data and
experiance at the grass root leval.

(b) Voluntary Heaith Association of
India have not approached the Government
for assistance in this regard.

Loss in National Textile Corporation

1785. DR. KRUPASINDHU BHOE Will
the Minister of TEXTILES be pleased to
state:

(a) whether Government have identi-
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fied the Textite units under the National
Textile Corporation which afe running in
loss;

{b) i so, the textile units under NTC
which incurred loss during 1987-88 and
1988-89;

{c) the extentof loss incurred by each of
them during the above period; and

(d) the steps taken to improve the
performance of such units?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHR! RAFIQUE
ALAM): (a) to (c). Most of the mills under
National Textile Corporation have baen in-
curring lasses. During the year 1987-88 &
1988-89 (April- Dec., 1988), the mills under
NTC incurred net losses amounting to Rs.
266 crores and Rs. 232 crores (Provisional)
respectively.

(d) NTC has formulated a fresh turn-
around strategy, based on selective moder-
nisation with the help of institutional {inance,
product improvement and diversification
etc. for improving the performance of the
losing units.

[ Transiation)

Afforestation in Madhya Pradesh

1786. SHRI KAMMODILAL JATAV:
will the Mintster of ENVIRONMENT AND
FORESTS be pleased to state.

(a) the districts in Madhya Pradesh

where seeds were sprinkled for growing
trees 10 promole afforestation since 1950;

{b) the extent to which success has
been achieved and the expenditure incurred
thereon; and

(c) the steps proposed to be taken Io
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achieve the target?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMLY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a)to (c). The information is being collected
and will be laid on the Table of the House.

[English}

Alds Free Cettlificates for indigenous
Blood Products

1787. CH. KHURSHID AHMED:

SHRt MOHD. MAHFOOZ ALl
KHAN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether while AIDS free certificates
are insisted in the case of imported blood
and blood products, similar precautions are
not taken in the case of indigenous blood
products;

(b) t so, the reasons therefor;

(c) whether Government proposes to
make screening, of the indigenous blood
and blood products for AIDS mandatory; and

(d) if so, the steps taken or proposed to
be taken in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
{(a)to (d). All human blood are now required
1o be tested for HIV anti-bodies.

On the 6th May, 1986, administrative
instructions were issued by Drug Controfier
of India to all the State Drug Controliers of
accepting blood from Professional donars
only on production of a certificate regarding
absence of IV INFECTION. Thereafter, on
t4th February, 1989, detailed guidelines



133  Written Answers

have been issued by Director General of
Health Services (DGHS) to all State Drug
Controllers regarding screening of all units
of blood received in blood banks in cities
where surveillance centres have been es-
tablished by ICMR.

Every blaad manufacturer requires a
licence which is issued under the Drugs &
Cosmatics Act, 1840. Draft rules under the
Drugs & Cosmetics Act, 1940 have been
framed and sent to the Government of India
Press for publication in the official Gazette
seeking suggestions within 21 days. The
draft Rules provides that “every licences of a
Blood Bank shall get sample of every blood
unit tested for freedom from HIV antibodies
from such laboratories specified for the pur-
pose by the Cantral Government. Date of
performing the test shall be recorded on the
label of the container alsd.™

Deposit of EPF Amount by Amrit Bazar
Patrika Group, Calcutta

1788. SHRI C. JANGA REDDY: Will
the Minister of YABOUR be pleased to state:

(a) the ,géﬁails of the EPF dues recov-
ered from the gmployees by the Amrit Bazar
Patrika Group, Calcuttd dufing 1986-87,
1987-88 and 1988-89 sotar:

(b) the amount deposited by them so
far; and

'(c) the steps taken for recovery of the
amount still due from them?

THE DERUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
M!N!STEB IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
!(lSHAN MALVIYA): (a) to (¢). The requisite
iformatior s baing collected and will be

Placed on the Table of the Sabha in due
COurse,
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Steps to Reduce Tobacco Consumption

1789. DR. PHULRENU GUHA: Willthe
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether a large number of people
die of tabacco consumption in India; and

(b) it so, what steps Government pro-
pose to take to reduce tobacco consump-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE).
(a) It is estimated that about 6 to 10 lakh
people die due to tobacco related diseases
every year in India.

(b) The measures undertaken to re-
duce the consumption of tobacco products
include;

(i) educating the masses against
the use of tobacco products by
highlighting its evil effects on
health like cardigvascular dis-
eases, hypertension, oral and
lung cancer etc.

(i) Printing of statutory warning
on cigarette packets, hoar-
dings etc.

(iii) banon advertisement of ciga-
rette and tqbacco products on
mass media, sports stadia etc.

(v) ban on smoking in public
places 'mgeting'éﬁf'ffséminars
etc.

Consortium of Jute Exporting Coun-
tries

1790. SHRI BHADRESWAR TANTI:
Will the Minister of TEXTILES be gaased to
slate:
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(a) yvheghsr jeteindustry is facing crisis
dug'tointroduction of synthatic yarns or any
otppr factor; ‘

(b) ¥ 50, the details thereot;

(c) whetherthe jute exporting ¢ourntries
have formed an association 1o ocate new
jute markets; and

(d) i s0, tha details thereo!?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) and (b). Jute industry is facing
stitf competition from synthetics both in the
domestic and intemational market because
of synthetic supstitutes.

tc) No, Sir.
{d) Does not arise.

Commiittee for Environmentat Recon-
struction

1791. SHRIMAT! D.K. BHANDARI:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether a Committee has been
constituted for Environmental Reconstruc-
tion in the Doon Valley;

(b) it so, the constitution and terms of
reference of the Committee;

(c) whether certain programmes have
been drawn up to remove the environmental
problems in the lower Himalayas, if so, the
details thereof;

(d) whether certain Centrally spon-
sored schemes to remove the environ-
mental problems in the Himalayan States
have been launched; and

(e) if so, the details theraof with specific
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reference to Sikkim?

THE MINISTER OF TEXTILES AND
MINMISTER OF HEALTH AND FAMLY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) In 1981 a Board was constituted forthe
Doon Valley and adjacent watershad areas
of the Ganga and the Yamuna for environ-
mental management of the area. The Board
was teconstituted in 1985 and im 19B8.

(b} The constitution and the terms of
reference of the Board are shown in the
statement below.

(c) Yes, Sir. Following programmes
(projects) have been drawn up for this area
and are now under implementation;

(i) Afforestation of mined areas
in the Doon Valley;

(i) Environmental Plan for mining
in Uttar Pradesh Himalaygs;
and

(i) Integrated watershed man-
agement project.

(d) Yes, Sir.

(e) The Centrally sponsored schemds
in operation in the hill region
are:

(1) Watershed rpaHZbement in
the catchment of flood prone
rivers—Upper Yamuha and
Upper Ganga;

(i) ~Soil conservation for the.
catchment of tha Ramganga
river;

(i) Ruralfuelweod plantation and
afforestation;

(iv) Decentralised people’s nurs-
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eries;

(v) Plantatidn for minor Torest
produce; and

(vi) Soil, water ahd tree.conserva-
tion in the Himalayas under
operation soil watch.

These schemas envisage protection to
the fragile eco-system; development of
degraded lands; reduction of grazing pres-
sure on forest wealth by promoting fuel-

woodfodder production and augmenting *
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good quality grass and joddar, plantation of
fruit trees, , Cana, tendu, madicinal

plants atc; and adoption of soll moistuse
conservalion measures inciuding water
management. '

Of these, the foliowing thred
schemas—rural fuelwood plantation and
afforestation; decentralised people’'s nurs-
evies; and soil, water and tree conservation
in the Himalayas under operation soil waitch
are under imptementation in Sikkim aiso,
apart from the other Himalayan States.

STATEMENT

Constitution and Texns of Reference ofithe Board for Doon Valley & adjacent Watershed
areas of the Ganga and the Yamuna as per Resolution dated 14th July, 1988.

The following is composition of the Board®"

1. Shri Z.R. Ansari Minister of of Eavironment and Forasts,

New Delhi.

Thairman_

2.  Shri B.B. Vohra Chairman, Advisory Board of Energy,

New Dglhi.

Member

3. Minister for Hill Development, Government of Uttar Pradesh,

Lucknow.

Member

4, Minister for Urban Development, (Town & Country Planning)

Govarnment of Uttar Pradesh, Lucknow.

Member

5. Minister for Forests, Government of Uttar Pradesh,

Uttar Pradesh

6.  Shri Arun Sipgh, 23A. Nizamuddin West, New Delhi.

7. Chief Sggretary, Government of Uttar Pradesh Lucknow.

Member

Member

Member

8 Shri Brahm Dutt, Minister of State for Petroleum,

Government of India, New Delhi.

Member

9.  Secretary, Ministry of Environment and Forests,

Government of india, New Delhi.

Member

10.  Secrstary, Department of Rural Development, Ministry of

Agriculture, Government of india, New Delhi.

Member
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11.  inspestor General of Forests, Ministry of Environment and

Forests, Government of India, New Delhi.

12. Shri Gulab Ram Chandani, Doon School, Dehra Dun.

Member

Member

13.  Shri Avadesh Kaushal, Chairman, Rural Litigation and

Entitlement Kendra, Dehra Dun.

Member

14,  Director/Deputy Secretary Incharge of the subject,

Ministry of Environmaent and Forests, Government of India.

New Delhi.

Member
Secretary

The following are the Terms of Reference of
the Board:

1) study and review package ol pro-
posed developmental projects in this region
and provide guidelines for environmental
management so as to optimally utilise the
regional resources:

2) gvolve an effective implementation
mechanism for executing mitigative/amelio-
rative measures for checking further envi-
ronmental degradation and improving the
environment;

3) guide the dispersal of poliuting
industries and suggest incentives to attract
the non-poliuting industries:

4)  jormulated and workout a clear cut
strategy for sustained development of the
Doon Valley as well as the adjacent water-
shed areas; and

§)  any other matter which the Board
may consider necessary for achieving sus-
tained development with minimal environ-
mental degradation. xyz

Dcatﬁ of Migralory Birds in Punjab

1792. SHRI PRATAPRAO B.

BHOSALE: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whether Government are aware that
a large number of migratory birds are dying
in certain areas of Punjab and other places
due to sprinkling of pesticides;

(b) if so, the details thereof; and

(c) the details of the steps proposed to
be taken by Government to check death of
the migratory birds as a resuit thereot?

THE MINISTER OF TEXTILES AND
MINSTER OF HEALTH AND FAMILY
WELFARBE (SHRI RAM NIWAS MIRDHA):
(a)to {c). The information is being collected
trom the State Government and would be
laid on the Table of the House.

Sick Textile Milis in Gujarat

1793. SHRI RANJITSINGH
GAEKWAD: Will the Minister of TEXTILES
be pieased to state:

(a) the number of sick textile mills in
Gujarat and the namas of textile milis out of
them which remained closed as on 31 De-
cember, 1988; and

(b) the amount required for making the
sick textile milis viable and the amount tikaly
to be spent by the 1.D.B.1. for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) As on 31.1.1988, 22 of the 47



141 Whitten Answers’

non-$St Textile Mills ctassitied by the Re-
servh Bank of India as sick on the 30th June,
1987, were lying closed. (as per list given i
the Statement below. ’

{b) The amount required for making the
sick textile mills viable and the amount likely
to be spent by the IDBI for this purpose,
cannot be indicate as it depends on the
number and the kind of rehabilitation pack-
ages worked out for viable mills.

STATEMENT
Name of Non-SSI sick Cotton/man-made

fibre textile unit closed as on 31st
January, 1989, in Gujarat.

1. Aryodaya Spinning &
Wvg. Co. Lid,,
2. New Gujarat Synthetics
Ltd., Unit No. 1.
3. New Gujarat Synthetics
Ltd., Unit No. 2.
4, Ahmedabad Mig. &
Calico.
5. The Aryodaya Gng. &
Mig. Co. Ltd.
6. Bharat Suryodaya Mills,
Co. Ltd.
7. Ahmedabad Sri
Ramakrishna Mills Co.
Ltd.
8. Borach Textile Mills Ltd.
9. Gaekwar Mills Ltd.
10, Gandhidham Spg. & Mig.

Co. Ltd.

PHALGUNA 17, 1910 (5AKA)
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1. The Mahatana Milis Lid.

12. Mandvi Spg. Mills Ltd.

13. The Navjivan Mills Ltd.

14, Navjyot Mills Ltd.

15. Commercial Ahmedabad
Mills Ltd.

16. Star of Gujarat Textile
Mills Lid.

17. Shri Bansidhar Spg. &
Wvg. Mills Ltd.

18. Shree (Yamna Mills Co.
Ltd.

19, Vijaya Mills co. Ltd.

20. P.G. Textile Mills Ltd.

21. Prasad Mills Ltd.

22. Omax Investors Ltd.

[ Translation]
Concesslons to Sitk Industrv.

1794. SHRISHANTI DHARIWAL.: Will
the Minister of TEXTILES be pleased to
state:

(a) the number of silk mills functioning
in the country at present and their financial
position;

(b) whether the silk industry is facing a
serious crisis these days;

(c) if so, whethef Govemmat propo!
1o give any concession to such sitk mills; and

(d) i so, when and if not, reasons
therefor?
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THE MINISTER OF STATE IN THE  milis funclioning in the organised sector are
MUISTRY OF TEXTILES (SHRI RAFIQUE s under—
ALAMY: (a) Mt presant the number of silk
* i b
() Spun Silk Mitls — &
fil) Silk Weaving Mills — K
(i) Silk Milis under - 3

100% Export Oriented Scheme.

While peoduction of these mills is moni-
tored, the date of financial position of the
mils is not being compiled.

{b) No, Sw.
A(c) and (d). Do not arise.
[English)
Fire in Cotton Corporation of india

1795. SHRI KAMAL CHAUDHRY: Will
the Minister of TEXTILES be pleased to
state:

(a) the losses suffered by the Cotton
Corporation of India due to fire during the
years 1987 and 1988:;

(b) whether the cotton'so lost was
insured against fire; and

{(c) if not, whether responsibility has
been fixed in the matter and if so, the action
taken against the persons responsible
therefor?

THE MINSTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) The CCl suffered losses due to
fire to the tune of around Rs. 1.09 crores
during this period.

{b) Yes, Sir.

(c) Does not arise.
Pothution in Sea Coast of Maharashtra

1796. SHRI PRAKASH V. PATIL: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

{2) whether the sea along the Coast of
Maharashira is getting polluted by the dis-
charge from foreign oif tankers passing that
way and aiso by our own;

(b) if so, the extent of pollution;

(c) whether it has reached the dimen-
sions of posing a health hazard; and

(d) the steps taken/proposed to deal
with the problem?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) No major tanker route passes close to
Maharashtra Coast. However, discharge of
oil from coastal traffic and from ships enter-
ing the harbours cannot be rdled out.

(b) Oil poliution fram ships Is mainly
localis®d arid is of short duration. -

(c) No adverse effect to the extent of
causing health hazard has been reported.



145 - Weilton Answers

-{d}-The steps taken include the follow-
g

(y The Merchant Shipping Act,
1958, has provisions for deal-
ing with controt oit pollution
from ships.

(i} The anti-pollution provisions
of this Act are reviewed peri-
odically and rules have been
made more stringent to con-
trol poliution arising from the
ships.

(i) The Indian Coast Guard has
been designated the Central
Coordinating Agency to com-
bat oil spills. Several agen-
cies/departments have been
assigned the task of prevent-
ing, monitoring and combating
poliution due to oit spills.

(iv) The Indidn Coast Guard while
on routine patrol with in the
Exclusive Economic Zone
also carry out surveillance for
any possible oil spillage by
ships at sea.

1

Share of Handloom in Textile Exports

1797. SHRIPRAKASH V. PATIL: Wil
the Minister of TEXTILES be pleased to
state:

(a) the share of handloom sector in
export of textiles during 1986, 1987 and
1988;

(b) the share of Maharashtra out of the
same during each of these years;

(c) whether any special efforts have
been made by Union Government to update
the design of handloom products so thatthey
may get a better foreign market; and
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(d) if so, thre number of design insiltiites
set up in Maharashtra?

THE MINISTER OF STATE ' THE
EMNISTRY OF TEXTILES (SHR! RAFIQUE
ALAM): (a) According to Cotton Yaxtiles
Export Promotion Council, the share of cot-
ton Wandlooms (fabrics and made-ups) in
the export of cotton textiles (fabrics and
made-ups) was 26.83% in 1986, 25.89% in
1987 and 25.58% in 1988, in'terms of value.

(b) State-wise export figures are not
maintained.

{c) and (d). Government of india have
seét up a number of Weavers’ Sarvice
Centres, including two in Maharashtra,
which orovide exporters with designs/
samples of handloom products. Besides, the
Handloom Export Promotion Council, Ma-
dras is also disseminating informatioh on
designsAashion/colours to handioom ex-
porters.based on feedback from India Trade
Centre; Brussels and other International
bodies.

Powerloom in Maharashtra

1798. SHRI PRAKASH V. PATIL: Will
the Minister of TEXTILES be pleased to
state:

(a) the number of powerlooms lying
closed in Maharashtra for more than one
year and the reasons therefor;

(b) the production loss sutfered on this
account;

{c) the number of persons rendered
jobless;

(d) whether Union Government have
been closely monitoring the devebﬁmem of
powerloom sector; and

r
i LR

(e) i so,the steps being taken to restart
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THE MINISTER OF STATE N THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) to (e). In the context of excess
weaving capacity in the Country, the levels
of weaving activity in the decentralised
powerloom sector change from time to time
depending upon the prices of yarn, offtake of
cloth and various other factors. The profita-
bility of weaving operations in this sector is
subject to the prices of cotton yarn and
demand for cloth etc. Because of the decen-
tralised nature of the industry, it is not pos-
sible to give pracise aestimate of the number
of powerlooms which have stopped weaving
activity and the production losses which may
occur as a consequence thereof. Govern-
ment regularly monitor the situation in the
dacentralised powerloom sector for correc-
tive action whenever required. Govt. have
suspended export of staple cotton since
July, 1987, To ensure that export of cotton
yarn does not affect the domestic availability
of cotton yarn, Import of cotton against ex-
ports of cotton yarn, cotton fabrics and
made-ups has been permitted on advance
licensing basis. Government are also main-
taining a constant watch on the situation
regarding the availability of cotton required
for production of yarn etc.

National institute of Maternal and Child
Health

1799. PROF. MADHU DANDAVATE:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Government propose
to establish a National Institute of Matermnal
and Child Health;

(b) if so, whether Government of Ma-
harashtra had proposed to locate it at
Nagpur and offered all assistance for the

purpose; and
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'(c) ¥ so, whether the Union Govem-
ment are agreeabie to locate the projact at
Nagpur as well as to name the proposed
institite after the late Pandk Jawaharial
Nehru as per suggestion of Maharashtra
Govemment?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). Government have the question
of setting up a National Institute of Materal
and Child Health under consideration.

(c) National Institute of Maternal and
Child Health could not be set up during 7th
Plan as no funds could be made avallabie for

the purposs.

Leglsiation to Regulate Use of Prenatal
Diagnostic Techniques

1800. PROF. MADHU DANDAVATE:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

{(a) whether there is a proposal to pass
an All-india legisiation to regulate the use of
pre-natal Diagnostic Techniques on the
lines of the Maharashtra Government Act;
and

(b) if so, whether the proposed legisia-
tion wifl provide against misuse of tho tests
by adeclaration befote undertaking tha tests
to the effect that "birth of female child shall in
no case be presumed to constitute a grave
injury to the mental health of a pregnant
women"?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes, Sir.

(b) The details of the proposal are still
under examination.
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Scheme for Production of Low Priced
Blended Cloth

1801. SHR!I R.M. BHOYE: Will the
Minister of TEXTILES be pleasad to state:

(a) whether Government have formu-
lated any scheme for the production of low-
pricad biended cloth in the handloom sector
for implementation by the States;

(b) if so, the details in this regard; and
(c) the price fixed for such cloth?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM) (a) Yes, Sir.

. (b) The prdduchon of low-i:rlced tabric
on handlooms using blended yarn with duty
free polyesier fibre and duty concéssional
polyester filament yarn undef the ‘Susman
Cloth Scheme’ has beén approved in the
States of Tamilnadu, Andhra Pradesh, Rar
jasthan, Uttar Pradesh, West Béngal, Kar-
nataka, and Keralaandin the Union Territory
of Pondicherry. The Scheme will be
operated only by Apex Co-operative Socie-
ties and Central or State Handloom Devel-
opment Corporation approved in this behalf.

(c) The retail prices of the fabric pro-
duced using duty free polyester fibre shall
normally be in the region of Rs. 25/- per
square metre for shirting and Rs. 40/= per
square metre for suting. The fabric pro-
duced using duty concessional polyester
filament yarn are priced in the region of Rs.
30/= per square metre for dhoti, Rs. 35/= per
square metre for shiting dress material,
blouse material, saree and lungi and Rs. 55/
= per square metre for suiting.

Scarcity of Madicines in CGHS Dispen-
saries |

1802. SHRI- SRIKANTHA DATTA

NARASIMBHARAJA WAQWAR Will the

PHALGUNA 17, 1910 (SAKA)

Written Answers 150

Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether there has been a scarcity of
medicines in the C.G.H.S. dispensaries in
Delhi;

{b) if so, the reasons thereof; and

(c) the steps taken to supply adequate
quantity of medicine to the C.G.H.S. dispen-
saries?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a)1o (c). There is no scarcity of medicines of
|.S.M. and Homeopathy System. However,
there has been temporary shortage of some
allopathic medicines. Any allopathic medi-
cine prescribed by the specialist as’ Essen-
tial' and not available in the dispensary is
procured from M/s. Super Bazar/authorised
Local Chemist and supplied to the benefici-
aries. In case of urgency, by hand authority
is also given to the beneficiary for procuring
the medicine from Super Bazar without any
payment. In the event of non-availability of
medicine in Super Bazar, the beneficiary is
also authorised to purchase it from open
market and claim re-imbursement.

Separate Regional/Sub-Office of
Savegrain Campaign in HP

1803. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government propose to set
up separate Regional/Sub-Office of the
‘Savegrain Campaign’ in Himachal
Pradesh;

(b} if s0, the decision taken thereon and
the likely date by which the office would be
opened; and
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{c) if not, the likely date by which a
decision fa open the office would be taken
and the office opened?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND EIVIL SUP-
PLIES (SHRI D.L.BAITHA): (a) No, Str,

(b) Does not arise.

(c) At present there 1s no proposal to set
up any Central Unit of Save Grain Campaign
in Himachal Pradesh.

Number of Accidents in Mines

- 1804, SHRIMATI PRABHAWATI
GUPTA: Will the Minister of LABOUR be
pleased to state:

(a) the number of mine accidents in the
country during 1987 and 1988 State-wise;

(b) the number of persons affected by
these accidents, and

(c)the precautionary measurestakento
save the lives of mine workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
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MINISTER IN mg MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIYA): (a) and (b). The num-
ber of mine accidents in the country during
1987 and 1988 State-wise and the number
of persons affected by these accidents are
given in the statement balow:

(c) Provisions for safety, health and
welfare of workers employed in mines are
contained in the Mihes Act. 1952 and rules
and regulations framed thereunder. These
provisions are required to be complied with
by the mine managements. The Director
General.of Mines Safety, Dhanbad and his
officers inspect the mines periodically in
order to enforce the statutory provisiongand
take appropriate actiort as provided in the
Mines Act. 1952, against persons held re-
sponsible for accidents and for violating the
provisions of the Act. The Director General
of Mines Safety als¢ issues guidelines inthe
form of circulars ¢ the management of the
mines from time to time for improving safety
measures. The Officers of the Directorate
General of Mines Safety enquire into every
fatal accident and take appropriate action
against persons held responsible for the
accident. Depending upon the gravity of the
situation, ca}nain serous accidents are also
enquired into by them.
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Limit of Payment of Gratuity

1805. SHRIANANTA PRASAD SETHI:
Will the Minister of LABOUR be pleased to
-glate:

(a) whether fixing a ceiling of Rs. 50,000
for payment of gratuity under the Payment of
Gratuity (Amendment) Act, 1987 is in conso-
nance with the 20-Point Programme of Gov-
emment ; and

(b) #f not, whether there is any proposal
to restore the earlier benefit of 20 months
salary as gratuity to the workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHAK-
ISHAN MALVIYA): (a) The payment of gra-
tuity under the Payment of Gratuity Act does
not come under the 20 Point Programme.

(b) There is no such proposal.

Assistance Offered by Voluntary
Agencies for National Health Education
Programmes

1806. SHRI P.R. KUMARAMANGA-
LAM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Voluntary health Associa-
tion of India had offered protessional assis-
tance for propagating the national health
education programmes;

(b) if so, the response of Government
thereto; and

(c) whether Government propose to
enlist the assistance of various voluntary

agencies in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDFY:
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{a) and (b). Yes. Voluntary Health Associa-
tion of India has offered two specific projects
namely:-

i) Education and information dis-
semination on Health and Fam-
ily Welfare related issued at
Kumbh Mela for which publicity
material has been provided
alongwith films for viewing. A
sum of Rs. 40,000/- has been
sanctioned for providing free
counselling.

ii) Production of Video film.
(c) Yes.

Appointment of ‘Deans’ in National
institute of Heaith and Family Welfare

1807. SHRI G. BHOOPATHY:
SHRI MANIK REDDY:
SHRI AJ.V. B. MAHESH-
WARA RAO:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) how many Deans are presently
working at the National Institute of Health
and Family Welfare, New Delhi and their
responsibilities;

(b) the procedure for their appointment;

(c) the pay scales of the Director and
Joint Director in the Institute; and

{d) whether the Dean is equivalent to
the Joint Director in rank and status?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) There is only one Dean of studies pres-
ently in the NIHFW for carrying out curricu-
lum planning, supervision and coordination

of traininn artiviitiae habunan tha asiaca
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departments and other matters connected
with M.D. (Community Health Administra-
tion) Course.

(o) The appointment of Dean is made
for 3 years by rotation from amongst the
senior Protessors (Med) of the National
institute of Health and Family Welfare.

(c) Pay scales are:-

Director - Rs. 7300-100-7600 with NPA
of Rs. 900-

Jt. Director- Rs. 4500-150-5700-200-
7300 with NPA of Rs. 900/-

(d) No, Sir.
Rehabilitation Fackage for Sick Milis

1808. SHRI BHADRESWAR TANTI:
Willthe Minister of TEXTILES be pleased to
state:

(a) whether the new Textiles Policy
envisages tackling of sick Textile Units on a
case by case basis to make them viable;

{b) it so, the progress made in this
direction during the last one year; and

{c) the numiber of sick unts provided
with rehabilitation package?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) Yes, Sir.

(b) and (c). Information is being col-
fected and will be laid on the Table of the
Housae.

Recommendations of the Technical
Advisory Committee on Chlid Labour

1809. PROF. RAMKRISHNA MORE:
SHRI BANWARI LAL

| PUROHIT:
Willthe Minister of LABOUR be pleased

to state:
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(2) whether Government have ac-
cepted the recommendations of the Techni-
cal Advisory Committes.on the Prohibition of
child labour;

(b) if so the recommendations accepted
by Government;

(c) the recommendations out of them
implemented so far ; and

(d) the steps proposed to be taken
against those who are found to be violating
the orders issued for implementation of any
of the recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIYA): (a) and (b). The follow-
ing recommendations of the Child Labour
Technical Advisory Committee (CLTAC)
have been accepted by the Government:-

1) Prohibition of child labour in the
occupations/processes men-
tioned below:-

) Occupation:-

— Employment in shops with
temporary licenses fo sell
crackers and fireworks.

ii) processes

— Manufacture of slate pencils
(including packing).

— Manutacture of products from
agate.

— Manutacturing processes us-
ing toxic metals and sub-
stances such as Lead, Mer-
cury, Chromium Cadmium,

Benzene, pesticides and as-
bestos.
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- {#) Setting up of a Coordination
Committee to be called the Re-

ssarch Coordination Committee
to carry out further epidemiologi-
cal studies in certain occupa-
tions/processes/industries on
the basis of which a decision can
be taken to advise Government
whather or not to ban/regulate
the employment ot children in
these occupations/processes/
industries.

(c) and (d). For implementation of
the first recommendation, the Government
has issued a notification giving three
months’ notice of its intention to add the
above mentioned occupations and proc-
esses to the Schedule to the Child Labour
(Prohibition and Regulation) Act, 1986. Vio-
lation of the implementation order will not
anse at this stage as these occupations and
processes are yet to be added to the Sched-
ule.

The Government has also set up Re-
search Coordination Committee as recom-
mended by the CLTAC.

Carrying of Load on Head

1810. SHRI THAMPAN THOMAS : Will
the Minister of LABOUR be pleased to state:

(2) whether the International Labour
Organisation has recommended prohibition
of carrying more than 50 Kgs. load on head
by the tabourers; and

{b) if so, whether Union Government
have accepted this recommendation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER N THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIYA): (a) The ILO Recom-

mendation No. 128 concerning the Maxi-
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mum Pemmissible Weight to be carried by
One Worker adopted by the 51st Session of
the Intemational Labour conference in 1987
lays down that where the maximum permis-
sble weight which may be transported
manually by one aduit male worker is more
than §5 Kg., measures should be taken as
speedily as possible to reduce itto that level.

(b) The ILO Recommendation is in the
nature of guidelines for member countries.
While the Recommendation is acceptable in
principle, it has not been possible to give
effect to it due to practical difficulties in the
unorganised sector. However, in so far as
factories are concerned, under the model
rules framed under the Factories Act, 1948
the maximum weight to be lifted pr carried by
an adult male worker, has been stipulated
not to exceed 55 Kgs.

ILO Technical Expertise to Generate
Rural Employment
1811 SHRI VAKKOM PU-
RUSHOTHAMAN:
SHRI T.V. CHAN-
DRASHEKHARAPPA:
SHRI SHANTILAL PATEL:

Willthe Minister ol LABOURbe pleased
to stata:

(a) whether the International Labour
Organisation has offered technical expertise
to explore the possibility of generating more
employment in the rural areas;

(b) if so, the details thereof; and

(c) the response of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS(SHRI RADHA
KISHAN MALVIYA): (a) Shri T. Nakamura,
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ADG, 1O during his recent visit to India
mentioned in a general way that IL.O could
provide expertise to, india to explore the
possibility of generating méte employmant
in rurat areas. However, no spacific projact
has been posed by ILO for acceptance by
india.

(b) and {(c). Do not arise.

Target for Procurement of Wheat in
1988-89

1812. SHRI{ VAKKOM PURUSHOTHA-
MAN : Wil the Minister of FOOD AND CIVIL
SUPPLIES be pleased lo state:

(a) the target set for procurement of
wheat within the countty for the year 1988-
89;

(b) the quantity of wheat procured so
far; and

(c) whether there is any proposal to
import some more foodgrains during the
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUP-
" PLIES (SHRI D.L.BAITHA): (a) No target Is
fixed, as wheal is procured against voluntary
offers by farmers under Government’s price
support scheme.

(b) 6.54. million tonnes.

(c) The Government of India is keeping
a close watch on the domestisiood situation
and will exercise the option to import
foodgrains if and when considered neces-

sary.

Vector Control With Bio-Environmental
Techniques in Gujarat
1813. SHRI VAKKOM PURUSHOTHA.-
MAN : Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) whether the Indian Councit Medical
Research has successiully tried integrated
vacior control with bio-environmental tech-
niques in Gujarat

(b) if so, the details thereof; and

(¢) whether Government propose to
implement the programme in other parts of
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes, Sir.

(b) The integrated vector control of
malaria using the bioenvironmental tech-
niques was launched in 1983 in Nadiad.
Kheda distt., Gujarat. The study was
launched in villages comprising of 25,000
population and after one year it was ex-
tended to cover 75,000 population in 1985.
In 1986 350,000 population was being pro-
tected by an alternate strategy known as the
bioenvironmental control of malaria. In 1987
another control taluka (Kapadwanj) com-
prising of 350,000 population was covered
under this strategy. Results so far achieved
have been very encouraging as monitored
by the entomological and epidemiological
indices.

(c) Based on the success achieved in
CGujarat, alternate strategy was extended to
malaria endemic areas in some rural areas
like - Shahjahanpur, Haldwani, Hardwar
Shankargarh in UP, Berhampur, Rourkelain
Orissa,-Mandla in MP, Sonapur in Assam
and urban areas in Madras and Delhi. The

‘studly was launched in phases at these field

stations and the results so far achieved have
shown promise in the control of malaria by
the alternate strategy.
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- 1814, SHRI HARISH RAWAT : Will the

u:m of URBAN DEVELOPMENT be
pleased to state:

(a) the number of posts of junior Engi-
neers and Assistant Enginears (Civil and
Electrical) in the Central Public Works De-
partment, surrendered and enhanced for
both the cadres, during the last three years,
year-wise ; and

(b) the number of Junior Engineers and
Assistant Engineers (Civil and Electrical)
sent back to the C.P.W.D. from Arunachal
Pradesh and the Delhi Development Author-
ity during the year 19867

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b). The
information is being collected and will be laid
on the Table of the House.

Shortage of Trained Manpower
in Foot-Wear industry

1815. SHRI V. SOBHANADREES-
WARA RAQO: Willthe Minister of LABOURbe

pleased to state:

(a) whether there is a shortage of
trained manpower in the foot-wear industry;

(d) if so, the detaiis thereof; and

(c) the steps proposed to impart training
to additional hands to run the food-wear

industry? -

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS ‘(SHRI RADHA
KISHAN MALVIYA): (a) Yes, Sir.

PHALGUNA :17, 1910 (SAKA)  Witten Aaswers.

. {b) The shortage has not bean quanti-
 fied., |

, (c) Govnmment proposes o open moro ,
traming centraes for training of different cata— :
gories of personnel for foot-wear industry.in

" addition, it is proposed to examine to lower

the entry qualification. for training of Crafts-
men and Apprantices under the Crafismen
and Apprenucesmp Training Schemes re-
spactively, so as to attract more number of.
persons for training. |

[ Translation)

News ltem Captioned “Pan Masala can
cause you Cancer”

1816. SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI DINESH GOSWAMI: |
SHRI MAHENDRA SINCH:
SHRI AMARSINH RATHAWA:
SHR! VIRDHI CHANDER
JAIN:

“Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a)the number of Pan Masala manufac-
turing units in the country;

(b) whether attention of Government
has been drawn to the news item, appearing
in the daily The Hindustan Times dated 10
February, 1989 captioned “Pan Masala can
cause you Cancer”;

(c) if so, whether after year long re-
search in Gujarat Cancer Research Insti-
tute, it has been concluded that the use of
pan rnasala can cause cancer,

(d) if so, the reasons for which aban has |
not been put on the manutacture and use of
pan masaila; ‘
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{e) thé action proposed 16 be 1aken by
Government in this regard; and

) whether Govermment propose 10
seek the opinioh of any other research insti-
tute in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) According to the inlormation made avail-
able by All India Pan Masala Manufacturers
Association, there are ill main manufactur-
ers of Pan Masala/Chewing Tebacco and
Flavouring Agents mn the country

(b) Yes, Sir.

{c} 1o (1). The studies on adverse effects
of Pan Masala are yet iobe completed by the
Gujarat Cancer and Research Institute
Ahmedabad. The Government has already
consulted  the Indian Council of Medical
Research, New Delhi which 1s of the opinion
that unless carelully controlled epidemiol-
ogical studies are done, it 1s extremely diffi-
cult 1o establish carcinogenic effects of Pan
Masala.

Ayurvedic Cure for Cancer

1817. SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI DINESH GOSWAMI:

Will the Minister of HEALTH AND
FAMILY WELFARE e pleased to state:

(a) whether Vaidya Chandra Prakash
Cancer Research Foundation of Meerut has
made a claim that it has found an Ayurvedic
cure tor caneer;

{b) whether Government have gone
into the veracity of their claim; if so, the
details thereof; and

{c) the time by which Govarnment pro-
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pose tolake Aecassary-action inthis regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes, Sir.

(b) and (c). Vaid Balendu Prakash of the
Vaidya Chandra Prakash Cancer Research
Foundation of Meerut has had a number ot
meatings with the scientists of the Central
Drug Research institute (CDRY), Lucknow,
officers of the Indian Council of Medical
Research (ICMR), Central Council for Re-
search in Ayurveda & Siddha (CCRAS) and
the officers of the Ministry of Health & F.W.
The ICMR is of the view that the traditional
conventional method of preparation of anti-
cancer remedy used by him is very cumber-
some and time-consuming. They are also of
the view that no attempt has been made by
him at standardization and quality control of
the drug and that the cost ot project submit-
ted by himis very high. They have, therefore,
desired that Vaid Balendu Prakash should
provide enough medicine for treatment of 15
patients of cancer and the Council would
arrange for pilot trial of the drug after the
CDRI clears the drug by carrying out pre-
clinical toxicity studies. B

Vaid Balendu Prakash was requested
in December, ‘88 to let the Ministry of Health
& F.W. know the minimum funds required by
him for supplying the medicine to the ICMR
for treatment of 15 patients. He was also
requaested to intimate the literary basis of his
proposal. The required information has not
been furnished by him sp far.

“Awas Sakar Yojna” of Dethi Develop-
ment Authority

1818. SHRI BALWANT SINGH RA-
MOOWALIA:
SHRI DINESH GOSWAMI:
SHRI VAKKOM PU-
RUSHOTHAMAN:
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Wikt the Minister of URBAN DEVELOP-

MENT be pleased to state:

(a) whether the Delhi Development
Authority has launchad a New Scheme
*Awas Sakar Yojana “ Under which the reg-
istrants of the New Pattern HUDCO
Scheme, 1979 have been asked to form Co-
operative Group Housing Societies for con-
struction of houses;

(by whether the Dethi Development
Authority had obtained the opinion of the
registrants for the new scheme; i not, the
reasons therefor;

(c) the response from the registrants to
the new scheme and the number of societies
formed or being formed under the scheme:
and

{d) whether there is any proposal to
allow formation/registration of fresh Group
Housing Societies for those persons who
have not registered themsaelves for houses
with the Delhi Development Authority under
any scheme: if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) Yes, Sir.

{c) 5642 persons have opted for Group
Housing Societies upto the last date pre-
scribed for this purpose i.e. 25.1.89. 763
more persons have opted after the last date.
The numbaer of societies to be formed for this
purpose will be decided after the scrutiny of
the options.

(d) Registrar of Cooperative Saciety
had recommended allotment of land to 1281
Group Housing Societies registered upto
1983. There has been no progress in the
atiotment of land to these societies due to
paucity of land available with DDA. The

PHALGUNA 17, 1910 {SAKA) Written Answers 170

formation/registration of any fresh Group
Housing Society could be considered only
after substantial progress has been
achisved in the matter of allotment of land to
the societies registered in 1983,

[English]
Check on Blindness in Poor Families

1819. SHRIMATI PRABHAWATI
GUPTA : Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o state:

(a) the number of blinds in the country,
State-wise;

(b)whether blindness is onthe increase
in poor famikes;

(c) if so, the reasons thereof; and

(d) the measures being taken to check
blindness in the poor families?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) As per ICMR Survey conducted in 1971-
73, there are estimated 9 million blind in the
coundry. State-wise details of the blinds are
not available.

(b) and (c). There are no such indica-
tions. "

(d) Government of india has launched a
National Programme for Control of Blind-
ness 1976-77 throughout the country. The
strategy involves establishing of infrastruc-
ture at primary, secondary and tertiary lev-
els, camp approach for out-reach areas and
health education measures. Besides, Vita-
min 'A’ prophylaxis programme is being
carried out by the network of the MCH De-
panment of Family Welfare. Special prefer-
ence is given to children living in tribal areas,
drought prone areas, other backward areas,
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COS dlocks and urban slums.
Nationat Forest Policy

1820. SHRI SOMNATH RATH: Will the
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether Government have recently
drafted a National Forest Policy;

{b) # so, whether the draft policy has
been circulated to State Governments for
comments; and

(c) # so, the reaction of State Govern-
ments therato?

THE MINISTER OF TEXTHLES AND
THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):

. (a) to {c). The National Forest Policy, 1988

was announced by the Central Government
in December , 1988. It has been circulated 1o
the State Governmaent for necessary action.

increase in Penalty for Non-Construc-
tion of House on Land Allotled by DDA

1821. SHRI VISHNU MODI: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Delhi Development
Authority has decided 1o increase the pen-
alty for those persons who fail to construct
houses on the land aliotted by the DDA
during the stipulated period, if so, the details
thereo! and the reasons therefor;

(b) whether persons who after compilet-
ing the construction of their houses applied
for the Occupancy Centificate during the

years 1974 and 1975 have still not been
issued the same on one pretext or the other
it s0, the reasons therefor: and

(c) whether any guidelines are pro-
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posed to be issued to the authorities con-

cemed 1o expedite the jsswe Occupancy
Certilicates?

THE MINISTER OF STATE N THE
MINISTRY OF URBAN DEVELOPMENT
(SHR1 DALBIR SINGH): (a) Yes, Sir. Delhi
Development Authority has increased the
penalty to 10% & 20% of the value of the plot
on current market rates or 50% of the bid/
premium whichever is higher at the end of
the 10 & 15 year respectively and effective
from 1.1.90. For.construction upto 1989
additional penalty at the rate of 15% and
25% of the predetermined rates or 50% of
the bid/premium amount whichever is
higher at the end of 10 and 15 years respec-
tively will be charged. The reasons for the
increase of penalty are that in original
Scheme of Large scale Acquisition, Devel-
opment and Disposal of Land, it was envis-
aged that the allottees will complete the
construction on the plots within a period of 3
years including grace period. Past experi-
ence is that the allottees are holding over”
plots for speculation purposes and thus
defeating the objective of the scheme.

(b) Thera is possibility that the allottees/
owners who applied for occupancy certifi-
cate in the year 1974 and 1975 have still not
been issued occupancy certificates. Usu-
ally, the reasons for delay in such cases are
as under:-

i) time extension for belated con-
struction, has not been obtained.

i)y rectification of the non-com-
poundable items has not been
done.

iii) non-payment of the penalties for
the compoundable iems.

(c) Does not arise in view of reply to part
¢(b) above.
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New Drug to Cure Arthritis

1822. SHRI VISHNU MODI: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased 1o state:

(a) whether a.new drug to cure arthritis
effectively has been devaloped by the
L.D.P.L. through its own research and devel-
opment activities;

(b) if s0, the detalls thereo;

(c) whether this drug after examining its
after-effects, has been put to use in various
Govermnment Hospitals; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) Yes, Sir.

(b) to (d). Mss. 1.D.P.L. Hyderabad have
developed a new non-sterodal anti-inflam-
matory agent " IDPH-82-61" in the country,
which is claimed to be effective in the treat-
ment of rheumatoid arthritis. Animal experi-
ment studies have shown that the drug has
marked anti-inflammatory and anti-pyretic

properties.

The drug is undergoing clinical trials in
the country in human beings and it has not
yet been approved for marketing in the
country.

Sick Textile Mills

1823. DR. DATTA SAMANT: Will the
Minister of TEXTILES be pleased to state:

(a) the number of non-small scale textile
mills which have been classified as sick
under the sick industrial Companies (Spe-
cial Provisions) Act., 1985 and the reasons
therefor;

{b) the number of workmen affected by
it;and

{c) the total financial liabilities of Banks
on these mills?

THE MINISTER OF STATE IN THE

. MINISTRY OF TEXTILES (SHRI RAFIQUE

ALAM): {a) to {c). The information is being
collected and will be laid on the Table of the
House.

Scheme to Control Japanese Encepha-
litis

1824. SHRIG. S. BASAVARAJU:
SHRI S.B. SIDNAL:

Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o state:

(a) whether Union Government have
prepared any special programme for pre-
vention of Japanese encephalitis during
1989 on the basis of recommendations
made by the experts; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMLY
WELFARE (KUMARISAROJ KHAPARDE):
(a) and (b). Yes, Sir. The main components
of special programme for prevention of
Japanese Encephalitis are as under:-

— Sentinal Surveillance

— Vector control including selected
spraying of insecticides and anti-
larval measures.

— Treatment and rehabilitation.

— Traimng and Research including
field trials with indigenous Japa-
nese Encephalitis vaccine.
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— Haalth Education.

The Central assistance both in cash
anhd kind is being provided to the Japanese
Encephalitis endemic states out of the over-
all plan outlay of National Malaria Eradica-
tioh programme on 50:50 cost sharing basis.

Employment to Women Workers under
Soclal Forestry Scheme

1825. SHRI K. PRADHANL: Wil the
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether there is any scheme to
provide employment 10 women workers
under the Social Forestry Programme in
Andhra Pradesh and Orissa,

(b) it so, the details thereof; and

(c) the progress made in this regard so
far;

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) to {c). All schemes under the Social
Forestry Programme, including employment
generation schemes of the Rural Develop-
ment Department, are providing employ-
mant to women and preterence is given to
them in activities like raising of nurseries. In
addition. under the Social Forestry Projects
with external assistance, there is special
provision for recruitment of women as Vil-
tage Forest Workers in Andhra Pradesh and
Orissa. 112 women have been recruited as
Vitlage Forest Workers in Andhra Pradesh.
In Orissa, 80 women have been recruited as
Village Forest Workers and 3 women as
Social Forestry Suglervisors.
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Developmant of New Antl Rables
Vaccine

1826. SHRIPRAKASH CHANDRA:

SHRI DHARAM PAL SINGH
MALIK:

3HRI M. RAGHUMA REDDY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) when the newly developed anti-ra-
bies vaccine is likely to be made available in
all the major hospitals of the country; and

(b) the difference between the newly
developed vaccine and the injections ad-
ministered at present in the case of dog-
bites?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) The vaccine s currently at scientific stage
of development in the laboratory. it has to
undergo large scale safety studies and -
censing it can be made available to the
hospitals.

(b) The new vaccine is based on the
cowpox virus, genetically engineered to
carry the gene for a protective rabies protein.
ltis given as asingle injection in the skin vis-
a-vis 10-14 injections administered at pres-
ent.

Press Report Captioned “Nanda’s
belonging Thrown out of Flat”

1827. SHRIPRAKASH CHANDRA:
SHRI DHARAM PAL SINGH
MALIK:
SHRI M. RAGHUMA REDDY:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government's attention
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has been drawn 1o the press report appear-
ing inthe “indian Express’ dated 8 February,
1989 under the heading * Nanda's belonging
thrown out of Fiat”

(b) if s0, the facts thereo!; and

{c) the action taken by Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) and (c). There was a civil disputa in
a court between the landlord and the tenant
in respect of House No. A-331, Defence
Colony, The landlord won the case and got
the house vacated with the help of the court
bailiff in pursuance of the orders of the
Additional Rent Controller. Since the dispute
was of a eivil nature belween the landlord
and the tenant, the question of Government
conducting any enquiry does not arise.

Recommendation of Eighth National
Congress of Housing Corporation

1828. SHRIPRAKASH CHANDRA:
SHRI DHARAM PAL SINGH
MALIK:
SHRI M. RAGHUMA REDDY:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Eighth National Con-
gress of Housing Corporation has recently

recommended a major role for the housing
cooperate during the EightsPlan Period:;

(b) it so, the datails thereof; and

{c) the other recommendations made
thersin; and

(d)the reaction of Government thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SING) : (2) to {d). The Eighth
National Congress of Housing Cooperatives
held on 4th & 5th February, 1989 has
stressed the need to assign a major role o
the housing cooperatives during the 8th Five
Year Plan in terms of financial aliocation and
land allotment. The National Housing Poliey
emphasises the need to strengthen the
Cooperative movement in various ways.

Setting up of An Independent Body for
Drug Control

1829. SHRI V. TULSIRAM :
SHRI BALASAHEB VIKHE
PATIL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government propose to set
up an independent bady for quality control of
drugs;

(b) if so, the details its composition and
tunctions, and

(c) the tima by which such body is ex-
pected to be constituted?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE ( Kl} B SAROJKHAPARDE):
(a) 1o (c). Thé'Btbppsal to set up a National
Drug Control Authotity is under examination.

Practice by Quacks

1830 SHRI MULLAPPALLY RAMA-
CHANDRAN:
SHR! K.RAMACHANDRA
REDDY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:
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{a) whether any study has been madeto
determine the number of unqualified doctors
{Quacks) in active practice in the country;
and

{b} ¥ so, the details of reporis received
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No, Sir.

{b) Does not arise.

Shortage of Drug Inspectors

1831. SHR! MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
statae:

(a) whether there is shortage of quali-
fied drug inspectors in each State;

(b) for how long this shortage of drug
nspectors has been existing;

(c) whether this shortage has affected
the eflective monitoring of quality of drugs;
and

(d) if so, the measures being taken to fill
up the vacancies at an early date?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(@) and (b). According to the reports of the
Task Force set up by the Ministry of Health
and Family Welfare in 1982, there is a short-
age of Drugs Inspectors in each State for
quite some time.

(c) Yes, Sir.

{d) Recommendations of the Task
Force have been forwarded to each State/
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UTs fortaking necessary action for appoint-
ment of adequate number of Drugs Inspec-
tors. From time to time resolution have also
been passed by the Central Councl of
Health 1o have adequate testing facliities
and Drug inspectorate staff by each State.
The State Drug Controllers have boen asked
regutarly to implement these recommenda-
tions.

For the 8th Five Year Plan, proposals
are under consideration to provide assis-
tance 1o the States for upgrading/creating
testing facilities and appointment of
Inspectors under Centrally sponsore
Scheme.

Preservation and Development of
Beaches

1832. SHRI MULLAPPALLY RAMA-
CHANDRAN: Wil the Minister of ENVIRON-
MENT AND FORESTS be pleased 1o state:

(a) the details of scientific or other
measures adopted by Union Government
for the preservation and development of
beaches along the Indian coast; and

(b) the allocation made to the Coastal
States for the purpose, if any?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) In 1983 the Department of Environment
prepared environmental guidelines for de-
velopment of beaches and circulated the
guidelines among the Coastal States. In
1984 the Coastal States were requesied to
prepare envilonmental status reports and
conservation management strategies forthe
coastal areas in their respective States. in
1988, after reviewing the position, the Minis-
try advised these States to take, among
others the following measures:-

(i) identification of present and fu-
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ture deveiopments and land use
10 demarcate areas for conser-
vation, preservation and devel-
opment in the environmental
. management plan;

(i) evaluation of marine/coastal
pollution to take appropriate
steps for its prevention and
abatement;

(i) evaluation of legal and socio-

economic status of fishermen

villages along the beaches for
their implications to conserva-
tion and preservation of
beaches:

(iv) Assessment of sea erosion pro-

tection measures with reference

to urbanisation, marine exploita-
tion activities, agriculture and
pon developments; and

assessment ol coastal eco-sys-
tem with reference to endemic

species.

v)

(b) No allocation has been made to the
Coastal States for the purpose.

Use of Fly Ash for Making Bricks

1833. SHRI P.M. SAYEED : Will the
Minister of URBAN DEVELOPMENT be
pleased 1o state:

(a) whether there is a proposal to use fly
ash, a remanent of the thermal power sta-
tions, for making bricks;

(b) if so, the plus points for making
bricks by using fly ash;

(c) whether necessary technology has
been developed for the purpose; and

(d)whelhoritisﬂwmomdmemeeds{
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of bricks?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRI DALBIR SINGH): (a) Fly ash is al-
ready being used in the production of clay-
bonded flyash bricks, lime fiyash bricks and
cellular concrete.

(b) The use of flyash for the production
of bricks will result in the utilisation of waste
material thereby minimising environmental
poliution, conservation of so,, and saving in
fuel consumption. ~

(c) Necessary technology nas been
developed in India in various Research Insti-
tutions fike Central Building Research Insti-
tute, Roorkee National Council for Cement
and Building materials, Delhi Central Forest
Research institute, Sindri and Neyveli lignite
Corporation for production of lime flyash and
clay-bonded flyash bricks.

(d) The cost of fly-ash bricks are likely to
be competitive if the unit is located close to
the Thermal Power Plants.

Examination of Patients who used ant}-
D Vaccine infected with Aids

1834. SHRI P.M. SAYEED: Wil the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether the Indian Council of Medi-
cal Research has conducted a detailed
examination of the patients who had used
the anti-D vaccine infected with AIDS anti-

dote 10 ascertain the possible repercus-
sSions;

(b) if s0, the findings thereof;
(c) the number of patients identified so

tar who were administered such vaccines;
and )
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(d) whether corrective steps have ben
suggested to those who had been injected
with the vaccine?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (d). Two samples of injection anti-D
immunoglobulin produced by M/s. Bharat
Serum and Vaccines Pvi. Lid. tested were
found 1o be positive for HIV anti-bodies.
Necessary orders have beenissued to recall
all batches of injections anti-D Immunoglob-
ulin an stop production and distribution of all
blood products manufactured by M/s. Bharat
Serum and Vaccines Pvi. Ltd., Particulars of
the distribution of the vaccine were given to
the Stale Drug Controliers and they were
requested to take steps to freeze the stocks
and also 1o ensure withdrawal of stocks from
Government hospitals and nursing homes.

it is contemplated to advise the State
Heaith Authortties to follow up all those per-
sons who received Anti-D Vaccine contain-
ing HiV anti-bodies for check up and labora-
tory tests.

Vishakhaptanam Port Trust Causing
Heaith Hazards

1835. SHRI BHATTAM SRIRAMA
MURTY: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whether a coking coal stack yard is
proposed to be provided in the Visakhapat-
nam Port Trust area where Manganese Ore
is being dumped through conveyors from
General Cargo berth at the outer harbour;

{b) whether the problem of coal dust
pollution arises even though water is
sprayed over the Manganese ore; and

(c) i so, whether Government propose
to re-examine the matter in the light of the
health hazard posed by it to the people?
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THE MINISTER OF TEXTLES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
{a) Yes, Sir. Thare is a praposal of the steel
Ministry to construct a caverad coal stack-
yard at the manganese ore dump as part of
the seiting up of mechanised coal handling
system 10 be instalied at the outer harbour.

(b) Even after spraying of water, coal
dust poliution may continue 10 some extent
in the area. Hence apart from sprinkling of
water, the other measures proposed for
control of poliution from dust include the
to(lowing:-

(1) Provision .i bag filters;
(n) Cavering of storage sheds:;
(i) Covering of conveyors; and

(iv) Provision of enclosure for un-
loaders

(c) Does not arise.
Manpower Export to iraq

1836. PROF. P.J. KURIEN : Will the
Minister of LABOUR be pleased to state:

(a) whether Union Government have
signed some agreement with Government of
Iraq for export of skilled manpower;

(b) if so, the details thereof; and

(c) the steps being taken by Govaern-
ment 1o increase the manpower export 10
Iraq?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIYA): (a) No, Sir.
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(b) and {c). Do not arise.
Soclal Forestry Scheme In Kerala

1837. PROF. P.J.KURIEN : Will the
Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether a Social Forestry Schemeis
under implementation in Kerala;

(b) if so, the details of the achiavements
made urder the scheme; and

(c) the *otal amount spent thereon so
far?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) Yes, Sir.

(b) and (c). During the last three years
(1985-86 to 1987-88 ) of the Seventh Plan,
the total expenditure on all afforestation
activities, including social forestry, in Kerala
State was Rs. 44.21. crores and the area
coverage was 2.12 lakh hectares. The allo-
cation for 1988-89is Rs 23.74 crores and the
achievement upto December, 1988, was
67.627 hectares.

Chemical Industries In Maharashtra

1838. SHRI E. AYYAPU REuDY: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether Union Government are
aware that a seven-membar high powered
committee, appointed by State Government
of Maharashtra after the Bhopal tragedy has
disapproved the setting up of warehouses at
Antop Hill, Bombay to store both hazardous
and non-hazardous chemicals; and

{b) whether Government propose to
have any long term plan tor the location and
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developmant of hazardous chemicals indus-
tries at safe places for the protection of
densely populated cities and towns?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWA:3 MIRDHA):
(@) In the first report submitted on March 13,
1987, thecommittee disapproved the setting
up of a warehouse at Antop Hill to store
hazardous chemicals. In the subsequent
report submitted in July, 1987, on further
consideration, the committee identified 55
chemicals with quantity which could be
stored at Antop Hill warehousing complex.

(b) The Site Appraisal Commitiees in
the States approve the location of hazard-
ous chemical industries taking into consid-
eration the industrial location policy and the
environmental guidelines.

Reluctance of Medical Personnel to
Take up Leprosy work

1839. SHRI E. AYYAPU REDDY: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the estimated number of leprosy
patients in the country;

(b) whether the number of medical per-
sonnel attending to these patients is inade-
quate;

(c) whether medical personnel are re-
luctant to take up leprosy work on account of
the social stigma; and

(d) it so, whether spacial incentives are
proposed for medical parsonnel and nurses
working in the leprosy field?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) The estimated number of leprosy pa-
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tients in the country is about 4 million.
{b) and (c). No, Sir.

{d) In endemic districts where MDT
project has been launched incentives are
being givento staff engaged in detection and
treatment of laprosy cases.

2. Government of India has also re-
quested the State U.T. Governments to give
leprogy allowance to Medical and para-

maedical personal involved in anti-leprosy |

activities.
[ Translation)

Subsidy to State Handloom Regional
Union, U.P.

1840. SHRI RAJ KUMAR RAI: Will the
Minister of TEXTILES be pleased 1o state:

(a) the amount of subsidy given to Uttar
Pradesh State Handloom Regional Union
during the last three years;

(b) the number of weavers benefited
under the scheme; and

(c) the estimated quantum of Janta
cloth produced by each Regional Handloom
Union in Uttar Pradesh?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) to (c). No Handloom Regional
Union is participating in the implementation
of Janata Cloth Schemae in Uttar Pradesh.

ESI Hospitals in UP

1841. SHRI RAJ KUMAR RAI: Will the
Minister of LABOUR be pleased 10 state:

(a) the number of Employees’ State
Insurance hospitals proposed to be con-
structed in Uttar Pradesh during 1989-90
and 1990-91; and
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(b) the proposad location thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY' AFFAIRS (SHRI RADHA
KISHAN MALVIYA): (a) and (b). Two Hospi-
tals, one each at Pipri in district Mirzapur and
Varanasi, are under construction. There is
no proposal for construction of any other
Hospital in Uttar Pradesh during the years
1989-80 and 1990-91.

[English}

Allocation for Afforestation Program-
mes

1842. DR. G.S. RAJHANS:
SHR! V.S. VUAYARAGHA-
VAN:
SHRI SURESH KURUP:

Will the Minister of ENVIRONMENT
AND FORESTS be pleased to state:

(a) the state-wise amount allocated for
afforestation programmes during the last
three years and the actual amount utilised
out of the same State-wise and year-wise
;and

(b) the area covered under the affores-
tation programme during the last three
years, State-wise and year-wise?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
{a) The State-wise amounts allocated and
utilised for afforestation activities during the
last three years (1985-86 to 1987-88) are
given in Statement | below:

(b) The State-wise area covered under
afforestation activities during the last three
years (1985-86 to 1987-88) is given in State-
ment -l below:-
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Concessions to Textile Indusiry and
their Benefits to Consumers

1843. DR, G.S. RAJHANS: Will the
Minister of TEXTILES be pleased to state;

(a) the details of concessions given
during the period 1985-88 to the textile in-
dustry in general and the man-made and
filament yarn industry in particular;

(b) the steps taken 10 ensure that the
benefits arising therefrom reach the con-
sumer; and

(c) whether any further reliefs are con-
templated for the industry?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRiI RAFIQUE
ALAM): (a) Statement | is given below.

(b)y Government have constituted a
committee to monitor the selling prices of
polyester fibre, polyester tilament yarn and
nylon filamentyarn. The Committee keeps a
watch over the price trend of these items and
advises the Government regarding remedial
measures in the event of unreasonable hike
in prices.

(c) Statement Il indicating the reliefs
granted in the Budget (1989-90) is given
below.

STATEMENT |

Excise/import duty concessions given
to textile industry in genetal and the man-
made and filament yarn industry 1n particular
during 1985-88 inter-alia include the follow-
ing:-

1. Excise duty on Polyester
Staple Fibre was reduced
from Rs. 45/- perkg. to Rs, 25/
-perkg. in August 1985, Again
it is reduced from Rs. 25/- per

Written Answers 202

kg. to Rs. 15.66 per kg. in
1988-89 Budget.

Excise duty on acrylic stapie
fibre was reduced from Rs.
17.50 per kg. to Rs. 10/- per
kg. in August, 1985, It is again
reduced from Rs. 10/- per kg.
to Rs. 8.35 per kg. in 1988-89
Budget.

Polyester/Cotton blended
yarn (Polyester content above
40% but below 70%) excise
duty was reduced from Rs. 5/
- per kg. to Rs. 2/- par kg. in
August 1985. f was again
raised to Rs. 3.41 per kg. from
1.3.86. Inbudget 1988-89, itis
further raised to Rs. 3.56 per
kg. from 1.3.88.

Polyester staple fibre is fully
exempted trom excise/addi-
tional duty if intended for use
for manufacture of low priced
fabrics woven on the hand-
loom subject to conditions
prescribed in customs Notifi-
cation No. 276/85, dated
28.8.85, 368786, dated 24-6-
86, 357/86, and 191/85 CE.

Polyester staple fibre is fully
exempted from excise duty if
intended for use for the manu-
facture of low price fabrics
subject to the conditions pre-
scribed in the Central Excise
Notification No. 191/85 dated
28-8-85. The Polyaster staple
fibre is exempted from whole
of the additional duty when
imported into india for the
manufacture of low price fab-
rics subject to the condition
prescribed in the Customs
Notification No. 276/85 dated
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10.

11.

12.

287-8-1985,

Excise duty on Viscose Staple
Fibre for cotton blend is re-
duced from Rs. 7/- per kg. to
Rs. 5.22 per kg. in 1988-89

Budget.

Excise duty on Polyester Fila-
ment Yam is reduced in 1988-
89 budget from Rs. 83-75 per
kg. to Rs. 56.12 per kg.

Excise duty on Nylon filament
yarn is reduced from. Rs. 70/-
per kg. to Rs. 41.78 per kg. in
1988-89 budget.

Excise duty on Nylon Filament
Yarn has been reduced to Rs.
10.50 per kg. from Rs. 70/- per
kg. if intended for use for the
manufacture of nylon/cotton
blended sarees subject 1o the
conditions prescribed in the
Central Excise Notification
No. 208/87-CE, dated 11-9-
1987.

Viscose filament yarn sup-
plied to a registered handloom
co-operative societies has to
pay 50% of the duty pre-
scribed for other users. (1988-
89 budget).

Excise duty on Polyester/
Wool blended yarn was re-
duced from Rs. 30/- per kg. to
Rs. 15/- per kg. in 1987-88
budget.

Under a duty credit scheme
rebate of Rs. 43-75 per kg. on
Polyester Filament Yarn will
be given for manufacture ot
fabrics under a programme
duty approved by the Textile

MARCH 8, 1889

13.

14.

15.

16.

17.

18.

19.

20.
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Ministry subject to certain
conditions. (from 1-3-1988).

import duty of MEG has been
reduced from 155% to 90%
from 2-5-88 onwards.

Polyester/Viscose blended
yarmn (Polyester content above
40% but below 70%) excise
duty was reduced from Rs. 10/
- per kg.'to Rs. 4/- per kg. in
August 1985. The duty was
again increased to Rs. 6.82
per kg. from 1-3-1886. It is
further raised to Rs. 7.12 per
kg. from 1-3-88.

Import duty on Viscose Fila-
ment Yarn upto 600 D is re-
duced from 55% to 45% in
1988-89 Budget.

Import duty on DMT/PTA was
reduced from 190% + Rs. 3/-
per kg. to 190% with effect
from 7-5-1987.

Import duty on Polyester Fila-
ment Yarn is reduced from
230% to 205% in 1988-89
budget.

Import duty on Nylon Filament
Yarn upto 833 D is reduced
from 145% to 130% in 1988-
89 Budget.

Import duty on Polyester
staple Fibre is reduced from
190% + Rs. 9/-perkg.to 180%
+ Rs. 7/- per kg. in 1988-89
Budget.

Import duty on acrylic stapie

fibre is reduced from 155% +
Rs. 12.50 per kg. t0 145% +

Rs. 10/- per kg. in 1988-89
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21.

23.

24,

25.

26.

Cattton Yarn: Excise duty on
Cotton Yarn has been ra-
duced in 1988-89 budget.
(The reduction varies from
one paise onwards depending
on the counts of the yarn).

Excise duty on processing of
cotton fabrics has been ration-
alised and in general conces-
sions were given in 1987-88
budget.

Wool top was exempted from
excise duty from 1987-88.

Import duty on raw wool was
reduced from 40% to 20%
from 1986-87. From 1988-89,
this duty has been increased
{o 25%. However raw wool
imported by Registared Apex
Handidom Co-operative So-
cieties State Handloom De-
velopment Corporation Is
exempted from Excise duty
from 1988-89.

Woollen Fabrics Woven on
handlooms processed by in-
dependent processor ap-
proved by Government of In-
dia on the recommendation of
Development Commissioner
for Handlooms are exempted
from 1988-89

Value Iimit for exemption of
excise duty on woven fabrics
of wool, made of shoddy yarn
(not containing worsted yarn)
was raised from Rs. 25/- per
8q. mir. 1o Rs. 40/- per sq. mtr.

with effect from 16-6-86 and
was further raised to Rs. 60/-

per sq. mtr. with affect from 1-
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3-1987.

27. The weffective rate of import
duty on synthetic rags was
braught down from 80% Advi.
to 20% Advi. in 1987-88, and
was increased to 25% in

budget 1988.
STAYEMENT i

Details of exclsefimport duty concessions
given to Textile Industry in budget 1989-90
interalia includes the following.-

1. Excise duty on Polypropelene
Fibre has been reduced from
Rs. 8.30 per kg. to Rs. 5.00/-

per kg.

2. Custom duty on raw wool
imported by Khadi and Viillage
Industries Commission or
State Khadi and Village Indus-
trigs'Board has been reduced
to Nil from 25%.

3. Excise duty on blankets of
shoddy synthetic yarn is Nil, if
the value does not exceed Rs.
60/- per sq. mtr.

4. Custom duty is reduced from
120% advl. to 90% advl. on
Paraxylene, a raw material for
DMT/PTA.

Dispute Between CCJ and NTC

1844, DR. G.5. RAJHANS: Will the
Minister of TEXTILES be pleased to state:

(a) whethar thare is any dispute be-
tween the cotton Corporation of India and
the National Textile Cofporation over pay-
ment for supply @f cotton by the CCl to the
NTC as reportad in tha Economic Times
dated 1 August, 1988;
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(b) ¥ s0, the details thereof; and

{c) the remedial steps taken by Union
Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE

ALAM): (a) No, Sir.
(®) and (c). Do not arise.

Guidelines for Environmental Clear-
ance of New Mining Projects

1845. SHRIMATIJAYANTIPATTNAIK:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased ta state:

(a) whether Government have pre-
scribed some norms for according the nec-
essary environmental clearance to set up
the new mining projects; and

(b) if so, the details of the guidelines
issued to State Govarnments in this regard?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) and (b). The Ministry of Environmental
and Forests has formulated guidelines for
environmental impact assessment for min-
ing projects. These guidelines are followed
while examining mining projectfor according
environmental clearance. The guidelines
have been circulated among the concemned
authorities including State Governments.

The essential features of these guide-
lines include the following: b

— preparation of landuse plans

for different stages of mining
operations;

— measures for waste/overbur-

den disposal;
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— reclamation of mined aree

concurrently with the mining
operations;

— treatment of mine water;

— measures for controlling of air
poliution; and

— rehabilitation of atfected
population.

Loss of Environment and Forests due
to Sardar Sarovar Project

1846. PROF. MADHU DANDAVATE:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) the details and total loss incurred
due to damage to environment and forests
as a result of Sardar Sarovar Project;

(b) the steps proposed to make up the
loss caused by damage to environment and
forests;

(c) the amount needed for this purpose;
and

(d) whether financial provision has at-
ready been made for this purpose?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) Total land needed for submergence and
construction works of the Sardar Sarovar
Project is expectedto be 39134 ha. including
13385.45 ha. of forest land. It will displace
66673 persons settled in 237 villages. The
project will have adverse impact on vrildlife
tribals, flora and fauna of the region and
monuments of historical importance.

(b) To mitigate the adverse environ-
mental impact, the project authorities are
carrying out field surveys and studies to
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fommlllt m \Plaﬁis on:
— Rehabilitation of oustees:

— Phased Catchment Area
Treatment; ’

— Compensatory Afforestation;

— Command Area Develop-
ment;

— Salvaging rare and threat-
ened Flora & Fauna;

— Salvaging mporiant monu-
ments;

— Reservoir induced saismicity;
and

— Health delivary system.

The scope of the Narmada Control
Authority has been enlarged and a special
Sub Group on Environment set up to ensure
effective implementation of the environ-

mental Actibﬁ Plans.

{c) and (d). Various studies and surveys
are still under way for preparation of detalled
Environmental Action Plans. Total financial
requirements can be worked out only after
the detailed Action Plars are ready.

Grants for Famity Walfare

1847. SHRI R.M. BHOYE: Wil the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased 1o state:

(a) the State-wise grants sanctioned for
the promotion of Family Weltare Program-
mes/Family Planning during the year 1987-
88; and

(b) the amount spent so far by each
State during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) and (b). The informaticn is given in the
Statement below.

STATEMENT
Name of the State Case assistance released Expenditure reported by State
during the year 1987-88 Govts. during the year 1987-88
! 2 K]
1. Andhra Pradesh 4187.04 4642.85
2. Assam 1061.55 1134.24
3. Bibar 2789.33 3480.67
4. Cujarat 2083.48 3420.34
5. Haryana 842.47 823.22
6. Himachal Pradesh 413.76 | 429.74
289,53 313.47

7. J&K
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1 2 3

8. Karnataka 3914.23 3828.58
9. Kerala 241473 2178.11
10. Madhya Pradesty 2832.00 317429
11. Maharashtra 5063.78 4986.00
12. Manipur 181.36 232.33
13. Meghalaya 117.63 129.56
14. Nagaland 48.88 159.89
15. Orissa 244333 2069.62
16. Punjab 1646.88 1090.94
17. Rajasthan 2558.18 2345.21
18. Sikkim 53.05 52.65
19. Tamil Nadu 3125.61 2295.60
20. Tnpura 140.28 95.43
21. Uttar Pradesh 7077 29 8869.62
22. West Bengal 2631.47 2975.47
23. Arunachal Pradesh 22 42 22.40
24. Goa 97.84 61.41
26. Mizoram 60.27 71.10
26. Pondicherry 25.17 54 28
Total 46122.56 48936.82
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Mandays Lost due to Lockouts

1848. SHRI S.M. GURADDI:
SHRI SHANTILAL PATEL:

Willthe Minister of LABOUR be pleased
10 state:

(a) whether it is a fact that loss of man-
days due to lockouts and strikes :n the coun-
try during 1988 was more than 1987,

(b) if so, the comparative details thereof

and the reasons therefor; and

(c) the sleps contemplated to reduce
the mcident of lockouts and strikes?

PHALGUNA 17, 1910 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIYA): (a) and (b). Based on
the latest available information, a statement
giving mandays lost on account of strikes
and lockouts during 1987 and 1988 is given
below.

(c) The Government have bean main-
taining a close and continuous watch on the
industnal relations situation in the country.
The Industrial Relations Machinery both at
the Centre and in the States are taking steps
to resolve disputes and reduce work stop-
pages through preventive mediation, con-
ciliation and arbitration.

STATEMENT

Mandays lost (in millions) aue to strikes and lock-outs during 1987 & 1988.-

Year Strike
1987 14.03
1988 {Jan.-Nov.) 10 87

(Provisional)

Lock-out Total
2133 35.36
18.43 29.30

Source:- Labour Bureau, Shimla

Deaths due to Mosquito Borne Disease

1849. SHRIP.R S VENKATESAN: Will
the Minisier of HE ALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether a number of mosquito
borne diseases continue to 1ake a heavy toll
of human lives;

(b) if so, the delails thereof; and

{¢) the remeodial measures taken or
Proposed to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) Among mosquito borne diseases like
Malaria Filaria and Japanese Encephalitis
mortality due tc Japanese Encephalitis is
high.

(b) The number of deaths due to mos-
quito boine disease i.e. malaria, Japanese _
Encephalitis and Filarias is in the country
from 1986 to 1988 are given below.
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K , Malaria
o Year Cases Deaths CMA.
‘ (per thousand case)
1985 1792157 323 0.182
1987 1663284 188 0.113
1988 1472059 165 0.112
Filaria
1586 Nif
1987 Nil
1938 Nil
Japanese Encephalitis
1986 7500 2627 3.50
1987 3515 1346 3.83
1988 5920 2009 3.39
Nots: C.M.R. — Case mortality Rate
(c) Steps taken to prevent deaths due to 4. Malathion togging cperation
mosquito torne diseases are: during transmission season.
Malaria 5. Biologicar control by use of
Larvivorous fish.
1. Regular anti-larval measures 6. Prompt detection of malaria
in the mosquito breeding cases and treatment.
places with larvi-cides e.q.
Temephos, Fenthion and 7. Heaith Education for personal
Paris Green. prophylactic measures.
Fitaria

Miner Engineering measures
for source reduction anc
mainienance of drains.

Pyrethrum space spray in and
around the Malaria positive
houses.

Auto-parasitic by detaction
and treatment of cases with
DEC.

Anti-larval measures to con-
trol vector population. The
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programme is implemented
through 203 control units, 27
survey units and 186 Filaria
Clinics.

Japanese Encephalitis

1. Symptomatic treatment is
being given to all cases of
Japanese Encephalitis.

2. Insecticidal spray is being
carried out with BHC and DDT
in the affected districts and
antilarvaloperations has been
intensified.

3. Fogging operations with Ma-
lathion 15 under taken in the
affected areas.

4. Sufficient stock of common
medicines for treatment of
Japanese Encephalitis have
been ensured in all the af-
fected districts.

o

Adequate health education
measures are being taken
through publicity.

A special programme for control of
Japanese Encephalitis has also been pre-
pared. Under this programme central assis-
tance both incash and kind is being provided
on 50:50 cost sharing basis from the overall
plan outlay of NMEP.

Voluntary Organisations for Eye Care

1850. SHRIP.R.S. VENKATESAN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of the voluntary organ-
Isations taking eye care inthe country, State-

wise, and the number of cases handled by
them;

PHALGUNA 17, 1010 (SAKA)
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(b) whether any assessment has been
made about the capability of these voluntary
organisation in taking eye care; and

(c) if so, the detalils thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SARQJ KHAPARDE):
(a)to (c). Under the National Programme for
Control of Blindness, the voluntary organisa-
tions taking eye care are enlisted for con-
ducting eye camps by the State/U.T.
Governments. The grants-in-aid to these
voluntary organisation are released by them
after satisfying that the organisation follow
the laid down guidelines for safe and scien-
tific conduct of eye camps. Details of such
voluntary Organisations are not maintained
by this Ministry.

Project Submitted by National Associa-
tion for Blind

1851. SHRI UTTAM RATHOD: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased 1o state:

(a) whether the National Association for
the Blind, India submitted a project amount-
Ing to Rs. 500 crores for implementation
during the Eighth Five Year Plan;

(b) if so, the mainfeatures of the project;

(c) whether it has been considered by
Government; and

(d) if so, the decision taken thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) No such proposal has been received by
this Ministry.

(b) to (d). Do not arise.
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Modernisation of Textiles Mitls with
Swiss Assistance

1852. SHRI SRIBALLAV PANIGRAHI:
Wil the Minister of TEXTILES be pleased to
state:

(a) whether Government have taken
steps to modernise scme of the textile mills
under the contiol of the National Textile
Corporation;

(b) o 0, the estimated cost of modet-
nisation programme ond

{c) whether Swiss assistance i1s pro-
posed to be obtained for the modernisation
of these NTC mills i so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAI IQUE
ALAM): (a) and (b) Modermisation of lextile
mills under NTC 1s a continuing process.
During the year 1388-89, an amount of Rs.
28 crores has been prov.ded for medernisa-
tion/labour rationalisation in NTC m:lls

(c) The proposal ¢t NTC o1 ‘mpoit of
textile machinery with assistance from Swit-
zerland is at an exploiatory stage.

Proposal to Import Cotton from Paki-
stan

1853. SHRI SRIBALLAV PANIGRAHI:
Willthe Minister of TEXTILES be pieased to
state:

(2) whether government have a pro-
posal to import cotton trom Pakistan:

(b) if so, the number of bales of cotton
proposed to be imponed;

(c) whether Pakistan has exportad cot-
ton to India during 1388-89 aiso, and

(d) ¥ s0, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) No, Sir.

(b) Does not arise.

{c) and (d). A quantity of around 62,000
bales of duty-free cotton for the manufacture
of hank yarn and a quantity of around 35,000
bales of cotton under the Advance Licensing
Scheme was imported from Pakistan during
the cotton year 1988-89 (upto Jan'89).

Computers Developed by NHDC

18b4 SHRI SRIBALLAV PANIGRAHI:
Will the Minister of TEXTILES be pleased to
slate:

(a) whether the National Handloom
Development Corporation has developed
computer indigenously;

(b) whether the computers developed
by the National Handioom Development

Corporation has been pressed into service;

(c) ¥ s0, the results achievad theiefrom;
and

(d) the steps taken for the growth of
handloom industry?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) No, Srr.

(b) and (c). Do not anse.

(d) A statement i1s given below.

STATEMENT

The Government of India implements

the following schemes for the growth of the

handloom industry:-

1) Share capital assistance to
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Primary Weavers Coopera-
tive Societies;

i} Share capital assistance io
Apex Weavers Cooperative
Societies;

iii) Share capital assistance to
State Handloom Develop-
ment Corporations;

iv) Assistance forpurchase/mod-
ernisation/renovation of
looms,

v) Managenal subsidy for ap-
pointrnent of paid secretarnes
in the Primary Handloom
Weavers Cooperative Socie-
ties;

v1) Assistance for creation of Pre-
loom and Post-loom Process-
ing facilities:

vii) Workshed-cum-Housing
Schema tor Handloom Weav-
ors;

Fund

vii) Contributory Thntt

Scheme;
ix) Special Projects for the devel-
opment of handloom sectoi in

hill areas etc.;

x) Special rebate scheme on the
sale of handloom cloth: and

x1) Janaia Cloth Scheme.
Promotion of Soclal Forestry
1855. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister ot ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whether Union Government have
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taken any positive steps for the promotion of
social forestry during the Seventh Plan;

(b) i s, the details thereof including the
funds allocated to each of the States/Union
Territories for the purpose year-wise and tha
main achievements of the States in this
regard; and

(c) f not, the reasons therefor and
whether adequate positive incentive would
be provided to the States to encourage
social forestry during the final year of the
Seventh Plan and the Eighth Plan and the
outhines thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) and (b). A number of steps have been
taken for promotion of Social Forestry during
the Seventh Plan period. The more impor-
tant ones are mentioned in Statement-| be-
low. The details regarding allocation of funds
and achievements are given in Statements-
It & Hl below.

(c) The steps already taken are being
continued during the last year (1989-90) of
the Seventh Plan and the target of afforesta-
tion (including Social forestry) has been
raised to 540 crore seedlings (equivalent to
coverage of about 2.7 million hectares). The
Eighth Plan proposals are not yet finalised
and hence 1t is not possible at this stage to
give the details thereof.

STATEMENT-

Imponant Steps Taken for Promotion of
Social Forestry during the Seventh Plan
Period

1. Afforestation work, including
Social Forestry, has been
made a thrust area by includ-
ing it as a specific tem under
the 20 Point Programme.
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~2, At the: Centre, the. nodal. e-

coordinating and monitoring

< -alt-Afforestation woik, includ-

ing Social Forestry, has been

- assigned to the  -National

Wastelands Deveilopment
Board established in - May,
1985.

3. Guidelines have been issued
» to the States from time to time
to promote Social Forestry.

For stepping up the pace of
work, higher 1argets have
been fixed each year, as a
resuit of which the achieve-
ment during the last three
years of the Seventh Plan
(1985-86 to 1987-88) has
been 5.04 million hectares, as
again only 4.65 million hec-
tares during the entire Sixth
Plan Period (1980-85) and
3.56 million hectares from
195010 1980. By the end of the
Seventh Plan, it 1s expected
that the total achievement in
the five-year period would be
about 10.0 million hectares.

Ptan outlays have been in-
creased. In the last three
years (1985-86 to 1987-88),
the total allocations for all atf-
forestation activities, includ-
ing Social Forestry, were Rs.
1418 crores, as against oply
Rs. 926 crores during the en-
tire Sixth Plan period (19€0-

85) and Rs. 241 crores from

1950 to 1980. The aflocation
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- . for 1988-89 is Rs. 620 crores.

10.

1.

Under the rural employment
schemes (NREP and RLEGP)

‘earmarking of funds for Socia!

Forestry has been increased
1o 25%.

.. New and innovative Ceritrally

Sponsored Schemes have
been introduced for promoting
Decentralised People's Nurs-
eries, Area Oriented Fuel-
woed and Fodder Projects,
Minor Forest Produce Planta-
tions, Silvipasture Devsiop-
ment and Seed Development.

Social Forestry Projects with
assistance from foreign do-
nors like the World Bank,
SIDA, etc. have been taken up
in 14 States of the country.

For promoting people's par-
ticipation 286 projects with
total outiay of Rs. 22.56 crores
have been taken up through
the Voluntary Agencies in dif-
ferent parts of the country.

Institutional finance for social
forestry projects is being
mobilised through NABARD.
Tree Growers' cooperatives
are being organised in 5
States.

A number of studies, work-
shops and seminars have
been organised. Soecial at-
tention is alsc being given to

extension activities.
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Closure of Jute Mills

1856. SHRI HANNAN MOLLAH: Will
the Minister of TEXTILES be pleased to
state:

(a) the State-wise particulars of jute
mills which are closed or under lock out; and

(b) the steps taken/proposed by Union
government to re-open them?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): (a) and (b). At present nine jute mills
are lying closed. The details relating to each
mill are given below.

1. Shri Ambica: This mill is in West
Bengal and is closed since 25.8.86. The
virtual closure of the mill has been attributed
by the management to acute financial crisis.
The management has approached IRBl and
Bank of India to provide them necessary
finance for reopening of the mill. The mill is
under liquidation w.e.f. 27.3.85 and the mill
is under possession of official liquidator.

2. NaffarChandra: The millis in West
Bengal and is closed since 24.3.87. The
accumulated loss of the mill as on 31.8.87
was Rs. 187.52 lakhs. The mill was sanc-
tioned on 31.3.88 modernisation loan of Rs.
340 lakhs and special loan of Rs. 65 lakhs
under Jute Modernisation Fund Scheme.
The mill has not yet approached for dis-
bursement.

3. Kanoria Jute: The mill is in West
‘Bengal and is closed since 20.9.87. The mill
has been sanctioned on 12.9.88 Modernisa-
tion Loan for Rs. 268 lakhs, Rehabilitation
Loan for Rs. 49 lakhs and a Special loan of
Rs. 53 lakhs under JMFS. Thedisbursement
is yet 10 be made to the mit!.

4. Eastem: Thamiliis in West Bengal
and is closed since 5.3.88. The financial
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position of the mill revealed that the mill had
Suffered a cash loss of Rs. 75.42 lskhs
during 1986-87 and the accumulated ioss as
on 31.3.87 was Rs. 567.54 lakhs. The mitl Is
a sick unit as per definition of BIFR.

5. Nuddea: The millis in West Bengal
and is closed since 22.6.88. The mil's actu-
mulated loss as on 31.12,86 was Rs. 332.93
lakhs. The mill applied for financial assis-
tance under JMFS but their application was
found not support-worthy and closed.

8. Kelvin: The mill is in Wast Bengal
and is closed since 29.1.89. The mill suf-
fered a cash loss of about Rs. 83.56 lakhs
during 1986-87 and ils accumulated loss as
on 31.5.87 was about Rs. 1157.32 lakhs.
The mill is a sick unit as per definition of
BIFR. The mill has been sanctioned moder-
nisation loan for Rs. 211 lakhs, Rehabilita-
tion loan for Rs. 65 lakhs and Special loan for
Rs. 172 lakhs (Rs. 177 lakhs under JDFS,
Rs. 55 lakhs under JMFS), under JMFS and
JDFS no disbursement has yet been made.

7. Kanpur: This mill is in Uttar
Pradesh and is closed since 13.4.87. The
acute financialcrisis is the reason behind the
lock out. The Company has suffered loss o
the extent of Rs. 260 lakhs upto March,
1987. The Company’s case was referred to
BIFR which has appointed IRBI as operation
agency. IRBI has submitted its report to
BIFR which is under consideration.

8. Katihar: This mill is in Bihar and is
closed since 24.12.87. The mill has gone
into liquidation since 3.4.84. The mill has
besn taken on least by Bihar State industrial
Development Corporation from 1985.

9. ShriBajrang: This mill is in Andhra
Pradesh and is closed since 2.5.88. The mil
sufterad an accunwleted fass of Rs. 110.26
takhs as on 20.6.86 and 3 cash loss of fis.
20.27 lakhs during 1985-88.
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" Re-apening olclosed jutemidsis astate
subject. However, Governmant of india
havertaken a number of measures for revival
of jute sactor as a whole like creation of Jute
Modernisation Fund Scheme of Rs. 150
crores, creation of Special Jute Develop-
ment Fund of Rs. 100 crores, and pas<sing of
an snactment for mandatory use of Jute
Packing Material upto specified percent-
ages of production in a number of consum-
ing industries.

Permission for Purchase ot Rice and
Wheat from Open Market

1857. SHRI D.B. PATH.: Wili the Miis
ter of FOOD AND CiViL SUPPLIES be
pleased to state:

(a) whether Government of Maharash-
tra have sought permission of Union Gov-
ernment for purchasing rice and wheat from
the open market for distribution through the
Public distrtbution Svstem; and

(b) if so, whether the permission has
been granted and if not, the reasons for the
delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) No, Sir

{b) Does not arise.
Modernisation of Jute Mills
1858. SHRI RADHAKANTA DIGAL:

Will the Minister of TEXTILES be pleased to
state:

(a) whether some jute mills are pro-
posed to be modernised;

{b) il so, the particulars of jute milis
proposed to be madernised,

(c) whether modernisation of these jute
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mills would ad 10 retrenchment; and

(d) #f not, the main impact of modernisa-
tion of jute mifls on the workers?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES {SHRI RAFIQUE
ALAMY: (a) Yes Sir.

(b) A Statement.s-given balow.

(c) and (C). Applications so tar received/
processed by the financial institutions do not
envisage any retrenchment of labour. In
certain cases, it has, howevet, been envis-
aged that a part of the labour who have
already reached therr age of superannua-
tioi;, might be retired by payment of their
normal terminal dues by way of Provident
Fund, gratuty etc. The main impact of
medernisation of jute mills will be the long
term viabilty of the jute mills which might
enable the mills to sustain the employment
potential for the workers, besides ensuring
timely payment of their wages and other
benefts. The Scheme also envisages
among others, need based assistance that
might be required by the jute mills for safety/
security of the workers.

STATEMENT

List of applications received under Jute
Modernisation Fund Scheme are as under:

1. Anglo India Jute Mills Co. Ltd.

2. Hastings Mills (Jute Divn. of Shree
Digvijay) Cement Co. Ltd.

3. Kanoria Jute & Inds, Ltd.

4, Kelvin Jute Co. Lid.

5. BiraJute & Inds. Ltd.

6. Naihati Jute Mills Co. Ltd.
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10.

1t

2.

13.

14.

15.

15.

17.

18.

19.

20.

21,

22.

23.

24,

27.

28.

29.

30.

Written Answers

Aekia Lid.

india Jute & iInds. Ltd.

Naffar Chandra Jute Mills L1d.
J.K. Jute Mills Co. Ltd.

Budge Budge Co. Ltd.
Caledonian Jute & Inds. Ltd.
Ganges Mig. Co. Ltd

Vijay Shree Lid.

Howrah Mills Co. Ltd

Fort William Co. Ltd.

Konark Jute Ltd.

Fort Gloster Inds. Ltd
Kankinarrah Co. Ltd

Shree Bajrang Jute Mills Ltd.
Nellimaria Jute Mills Co. Ltd.
Hukumchand Jute & Inds. Ltd.

Nuddea Mills Co. Ltd.

Chitavalsah Jute Mills (Unit of Wil-

lard Incia Ltd.)

New Central Jute Milis Co. Ltd.
Angus Co. Lta.

Shree Hanuman Jute Mills Lid.
Calcutta Jute Mig. Co. Lid.
Gourepore Co. L1d.

Howrah Mills Co. Ltd.
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31. Chaviot Co. Lid.

32. Kamarhatty Co. Ltd.

33. Alliance Mills (Lessass) Ltd.

34. Rajasthan Rope Works (Pvt.) Ltd.

Selting Up of Hospltals and Dispensa-
ties in States Under Central Sector

1859. SHRI RADHAKANTA DIGAL:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government propose to set
up some hospitals and dispensaries in the
Central Sector in certain states;

(b) whether any such Centra! Sector
hospitals and dispensaries have been setup
in the tribal areas in Orissa; and

(c) if so, the location of such hospitals
and dispensaries?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) No Sir.

(b) and (c). Do not arise.

Reservation of Seats for Emigrant
Indians in Medical Colleges

1860. SHRI BHADRESWAR TANTI:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state whether any
seats are reserved In the Indian Medical
Colleges for emigrant Indians and other
Indians residing in the foreign countries?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WEI.FARE (KUMARI SAROJ KHAPARDE):
The Government of India d> not reserve
seats in the medical colleges in the country
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for emigrant Indians nd other indians resid-
ing in foreign countries. We, howaver, allo-
cate every year, subject to availability of
seats from the States/Union Territories
having medical colleges, certain number of
seats to the Ministries of External Aftairs,
Human Resource Development, Home Af-
fairs and Finance for admission of children of
india-based staff serving in Indian Missions
abroad and other categories of candidates.

Import of Equipment for Trealment of
Kidney and Gallhladdar {rom France

1861. SHRIMATI D.K. BHANDARI: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether a highly sophisticated
equipment {or treatment of kidney and gall-
bladder stones has been imported from
France, if so, the details thereof:

(b) whether tunctioning of this equip
ment has since been studied, if so, with what
resuits; and

(c) whether this equipment is pioposed
o be made available to Union government
hospitals so that the poor patients may aiso
avail of this facility, if so, the details thereof
and it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARLE (KUMARISARO! KHAPARDE)
(a) In so far as Government Hospnals are
concarned, no sophisticated equipment for
treatmerd of kidrey & Gallpladder stones
have bean imported from France.

MARCH 8, 1989
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{b) No, Sir.
(c) Does not arise.

[ Translation)

Strike by CGHS Pharmacists

1862. SHRI KAL! PRASAD PANDEY:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Pharmacists working in
the Central Government Health Scheme
wanton strike and staged ademonstration in
front of Nirman Bhavan recently, if so, their
main demands;

(b) if so, the difficulties in accepting and
implernenting their demands and the action
taken by Government in this regard so far;
and

(c) by what time all their demands would
be met?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARISAROJ KHAPARDE):
(a) to (¢). The Pharmacists working in the
Central Governmant Health Scheme held a
demonstration in front of Nirman Bhawan on
the 10th February, 1289 and started a relay
hunger strike from 21st Februaiy, 1989,

A statement showing the main de-
mands and action faken thereon is given
below. It 1S not possible to give exact time as
it requires consultation with different Minis-
tries In Government of India.

STATEMENT

Demand

Action taken

1. Recognition of CGHS Pharmnacists  The demand will be considered after finalization

Association of India

of Recognition Rules by the Depariment of

Personnel and Training.
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Demand

Action taken

2. Promotional Avenues
3. Selection Grade

4. Risk or Pharmacy Allowance to
CGHS Pharmacists

Action is already in progress.

-do-

No proposal has been received from the
Association.

[English]

News item Captioned “Jama Masjid
Kshetra Ke Vikas Ki Yojna Thande
Baste Mein”

1863. SHRI VIJOY KUMAR YADAV:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether her attenuion has been
drawn to the news-item captionec "Jama
Masjid Kshetra Ke Vikas Ki Yojna Thande
Baste Mein" appearing in the "Navbharat
Times” (Delhi) dated 25 May, 1988,

(b} if so, the facts thereot: and

(c) the action taken or proposed by
Government for the development of the
area?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) Yes S

(b) and (c). The Delhi Agiicultural Mar-
keting Board has taken a plot of 15 acres for
developing a wholesale fish, poultry and
eggs market at Ghazipur in East Delhi.
Some of the existing wholesale markets
including the one in Jama Masijid are pro-
posed 1o be shifted there. The project is
estimated to cost Rs. 10-12 crores and 's
likely to be completed by 1992-93.

The Delhi Transport Corporation have
reported that services at various routes
operating from Jama Masjid were shifted to
Red Fort/Subhash Park with effect from
14.5.1987 at the instance of the Delhi Traffic
Police.

Comprehensive Plan for Development
of Emerging Townships

1864 PROF NARAIN CHAND PAR-
ASHAR" Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) whether any comprehensive plan for
the development ot emerging townships
including semi urban areas and cities has
beenchalked out consequent upon the iden-
tilication of such centres inthe country as per
recommendation of the National Commis-
sion of Urbanisation;

(b) ff so, the names of such towns/cities
Stete-wise and the details of the pro-
gramme/plan chalked out for this purpose
including the financial assistance, State-

wise; and

(c) if not, whether such a plan would be
drawn up and the likely date by which it
would be finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR!I DALBIR SINGH): (a) to (c). No spe-
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fwic demsm about the programmes: and

financial assistance for Urban Centres as
identitied by the Commission has bean
drawn up so far. However, the list has been

forwarded to the state Governments/UT -

Admns. as to whether they would like to
make additions or deletions thereto. The
ongoing centrally sponsored Integrated
Programme for the Development of Small
and Medium Towns covers a number of
these priarity centres identified by the
Commission.

Housing Schemes for A.P.

' 1865. SHRI K. NARAYANA SWAMY:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the number of housing scheme
sanclioned by HUDCO in Andhra Pradesh
upto January 30, 1989;

(b) whether there is any proposal to
‘sanction some more housing schemes for
Andhra Pradesh during the year 1989-90;
‘and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Upto 31-1-89,
HUDCO has sanctionad 778 schemes in the
‘State of Andhra Pradesh.

{b) and (c). Schemes are sanctioned
each year according to the requirements of
the States and availability of funds. During
the year 1988-89, as against an annual
allocation of Rs. 30.38 crores, HUDCO has
already sanctioned schemss for a loan

- am ount of Rs. 47.22 crores (as on 23-2-89),
winch are much in excess of the aliocated

amoum
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~ Abolition of C & D forms by DDA

1866. SHRI RAM PUJAN PATEL: Wil
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a} whether the formality of obtaining C
& D forms have since bean abolished by the
Dethi Development Authority for small plot
holders; if so, the detalls in this regard and
the relief this abolition is likely to provide to
the plot miders; and

(b) whether the above concession will
be available to those persons also whose
building plans were sanctioned before 31st
December, 1988 but who are yetto completa

the construction, if nct, the reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) The procedure
for the issue of Forms C & D relating to the
verification of services has been simplified
for residential plots measuring upto 500 sq.
mtrs. Under the simplified procedure verifi-
cation/certification of the laying of services
done by the licensed architects will be ac-
cepted for the grant of C & D forms by the
DDA.

(b) Yes, Sir.

Implementation of revised Pay Scales
for Faculty ot AlIMS and PGIMER,
Chandigarh

1867. SHRI MAHENDRA SINGH: Will
the Minister HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether revised pay scales and
designations for the faculty in the All India
Institute of Medical Sciences and the Post
Graduate institute of Medical Education and
Research, Chandigarh have been imple-
mented; and
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(b) if so, the details thereof? posts of All India Institute of Medical Sci-

ences, New Dethi and the Post Graduate

Institute of Medical Education and Re-

THE MINISTER OF STATE IN THE  search, Chandigarh have been revised for

MINISTRY OF HEALTH AND FAMILY  implementation with effect from 1.1.1988.

WELFARE (KUMARI SAROJKHAPARDE):  The details of the revision of their scales of
(a) and (b). The pay scales of the faculty  pay are as under:-

Name of the post Existing scales including NPA Revised Scales
1 2 3
(1) Lecturer Medical Rs. 1500-60-2040 Abolished
Non-Medical Rs. 900-50-1600 Abolished

(2) Assistant Professor
Medical Rs. 1800-75-2100-100-2400  Rs.3500-125-4500+NPA
Non-Medical Rs. 1300-60-1720 Rs. 3500-125-4500

(3) Associate Professor
Medical Rs. 2100-75-2625 Rs. 4100-125-4850-

150-5300 + NPA

Non-Medical Rs. 1600-60-2020 Rs. 4100-125-4850-
150-5300

(4) Addl. Protessor

Medical Did not exist Rs. 5100-150-6300 +
NPA
Non-Medica! do/- Rs. 5100-150-6300
(5) Protessor
Medical Rs. 2500-100-3200 Rs. 5900-200-7300 +
NPA

Non Medical Rs. 1700-75-2325 Rs. 5900-200-7300
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(8) Distinguished Professor

Medical

Non Medical

(7) Director

Rs. 3350/- Fixed

Rs. 2750/- Fixed

Rs. 3500/- Fixed

Rs. 7300-100-7600 +
NPA

Rs. 7300-100-7600

Rs. 8000/- + NPA

Handling Charges Incurred by F.C.1.

1868. SHRIK.P. UNNIKRISHNAN: Wili
the Minister of FOOD AND CIVIL SUPPLIES
be pleased to state:

(a) the quantity of foodgrains handled
by the Food Corporation of india duning each
of the year 1985-86, 1986-87 and 1987-88
and break up of different types of foodgrains
handled;

(b) the handling charges incurred by the

Food Corporation of India per tonne of
wheat, rice and other foodgrains, if any; and

(c) the handling charges as percentage
of profit or loss incurred by the FCI during
these years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRID.L. BAITHA): (a) The quant-
ties of foodgrains handled by the Food Cor-
poration of india durnng 1985-86, to 1987-88
are as under:-

(Quantity Lakh tonnes)
Purchase + Sales

Year Wheat Rice (Including paddy Others Total
In rice terms)
1 2 3 4 5
Qty. Qly Qty Qty.
1985-86 21579 150 77 0.87 367.43
1986-87 224.88 170 42 0.38 395.68
1987-88 241 02 160.98 0.05 402.05

(b) The handling charges incurred by
the Food Corporation of India on procure-

ment and distribution are as under:



, Yw | Wheat ‘F}i}qto‘ ~ Rice Rate. ~ Paddy Rate
1985-86 3161 15.18 32.48
1986-87 34.81 1298 34.19
1987-88 34.13 13.16 31.50
Distribution cost them as arrears of licence fee and as inter:
Pooled for wheat, rice and others Rate est; and .
: (¢) the steps taken for the coliection of
1985-86 53.19 the dues so far and the results thereof?
- 1986-87 61.23 THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
1987-88 62.05 (SHRIDALBIR SINGH): (a) The moratorium

(c) The Corporation procures
foodgrains for Gentral Pool and issues them
at the prices fixed by the Central Govern-
ment. As the issue prices fixed by the Gov-
ernment do not cover fully the costs of han-
diing of foodgrains, the difference between
the economic cost and the issue prices is
reimbursed to the Food Corporation of India
by the Government as subsidy as a deliber-
ate welfare policy.

Arears of Licence Fee and Interest due
against Meridlan Hotel and Bharat Hotel

1869. SHRIC. JANGAREDDY: Wilithe
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whaether the moratorium granted to
Meridian Hotel and Bharat Hotel in respect of
Payment of licence fee and interest thereon
has expired in September and November
1988, respectively;

(b) the amounts now payable by each of

granted by the NDMC to Meridian Hotel and
Bharat Hotel is reported to have axpired in
September and November, 1988 respec-
tively.

(b) The NDMC have reportedthatasum
of Rs. 18.76 crores has become due from M/
s. CJ. International (Meridian Hotel) on
account of arrears of licence fee including
advance licence fee for the current year and
asumof Rs. 7.79 crores is due from them as
interest upto September, 1988. In the case
of M/s. Bharat Hotels Ltd. a sum of Rs. 8.70
crores is due on account of licence fee
arrears and the advance licence fee for the
current year and a sum of Rs. 3.01 crores is
due as interast upto November, 1988.

(c) The NDMC have reported that they
have served a notice on M/s. C.J. Interna-
tional Hotels Ltd. to make the payment due
and are in correspondence with them. They
have reported that Bharat hotei have applied
for grant ol moratorium for one more year as
the hotel has not yet been compisted and
commissioned in full and the request is
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under considéfation by the NDMC.
National Parks
1870. SHRIMATI N.P. JHANSI LAXMI:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(=) the particulars of the National Parks,
State-wise;

{b) whether there is any proposal under
consideration of Union Government to set
up more National Parks; and

(c) if so, the details thereot and the

MARCH 8! 1989
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amount earmarked for the purpose?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) State/Union Territory-wise details of
National Parks in the country are giveninthe
statement below.

(b) and (c). National Parks are set up by
the concerned Stadte Governments. Alter a
park Is set up, ptopasal tor Tmang:ial assis-
tance for its development is considered by
Central Government depending upon the
merit of each case.
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Closing of Government Printing 1) Hyderabad Habiat Project Phase-
Presses and Stationery Depots Il—which envisaged coverage of 207 siums

at a revised cost of Rs. 15.57 crores has
1871. SHRI HANNAN MOLLAH: Wil been compieted.
the Minister of URBAN DEVELOPMENT be
pleased to state: Phase-iit — Covaring of 8 lakhfamilies

{a) whether Government have re-
viewed its earlier decision 10 close down
some of their printing presses and stationery
depots;

(b) it so, the details thereof; and

(c) if not, the time by which a final
decision is likely to be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
{SHRI DALBIR SINGH): {a) to (c). The pro-
posal regarding closure of the Government
of India Printing Presses is under review.
The matter regarding Government of india
Stationery Office is sub-judice. Therefore, it
is not possible to indicate a time frame at this

stage.

Grant for Sium Ciearance by ODA

1872. SHRI BHADRESWAR TANTI:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Qverseas Development
Authority has given any grant for Slum Clear-
ance in diffarent States; and

(b) if so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI1 DALBIR SINGH): (a) and (b). The
Overseas Davelopment Administration
(O.D.A), UK. has been funding various
Habitat improvement Projects which envis-
age the Environmental Improvement of
Urban Slums by the provision of basic
amenities. Details are as below:

in 330 identified slums at a total estimated
cost of Rs. 62.34 crores. O.D.A. have alo-
cated 15 million pounds for financing the

project.
2) Visakhapatnam Habitat Project

Upgradation of 170 slums in
Visakhapainam at an estimated cost of Rs
19.00 crores. O.D.A. have approved an alio-
cation of 9.7 million pounds for the Project.

3) Indore Habitat Project

Upgradation of 183 slums at an esti-
mated cost of Rs. 37.92 crores. O.D.A. have
agreed to aid allocation of 14.4 million
pounds for the Project.

Ailocations made to ES} Corporation

1873. SHRIHARIHAR SOREN: Wilithe
Minister of LABOUR be pleased to state:

(a) the amount aliocated to the Employ-
ees State Insurance Corporation during the
last three years, year-wise;

(b) whether the allocation to the ESI
Corporation is proposed to be increased in
view of the growing expenditure on the
employees; and

(c) if so, the details thereof?

THE DEPUTY MINISTRY IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIYA): (a) The Empioyees’
State Insurance Corporation derives lts in-
come mainly from contributions from em-
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ployers and employess. Their contribistion
income during the last three years was as
given below:-
Yoar Rupees in crores
+985-1986 311.60
1988-1987 323.40
1087-1988 324.12

{b) The presant income of the Corpora-
tion is quite sufficient to meet their require-
mem,

{¢) Does oot arise.

lregularities In Hindustan Prefab
LUimited

1874. PROF. MADHU DANDAVATE:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the staff association of
Hindustan Prefab Limited, a public sector
enterprise under the control of the Ministry,
has been repeatedly complaining about ir-
regularities and corruption;

(b) if so, whether the associations has
volunteered to support their allegations with
relevant material; and

(c) if so, the steps taken to investigate
these allegation.

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b). Staft
Association of Hindustan Prafab Limited,
which is not recognised, has been writing
time and again'complaining about irregulati-
ties and corruption. In a few letters, the
Assaclation also wrote that, i necessary, it
can provide material to prove its charge.

{c) The complaints were' daalt with in
accordance with the prescribed procedure
and the verifiable allegations were taken up
fot investigation departmentalty and through
the Central Bureau of investigation.

Enhancement of Labour Welfare
Activities

1875. SHRI LAKSHMAN MALLICK:
Will the Minister of LABOUR bé pleasedto
state:

(a) whether there is any proposal to
enhance the labour welfare activities, social
security and to improve their working condi-
tions;

(b) if so, the details of the study con-
ducted, it any, in this regard and the sugges-
tions put forward; and

(c) the steps Government propose to
take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND DEPUTY
MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIYA): (a) to (c). Various
labour laws and the schemes in respect of
welfare, social security and working condi-
tions of labour are reviewed from time to
time. As a result necessary changes are
made as considered necessary.

News Item Captioned “City Parks a
Picture of Neglect”

1876. SHRI PRAKASH CHANDRA:
SHRI HAFIZ MOHD. SIDDIQ:

Wil the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether her attention has been
drawnto the news item captioned "City parks
a picture of Neglect” appearing in the Hin-
dustan Times dated 4 February, 1989;

(b) i s0, the fact thereof; and
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&) the action taken or proposed by
MM&MNSW“?

THE MINISTER OF STATE IN THE
MlﬂlSTﬁY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a) to (c). Attention
of the Governmant has been invited to the
news item pertaining to tha neglect of the
Parks. The various organisations concerned
with the maintenance of the parks have been
advised to exercise better supervision of the
staft deployed for the maintenance of the
parks and to ensure satisfactory mainte-
nance-of the parks.

Mass Rapid Transit System for Delhi

1877. SHRI H.N. NANJE GOWDA:
PROF. RAMAKRISHNA
MORE:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whetherthe Central Road Research
institute has preferred any plans for Mass
Rapid Transit System for Delhi; if so, the
details thereof;

(b) whether Government propose to
accapt the plans;

(c) it s, the action proposed to be taken
in this regard; and

(d) the other steps proposed to be taken
1o make transport system in Delhi more
effective?

_ THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b). The
Central Road Research Institute had under-
taken a study of the problem in 1971. it was
followed by similar studies by different agen-
cles in later years. The recommendations
contained in all such studies need to be up-
dated. It has been decided to undertake a
deiailed feasibility study of the mass rapid
tranalt system in Delhi with special reference
to East-West Corridor whose tentative
alignment runs from Vivek Vihar in the East
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1o Vikas Purlin the West over a distance of
arwndsskms.

(c) Does not arise.

(d) The Draft Master Plan Delhi-Per-
spective 2001 has recommendad introduc-
tion of multi-modal mass transport aystem in
Delhi. The number of DTC buses in Dehi
has been increased from 2283 in 1978-7910
4247 by the end of December, 1988. Munici-
pal Corporation of Delhi is taking up under-
ground car parking projects for the con-
gested areas of the walled city of Delhi.
Thus, the question of making transport sys-
tem more effective is constantly under re-
view and suitable measures are taken from
time to time.

Indo-French Agreement on Urban
Transportation

1878. SHRIP.M. SAYEED:
SHRI BALASAHEB VIKHE
PATIL:
SHR1 V. TULSIRAM:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether some Indian and French
transport firms have enterad into an under-
standing to set up an orgameauon to bring
the latest technology in Urban Development
to India;

(b) if so, the main details thereof; and

(c) the names of the cities where such
transportation schemes are likely to ba intro-
duced?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b). Rail
India Technical and Economic Services Ltd.
(RITES), New Delhi have signed Memoran-
dum of Understanding with M/s. SOFRETO,
France to set up a joint venture to undertake
consultancy assignments in regard to devel-
opment of urban transport systems in India-
and abroad. I is yet to be registerad.
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‘craasingly feit. Work on the construction of

‘metro-rail systems in Caicutta; Bombay and
‘Madras is already in progress. A part of the
‘system - in: Calcutta has alraady become
‘aperational. As for Delhi, it is proposed to
undertake a detailed feasibility study in re-
spect of a selected coridor.- As for some
other metropolitan cities, feasibility studies
are at different stages. Implementation and
progress of the schemes will depend upon
avallability of resources In the coming years.

Change in Procedure for Water Con-
nections in Delhl

1879. SHRI P.M. SAYEED: Will the
Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Delhi Water Supply &
Sewage Disposal Undertaking has an-
nounced some procedural changes for
sanction of water connections in the capital;

(b) if so, the details thereof vis-a-vis the
earlier procadure;

(c) whether a separate office is pro-
posed to be set up 1o lodge complaints and
redressal of grievances regarding supply of
water, disposal of water and other matters
connected therewith; and

(d) if so, the details thereol?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b). in the
old procedure applicant had to produce
sanctioned Building Plan, C&D forms, own-
ershipftenancy/occupancy certificates,
sewer connection permission etc. and under
the revised procedure he has to furnish the
following documents alongwith application
1orm for water connection:-

(a) Attested photo oopy of Ration
| Card.

(b) Attested copy of affidavit in the

A, ey L R )
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() . Attested copy of sanctioned pian.
-~ {Not epplicable in case of ‘rural
-areas, rasettlemant . mnhs &
unauthorised "Oalﬂamad colonies
and old stmcturoe)

(d) Attested copy of Sale Dead/L.oase
Deed/Allotment letter Power of

-Attorney.

(e) Attested copy of Trade Licence or
‘having applied for (applicable only
in respect of non-domestic con-
nections). Under the  simplified
procedure road restoration
charges at flat rate wiltbe collected
alongwith water connection
charges under ‘Single Window
Scheme’.

(c) and .(d). Grievances/compliants
regarding supply of water, bills etc., will
continue to be entertained by the Zonal
Engineers/Asstt, Revenue Officer con-
cemed inthe Zonal Offices. Besides enquiry
offices at all water treatment plantshig
pumping stations will also receive com-
plaints about water supply.

AIDS Patients Prone to Stroke

1880. SHRI P.R. KUMARAMANGN
LAM: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether AIDS patients are thirty
times ‘more likely to suffer a stroke thar

people in the same age-group not axposno
to AIDS; and

(b) it so, whether similar results havo\
been noticed in india? :

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMLY

WELFARE (KUMARI SAROJKMAPARDE):
(a) AIDS patients usually sucoumb 1o oveér-
whelming opportunities infactions or malig-
nancies because of immuno deficlency.
Stroke is not a common cause of death
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among AIDS ceses. Howevar, AIDS pa-
tients can hava neurological manifestations,

-{b) in india 80 far only 29 cases of AIDS
have bean detected of these 11 were for-
signers and 18 were Indians. 7 patients had
ngurological manifestation though none ot
the Indians with AIDS suffered or died of
stroke.

Construction of D.D.A. Fiats Under
S.F.S. by Private Buliders

1881. SHRIMATI JAYANTI PATNAIK:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the Delhi Development
Authority has sent offers to private builders
and estate promoters for construction of flats
under the self-financing scheme;

(b) i so, the response thereof; and

(c) the details of the guidelines laid
down by the DDA for private biisiness and
estate promoters?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR!I DALBIR SINGH): (a) No, Sir.

(b) and (c). Do not arise.

implementation of Recommendations
of Fourth Pay Commission in AlIMS
and PGIMER, Chandigarh

1882. SHRI MAHENDRA SINGH: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether recommendations of the
Fourth Pay Commission as accepted by
Government have been implemented in
respect of different categories of non-faculty
posts iri All India Institute of Medical Sci-
ences, New.Delhi and Post Graduate Insti-
tute of Medical Education and Research,
Chandigarh;

{b) the posts in respect of which these
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recommendations -have M beon imple-
mented fully;

(c) whether according to the
Commission's recommendations private
Secretarias to Secretaries of Union Govern-
ment or persons working on equivalent
posts have been given an upgraded scale;

(d) if so, whether the same scale has
also besn given to those persons who have
been considered warking on equivalent
posts in the All india Institute of Medical
Sciences, New Delhi and Post Graduate
Institute of Medical Education and if so, the
details thereof; and

(e) if not, the reasons for delay in
implementing the upgraded scales in the
said institutions?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). Yes, the recommendations of
the Fourth Pay Commissions, as accepted
by the Government of India, have been
made applicable to difterent categories of
non-faculty posts in All India Institute of
Medical Science and Post Graduate Insti-
tute of Medical Education and Research,
Chandigarh.

(c)to (e). The scale of pay for the post of
Private Secretary to the Secretaries to the
Union Government or equivalent posts in-
cluded in the Central Secretariat Stenogra-
phers Service has been revised. This scale
is, however, not applicable to posts outside
the Central Secretariat Stenographers Serv-
ice. Appropriate replacement scales have
been given to the posts of Private Secretar-
ies working sn the All india Institute of Medi-
cal Sciences, New Delhi and Post-Graduate
inefitute of Medical Education and Re-
search, Chandigarh.

Peripheral Services in Mayur Viher
1883. PROF. RAMKRISHNA MORE:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:
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whather the Delhi Development
AM hes speeded up peripheral serv-
ioes in the Cooperative Group Housing
Socleties located in Mayur Vihar extension
area; and

{b) if so, the time by which the work is
likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) The schemes of water supply &
sewarage are in progress and are expected
to be completed by 31.3.89 except in the
area under ancroachment or in respect of
which courts have 1ssued stay orders. Ef-
forts are being made to remove the en-
croachments and complete the work for the
areaunder encroachment. The work relating
to roads and drainage is expected to be
completed by June, 1989. As regards the
electricity, payment has been made by DDA
to DESU, The DESU has intimated that they
willbe able to keep pace with the progress of
construction of houses & other facilities al-
though much will depend upon the speed
with which the Societies come forward in
making payments of their share towards the
estimated cost & complete other commercial
formalities.

Black Storks at Shindhovani Lake,
Maharashtra

1884. SHR! PRATAPRAC B.
BHOSALE: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to state:

(a) whether some black stroke have
been located at Shindhcvani lake in Mahar-
ashtra;

(b) if so, the details thereof;

(c) whether some birds of these rare
species have been caught to study their
habits;

(d) i so, the details thereof; and

(e). the steps Governmant propose to
take to save this rare spacies from
extinction?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) to (e). The information is being gbtained
from the Government of Maharashtra and
would be placed on the Table of the House.

[ Transiation)
Aiternative Plots in Rohini

1885. SHRI SHANTI DHARIWAL.: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the water and elactricity
wings of the Municipal Corporation of Delhi
have laid their lines in Rohini on the plots
alotted by the D.D.A.;

(b) if so, whether it is the policy of
Governmentthat such lines are not removed
once these are laid on the zallotted plots;

(c) whether the D.D.A. has recently
cancelled many plots in L.1.G. category
under the Rohini Housing Scheme and allot-
ted alternative plots to their allottees if so, the
reasons theretore; and

(d) the broad details of tha criteria
adopted in this regard?

THE MINISTER OF STATE If THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Information is
being collacted and will be laid on the Table
of the Sabha.

(b) Electricity lines once laid are nor-
mally not removed unlass the party desiring
their removal or shifting makes a formal
request to the Delhi Electric Supply Under-
taking and pays for the expenses involved in
this.

(c) and {d). No aliotment of a plot of LIG
category has been cancelled. However in
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©ase 6f' 4 plote undér e MIG category, the
location ‘was changed because of modifica-
tion in the layout plan of high tension fine in
Pocket |, Block A, Sector 15.

{English)

Alloimant of Flats to Residents of
Slum Areas

1886. SHRIMATI D.K. BHANDARI: Will
the Minister of URBAN DEVELOPMENT be
pleased to refer to the reply given on 16
Novembesr, 1988 to Unstarred Question No.
824 regarding allotment of flats to residents
of slum areas in Delhi and stata:

(a) whether some built-up flats have
bean allotted to the persons registered
under the General Category upto the end of
February, 1989;

(b) it so, the details thereof, area-wise:
and

(c) the time by which all registrants are
likely to get their allotment?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR! DALBIR SINGH): (a) Yes, Sir.

(b) 1. Vivekanand Puri - 76
2. Jahangirpuri - 103
3. Raghubit Nagar - 97

4. Madipur -614

890

(c) DDA hopes to allot the fiats to the
remaining registrants by 1995.

Allotment of Plots under Rohini
’ Residential Scheme

1887. SHRIMATI D.K. BHANDARI: Will

the Minister of URBAN DEVELOPMENT be
pleased to refer to the reply given on 16
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November, 1988 to Unstaried Question No.
825 regarding allotment of plots under the
Rohini Residential Scheme and state:

(a) whether some more plots have been
allotted to the registered persons by the end
of February, 1989;

(b) if so, the details of plots alictted so
tar category-wise;

(c) the total number of plots allotted so
far to registered persons belonging to
Scheduled Castes, Scheduled Tribes and
under the General Category;

(d) whether the Delhi Development
Authonty has chalked out any further pro-
gramme to clear the waiting list; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) As per details given below:-

EWS/anta 900
LIG 1740
MIG 2064

Total 4704

{c) Out of 35436 allotted by DDA under
Rohini Residential Scheme, 19814991 plots
have been allotted to the SC/ST category
and 30445 to General Category.

(d) and (e). During the current year,
DDA has a Plan to allot 10,000 plots out of
which 4704 referred to in reply to pan (b)
above have already been allotted in Janu-
ary, 89. Depending upon the availability of
land, Dethi Development Authority hopes to
provide land/plots to the remaining regis-
trants in a phased manner within a period of
5 years.



28%°  Wiitlon Ansiwers:

Compulsory C.G.H.S. Faciiities

1888. SHRI RAMASHRAY PRASAD
SINGH: Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether C.G.H.S. is being imposed
onthose employees of Delhi Administration
and Municipal Corporation of Delhi whose
husbands or wives are Central Government

Employees;

(b) the reasons for depriving the em-
ployees of Delhi Administration and Munici-
pal Corporation of Delhi from getting Medica!
allowance admissible to them; and

(c) whether Government propose {0
make it voluntary for the employees of
Municipal Corporation of Delhi and Delhi
Administration to avail of the C.G.H.S. facil-

ity?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) No, Sir.

(b) Does not arise in view of answer to
(a) above.

{c) Instructions already exist (copy
given in the statement below.)

Statement

Applicability of CGHS to Gowvt. Ser-
vants-clarification regarding.

As per the compilation of the CGHS
(Orders & Instructions), a Government ser-
vant cannot opt out of the CGHS if he/she is
eligible to be covered under the Scheme. In
terms of explanation (a) under Rule 4 of the
Compilation husband or wife of the eligible
Government servant as the case may be,
employed in Delence or Railway Services,
State Gowvt. or Corporations or bodies fi-
nanced partly or wholly by the Central Gov-
emment or State Government, local bodies
and privale organisations may choose either
the facitities under the Scheme or the medi-
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calfacilities provided by histher employer. A
declaration fo this effect should be made by
the Government servant. This explanation
does not allowed any relaxation to the ell-
gible Govt. servant to opt out of the CGHS
and choose the medical facilities provided
by the employer of his/her -wire/husband.
Any relaxation allowed on this account either
on receipt of a clarification or otherwise may
be withdrawn immediately.

Pollution in Water

1889. SHRIP.R.S. VENKATESAN: Will
the Minister of ENVIRONMENT AND FOR-
ESTS be pleased to state:

(a) whether pesticide pollution in river
water from factories and farms is being
constantly monitored; and

(b) if so, the State-wise details thereof?

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
(a) and (b). Yes, Sir, Regular monitoring of 7
pesticides in river Ganga and a few of its
tributories has been started since Novem-
ber, 1986 on a monthly basis by collecting
water samples from 27 different locations in
UP, Bihar and West Bengal. The Central &
State Pollution Control Boards have also
been monitoring the effluents from the pes-
ticide factories located in Delhi, Gujarat,
Maharashtra, Tamil Nadu and West Bengal.
The residues of three commonly used pesti-
cides are also monitored in sediments at 173
stations all along the coast line of the coun-

try.

Scheme for Development of
Yamuna in Delhi

SHRI DHARAM PAL

SINGH MALIK:
SHRI M. RAGHUMA

REDDY:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

1890.



(a) whether Government have drawn

up an ambitious scheme for development of
Yamuna in Dalhi for recreational activities;

{b) i so, the details in this regard; and

(c) the funds allocated by Union Gov-
emment for this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRIDALBIR SINGH): (a)to {c). A Study to
examine possibility of chanelising the river
flow and conserving the maximum land
mass for various uses has been entrusted by
the DDA to the Central Water Power Re-
search Station (CWPRS), Poona at an esti-
mated cost of about Rs. 50 lakhs.

Review of Anti-Leprosy Measures

1891. SHRI BRAJAMOHAN MO-
HANTY: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether any review of anti-leprosy
measures has been undertaken, if so, the
outcome thereof;

(b) whether any intensive measures
have been taken to locate the number of
people affected by leprosy in Onissa if so, the
number thereof during the |ast three years;

(c) whether any specific preventive
measures are being taken in Orissa to pre-
vent this disease, if so, the details thereof;
and

(d) whether rehabilitation measures for
leprosy patients in Orissa, particularly in
places of pilgrimage ke Puri, have been
reviewed and found to be adequate, if not the
steps Guvernment propose to take to im-
prove the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) to (c). The Anti-Leprosy measures are
reviewed from time to time. The following
anti-leprosy measures have been under-
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taken under the National Leprosy. Eredioa-
tion Programme:-

1. Early detection and regular
treatment

2. Coverage of endemic districts
with Multi-drug treatment in a
phasad manner,

3. Intensified health education ac-
tivities,

4. Active involvement of voluntary
organisations in survey, educa-
tion, treatment and rehabilitation
of leprosy patients;

5. Supply of Drugs free of cost to
leprosy patients, The year-wise
break-up of leprosy patients
during the last three years in
Ornissa ts given below:-

Years Number of
Leprosy patients
1985-86 31,114
1986-87 33,303
1987-88 39,955

MDT has been introduced in Puri, Cut-
tack, Ganjam, Balasore and Sambalpur
districts in Orissa.

(d) Assistance is being provided by the
Ministry of Welfare for developing services
for the disabled for physical, psychological,
social and economic Rehabilitation under
the ‘Scheme of Assistance to Organisations
for the Disabled Persons’. However, so far
as cured Leprosy patients are concerned,
there 1s a scheme under the National Lep-
rosy Eradication Programme for the “estab-
lishment of Leprosy Rehabilitation Promo-
tion Units to provide rehabilitation facilities.
The Government is giving financial assis-
tance to the extent of Rs. 41.33 lakhs per unit
for the recurring and non-recurring expendi-
ture. Two LRPUS, one at Puri and one at
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the cured Leorosy patients.

- Functionirig of Supar Bazars in'M.P.

1892. SHRIAJAY MUSHRAN: Willthe

Minister ot FOOD AND CIVIL SUPPLIES be

pleased to staie:

{a) whether Governmaent are aware that
super bazars and other consumer co-

operatives in Madhya Pradesh are not work-

ing ‘efficiently;
(b) if so, the reasons therefor; and

“{c) the action proposed to be taken to
remove all such constraints?

- THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) to (¢). No,
Sir. Department of Civil Supplies is' not
aware of the working of Super Bazars in
‘Madhya Pradesh. Cooperation baeing the
State subject is expected to be looked after
by the State Government.

Funds received from United Nations
Environment Programme

1893, SHRI ANADI CHARAN DAS:
Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether Government propose ta
implement any ambitious scheme on envi-
ronment pollution and fund the infrastructure
cost thereof:

(b) the quantum of funds received from
the United Nations Environment Pro-
gramme during the last two years and their
disbursemem to the States State w'se

~ {c) the quantum o! funds allocated to
Otissa during me &ast_two years; andA

(d) the details of the environment proj-
ects suggested by the Staté Government of
Orissa for assistance or proposed 16 be
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"THE MINISTER OF TEXTILES AND
THE MINISTER OF HEALTH AND FAMILY
WELFARE (SHRt BAM NIWAS MIRDHA):
(a) The Central and the State Gwmmm
implemen the Water (Prevention and.Gon-
trol of Pollution) Act, 1974 and the Aw{Pré-,
vention and Control of Poﬂmioﬂ) Act, 1981,
through the Central and State Pofution
Controf Boards by nofifying effiuert and.
emission standards, monttoring and on-
forcement of standards. The Cantral Gov-
ernment provides grants to the Central Pol-
lution Control Board, State Departments of
Environment and State Pollution cwtrot
Boards for supporting and strengthening
their infrastructure for !mpiementahon

(b) and {c). Anamountof US $5000 only
has been received by the Government inthe
|last two years from the United Nations Envi-
ronment Programme for the purpose of
providing environment information serv:cas

(d) No environment project has been
suggested by the State Government of
Orissa. However, central financial assis-
tance is provided to that Government under
the schemes of project tiger, davalopment of
national parks and sanctuaries, control of
poaching and illegal trade in wildlife an!
education. The total assistance released in
1988-89 for this purpose is Rs. 22.87 lakhs.

[ Translation)

Weifare of Retrenched Labourers of
c!osed Textlle Mills

1894. SHRIKAMLAPRASAD RAWAT:'
Will the Minister of LABOUR be pleased to
state:

(a) whether it is a fact that a large
number of labourers have been rendered

jobless as a result of closure of textite mills
and weaving mills in the country;".

- (b if so, the detads thereof; and

(c) the steps taken by Govemmmt iot



‘ onofthese unem-
pbyed laboums? B

“THE DEPUTY MINISTER IN THE

MNI$TRY OF LABOUR AND DEPUTY .

MINISTER IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI RADHA
KISHAN MALVIYA): () and (b). According
to information received from the Ministry of
Textiles the number of closad/locked out

Textile Mills as on 31st January, 1989 was

140.

(c) _ The Government have taken a
number of steps to avert closure and reha-
bilitate sick textile mills. Following the an-
nouncement of the Textile Policy 1985, the
Government have set up a Nodal Agency in
1888 which draws up rehabilitation pack-
ages for the sick textile mills in consultation
with financial institutions. With a view to
rehabilitating the workers of closed textile
mills, a Toxtile Workers Rehabilitation Fund
has been set up which came in to operation
in September, 1988. An amount of Rs. 1.33
crores has so far been disbursed out of the
Fund.

[English)]

Agitation by Employees of Medical
Store Depot, Karnal

1895. SHRIRAJ KUMAR RAI: Will the
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether the employees of Medical
Store Depot, Karnal are agitating for a ong
period as per report appearing in the ‘Nav
Bharat' dated 17 January, 1989;

(b) if so. the details of the demands of
those empioyees; and

(c) the steps taken or proposed by Gov-
ermment to meet their demands?

THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMLLY
- WELFARE (KUMARI SAROJ KHAPARDE):

(a) Only a handtul of employees have been

CH B, 1960

(b) in theis representations made tothe
Ministry, the Sarkari Chikitsa SamagriBhan-
dar Karamchari Sangh, Kamnal, have de-
manded action against officials of the Gov-
ermment Medical Siore Depot, Kanal, who
are allegedly responsible for vmnisatnn d
employees (in the form of suspensions/ter-
mination/iregular promotions), mis-appro-
pﬂamnoffundsandacoeptamaofbtbes
for stocking sub-standard and spurious
drugs. They hdve also demanded common
facilities like canteeh, public convenience
and cycle stands for the benefit of the staff of
the depot.

(c) Although the Sangh is an unrecog-
nised body, their grievances have been
looked into and preliminary enquiries indi-
cate that there is no substance in the com-
plaints regarding bribery and misappropria-
tion of funds, leading to stocking of spurious/
sub-standard drugs. Common facilities al-
ready exist in the Depot for the benefit of the
staff.

Food and Drug Control Administration

1896. SHRIMATI JAYANTI PATNAIK:
Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government propose to
strengthen the Food and Drug Control
Administration; and

(b} i so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPARDE):
(a) and (b). Proposals to strengthen the
Food and Drug Control Administration are
under preparation forthe 8th Five Year Plan.

Losses on Government Publmm
1897. SHRI SYED SHAHABUDDIN:

Will the. Minister of URBAN DEVELOP-
MENT be pieased 1o state:



{a), whether Government have exam-
inedthe obesrvations made by the C8 AGin
his report (Union Governmant Civil) for the
year ending 31 March, 1987 on losses in-
curred by the Department of Publications;

{b) # sp, whether any steps have been
taken to reduce the losses of the Department
on Government Publications; and

(c) ¥ so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) 1o (c). The de-
tailed examination of the observation in the
Report of the Comptroller and Auditor Gen-
eral of India for the year ended 31st March,
1987 No. 1 of 1988 (Union Government-
Civil) on Losses in the Stocking and Sale of
Deparntmental Publications, pertainingto the
Department of Publication, has not yet been

completed.

Protection and Development of Sugar
industry

1898. SHRI SYED SHAHABUDDIN:
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether Government have consid-
ered the memorandum recently submitted
by the Indian Sugar Mills Association on
measures necessary for the protection and
development of sugar industry;

{b) & so, Government's reaction
thereto: and

(c) stepstaken during the current finan-
cial year for protecting and promoting the
sugar industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): (a) and (b). In
recent months, the Indian Sugar Mills Asso-
ciation has submitted a number of memo-
randa‘/representations in which suggestions
have been made on various issues concern-
ing the sugar industry.
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The Central Government have already
announced the sugar policy for the current
sugar season 1988-89 in December, 1988.
Tha suggestions recsived from the industry
from time to time, including thosé from the
Indian Sugar Milis Association, are, duly
considered. No change in the policy already
apnounced is, however, contamplated.

(c) The steps taken by Government
during the current financial year for protsct-
ing and promoting the sugar industry in-
clude—

(i) Increase in the statutory mini-
mum price of sugarcane for
1988-89 season from Rs. 19.00
per quintal announced in De-
cember, 1987 to Rs. 19.50 per
quintal linked to 8.5% recovery;

(i) advance announcementof a still
higher statutory minimum price
of sugarcane at Rs. 20.00 per
quintal linked to 8.5% recovery
for the next season 1989-90;

() change in the ratio of levy to free
sale sugar for 1988-89 sugar
year from 50 : 50 to 45 : 55;

(iv) announcement of new incentive
scheme for newly established
factories and expansion proj-
ects;

{v) grant of financial assistance to
sugar factories from the Sugar
Development Fund for rehabili-
tation/modernisation and also
for sugarcane development.

Option by S.C. and S.T. for Avas Sakar
Yojna

1899. SHRIMATI D.K. BHANDARI:
will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether a large number of regis-
tered persons under the New Pattern Hudoo
Scheme, 1979 have given their option to join
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&) i 0, 'the details thereot, category-
wisé, with break-up of registered persons
‘belonging to Scheduled Caste/Scheduled
Trbes and General category;

() the total number of registrants in
gach category on the waiting list for build-up
flals as on 28 February, 1989;
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) whother-the DDA has chalked out
‘any further programme fo aflot flats {6 the
re:}y:a‘irim registrints in futirs; and °

(e) if s0, the detalis thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF :URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) The details are as under—

Category General SC/ST Total
(i) LIG. 3789 21 3810
iy M.LG. 1832 — 1832
T 5621 21 5642
(c)

Category General SC/ST Total
() Janta 26,745 3048 29,793
(i) LIG 46,536 1323 47,859
iy MIG 29,492 —— 29,492
102773 4371 107144

{d) Yes, Sir. [ Translation)

(e) Ason 1.4.88, construction of 51,394
houses was in progress and construction of
15,213 new houses was taken up during
1988-89 thus making total ot 66,607 houses.
Increase inthe pace of house construction is
also being attempted.

12.00 hrs.

[English)

PROF. MADHU DANDAVATE (Ra-
japur): { wish to raise an issue, Pleasa listen
o me.

MR. SPEAKER: There is no need to
raise it. Because, 1t 1s up to the PAC Chair-
man.

[English)

PROF. MADHU DANDAVATE: You
must see that the dignity of the Public Ac-
counts Committee and the Parliament is
maintained.

[ Translation]

MR. SPEAKER: All right.

[English]

Ihave notreceived any complaint sofar.
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¥ theié s anythiing, 1 is the PAC Chairman
who has to take action.

PROF. MADHU DANDAVATE: | have
brought &t to your notice. Grover Commis-
sion report has beep suppressed from the

PAC.

MR. SPEAKER: 1t is for the PAC and |
have not received any complaint so far.

PROF. MADHU DANDAVATE: Here s
the Chairman. You can ask him. Fortunately
he is available.

MR. SPEAKER: Why should 1?7 He can
ask me. He can approach me and we can
settle it.

(Interruptions)

MR. SPEAKER: | do not want any
intermediary belween me and the PAC
Chairman.

(Interruptions)*
MR. SPEAKER: Not allowed.

PROF. MADHU DANDAVATE: The
Minister has said that it is a contidential
report. But it 1s on the records of the Lok
Sabha and Rajya Sabha.

MR. SPEAKER: He can say anything.
Does not matter. | am not going to discuss it
here.

PROF. MADHU DANDAVATE: Whatis
the remedy available?

MR. SPEAKER: He can ask me. The
remedy is, the PAC Chairman is quite ca-
pable and he can ask the Speaker.

PROF. MADHU DANDAVATE:
Through you, | request him.

MR. SPEAKER: No, no. Why do you
wasta the time of the House like this?

Writlen A s 208
(Imerruptions)

SHR! V. SOBHMANADREESWARA
RAO (Vijayawada): The Food Corporation
of India has increased the Issus price ol rice
and they are putling the rice eaters to incon-
venience. This is a discrimination. ‘

MR. SPEAKER: You give me soma-
thing; not lika this.

SHRI S. JAIPAL REDDY
(Mahbubnagar): The report of the Privileges
Committea which contains a dissenting note
in regard to the illegal bank accounts of Shri
Kamal Nath and the privilege motion against
Shri Arun Shourie should be discussed
immediately in the House.

MR. SPEAKER: You give me a mation.
| will see.

SHRIS.JAIPALREDDY: Weshould be
able to find time to discuss il.

SHRI P. KOLANDAIVELU (Gobichetti-
palayam): | have given an adjournment
motion.

MR. SPEAKER: There is no question of
adjournment motion. The Government will
take care.

SHRI P. KOLANDAIVELU: One Mr.
Gopalaswamy, a member of the other
House has gone to Sri Lanka by violating the
Passpart Act.

MR. SPEAKER: The law will take care
of it.

SHRIP. KOLANDAIVELU: Now the Sri

Lankan Government is asking the Tamil
Nadu Government... (Interruptions)*

MR. SPEAKER: Not allowed.
(Interruptions)

MR. SPEAKER: Mr. Jaipal, why areyou
unnecessarily again raising it? | have given

* Not recorded.
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my ruling.

SHRI S. JAIPAL REDDY: Ha is agree-
ing...

MR. SPEAKER: Mght be; does not
matter. | cannot run the House according to
your agreement. | have to run the House
according to my own ruling.

SHRI P. KOLANDAIVELU: 1t is a seri-
ous matter, violation of the Passport Act.

MR. SPEAKER: 1t will be taken care of
by law.

SHRI AMAL DATTA (Diamond Har-
bour): Government is abusing the powers of
the Revenue Department to suppress the
freedom of the Press. Raids are conducted
on flimsy grounds

MR. SPEAKER: Nothing doing. Not
allowed. It is a law and order question

(Interruptions)*

MR. SPEAKER* No question Not al-
lowed.

(Interruptions)’

MR SPEAKER Mr AmalDattayouare
a very seasoned person You must realise
that law takes tts own course

(Interrupticns)

MR. SPEAKER | am not going 1o
interfere How can | be a judge whether tt is
flimsy or not? | am not going to be a judge

(Interruptions)®

MR. SPEAKER. Not allowed.

(Interruptions)

MR. SPEAKER: You take your seat

(Interruptions)
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MR. SPEAKER: Not allowed. This
gentleman is unnecessarily harassing. Not
allowed.

(Interruptions)

MR. SPEAKER: Please, will you take
your seat now? Mr. Amal Datla, you are
contravening allthe rules. lhave told you itis
a law and order problem. it canbe taken care
of; it any infringement takes place there are
courts. Not allowed.

(Interruptions)

MR. SPEAKER: Press cannot be
gagged and it will never be gagged.

(Interruptions)

MR. SPEAKER: There are other
people also in this House. They also want to
say something. Please do not monopolise
the time of the House. Please sit down.
Otherwise | would like you to withdraw from
the House.

(Interruptions)

MR. SPEAKER: If #t 1s on insufficient
grounds they can go to the courts.

(Interruptions)
MR SPEAKER. Not allowed.

SHRI RANJIT SINGH GAEKWAD
(Baroda) Under your direction | have given
a second notice under Rule 377 concerning
the death of 127 people after consuming
methyl alcohol.

MR. SPEAKER. | have allowed you
next week to make a statement under Rule
377.

(Interruptions)
MR. SPEAKER: Mr. Amal Datta, will

you withdraw from the House? f you persist
like this | will ask you to withdraw from the

* Not racorded.
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House. Please do not do it. You cannot have
a monopoly of the Houss. You are wasting
the time of the House unnacsssarily. | have
explained 1o you, the law takes its own
course. There are courts to challenge the
validity or invalidity of any action of the
Government. | cannot interfere and 1 am not
the judge to see whether it is flimsy or not.

SHRI AMAL DUTTA: There should be
a statement.

MR. SPEAKER: Why should therebe a
statement? There are courls in this country.

SHRIAMAL DUTTA: Because thefree-
dom of the newspaper is concerned... ( inter-

ruptions)

MR. SPEAKER: Freedom of the press
is assured in this country. Nobody has been
able to gag it and nobody will be able to gag
i.

(Interruptions)

MR. SPEAKER: Everybody is equal in
the eyes of the law. There is no question.

(Interruptions)

MR. SPEAKER: Now sit down. Other-
wise, | will take action.

(Interruptions)

SHRIMATI VYJAYANTHIMALA BALI
(Madras South): In connection with
Jawaharial Nehru Centenary celebrations,
when the Marathon Run took place for the
country, girls and women were molested

and humiliated. What is the use of this Run?
What was the Run for?... (Interruptions)

[ Translation)
MR. SPEAKER: Why are you shout-

(intermyptions)
[English)

SHRIMAT] VYJAYANTHIMALA BALY:
Itis a colossal waste of energy... (infefnp-
tions)

MR. SPEAKER: The question is that
there should be law and order assured by the
State Govermnmant.

{interruptions)

SHRI S. JAIPAL REDDY
(Mahbubnagar): Kindly directthe Ministerto
make a statement on this_.. (interruptions)

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): Sir, the doctors in Punjab
are on strike. They are courting arrest...
(Interruptions)

MR. SPEAKER: Nothing doing.
{Interruptions)
[ Transiation)

SHRI RAM PYARE PANIKA
(Robertsganj): Mr. Speaker, Sir, the tactics
adopted by the Opposition have confused
the people of the country... {Interruyptions)

MR. SPEAKER: Please speakone ata
time. | cannot hear anything.

(Interruptions)
[English]

MR. SPEAKER: Now, Papers t0 be
laid.
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12.07 hrs. WELFARE (KUMARISAROJ KHAPARDE):
i beg 1o lay on the Table:—
PAPERS LAID ON THE TABLE
(N A copy each of the following
[English] papers (Hindi and English ver-
sions) under section 619A of the
Raview on and Annual Report of Companies Act, 1956:—

Nationsl Jute Menufacturing Corpora-
tion Limited, Calcutta for 1987-88 and a
statemant giving reasons for detay in

laying the papers

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI RAFIQUE
ALAM): | beg to lay on the Table:--

(1) A copy each of the followiry
papers (Hindi and English vei-
sions) under sub-seclion (1) o*
section 619A of the Companies
Act, 1956.—

(1) Review by the Government
on the working of the National
Jute Manutactures Corporation
Limited, Calcutta, for the year
1987-88.

(i) Annual Report of the national
Jute Manufactures Corporation
Limited, Calcutta, for the year
1987-88 along with Audited
Accounts and comments of the
Comptroller and Auditor General
thereon.

(2) A statement (Hindi and English
versions) showing reasons for de-
lay i laying the papers mentioned
at (1) above. [Placed in Library.
SeeNo LT—7441/89)

Review on and Annual Report of Indian
Medicines Pharmaceuticals Corpora-
tion, Ltd. for 1987-88 and a Statement

re delay in laying these papers and
Annual Report of and Report on

Institute of Post Graduate Teaching and
Research, Gujarat Ayurved University,

Jamnagar for 1987-88 and a Statement

re-detay in iaying these papers, eic.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

(i) Review by the Governmant on
the working of the Indian Medi-
cines Pharmaceutical Corpora-
tion Limited, for the year 1987-
88.

{1) Annuval Report of the iIndian
Medicines Pharmacsutical Cor-
poration Limited, for the year
1987-88 along with Audited
Accounts and comments of the
Comptrotler and Auditor General
thereon.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned ar (1) above. [Placed in
Library. See No. LT- 7442/89]

A copy of tne Annual Report
(Hindi and English versions) of
the Institute of Post Graduate
Teaching and Research,
Gujarat Ayurved University,
Jamnagar, for the year 1987-88
along with Audited Accounts.

(n) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Insti-
tute of Post Graduate Teaching
and Research, Gujarat Ayurved
University, Jamnagar, for the
year 1987-88.

(4) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (3) above. [Placed in
Library. See No. LT- 7443/89}

(5) (i) A copy each of the Annual Re-

ports (Hindi and English ver-
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(6)

(7)

(8)

~ o8 g’l\ ”r‘¢

»

(ii)

)

(ii)

sions) of the Population Re-
search Centres, located at Delhi,
Dharwad, Baroda, Bangalore,
Lucknow, Pune, Patna, Kar-
iavattam  (Kerala) and
Gandhigram (Tamil Nadu) for
the year 1987-88 along with
Audited Accounts.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (i) above. [Placed in
Library. See No. LT- 7444/89]

A copy of the Annual Report
{(Hindi and English versions) of
the Vishwayatan Yogashram,
New Delhi, for the year 1987-88
along with Audited Accounts.

A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the Vish-
wayatan Yogashram, New
Delhi, for the year 1987-88.

A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (6) above [Placed In
Library. See No LT-7453/89]

A statement (Hindi and English
vearsions) explaining reasons for
not laying the Annual Report and
Audited Accounts of the Central
Research Institute for Yoga,
New Delhi, for the year 1987-88
within the stipulated period of
nine months aftertheclose ofthe
Accounting year. [Placed In
Library. See No. LT- 7454/89]

Notifications under Essential Com-

modIlties Act and under Food Carpora-

tion Act.

THE DEPUTY MINISTER IN THE

MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI D.L. BAITHA): | beg ta lay on
the Table a copy each of the following Noti-
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fications (Hindi and English versions) under
sub-section (6) of section 3 of the Essential
Commodities Act, 1955.—

(1) (i) ThePulses, Edible Oilséeds and
Edible Qils {Storage Control)
Fourth Amendment Order,
1988, published in Notification
No. 8.0. 1063(E) in Gazette of
India dated the 18th November,
1988,

(i) ThePulses, Edible Oilseeds and
Edible Qils (Storage Control)
First Amendment Order, 1988
published in Notification No.
S.0. 3(E) in Gazette of India
dated the 2nd January, 1989.
[Placed in Library. See No. LT-
7455/89)

(2) A copy of the Food Corporation
of India (Contributory Provident
Fund) Tenth Amendment)
Regulations, 1989 (Hindi and
English versions) published in
Notification No. 48/F. No. 41-1/
85-EP in Gazette of India dated
the 10th February, 1989 under
sub-section (5) of section 45 of
the Food Corporation Act, 1964.
[Placed in Library. See No. LT-
7456/89)

12.08 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

[English]

SHRI M. THAMBI DURA! (Dhar-
mapuri): | beg to present the Sixtieth Report
(Hindi and English versions) of the Commit-~
tee on Private Members’ Bills and Resolu
tions.
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12.00/1/4 ws.
PUBLIC ACCOUNTS COMMITTEE

Hundred and forty first and Hundred
and forty second Reports

[English)

SHRI AMAL DATTA (Diamond Har-
bour): 1 beg to present the iollowing Reports
{Hindi and English versions) of the Public
Accounts Committee:—

(1) Hundredandforty first Reporton
interest Tax Assessment.

{2 Hundred and forty second Re-
port on Metropolitan Transport
Project, Calcutta.
{interruptions)
{ Transtation)

SHRI BALWANT SINGH RAMOOW-
ALIA (Sangrur): Doctors are sitting on a
‘dhama’. They are courting arrest in Delhi.
You please given directions to the Govern-
ment. They are courting

aest...(Interruptions)

[Englsh]
MR. SPEAKER: You give it to me in
{interruptions)

SHRI SURESH KURUP (Kottayam):
Sir, I have a different matter. Yesterday also
we tried fo raise i...(/nterruptions)

MR. SPEAKER: You give it to me in
writing and come to me.

(Inteauptions)

SHRISURESH KURUP: Thousands of
indian workers in Kuwait are denied salary.
They are stranded there... (interruptions)
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MR. SPEAKER: | have already taken
up this matter with the Ministry and they will
let us know what is happening. You should
know how to raise this question. You are
unnecessarily wasting the time of the
House.

Matters under Rule377.

12.09 hrs.
MATTERS UNDER RULE 377

[English)

() Demand for giving due impor-
tance to teaching of Sanskrit
language, publishing oid San-
skrit handwritten manu-
scripts now in passession of
Sanskrit Scholars in Mithila
region of Blhar and for provid-
ing funds to Bihar for Sanskrit
Scholars.

DR. G.S. RAJHANS (Jhanjharpur):
New Education Policy does not give the
importance to the teaching of Sanskrit.
Sanskrit has not even been provided aplaoe
under three language formula in Navodaya
Schools— not even one of the optional sub-

jects.

Sanskrit is as old as the history of India.
The highest ideals and basic principles of
human lite are available in Sanskrit litera-
ture. The Sanskrit scholars have spoken of
the entire world and one family.

Sanskrit is a secular language. It does
not belong to any community, nation or
country. It is a source of inspiration for the
entire world. Therefore, it is necessary to
give due respect {0 Sanskrit.

Mithila in North Bihar has boen a seat of
Sanskrit leaming for thousands of years. it
has given birth to innumerabile outstanding
Sanskrit scholars over the years. Even to-
day, there are thousands of Sanskrit schol-
ars in Mithila, the like of which is difficult to
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find. Unforturinely they are languishing in
abject poverty and there is none fo look after
them. Some of these Sanskrit scholars
possess very old and valuable hand-written

manuscripls.

Govemnment of India should send a
team of experts to Mithila to locate these
scholars with the help of local administra-
tion, procure these manuscripts and make
arrangements for their publication. Special
efforts should also be made to ameliorate
the lot of these scholars. Sufficient funds
should be given to Bihar for Sanskrit schol-
ars.

(i) Demand for taking sieps to
modernise the Government
Opium and Alkaloid Works,
Ghazipur (U.P.) and save it
from closure In the Interest of
workers.

SHRI ZAINUL BASHER (Ghazipur):
The Government Opium and Akaloid Works
at Ghazipur (U.P.) is more than 100 years
old. There are about 600 workers who are
working in the said factory and a large
number of farmers are engaged in the pro-
duction of opium. i has been reported that
this factory is going t0 be closed on the
orders of the environmental authorities. It
has been alleged that the water discharge
from the factory i1s poliuting the river Ganga.

1211 Ivs.
[MR. DEPUTY-SPEAKER in the Chair)

The envisonmental authorities have
been insisting for long for the installation of
anti-poliution devices at the {actory but the
management is ignoring their repeated di-
rections. The workers and the farmers are
suffering.

The management is not taking desired
steps for the modemisation of this factory.
More than Rs. 50 crores were sanctioned
about three years back for the modemisa-
tion of the factory, but it appears that nothing
has been done in this matter. | fear that there

Rule377 306

is a conscious conspiracy on the par of the
management to close this factory for ever.

There is an apprehension in the minds
of workers and farmers due to the recemt
orders of the environmental authorities. The

Mill management has instafled a temporary
device of anti-poliution in the factory.

1urge upon the Finance Minister to give
immediate attention to this matter so that the
factory is not closed, anti-poliution devices
as per the suggestion of the environmental
authorities are installed and the factory is
fully modernised and expanded.

(ili) Demand for re-starting the
closed Textile Mills in Bombay
and steps to prevent further
closure of like Mills.

SHRI SHARAD DIGHE (Bombay North
Central): On the last Republic Day three
more textile mills in Bombay named Swan
Mill (Kurla), Swan Mill (Seewari) and Swan
Process (Sewari) have been suddenly
closad making a total of 12 textile mills which
have been closed in Maharashtra rendering
nearly 25,000 textile workers unemployed.
Further, three mills, two of Khatau and one of
Raghuvanshi in Bombay are also facing
closure. Efforts should be made by the
Government to re-start the closed mifts and
to take preventive action regarding further
closures.

(iv) Demand for Sending a Central
team to Orissa to assess in-
tensity of drought in Bolanglr
and Kalahandi districts of the
State and suggest remedial
measures.

SHRI NITYANANDA MISRA (Bo-
langir): Scanty and erratic rainfall this year
has created a severe drought situation in
Bolangir and part of Kalahandi district in
Orissa and people there have no means or
morale o face more severe and extensive
drought this year. The rural economy has
collapsed, rural indebtedness has become
100 heavy, unemployment position is ex-



{Sh, Nityananda Misra}

tremely acute and lakhs of people of my
constituency have left their hearth and home
and_migrated in_search of jobs. Unfortu-
nately, this drought prone zone is extramety
ﬂaﬁ&am in irrigation whera a meagre 5 per-
cent of the total cropped area enjoys irriga-
tional facility. Though the people have be-

come victims of drought for the past five
months, adequate measures have not yet
been taken to provide relief or employment.

Union Government should formulate special
schemes and take immediate. and prompt
staps to aflocate adequate resources to
implement those schemes. Agriculture Min-

istry should send a Central team to assess
the lntonsity of drought and sanction funds
for impilementing employment oriented
schemes, to improve watershed manage-
ment and construct small, minor and lift
irrigation projects to augment irigation po-
tential.

(v) Demand for measures to save
Uluberia town from Subsi-
dence.

 SHRI HANNAN MOLLAH (Uluberia):
.Sir, the Municipal town of Uluberia, situated
atthe bank of the river Ganges (the Hooghly
River), is facing threat of subsidence or
massive erosion. Already a large portion—
about one kilometre- has subsided and
more than thirty shops have gone under
water. Lives of several thousands of people
areindanger. Dueto massiva siltationonthe
east bank, the west bank of Hooghly, from
Sankrail-Rajgunge to Uluberia, is facing
danger of subsidence.

- Due to massive erosion in northern
India, the river is carrying earth and other
materials from the upstream causing mas-
sive siltation in the lowar Ganges. The river
Is loosing its navigavpility. Due to construc-
tion of Farakka Barrage and the indo-Bang-
ladesh agreement on sharing of water, the
quantity: of water and water flow have re-
duced. Instead. of. 40,000 cusecs, only
20,000 cusecs water is available in the lower
Ganges during lean period. Besides, during
the past few years, threa big ships have sunk
in this part and the Calcutta Port Trust did not
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amkonda):

removethem. Overtheysar, there s siltation
around them and the river-bed has. lost its
depth; oausinq abktmmbn 10 natural course
of the river. -

- TheMan Smgh Committee, tha Pandey
Commission and the famous expert Shri
Kapil Bhanacharya have emphatically sug-
gested continuous dredging. of  lower
Ganges to maintain navigability. But since,
1953, there is no proper dredging and even
the CPT is not dredging the lower stream
river-bed.

Due to accumulated effects, Uluberia
town is . threatened. Under the circum-
stances, it is of utmost importance that coor-
dinated action is taken to save Uluberiatown
from subsidence.

(vi) Demand for Setting up the
proposed Vijayanagar Steel
Plant at Hospet in Karnataka
early.

SHRI V.S. KRISHNA IYER (Bangalore
South): Sir, the people of Karnataka are very
much agitated over the fact the Vijayanaga-
ram Steel Plant, for which foundation was
laid by the then Prime Minister in 1971, has
still not been set up. Many other steel plants
which were conceived along with this steel
plant have already been set up and are
functioning. Further, there is a disturbing
report that instead of steal plant, a thermal
plant will be set up.at Hospet, which is the
location ‘for the proposed Vijayanagaram
Steel Plant. People of Karnataka will not
accept the thermal plant as a substitute of
the steel plant. They want both the steel
plant and the thermal plant and priority is
given for the steel plant.

(vil) Demand for buying at remu-
nerative price the Cotton and
Chillus produced in Andhra
Pradesh by the Cotton Corpo-
ration of india and the State
Trading Corporation, respec-
tively, to alleviate farmers
sumnng o

- SHRI C. JANGA REDDY (Han-
Sir, the'farmers of Warangal,

Karimnagar and Adilabad districts in Andhra
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Pradesh are facing problems due o non-
markating of cotton in reguiated markets.
There isnopurchaserto purchase the cotton
brought by farmers ovar last thirty days. The
entire trangactions of cotion in Warangal
Agricuitural Merket have come to a standstill
because of non-cooperation of cotton trad-
ersand non-purchasing of cotton by them as
well as by the Cotton Corporation of india
and the State Trading Corporation of India.
The farmars in the above districts raised
huge agricultural ioans through commercial
banks, agricultural cooperative banks and
invested for raiging cotton. At the time of
sowing cotton, the open market rate in regu-
lated markets was between Rs. 1000 and
Rs. 1200 per quintal. Now the cotton price
has fallen to Rs. 500 ta Rs. 700 per quintal in
open market. The said farmers are not in a
position even to recover the investment cost.

Likewise, the price of chillies which shot
up to Rs. 5000 per quintal at the time of
sowing has nowcome downto Rs. 50010 Rs.
800 per quintal in the open market. State
agencies and the traders are not coming
forward to pay remunerative prices for cot-
ton and chillies.

Tha farmers are being harassed by the
commercial banks, cooperative banks and
agricultural banks for repayment of the
loans. Due to this, one farmer committed
suicide on 23rd February 1989 in the bank
premises in Karimnagar district of Andhra
Pradesh.

In these circumstances, the Cotton
Corporation of India should come forward to
purchase the entire produce of cotton at a
minimum rate of Rs. 1,000 per quintal in the
said districts. The State Trading Corporation
should also purchase the entire produce of
chillies in the said districts at a minimum rate
of Rs. 2,500 per quintal.

[ Translation)

(vill) Demand for financial assls-
tance to Rajasthan Govern-
ment for relief work In the

drought afiected areas

SHAI VIRDHI CHANDER JAIN
(Barmer): Mr Deputy Speaker, Sir, the
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majority of vilages in Rajasthan were af-
fected by drought tast year, We appreciate
the assistance given by the Central Govem-
ment to the people of Rajasthan, particu-
larly, inthe districts of Barmer, Jaisaimerand
Jodhpur. Since there has been no rain from
15 August to September, 1988 and dust-
storm aiso played havoc continuously in
July, August and September, the kharif’
crop in Barmer, Jaisaimer and Jodhpur was
adversely affectad. As many as 4500 wvil-
lages are affécted by drought. Barmer, Jais-
almer and Shergarh tehsil of Jodhpur have
baen severely hit.

The Rajasthan Govemment has re-
quested the Centre for an assistance of Rs.
168.41 crores.

The Rajasthan Government has been
unable to start famine relief measures this
year due to lack of funds. This had led to
acute unemployment problem in the districts
just mentioned.

The Centre is requested to immediately
depute a study team to make an on-the-spot
assessment of the situation in desert dis-
tricts of Barmer, Jaisalmer, Jodhpur, Jalore,
Bikaner and Sirohi in Rajasthan and sanc-
tion Rs. 100 crores as relisf before 15 March,
1989 to combat drought. Keeping in view the
financially weak position of the State due to
successive droughts, an amount of Rs.
168.41 crores may be provided as grant.
This will make it possible to start famine relief
works and arrange for drinking water.

(ix) Demand for according to the
development of Jalandhar-
Hoshiarpur- Hamirpur-Mandi
road as a National Highway

[English]

PROF. NARAIN CHAND PARASHAR
(Hamirpur): The setting up of National High-
ways Authority is a step in the right direction.

It underlines the significant role to be played
by the Union Government in the provision of

transport infrastructure in the country cutting
across State boundaries so as {0 ensure

balanced davelopmaent of all regions. Spe-
cial category States like Himachal Pradesh,
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J & K and the border States like Punjab
should be given a high priority in respect of
sanction of the new Nationat Highways.

| urge upon the Union Government to
sanction the development of Jalandhar
Hoshiarpur-AMB-Nadaun-Hamirpur-Re-
walsar-Mandi Road as a National Highway.
& wikl link Punjab, Himachal Pradesh and J.
& K beyond Manali upto Leh by the shortest
and safest route and provide a link between
National Highways No. 1 and 21. it would be
a strategic highway for the defence of the
country.

12.20 hrs.

RAILWAY BUDGET 1989-30 GENERAL
DISCUSSION —CONTD.

[English]

MR DEPUTY SPEAKER: We will now
take up the next item, that is, Further Gen-
eral Discussion on the Budget (Railway) for
1989-90.

Shri Vakkom Purushothaman

SHRI VAKKOM PURUSHOTHAMAN
(Alleppey): Sir, | suppori the Railway Budget
presented by our dynamic Railway Minister,
Shn Madhavrao Scindia, in this House for
the year 1989-90. Sir, | must appreciate that
the Railway Minister has a complete knowl-
edge about what is happening in his Ministry
and he has got a complete control or grip
over the entire bureaucracy working in the
Ministry as also the entire operations of the
Railways. This position is seldom obtained
in other Departments. Sir, the development
achieved during the last four years in the
Railways is tremendous. The Railway Minis-
ter, Shri Madhavrao Scindiaji is not present
here. But he richly deserves a special bou-
quet from this House.

Sir, about the financial performance, he
has stated that the surplus achieved was Rs:
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84.29 crores against the budget estimate of
Rs. 69 crores and this surplus has been
reckoned after the payment of full dividend of
Rs. 638.86 crores to the General Revenues.
it is roally remarkable and | congratulate him
for this. Sir, raiway is not a commercial
concem. & is for the service of the common
people. So, even by incurring heavy losses,
the Government have a responsbility fo
provide the transport facility to all the people
of the country and Railway is the best and the
cheapest mode of transportation, especially
in a vast country like ours. Once for a
change, | woud like ta support Prof. Madhu
Dandavate who said while initiating the
Budget, that the Planning Commission
should give a special consideration to Rail-
ways and sufficient funds should be allotted
to meet the demands of the people to have
more and more railway lines in various parts
of the country.

Sir, the statistics given by the Minister in
his speech showing that the Railway acci-
dents in this country are declining very much
may be correct, but, Sir, the people in Kerala
shudder when they think of travelling in the
train. The accident at Perumon which
caused the death of more than 100 persons
and injuries to more than 200 persons is
even now a nightmare to the people of Ker-
ala. Even afier that, a series of accidents
mostly derailing by goods trains took place.
Of course, it has not taken away the human
lives, but the fear complex is there. You
know the press in my State is very sensitive
and they are writing a series of articles one
after another criticising the railways and the
poor conditions of the track. | do not want to
enter into that criticism, but the fact remains
that the track in my State in really old and
over-used by innumerable trains run over
this track.

Sir, the Railway Minister has started an
ambitious programme to wipe out the back-
log of track renewal. That is good, | congratu-
late him, but 1 request him 1o give preference
10 the Railways in my States because of the
innumerable accidents we had during the
last one year.
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Sk, dufing the last year as well as this |
he has given %o many concessions to
W Mmpmpla And this year also ha
cettain concessions to the old

map?a pasms That is a godd thing, but |
want 1o submit before the Railway Minister
that he Is not going o lose much by giving
concessions to the old people because no
old man after 65 is going to travel alone inthe
trains a long distance of more than 500
kilometres. So, if he really wants to give

some help to the deserving old peopls, he

must reduce the minimum distance at least
fo dbout 200 kilometres.

Sir, as the time given to me is very little
lam not going into the general things. | want
to subma certain things regarding my State.
First of all, | am thankful to the Railway
Minister for giving special consideration for
the Ernakulam-Alleppey Railway line and he
has declared that it will be open to traffic
during the next financial year Immediately
after the Railway budget is out, our Chief
Minister of Kerala— of course, he will say
anything and everything, | do not want to
comment- has criticised the Railway budget
and he has even said that the construction of
the new Ernakulam-Alieppey line is also not
going to be completad because sufficient
fund is not provided for that. Of course, |
admit that he does not know much about the
budgeting and all those things, but | would
request and Railway Minister to give special
instructions to the concerned authorities to
complete this work by the coming June itself,
which | understand Is possible. Sir, the full
utilisation of this railway line will be there only
if the construction of the line from Alleppey to
Kayamkulan is also completed. Now | under-
stand that you have completed doubling
work from Madras to Etnakulam and the idea
is to double It upto Trivandrum. This fine
Ernakulam-Alleppey-Kayamkulan-is the an
alternative for the double line. So, inorder to
ease tha over-utilisation of the existing Er-
nakutam-Trivandrum line, this doubling

work is to be completed as early as possible.

So, this Alleppey-Kayankulam railway line is
also to be completed as early as possible. |
request the ton. Railway Minister 10 pay
some spacial atention to complete it earlier

34

than one year. There is a demand for dou-
bling of the existing broad gauge fine from
Shoranur to Mangalore. This became all the
more important, inthe prasent contaxt, sidce
the Raiway Minister has aiready apptoved
the conceptof West Coast line from Kanya
Kumari 1o Bombay and as a result of that
they have included in the Budget the con-
struction of new line from Mangalore to
Udipi. So, my request, in that conlext is, that
this doubling may aiso be taken up.

| need not narrate the imporntance of
Guruvayur Témple where even our beloved
Prime Mipister has visited more than once.
Taking into consideration the importance of
Guruvayur, a new line has been sanctioned
in 1987, from Trichur to Guruvayur. it is anly
24 kms. indistance. lfthe hon. Ministertakes
some special interest, it can be completed
very shortly. | request the Minister to provide
sufficient funds. There is demand to connect
Alieppey and Thirualla by a new railway line.
Irequest that orders may be given to conduct
a survey about the feasibitity of this line.

There are also so many other demands.
1 am not going into all those demands in
detail. The people including the Chief Minis-
ter are complamning that no new line has
been given and the State of Kerala has been
miserably neglected. Some struggle has
already started into State. | do not wanttogo
into detail. Finally, I request the hon. Rajlway
Minister again that this work on the line
Ernakulam-Alleppey must be completed by
June itsell. We the people in Kerala are
waitting anxiously to give a heroic welcome to
the Railway Minister on the auspicious occa-
sion of the inaugurations of this new railway
lina.

SHRI AMAR ROYPRADHAN (Cooch
Behar): Mr. Deputy-Speaker, Sir, | am sorry
that | cannot Support this Railway Budget.

Iwould say about what happenedontha
18th of February, when | had the opporiunity
to board the Shatabdi Express, the prestig-
ious train and the fastest train of our country.
On that partiouiar day, | boarded New Delhi-
bound Express. it was late by 35 minutes at
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‘Members on this side and on that side are H

habituzted to that. We are habituated to the
‘delay in the frain by 1 hour, 2 hours, 8 hours,
‘16 Hiourg, 24 hours and 32 hours also. A few
My&m onetrainwas late by 32 hours. Of
course, up to-one hour late, itis alt right; it is
entime. So, when the Express came to New
Dethi Station, | want tothe Taxi Stand. There
werd so many taxis but nobody was ready to
ply. Even | showed my identity as M.P. tothe
pofice but thay could not pull up the drivers.
At the dead of night, | walked to my resi-
dence, NORTH Avenue. This is the condi-
tion. But 1 do not like to Comment on
punctuality and the time-table.

What | was astonished in the particular
train was, it was announced there: We are
welcoming you all- from the Central Rail-
way. Why it was from the Central Railway?
We have the experience in the Rajdhani
Express. They say, indian Railways wel-
come you. Why it is Central Railway here. |
came to realise it only on the 23rd February,
when the Railway Budget was presented, it
was not a budget of the entire country but it
was only for Madhya Pradesh. if Mr.
Madhavrao Scindia is called the Minister of
State for Railways, Government of Madhya
Pradesh, then it would riot be wrong. | can
say that the entire North-Eastern region and
the West Bengal region have been ne-
glected and had been very much deprived of
resources by this Budget. Alithese names of
regions.the North-Eastern region, Siichar-
Tiribon region, Lalaby-Bhairabi region, Bali-
para-Bhalupong region and Dharmanagar-
Kumarghat region, have been mentioned in
the Budget. if you go through the last 10
years raitway budgats you will find all these
names of the regions and it is a continuous
process. Bist, inthe particular North-Eastern
région; you ‘are' doing nothing. You have
shown step-motherly feeling towards North-

Eastemn rbgion. North-East frontier railway is
the most neglected rallway in the country.
Thﬁfe s not a single radway line which has
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paiguri W,mmmmm
thopmgreasofmrkzsvmom The afiot-
ment of money for that purpose is so meagre
that it will take at feast one hundred years 1o
complete the double line from Maida to
Gauhati. This is how you are tmaﬁng the
radway zone ‘

" Regarding the trains, | must say that we
are only to take care not to board the train
because the trains are so much packed up
that even in the chicken box, you will get
some space but not in the trains. In those
trains which come from Gauhati and other
side even in North Bengal and from Cooch
Behar to New Jalpaiguri, you will not get that
much of space of stand even. What a worst
condition?

You have allotted many trains. You
have introduced 15 new trains. The fre-
quency has been increased for five trains.
But, in the North-Eastern region, not a single
train is introduced. You are treating the
North-Eastern railway and the people of
North-Eastern region in such a manner that
you should be shamelul for it. You are
moving in a political way and with such a
sectoral view that you do not think that the
entire country is yours. it is not only our
interest. It is your interest also.

Regarding 165/166 New Bongaigaon-
Howrah Janata Express many times Mr.
Scindia said "All right. It will be done as soon
as flood dam aged rail track will be repaired.”
He wrote to me many letters. He said "All
right. It will be done" and afterthat, now when
I wrote to him he said, “No, no. it will not be
possible. it will cost so muéh.” | again wrote
to him as to what has been dona regarding .
the introduction of 165- New Bongaxgaon

. Howrah Janata Express because it s the

only Convenient train for North  Bengal
people to go from North Bengal to Calcutta.
You have introduced many trains like the

‘Cochin train, Trivandrum train and Bombay -

train but, i is of no avail to the peopla train_
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and train but, It Is of n6 avaltio the
péople of Bengal. There are many
tradnis trori Delhil 10 Madras and to

which go through the Madhya Pradesh re-
gion but not a single train stops there. What
would be the condition of the Madhya
Pradesh Railway passangers. Will it be
good? t will certainly not be good. This isthe
condition which prevails at present.

Regarding the Balurghat-Ekiakhi line,
inthis Budget, the hon. Minister has made an
allocation of Rs. one lakh. But what is re-
quired is a sum of Rs. 42 crores and 85 lakhs.
How much time would it take to complete this
work? | think it will not be possible to com-
plete this work within the 21st century. We
will have to wait for the 22nd Century tocome
fo complete this.

Regarding the Caicutta Metro Railway,
so many things have been said. The hon.
Minister has allocated a sum of Rs. 81 crore
only. How much time the Government is
taking 7 Upto last year, it had spent a sum of
Rs. 645 crores and 26 lakhs. But it requires
a sum of Rs. 863 crores and 37 lakhs.
Therefore, still a suh of Rs. 137 crores and
11 lakhs is required for the completion of this
project. if you allocate money in such a way,
it will take much time. if the Government is
late in completing this work, there would be
escalation of price and it would cost more. It
means the people of Calcutta will have to
suffer more for the construction hazards of
Metro Railway.

Regarding the Circular Railway for
Calcutia, it has been state that there is no
land available for thys project and the West
Bengal Government is not giving land for this
purpose. The Circular Railway at present
between Dum Dum and Princes Ghat does
not ook like a circular railway. At present it
looks like just a 2nd day Moon. It is not in
circular shape so to say.

| would like to pose one question to the
hon. Minister now. What steps had the
Government 1aken 1o compiete the project?
¥ you like 10 have the Circular Railway from
Majherhat to Princep Ghat, then you have to
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take possession of the Delence tand thers.
You cannot have this over the Hooghly river.
So, if you have to hava this Circular Raitway,
then really you must take possession of the
Defence tand. The Ministry of Defence is
your sister organisation. Are they makingthe
land the available? | think it is not. But the
hon. Minister is blaming the Governmant of
West Bengal in this regard, On the other
hand, the Central Government’ own sister
organisation is not making the land available
to them. The West Bengal Government had
already allotted the required land for the
Railways. But this Government is not doing
anything. More over, this Government is not
eager to complete the entire circle of this
Circular Railway. So, | do not support this
Railway Budget.

MR. DEPUTY SPEAKER: Now the
hon. Deputy Minister of Railway will inter-
vene.

[ Translation)

SHRIRAM SINGH YADAV (Alwar): Mr,
Deputy Speaker Sir, the hon. Minister's at-
tention needs to be drawn to some important
points. If my turn comes earlier, he could
reply to those points.

[English]

MR. DEPUTY SPEAKER : He is only
interventining.

[ Translation]

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): Hon. Mr. Deputy
Speaker, Sir;" discussion on the Railway
Budget has been going on m the House for
several days. | thank you far giving me an
opportunity to intervene in the debate.

Tilt now 23 hon. Members have. ex-
pressed their views. | am sure their vaiuabie
suggestions will help us in our future efforts
inimproving railway services. i think the hon.

Mesmbers wha participated in this discus-
sion. A number of hon. Members have critl-
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mmma should learn Hindi compul-
iged the Increase in tmigm rate and have  sorily. We have got every right to ow from
wamdthmr concern in this reglon the Chair... (Interruptions), This is the

In this context, | would like to mention
that my senior colleague hon. Shri Scindid
had mentioned in clear cut terms while pre-
senting the Railway Budget, that increase in
parcel and treight rates had become neces-
sary to offset the increase in the cost of

inputs and mabilise additional internal re- *

sources to finance ptan expenditure. | do not
want to go into the details of inputs used in
the Indian Rallways. | am sure, all hon.
Members will agree that such increases in
freigtt rates improve the operational effi-
ciently of the railways.

Sir, in this context | would like to inform
the august Housa that in the first three years
of the Seventh Five-Year Plan, there has
been considerable improvement in the effi-
ciency and overall performance of the Rail-
ways. There has baen 27% increase in
freighttraftic and 19% increase in passenger
traffic. In terms of net tonnage per kilometre
perwagon per day, the increase intha broad
gauge lines has been 26% and in the metre
gauge, it 1s 29% which shows better utilisa-
tion of wagons. Not only, this manpower
ulilisation has also, gone up by 22 per cent.
Was have taken up modernisation projects
for raiiway engines, wagon, coaches, rail-
way lines are signal and telecommunication
network.

SHRI SULTAN SALAHUDDIN OWAISI
(Hyderabad):. Please speak in simple Hindi.
The ona which you are speaking is hard to
understand...(Interruptions)

SHRI MAHABIR PRASAD: You are an
indian, As an hon. Member of this august
House it is your duty lo adopt the official
language as listed in the Censtitution (Inter-
ruplions)

(English]

SHRI. N.V.N. SOMU (Madras North):
Mr. Deputy Speaker, Sir, twant to know from

A

Jawaharlat Nehry centenary year. What he
said is that you must respect the taslings of
the non-Hindi speaking people also. -

[ Transiation)

SHRI MAHABIR PRASAD: Hon. Mr.
Deputy Speaker, Sir, there are three main
issues before the Indian Railways. These
are new lines, gauge conversion, and ...

PROF. SAIFUDDIN SOZ (Baramulia):
You are speaking very tough Hindi.

SHRIMAHABIR PRASAD: We wantto
pay special attention to passenger ameni-
ties. The hon. Ministers want the railway
schemes to progress smoothly...

PROF. SAIFUDDIN SOZ: Let me also
understand what he is trying to convey.

SHRI MAHABIR PRASAD: To take up
these works, we need additional funds. That
is why we have raised this matter in the
House. Despite imited resources, the Plan-
ning Commissions has made allocations in
the hest possible manner. Most of the hon.
Members who spoke here complained that
new railway lines are not being laid in their
respective constiluencies. They also put
forward some suggestion for expansion. We
have to attend to imporntant projects within
the limited resources at our disposal. Today
what Indian Railways need most is moder-
nisation and renewal of tracks. We would like
the hon. Members to .\

PROF. SAIFUDDIN SOZ: Gandhiji and
Pt. Jawaharlal Nehru both had said that we
should speak simple Hind:.

SHRI MAHABIR PRASAD: Am | is act
as a lecturer of Hindi?

PROF. SAIFUDDIN SOZ: We must
also know what you are speaking.
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{Enghsty

We want Hindi which is understandable by
common man in india.

[Teanstation

SHRIMAHABIR PRASAD: You are not
following my point. The hon. Deputy
Speaker will decide 1. if you are not able to
follow, you should switch on the simultane-
ous interpretation system and use the head-

phone,

SHRI VIRDHI CHANDER JAIN
(Barmer): He has rightly suggested thatyou
should speak in Hindustani.

PROF. SAIFUDDIN SOZ: You should
speak simple Hindi which 1s understandable
by common man in India.

[Engtish)

That is why Mahatma Gandht had said that
we should speak Hindustani, that 1s Hindi
and everybody should understand i.

[Translation}

SHR! MAHABIR PRASAD: | was say-
ing that...

[English]
PROF. SAIFUDDIN SOZ: | respect

Hindi as Rashtra Bhasha. | speak Hindi. but
he is speaking Sanskriised Hindi.

[ Reanstation)

SHRI RAMESHWAR NEEKHRA (Hos-
hangabad). Shri Soz speaks high class

English which many persons are unable to
understand.

PROF. SAIFUDDIN\SOZ: You should
speak simple Hindi belore us.

[English}

MR. DEPUTY SPEAKER: Whather
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Sanskritised Mindl or Hindustani, { den't
know. Whan he is speaking Hindi, it is Hindl.
He has got the tight to speak in Hindi,

[ Transiation}

SHRI MAHABIR PRASAD: Mr Deputy
Speaker, Sir, my point is®™hat we are willing
to concede your demands for extension
works, construction of under-bridges, over-
bridges or new railway lines but in the first
instance we must ensure and improve
punctuality, security and safaty in railways
and of this purpose we have to modarnise
and renovate the system. We do not say that
wa will not undertake davelopment work, we
want to prepare and implement new
schemes also. We in the railways take the
country as a‘whole. (Interruptions) Now | will
take up the suggestions given by a number
of learned Members. Firstly, the hon.
Learned Member, Prof. Madhu Dandavate
has thrown light on two-three points. His first
point was that the bearers working on
commission basis should be made regular
railway employees. | want to tell the august
House that this work is being done in a
phased manner. During the period from
1978 to 1988 services of approximately
1490 commission bearers have already
been regularised. Recently in January 1989,
429 new posts have been earmarked to
absorb them. The services of remaining
1272 commission bearers are also pro-
posed to be regularised.

The second point raised by Prof. Madhu
Dandavate ralated to safety as to how the
Warning System could be improved. | want
to inform you that automatic warning system
has been introduced on suburban saection oa
Western Railway where €.M.U. trains are
operated. This work has been completed on
60 kilometre long Church Gate-Virar sec-
tion. This work is In progress on suburban
sections of Central Railway, which will cover
a total length of 76 kms. including Bombay
V.T. Kalyan Section, the main line and Har-
bour Branch line, Sanction has been ‘ac-
corded for providing awlomatic Warming
System on New Dethi, Agra, New Daeii
Mugalsarai and Mathura-Bombay Central

© L et atat fosn el s hkih . L
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mmms totgt tength of m‘wdmabomzeoo
- kilometres and tenders have been issued for
ihe pumhase of necessary equipment and
"matanal Thus it we are able to procure
_necessary equipment and material, the
automatic waming system is likely to be-
f wma nperat:onaﬁn abcut three years

Proi Dandavate mada a vsry vaiuable
_ suggasnon for introduction of welded rails on
~farge scale in the interest of salety and
conservation of energy. it can also reduce
the cost of laying of new tracks and replacing
the old ones. in this connection, | want to tell
you that first welding of joints of rails was
taken up. Out of about 49,895 kilometres
~ long railway lines laid upto 31.3.88, welded
rajls were used for 15,000 kms. By the end of
1988-8Qthistigureis likely togo upto 51,000
kilometres. Out of which length or welded rail

will be 16,000 kilometers. Every year about

1,500 kilometre long rails are being welded.
Thus, | have thrown light on the three sug-
gestions given by the hon. Member, Prof.
Madhu Dandavate.

13.00 hrs.

An hon. Member trom Kerala, Shri K.
Mohandas and Shri Purushottaman, who
spoke just now, charged us of discrimina-
tion, which is not correct. Similarly, the hon.
Member Shri Pradhan said that it was a
budget for Madhya Pradesh. | want to make

it very clear that this is not the budget for
Madhya Pradesh, We do not make provi-
sions in Budget on provincial or regional
basis but the transport needs are the basic
~oonsideration. Theretore, it is totally unfairto
allege that the present budget is a Scindia
Budge or Madhya Pradesh Budget... (Inter-
‘ruptions) ‘

Engish]

' SHRI AMAR ROYPRADHAN: Mr.
- Deputy Speaker, Sir, | would like to ask him

‘whether even one k;bmetre of electric line’

has been proposed: wxhe N.F. Raulways

“You have done Mhmcfam NF.

s

- SHRI MAHABIR PRASAD n»m
you as a very well-behaved member, why
are you feeling agitated? It will be better if
you listen patiently. Our han. member Prof.
Parashar was present hers but now he has
gone out. Our hon, learned member Shri
Ajay Mushran had raised a question about
railway employees. | want to bring it on
record in this House that | congratulate the
railway employees for the progress made by
the railways which would not have been
possible without the co-operation and dedi-
cation of all the junior as well as senior
officials. Therefore, | want to congratulate
them.

As regards provision of offices, railway
colonies, health care and schools for the
children of railway employees, | want to tell
you that we had provided for an average
expenditure of Rs. 20 crores per annum
during the Sixth Five Year Plan which was
increased to Rs. 47 crores in the Seventh
Five Year Plan and now in 1989-90 and
allocation of Rs. 65 crores has been made
for their welfare so that we could provide
maximum benefits to them. Yésterday, the
hon. Member, Shri Ajay Mushran had
pleaded for opening of maximum number of
schools and Central schools for the educa-
tion of children of railway employees.
Through you, | want to inform him that al-
though education is a state subject, we open
schools for children of railway employees at
places wherever the number of railway
employees is quite farge. These schools are
run by the Railways. At present, 684 educa-
tional institutions are being run by the rail-
ways, comprising of one degree college, 7
intermediate colleges, 85 higher secondary
schools, 29 middle schools and 562 primary
schools. These schools are forthe welfare of
the children of the railway employees. | want
to thank the Ministry of Human Resources
that they conceded our demand for central
schools and 59 such schooisme being run
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through Indian railways and efforts are being
made to establish more such cerntral

1 want to tell another thing through you.
in 1988, a model school was opened in
Jaharipani, Mussoori and outstanding ohil-
drenof the raitway employses are admitted
to this school. Thus, we are striving hard to
provide maximum possible amenities to the
railway employees and undertaking meas-
ures for their weltare.

A number of honourable and learned
members viz. Prof. Parashar, Dr. Chandra
Shekhar Tripathi and several other mem-
bers gave their suggestions in the House
regarding passengers amenities. We are
engaged in a constant exercise to improve
the amenities for our valued railway passen-
gers. We provide drinking water, accommo-
dation, electricty and qualtative catering
facilihes on railway stations in this connec-
tion, I may tell you that an average sum of Rs.
15.8 crores per year has been allocated for
the purpose in Seventh Five Year Plan while
an allocation of Rs. 5.1 crores only had been
made in the Sixth Five Year Plan. In com-
parison to 1988-89, 30 percent more expen-
diture is to be incurred in the year 1983-90
and an amount ot Rs. 25 crores has been
allocated for passenger amenities in the
Budget for 1989-90 | want to assured the
House that the Government is eager to fur-
ther improve passenger amenities, siting,
drinking water and catering facilities at rail-
way stations. We are working haid to provide
maximum to the passengers

1 want to say a very impontant point in
this House. Computerised reservation is a
very good facility and 1t was first started in
Bombay, New Delhi, Madras and Calcutta. it
is our endsavour to further extend this facility
so that maximum number of the people
could get reservation eastly. We are also
trying to introduce computerised reservation
for return journey as well We are making all
possible efforts to improve the facilities in
this regard. Shnn Ram Singh, an
hon.Member asked me as to what has been
done regarding reservation for harijans. |

want to inform this House that railwayss a
public enterpiise employing 18 takh pecple
from top to bottom and effornts are ‘being
made to fulfil the reservation quota for the
candidates belonging to scheduled castes
and scheduled tribes.

AN HON. MEMBER: It has not been
filled.

SHRIMAHABIR PRASAD: |also admit
it that 1t could not be filled. But, 1 agree with
you. | would like to tell all the hon. Members
that our young Prime Minister Shri Rajiv
Gandhi wishes that more and more benasfits
should reach to the adivasi and harijan
people. Their quota in jobs should be filled.
Sir, we want that centuries old exploited and
suppressed people should be uplifted
through a continuous process of develop-
ment. | would like to assure the hon. Mem-
bers of the House that Railway Ministry has
been making their all efforts to remove these
tapses. With a view 1o look into the cases of
complaints and reservations, we have
opened complaint cells at zonal and Divi-
sional lavels.

SHRIR.P. SUMAN (Akbarpur):-Are you
taking steps to clear the backlog in regard to
the recruttment to group A, B, C and D
category of posts?

SHRI MAHABIR PRASAD: Sir, | would
like to inforni the hon. Member that since
March, 1988, we have achieved the reserva-
tion target of 18.61 percent for Scheduled
Castes and 5.16 percent for Scheduled
Tribes. Regarding the recruitment to group
A, B,C and D category of posts, | would like
to inform that for group, A, the recruitment is
made through U.P.S.C., group B posts are
filled by promotion and for group C and D
direct recruitment including rekervation
quota, 1s made by the Railway Recruitment
Board.

In the end | would like 1o say that | am
sorry to nota that some hon.Members of this
August House have expresseld thair opposi-
tion to Hindi. | am an India. | respect of Hindi,

.

Indian raitway functions with this-spirit that -



strengthen the: unity and integrity of our
country, we welcome each mdwmmdr

viduel of the passengers and we want our
"mw gutahead onthe path of progress

* to provide maximum facilities to its passen-
- gers. | think all the hon. Members of the
-HOUM wm panm:patad inthe dxswss:on

mwws. i
xEngffsnx
MESSAGE FROM THE PRES!DENT

| MB DEPUTY. SPEAKER ! have 10
| ,mfamn the House that the Speaker has re-
ceived the following message dated the 7th
March, 1889 from the President:

- “thave received with great satistaction
. the expression of thanks by the Mem-
“bars of the Lok Sabha tor the Address
which | delivered to both Houses of
Parliamant assembled together on
21st February, 1989".

We shall adjourn now to reassemble
after Lunch at 2.15 P.M.

13.14 hrs.

The Lok Sabha adjoumed for Lunch till
fiteen minutes past fourteen of the Clock

The Lok Sabhé re-asSembléd after Lunch

at Eghtaen minutes past Fourteen of the
S Clock ‘

{MR DEPUTY SPEAKER in the chair]

*'RAILWAY BUDGET , 1989-90 GENERAL
DISCUSSION -CONTD.

. MR. DEPUTY SPEAKER: Shri Ganga

St N '{Irmkdm]
xis 0ne and the 6ntira countty is one. Ia a

sumsmaawtﬁmzabad) M

Deputy -Speaksr; Sir, | rise to support the
Railway Budget for 1988-80 presented in

this august House by tha Hon. Minister of
State of Railways. | congratulate him for

presenting a very good Budget. The per-
formance of the. Ministry of Railways i
praiseworthy and its credit goes to the hon.
Minister of State, the hon. Deputy Minister,
officers and staff of the railways. | appreciate
them very much for their dedication sincerity
and efficiency. This is the fifth budget pre-
sented by hon. Shri Scindia which is arare
honour for a minister. Financial position of
the Ministry of Railways for the year 1987-88
has been quite encouraging. Fhere has
been a surplus of Rs. 84.29 crares as
against the budget estimate of Rs. 69 crores.
This surplus has been achieved after mak-
ing a contribution of Rd. 638.86 crores in the
general revenues. Passengerfares have not
been raised in the budget which has been
welcomed by the public. Freight rates are
proposed 1o be increased by 11%. Rates for
other goods and parcels are also to be
increased by 11%. Although increase -in
freight rates would mean an increase in
prices of essential commodities which will in
turn affect the lite of the common man, there
was no other way out to mobilise finances.
The hon. Minister was probably compelled
to do so by prevailing circumstances other-
wise this year he would not have increased
the freight rates by 11%. Somehow the
public shall have to bear with it. On the
occasion of Nehru Centenary year the
budget proposes a concession of 25% in rail
fares for renowned sport coaches, war-vet-
erans and aged persons of 65 years or
above for the purpose to long joumneys be-
yond 500 kms. ltis my suggestionthat senior
citizens having vast experience and exper-
tise in a particular field should.also be given
a concession of 50% like the.people of other
special categories. The distance restriction
should also be brought downfrom 500kilom-
etres to 100 kilometres. Sit, 1. hava bean
stressing it because the aged persons rarely

‘travel Chanakya has aiso spoken- aqu it
 that ;oumays mﬂlct sttains bnyond desmp -
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¥on, Jusie’ of R Bociety shoud give tus
respact 1o tho aged. As a poet says “when
old age came it was given the {anguage of
experience and education, Which ultimately
benafits the soclety itsell. 1 warnit to give one
more suggestion that hon. Minister should
kindly consider to issue first-class railway
passes valid for all trains to ali ex-M.Ps.
Other proposals in the Railway Budget in-
clude introduction of new trains in ditferent
raglons, increase in frequency of several
trains, extension ®f services of five trains,
provision of 27 additional E.M U.S. in the
Bombay area and improvement in the ha-
wage capacity of some trains. Some more
new railway divisions are proposed 1o be
opened during the next financial year
wherain 191 kilometres of railway lines will
be laid. But it is unfortunate that no new
railway line has been proposed for the back-
ward areas of Agra division. Since 1985 |
have been demanding a railway line from
Agra to Baha in the Chambal Valley for the
development of this area. But the hon. Min-
ister has not paid any attention to this de-
mand. lonce again request the Government
to accept this proposal for laying a new
railway line. The slow progress of electrifica-
tion of the Agra-Tundla railway line also
needs attention. At present Avadh Express
operates between Agra and Lucknow which
has now been extended upto Kota and
Gorakhpur. So the residents of Agra do not
have any convenient and fast train. | would
ke to make suggestion that in view of the
importance of Agra and Lucknow a super-
fast train should be introduced connecting
these two cities. The condition of the Avadh
Express 1s deplorable. | would like to suggest
that this train should be run on a ‘loop’ fine to
replace it with a better train for the public.
There are already afew number of first class
coaches available from Agra on the Avadh
Express. | would like to submit that reserva-
tion quota for Agra in first class coaches
should be kept at a minimum of 20 berths.
There is a long-standing demand for the
provision of a half of the Gomti Express at
Tundla. This point should be seriously con-
sidered and a five-minute halt of this train
should be provided at Tundla. Sir, Firozabad
has been declared a separate district how.

So wo cannot ignore it, The tondition of this
railway station is deplorable. At least four
sheds and good waiting rooms Sholid be
provided thers. Even the drinking water
facility as this station is not satisfactory, it is
necessary that provision of stoppage Yor
some trains is at Firozabad, The
Kaika-Mait does nol stop here. The up and
down Deluxe and Neelachal Express should
be made 1o stop here. Everybody nearly 200
persons from Firozabad haveto goto Tundia
to board these trains. this cause a lot of
hardship to them. For Firozabad thore is &
quota of only two barths in second class 3-
Tier of Tootan Express. This quota shouldbe
increased to ten. Similarly reservation quota
in the Kalka Mail should also be increase.
Previously there was a quotaof 10 berths in
the Magadh Express and Unchahar Ex-
press. But now this'has been reducedto five.
In Janta Express they have quota of two
berths. It should be raised to twenty. The
quota of two berths in Sangam Express
should also be increased to ten.

In the end | would like to congratulate
the hon. Railway Minster, the hon. Deputy
Minister and the entire railway staff once
agajn for this fine budget. | hope the indian
Railways will make a rapid progress.

[English]

MR.DEPUTY SPEAKER: | would like to
inform the House that already | am having 82
Members from the Congress Party on the list
to speak. So, the problem is that | cannot
accommodate all the members within the
time left at our disposal. so, | request all the
members to take 5-6 minutes each strictly.
You put forward your points in brief; only
then | can accommodate all the Members.
Otherwise, itisimpossible for meto givetime
to all the members to speak. Therefore,
please do not come to me and put pressure
for getting time to speak. After five minutes,
1 will ring the bell; than within one minute you
can conclude your speech. After that, if any
member goes on speaking, it will fot'go on
record. Lam telling you that 1 will be very strict
about t. if you want to take 10 minutes each,
then you have to reduce the number of
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M. Deputy Speaker]

spaakers. Only then | can give 1o 10 minutes
sach. But # you want that this debate should
beover by tomorrow and 100 members form
e Congress Party and 20 members from
the opposition Parties should also be given
time 10 speak, then how it is possible to
accommodate afl the member. You calcu-
iate it and then tell me.

SHRIGIRDHARI LAL VYAS (Bhilwara)
: There are not 100 members.

MR. DEPUTY SPEAKER- The member
who has to speak, he will come and speak
and then go away. Therefore, most of the
members will speak and go away. Their
purpose is over. Like that, everybody will
come, speak and then ggaway. Then howto
help everybody? | know that you wil! also
leave after some time. So, | will give each
member 5-6 minutes to speak. You have to
adjust your speech within 5-6 munutes.
Every member is interested in speaking on
this Railway Budget because it 1s an impor-
tant thing. | can understand that this year is
a special year in which you have to speak on
this Budget o attract the public. Therefore, |
will accommodate every one. So, | hope
every member will try to finish his speech
within 5-6 minutes. That is all | can say

DR. KRUPASINDHU BHOl (Sam-
balpur): “Sah Navvatu, Sah no bhhunaktu.
Sah Viryam Karvavahai, tejasvi-navdhita-
mastu. Ma vidishava ha” (Upanishad)

The word “Sah” is meant for both of you
i.e. yourself and the hon. Minister. It means
come here with a sympathetic corner to give
equat facilities to all of us. Do not create
malice within us. | welcome this Railway
Budget. Railways are the life-line of the
nation without which the process of develop-
ment would coma to a standstill. There has
been no change in the infrastructure which
was provided by the Britishers in India for the
transportation of minerals and other raw
material form this country. What is the argu-
ment raised by the geologists of the Rail
Ministry with the Ptanning Commission ?

8, 1580

any geologist on its stalt? Once when She-
mati Indira Gandhi was on a visit 1o Japan, a
child asked her

[English]

“Which is the 'RHUR’ of India? Mrs.
Gandhilaughed and said, "RHUR of India is
Onssa”

[ Translation]

The Government shouid frame a short-
term and long-term policy. The short-term
policy should envisage the ways ol mobili-
sing funds for the development of backward
areas. This I1s possible only the developing
railway lines in the areas which are rich in
diamonds, gems, alomic minerals and the
nickel deposits which 1s 17,000 tonnes. The
Planning Commission should have geolo-
gists on ils stalf to find the best way to
mobilise resources and to see how to exploit
minerals in the far-flung areas. That shall
also be the implementation of the Report of
the Pandey Commauttea. Therefore, | will
request the hon. Deputy Minmister in the
Ministry of Railways to convey it to hon. Shri
Madhavrao Scindia to appoint a Geologist
who will enlighten you about the areas
abounding is mineral deposits and where it
can be more profitable to lay new railway
hnes. This point should be discussed by the
Planning Commission also.

Calcutta has been the headquarters of
South-Eastern Railway and Eastern Rail-
way since the British days and it has now
become the headquarter of the third zone
i.e., of the Metro-Railway system. | want to
demand that the headquarters of South-
Eastern Railways should be shifted from
Calcutta tc Sambalpur so that it can feed
Madhya Pradesh and Orissa in a better way
and benetit Bihar as well. There are huge
mineral reserves in Orissa, Bihar and
Madhya Pradesh because of the Gondwana
land and old formation of rocks in this region.
The extent of resource mabilisation which
can take place here, is not possible in any
other area, The Railways have substantial
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7am Raiiways s shilted to Sambalpur i wil
provide considerable ‘help in the' davebp-
mentof the econommny backward raguons.
‘thad made a request to you earlier also in
this regard and | cannot understand as to
whyyou are not wﬁhng to shiﬂ the haadquar
ter to Sambalpur.

Thirdly, there are several religions and
historical places in Orissa, Bihar and
Madhya Pradesh. Till this step motherly
treaiment inthe matter of Railway facilities is
continued with our region, you may ask to
prepare any number of project Reporis,
South-Eastern Railways will not aliow them
to be proved economically viable. The hon.
Minister has all the figures regarding eco-
nomic viability of different regions and if he
does not have, | can provide the relevant
figures. But you should shift the Railway
headquarterof South Eastern Railways from
Caicutta to Sambalpur. As regards Railway
division, | will refer to it on some other occa-
sion because it will"take a lot of lime. We
have been the victims of mischiel there as
waell.

The Hon. Prime Minister laid the foun-
dation stone of Sambalpur-Talchar Railway
line on 14 September, 1984 and hon. Shri
Ghani Khan Chowdhary was also presenton
this occasion. Rs. 28 crores have been ear-
marked for this project this year. it will bensfit
Nabal-Talmer-Anugul but Sambalpur will
not receive any benefits. As such, a very
meagre provision has been made for Sam-
balpur Rarhakul railway line. | cannot under-
stand as 1o why such ameagre provision has
been made in the Budget for a railway line
which can make you earn profit of Rs. 500
crores. This area is rich in atomic minerals,
diamonds, games and other precious stones
deposn., I want the hon. Minister to clarify
the position in his reply. These minerals are
being smuggled. The Hon. Prime Minister
had accepted the ;unsdmcunn of Sambalpur
division to be 1100 kms and hon, Shii Ghani
‘Khan Chawc!m had agreed to aflocate ﬁs

30 orores but | received a latier Jorm the

Raliway Ministry on” 2 F ””';"”"iWh
which the. juriadiction of our_division we
reduced 0 738 and 172 ams_and Sen-

and nhlch 1 thmk isa grava uss ,

~ cannot be tolerated. | want 1o request:

you should maintain the status of 19&5 and
make allocations in the Budget accorging
1know that many hon. Members from Orisse
would like to make submissions on this point
but you will not provide them withthe: opm(
tunity to do so. You should pay attention
towards Chattisgarh area of Madhya
Pradesh and Orissa which is very backward.
The people belonging tothe areas where the
railway coverage is 44 to 45 percent are
making demands for more railway facilities
whereas Orissa's share is only 13 percent in
this regard. 1 want the hon. Minister, Shri
Madhavrao Scindia to explain as to-why
Chattisgarh and Orissa. have remained
neglected. | would demand that Kajinga
Express which was discontinued should be
reintroduced because inthe absance of any
otherfasttrain, the people of Western Orissa
are facing a lot of inconvenience. Similarly,
Chattisgarh-Waltair link train should also be
reintroduced and a two-tier A.C. coach from

‘Waltair to Dethi Via Raipur should be at-

tached to it. A separate boggy should be
attached to Sarnath Express from Tittagarh
to Allahabad so that the Hindus are able fo
go there directly on auspicious occasions. |
have been demanding it since long and you
have given me assurance as well but no
action has been taken so far. The survey of
Bargaj, Raipur and Bolgor Khurdi railway
lines should be conducted this year. § all
these points are not clarified in the reply, the
hon. Members from Orissa will wak-out
during the raply by the hon. Mmastm o the
debate.

[English]

SHRI BIMAL KANTI GHO&H (Sm
pore): eputy-Speaker, Sir, 1 flse 1o
support. tha Ra:lway Budget. There. are
manygoodpmmsalsmm Budnﬂt.tm

‘which | am grateful m the Hon'ble Railway




oy, Wi ”ggnganapram“ y deprived

With profound grief, | may submit that
“inplementation of 14 years old approved
‘. ‘pn‘.\“jed for construction of BG railway tine in
et of  Howrah-Amta-Champadanga (74
ms) ‘and Howarh-Sheakhala (17KMs)
‘_.mMaytrackisnmyetcomplmed Only
24 Ks of new line from Santragachi 1o
”M@chqa,{s E. Rly) was opened in 1984.

" fmay ‘also submit that this proposed
’ "f," of new BG lines does not mean anew
rd“mmy tine, but just a replacement of earlier
Martin's fight raﬂways net work which con-
nects the entire rural and semi rural betts of
two districts of Howrah and Hooghly. In spite
‘of our afl persuasions, even your present
Budget does not reflect any ray of hopes for
‘early implementation of this project during

the ongaing Budget period.

This project was launched by our late
‘Prite Minister Smt. Indira Gandhi 1973.
‘has been assured by or late Prime Minister
‘and present Prime Minster repeatedly in
public' gatherings that this project will be
wmpleted soon. Nearly twenty five lakhs of
‘people are suﬁenng for the non-implemen-
tation of this project, since then although the
foundation stone was laid by our late Prime
Minister Smtt. indira Gandhi.

I think you' are also aware that t have
baen mnsistemiy persuading the Raitway
Ministry ‘and personally requesting you for
immediate implementation of this pending

W’&h profound gnef { may submit that
‘diirivg 198586, 1986-87 dnd 1987-88 Rail-
way" Mdgets. atleast a'token allocation of
‘Hs. 1000/ was shown aga
‘Sheakhala Section of E:

nofnewraiiway finesbutunforfu- sion of Rs 1000/-, Lookmg at xm pmmsson '

‘kept, it Is evident that this project is also

tnRailway while
dumg 1988-89 and ?989*90\ Budgets, no.

neglected thoroughly.

'In view of all the explamad circum-
stanoes, may | request you to take up the
construction work immediately and com-
plete the work by 1990-91.

‘ lsincarely hope that you will do jusuca
to the people of the area by beginning its
nmp!amentahon within the financial year
1989-80.

1 would like to say that for the projects,
Balurghat-Eklaki; Lakhsmikantapur to Nam
Khana and Tamiuk-Digha, only a small
amountis kept. K this rate goes on, it will take
thirty of forty years to complete the scheme.
Moraover, | would like 1o emphasise that
Sheoraphuli Tarakeswar ling (Eastern. Rail-
way) should be extended upto Vishnupur via
Arambagh. Also Bandel-Katwa electrifica-
tion project is absolutely essential. This
project should also be taken up immediately.

There are the most urgent problems of
West Bengal. | request the hon. Railway
Minister to consider our most important
requests so that the hardships of the people
there may be removed. | request the Railway
Minister to look into these matter any do the
needful at the earliest.

| have been hearing about constraint of
resources for the last 14 years. But people
there say that it is beyond their toleration. So
they are under hardship. Their hardshtp
must be removed. In a welfare state like ours
the desire of the people must be fulfilled.
Therefore, | hope and firmly balieve that the
Railway Minister will be kind anough to look
into the matter and solve the problem or the
people of the area.

SHFN N V.N. SOMU {Madxas Nwth) i
am thankful to you for, haying ngen me this
opportunity to speak. \ .
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, This Railway does not look ke
tm indian mﬂw Tma Budget
fooks like the ﬂmmy améw for Madhya
Pradesh only. Southern States, mora par-
ticularly Tamil Nadu, are neglected,

Paitry allocation to the Madras City
rapid transit system ‘and Karul-Dindigul-
Madurai-Mamiachi-Tuticorin  project
marked the continued neglect in the Railway
Budget. Rs. 9.85 crore allocation from Rs.
105 crores for'MRTS for 1989-90 will not
help even to meet the cost escalation. Only
funding at a level of Rs. 25 crores per year
will help complete phase | from Beach to
Chepauk by the targeted date 1990-91 and
ease road traffic from Pans corner to Central
Station areas.

Worst treatment is given to Karur-Din-
digul-Madurai-Maniachi-Tuticorin new
broad-gauge line project. with the allotment
of Rs. 4 crores only to Dindigul-Madurai
segment, this will be completed only after a
decade at this rate of funding. The project 1s
pending for the last seven years. Now its
cost may even go upto Rs. 114 crores. The
low priority to this project affects the back-
ward region of Tamil Nadu. Even the Rail-
way sources are reported to have expressed
disappointment at the meagre allotment for
the broad-gauge line from Dindigul to Madu-
rai. They said that it was the project which
could bring greater development to the re-
gion and Tamil Nady #self f completed.
When such is the condition, | request the
hon. Minister to allot some more funds both
to Dindigul-Madurai segment and the Ma-
dras Rapid Transit system as immediately
as possible.

With regard to providing a road under-
bridge in my constituency in Madras North at
Rayapuram Railway Station, | have raised
this issue in this august forum several times
and also in the Haiway Consultative
Committee and in the Zona! Consultative
Committee meetings. The Minister of State
for Railways, Shri Madhavrao Scindia, was
kind enough to conceda to my request and
e wrote to me on 13th April, 1988 as under:

“Daar Shri Somu,

During the Maating of kformal
Cansuitative Committee of MPafor
Southern Railway Zone -held -on
9.8.85, you had raised the mmatterof
providing an over-bridge. at
Rayapuram. You will be glag o
know that after finalising the details
with the Tamil Nadu Stats Govern-
ment the Railway has included the
work of providing road under-
bridge in lieu of special class level
crossing No5 at km 2/3-4 on
monegar Chouitry Road between
Washerman Pet and Rayapuram
Stations in Madras area in their
1986-87 annual programme.”

It was included in the 1986-87 programme.
Now 36 months i.e. 3 years have gone and
still the scheme is to see the light of the day.
| request the Government to implement the
assurance given to the Member of that area.
| need not describe it, Mr. Deputy Speaker,
Sir, because you also belong to Tamil Nadu
and you know that patients coming 1o the
Government Stenley Hospital in Atrayapu-
ram area have to wait for four-five hours
because the level crossing is closed. Even
there was an occasion when a patiant died
on the cycle rickshaw itself. A pregnant
woman gave birth to a child when the level
crossing was closed for hours together.
Such calamities should be averted. Sg, |
request the Minister that the assurance
given by him three years ago, shouid be
implemented immediately.

During the last three years, time and
again | have requested aboutthe levelcross-
ing at Korukkupet area of Madras Morth
where there are long time closures of the
leve! crossing. It is closed for six-seven
hours together, resulting in heavy traffic
problem. Madras North is an area whare
many factories are situated, . particularly
public sectar factories. Therefore, & is high
time that the Railways should pmm a
subway near Kurukkupet raitway station,

There were direct passenger irains
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from Madras Centralto Raichur and Tirupati.
Thetrains were cancelled with an assurance
that reintroduction of the trains would be
taken up when the Madras-Arakonam sec-
tion is electrified. But the trains are yet to be
restored. The authorities should be in-
structed to reintroduce the above-said two
passenger trains for the poor traveliing

public going on pilgrimage.

Sir, the Ambattur industrial estate is the
biggest one in our country and this is in my
constituency. The workers from this area
and the workers of Avadi area are finding it
impossible to reach home when their shift
ends at mid-night. A train from Avadi to
Madras Central at midnight would help the
workers who are now stranded at the plat-
form till four a.m.

Turning to Railway employees, | join the
Minister in congratulating them for therr
devotion 1o duty. | hope the Minister would
do well to maintain cordal relationship with
the workers and ensure industrial peace.

May | also suggest that the reputed
Railway Hospital at Parambur is in need of
facility to scan the patients at the hospital
itself. The ambulances are in very much
short supply to bring sick employees to the
Hospital. As a gesture of appreciation of the
services, could the Raitway Minister not offer
free health services to the retired Railway
employees?

The staff of the State Government work-
ing at Tiruvallur in Madras Diviston are re-
ceiving House Rent Ailowance for a long
time. The Railway staff working at Tiruvallur
are not being paid this HRA. They are only in
few numbers. Payment of HRA to them
would not cause much financial sttain on the
Railways. Therefore, | request that HRA
should be given to the Railway employees
working in Tiruvallur, as is being given to the
State Government employees.

I do not know why the plan for running
direct suburban trains between Tiruvallur
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and Ennore is not put into action. It was first
explained that the stretch from Vyasarpadi
to Kurukapet on Madras Division was yet to
be electrified. Now that every segment of
suburban section is electrified, please intro-
duce immediately direct suburban services
between Tiruvallur and Ennore. By doing
this, the Railways would earn the gratitude of
the industrial workers of the two complexes,
that is, Ambattur and Ennore.

Lastly, | would raques't that all the Ex-
press trains running on the South-West line
of the Southern Railway in the up direction of
Madras Central should stop at Villivakkam
and at Perambur also, to enable passengers
to get down and reach their destination. At
present, they are needlessly reaching Ma-
dras Central and returning to Villivakkam
and Perambur. This will avoid city conges-
tion to some extent.

{ Translation)

SHRIMATI MANGRAMA SINGH
(Banka). Mr. Deputy Speaker, Sir, while
supporting the Railway Budget 1989-90,
presented by the hon. Minister of State inthe
Ministry of Railways, | want to submit a few
points. In the current budget the hon. Minis-
ter has made no increase in the passenger
fare which is a very big achievement and |
want to congratulate the entire organisation
of the Indian Railways and the hon. Minister
for t. The Indian Railways has done
extraordinary work and has made several
achiavements for which the credit goes to
the whole organisation and the hon, Minis-
ter.

The Indian Railways stands second
among all the railway systems of the world
and enjoys the first position in Asia. Our
railways connect Kashmir with Kanyakumari
and Maharashtra with Bengal and thereby
becomes the most effective means of na-
tional unity and cultural integration in the
country. It is the best evidence of our na-
tional unity and integrity. It has united the

‘whole country. Therefore, howsoaver much

we may applaud the Railways it will not be
anough. Two Ministers of Railways have
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/
earmed good reputation for their insight and
understanding and for which | want tc con-
gratulate them. The Railway Department
has earned a profit of Rs. 24 crores this year
and it will earn profits worth Rs. 140 crores in
future. The Railways achieved it despite the
heavy odds which it had to face during the
past years and in this context the severe
draught conditions and floods can be men-
tioned. The alertness and understanding
with which the railway employees helped in
transporting relief materials from one place
to another is indeed creditable and in this
way the Indian Railway have taken a con-
crete step to provide relief to the people.
Therefore, | want to congratulate them once
more for it.

It is a matter of common discussion that
freight tariff has been enhanced. However,
exemption from this increase has been pro-
vided fo certain commodities like salt. fiuits,
food grains, fodder etc. | want that exemp-
tion should also be extended to kerosene
and diesel. Kerosene is an essential item in
the rural areas. The people living in rural
areas can atford to reduce their salt con-
sumption but they cannot do without kero-
sene. Electricity has still not reached many
villages and they have to use kerosene
lamps. Besides, it is also used as the cook-
ing fuel by many people. | would, theretore,
like to make special request to the hon.
Minister to exempt diesei oil also from freight
increase along with kerosene Diesel is vety
essential for agriculture The freight hike of
diesel oif will directly affect the farmers.
Therelore, Iwantio request the hon. Minister
to pay attention to this matter.

In this Budget, particular attention has
been paid to the weaker sections and to the
rural people. Freight rate hike will result in
high inflation rate. But the Railways can
control this situation because of its strong
system. It is the responsibility of the Railway
administration. The Railway employees and
the public to cooperate in this matter. Now |
would like to draw the attention of the hon.
Minister of State in the Ministry of Railways
to certain points. It seems as if Bihar has
remainaed neglected so far as the Railway
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Budget is cancemned. A train from Katihar to
Delhi has been introduced which will benefit
the people of Northern Bihar. But it will not
benefit Central Bihar at all. A train from
Asansol to Dhanbad has been introduced
but people cover this distance usually by
bus. | had demanded a train from Asansgl to
Varanasi to be introduced which will benefit
the people of Eastern Uttar Pradesh. Work-
ers working with coal mines and steel plants
are facing a lot of inconvenience in going to
their place of duty. A bi-weekly train must be
introduced for their benefit. You have in-
creased the frequency of two trains. When
Eastern-India company was established
there ware two commissionaries, Bhagalpur
and Patna, in Bihar. But there is no direct
train from Bhagalpur to Delhi. | want to
submitthat Bhagalpuris avery important city
from the point of view of business because
the tusser industry is located here. People
come to this place from Delhi, Madras,
Bombay, Calcutta and other cities for busi-
ness purposes.

Vikramshila train running from
Bhagalpur has been discontinued and now-
a-days its hve bogies are attached in Patna
for Delhi in Magadh Express, Vikramshila
should be extended up to Delhi with adjust-
ments in ils time Schedule. The train shouid
reach Delhi at 8 A.M. and Bhagalpur at some
convenient time. Hon. Minister Sir, the
people of Bhagalpur are facing alot of incon-
venience. The air conditioned sleepers at-
tached to Magadh Express for Patna are
disconnected there and it becomes a big
rush in Ist class for Bhagalpur. Therefore,
A.C. sleeper should be extended upto
Bhagalpur. Earliler when requests were
made in this cannection, it was replied that
there is no place tor A.C. sleepers to the
stationed at Bhagalpur.

| want to say one more thing. The rail-
way land has been given to the State Gov-
ernment for constructing Bus Stand there. |
don't know why this was done. When they
had no land, why this land was given to Bihar
Government. | hope that you will take back
your land and will make special arrange-
ments for the train to be stationed in the yard



) Toﬂay,m!hesarabemglaw The
mémbers slected from Bhagalpur in 1952
_had requested for taying a rail line at Madar
‘Hif but tift today no such fine has been taid.
/A survéy was conducted for extending.the
Tline bayond Madar field but the same routine
: mpiy was reviewedthatitis notfeasible. This
‘is.abackward area. Prof. Madhu Dandavate
‘had mentioned in his speech that unless the
rail fines are laid in backward areas, their
"condition cannot be improved. The rail lines
‘should be laid at places where these are
‘nesded. There are coal mines in Lalmatia
‘andaMN.T.P.C. projectis coming up at Kahal-
‘gaon. {f a rail line is provided there, it will
aciltate transportation of coal from mines to

the project site. Instructions should be is-

sued to conduct a survey sothat this scheme
may be implemented.

" |would like to make another submission

that is the loop line at Bhagalpur should be
doubled. This project should be undertaken
and adequate funds should be allotted for it.
Doubling of this line would result in saving
~ time and will provide a facility to the people.
~ The loop line should be doubled up to Gaya.
"The electrification work from Sitarampur to
Mugalsarai should be included in this year's
plans, specially when you are taking up the
electrification programme for Hawara to
Bombay. The construction work of Diesel
Loko-Shed at Jamalpur was started last
year. | am sorry to say that how the founda-
tion stone was laid there when the land
“acquisition process was not complete. The
Government propose to phase out steam
. locomotives. But | want to khow as to what
will be the fate of 4 thousand employees in
Jhajha. There should be a diesel shed at
Jhajha. Hon. Prime Minister wants that
- people should rise above the poverty line. it
Is, therefore, necessary to construct a die-
sekshed at Jhajha for the benefit of the
pmpia livingthere. Arrangements shouldba
~ made to providethe tacility of ‘Yatri Niwas' at
places of pﬂgﬂmaga where it does not exist.
‘Catering service in trains should also be

| " viooks vary unhyﬁhmc |

' Flnally ! wam to oongnlutd you Tor‘
Lfthe efficient running of traing and wish for -
their successtul operation in future. With
these words, | support this Budget.

[English]

SHRIH.N. NANJE GOWDA (Hassan)
Mr. Deputy-Spamar Sir mthaheavy heart,
| am participating in this discussion. The
Railway Ministry is so important that it should
have been headed by a Cabinet Minister.
But even the Minister of State has not taken
the discussion in this House seriously be-
cause of his continued absence yesterday
and today.

Any way, we all speak about unity and
integrity of the country. But we have not
identified which are the enemies. There are
two enemies one is regionalism, another is
communalism. This Railway Budget is a
God given opportumtyfor the Governmentto
create a feeling of oneness in the people of
all regions. But unfortunately that has not
been done. | have seeing in this House for
the last 9 yearsthat inthe case of Karnataka,
this has always been neglected for the last 2/
1/2 decades. No work worth the name has
been executed. You cannot paralyses a
portion of the human body because the man
cannot be healthy-in that case. So also, if
they paralyse a portion of the country without
providing proper facilities and progress in
the field of Railways, then it is not a healthy
sign. This only encourages regionalism.
Nobody took Bal Thakrey or NTR seriously a
few years back. They became very impor-
tant because they could whip up regional
chauvinism, We, the Karnataka people very
much want to be in the national mainstream.
Do not drive us to that. We the elected
Members of Parliament, particularly fromthe
Congress Party, because we are more in

- numbar here, own an éxp!anatbn to the

‘ leners aftef kmm from many organisations
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telling that time may come when they would
make Dharna before our houses. The situ-
ation is serious. You peopie do not realise
because nobody reads the local newspa-
pers here. It is all Delhi edition or Bombay

edition. They do not read Bangalore edition.

Former Mahara,as have always been
known for ganerosiy. Of course. Shri Scin-
dia is no exception. He is very generous 1o
his subjects. But he thiuiks, his subjects are
hmited to Madhya Pradesh. The point is, itis
his responsibility to cieate a teeling of one-
ness in all the regions of the country.

Now, | want to g:ve sore constructive
suggesiions cothat it thay are implemented,
tha people of Karna.aka fecl happy because
we deserve betier treatmenlt. In the South,
vie have lost all the States. This is the only
State where Janata Party or Congress Party
or Janata Dal. which is in the national main-
stteam 1s 'n power. Do not drive the people
of Karnataka outside the national ma.n-
stream like Andhra Pradesh.

SHR!I M. RAGHUMA REDDY (Nal-
gonda): We welcome your suggestions

SHRIH.N NANJE GOWDA: We do not
want NTR or Bal Thakrey in Karnataka.

SHRI M. RAGHUMA REDRDY: Defi-
nitely they will come.

SHRI H. N. NANJE GOWDA: When
hon. Member, ShnV.S Krishna lyer asked a
queshon about creating a new South West-
e:n Zone with its hcadquarters at Bangalore,
o s hon. Minister stated the constraint of
tinds. How much fund is required? There
arethrec divisions alreaoy. Four districts are
attached io Palghat. Sholapur divisions and
it dese.ves a saparate zone. At least, this is
the minimum expenditure. You are not
spending anything axtra. Building is ready.
Everything 1s ready. Kindly expedite action
of creating a new zone because the Railway
Reforms Commission also recommendad o
and the Government approved and ac-
cepted it. Either you implement the recom-
mendations of the Railway Reforms
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Commission or throw them away in the
waste paper basket.

We have got Wheel and Axle plani and
Diesel Loco Shed at Krishnarajapuram | i
very soiry to say that though the State
Government has given land and eveiything
to Knshnarajapuram Diesel Loco Sked. not
even a single Kannadiga is emplo, ad thare.
All are outsiders inciuding the Class IV staff.
Inthe Wheel and Axle Plant, a few Kannadi-
gas are there. Eventhe 1% of the employecs
who are there are foiciiy sent out or made
to tesign. We entert:uned high hones when
the Railway Recruitment Board was fo:mead
Now it is headed by a non-Kannadiga v.ho
hates Kannadigas Youcanimaginethe {ate
of the recruitment made by this Cha'iman
There s Petroleum Refinernes at Manaaiore.
Petrolcum Mimstry 1s planning the dinwing
pipeine fiom Mangalore to Ansikere for
loading the oil t1c the smal! gauye tankers
and then brnnging to Bangalore and then
transier it 1o ithe broad gauge tankers The
railways have already examined t | do not
know whether the hon. Minister is aware of ¢
or not. The Mangaloie-Bangalore railway
brcad gauge is tc be converted. It wili cost
less money and it will save the maintenance
change of pumping 10 the 3.300 feet he.ight.
| wish you travelled once from Hassan to
Mangalore. it is a very picturesque and
panoramic view that | cannot umagme an;y -
where in the world Such a beautiful sceqe
and such a height are there. That i1s aiso of
tourist impontance. If you are having con-
straint of funds tor tmis purpose, you can ack
the Ministry of Petrcleum. Instead of pipe-
line, they can give the money to the railways.
The railways can take up this broad gauge.
Repeated surveys were conducted on
Kottur-Harihar raitway line but no work is
started. Nothing is provided except for
Mysore-Bangalore conversion. You have
provided Rs. 50 lakhs for Mangaiore-Udipi
and Hs 63 lakhs for Chitradurga-Radurga
fines. It will be sufticient only tor establish-
ment charges. You cannot retrench them
You want o keep them. So, you proviled
some nominal funds. Mysore-Bangalore i:ne
was to be completed by the end of 1978.
Now we 2rein 1989 You have given Rs. 17
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crores. It may take another five to six years
at this rate.

Regarding circular railway in Banga-
lore, Bangalore is one of the fastest growing
cities in the world. It would be difficult to take
up this work after some years. You may have
to spend ten times, if need be, if you take up
this work after some years. The situation will
become so complicated after ten years.

| have some more points. | will send a
note to the hon. Minister.

PROF. N.G. RANGA (Guntur): Mr.
Deputy Speaker, | wish to be as brief as
possible. Agricultural labour is one section of
our society which has been very much ne-
glected by the railways |have already given
a note tc the hon. Minister. | would like to
suggest that special steps should be taken at
all those stations from which during peak
agricultural seascns, workers start {rom one
State and then go to another State where
there is regular seasonal employment and
forthese people special steps will have to be
taken in order to see that sheds are provided
for shelter and security also and thenbathing
facilities, sanitary facilities and first-aid facili-
ties also should be provided. In addition to all
this, they must be provided special carriages
from those areas wherefrom they start to
those areas and from which they would
returnonce again. Tilltoday no special steps
have been taken to help them. It does not
need much expenditure on the part of the
railways but it is a matter of humanism and |
hope this simple facility would be provided
by the Government in all the States.

15.09 hrs.

[SHRI N. VENKATA RATNAM in the
Chair]

For instance, now from Bihar and Uttar
Pradesh labourers go to Punjab, Haryana
and sometimes even to cerain parts of
Rajasthan also. From Orissa labourers go to
all these States and especially to West
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Bengal and Assam and from Andhra
Pradesh, from the delta areas to the dry
areas and so on. Wherever different crops
are to be harvested or where some other
demands are coming up for more and mora
labourers, migration of labourers take place
and they must be given special considera-
tion and protection.

There is the question of improvement of
facilities for Second-class passengers. Last
year also, | raised this point. Special steps
are being taken now in order to help them in
regard to shelter, in regard to booking facili-
ties and in regard to sanitary facilities also.
Fans and sanitation facilities within the car-
riages and more and mora Second-Class
carriages have also to be provided inorder to
help these people. There is demand now
from every side of the House and from allthe
States for more and more Railway lines etc.
Wherefrom are the funds to come? The hon.
Minister finds it impossible to persuade the
Planning Commission to place more funds
at their disposal. Years ago when Shri Lal
Bahadur Shastri was the Railway Minister, |
made a suggestion. | would like to repeat it
again and it is only to go back to the earlier
days, the ancient days when the Local
Boards-at that time they were called so and
now they are being called as Zilla Parishads
were encouraged to start their own short
railways areas and railways and finance
them. It may not be possible for the Zilla
Parishads now to do that. But the State
Governments should be authorised to raise
special funds by issuing bonds carrying
interest atthe rate of 12 percent assurirg the
local people to invest their money. The
payment of interest should not be less than
12 per cent. Let them raise the funds. With
those funds, letthem come forward and start
these railways for the local areas. With the
permission of the Railway Board and on the
initiative and cooperation of the Railway
Board financial arrangements can be made
as to their respective responsibilities as well
as facilities between the State Governments
and the Railway Board. In that way, you can
raise funds.

Sir, there are strategic areas and back-
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ward areas. | am glad that my hon. Friend
Prof. Dandavate raised his voice In their
favour. | am especially glad that due to the
initiative and the pressure exercise by the
hon. Prime Minister, funds are being pro-
vided for starting new railways or extending
the existing railways in the strategic areas
especially in the North-East Frontier. More
and more funds are also needed and they
must be placed at the disposal of these
projects. The backward areas as well as the
North-Eastern States are badly in need of
railway extension and inore especially Ka-
shmiralso People might say: wherefrom are
we to get funds? After all, so far as these
strategic areas are concerned, even inthose
British days they used to place funds from
the Defence grants at their disposal of these
areas. Similarly, now | would like to suggest
to the hon. Railway Ministet as well as the
Prime Minister to ensure that a part of the
funds that we are placig at the disposal of
the Detence Forces must be diverted in
order 10 develop these ralways in these
areas.

I wish to congratulate the Government
for having come forward with the propo<al of
giving some concessions to the senior cits-
zens. Why do we do 1t? ltis because they are
old people; they are not able to move about
so easily: they do not have enough funds.
Then, why do you put this restriction of
minimum 500 Kms? There should be no
restriction at all. When they are not able to
move about too freely, 100 frequently. They
would not be maving about for business
also. Most of them would like to go and see
their relatives or go on pilgrimages. There-
fore, 1 would like that there should be no
mileage restriction at all-no minimum, no
maximum or nothing like that. Al the senior
citizens-whether you fix it at €5 or 70, that s
your own decision-lot them be free to move
about taking advantage of this railway con-
cession,

Lastly, 1 would like to repeat what | have
been saying for a number of years and what
quite anumber of Members from Tamil Nadu
irrespective of political parties have been
suggesting, that there should be improve-
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ment of the gauge between Kathpadi and
Tirupathi. Up till now, Tirupathito Renugunta
is a broad gaugae line. But from Kathpadi to
Tirupathi which will be a distance of hundred
kilometres or less than that, if you change it
from metre gauge to broad gauge, this would
economise the railway in every possible
manner, from the carriages, from the main-
tenance and other expenses point of view
and this would make it possible for the
people of the whole South to reach Delhi
much more quickly and more comfortably. |
would like that special attention be given to
this. Some survey is supposed to have been
made. God alone knows about its recom-
mendations. Irrespective of the economic
side of it, | would like that top consideration
be giventothe social advantages that would
accrue by the change of gauge. | would tike
the hon. friend and the Minister, the Planning
Commission and the Railway Board to give
special consideration to this particular pro-
posalthat we have been making on behalf of
the people of the whole of South.

SHRI M. RAGHUMA REDDY (Nal-
gonda): | rise to oppose this Madhya
Pradesh oriented Railway Budget pre-
sented to this House by the hon. Maharaja of
Gwalior. The Indian Railways are the big-
gest public enterprise organised by a single
managementinthe country as well as in Asia
and second largest in the whole world man-
aged by a single management. Ten million
people travel by railways per day but the
development is very negligible.

Before independence, we had nearly
48,000 of line track. But after 42 years of
independence, only 14,000 new lines have
been taken up. Coming to Andhra, it is only
200 kilometre which means, it is not even
five kilometres per year between B. B. Nagar
and Nadkuda. If this is the state of affairs, we
should be ashamed of this progress.

Coming to the plan outlay, from 15 per
cent during the First and Second Plan, it has
come down to 5.3 per cent in the Sixth Plan.

Even the receipts have increased from
Rs. 547 crores to Rs. 6,428 crores. But the
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wotking expenditure has gone up from Rs.
358 crores to Rs. 5,823 crores. Percentage-
wise, it is 11 per cent on the receipt side and
12 percentonthe expenditure side. Not only
this. Every Railway Minister has increased
the fares and freights except the years of
1977-78, 1978-79, 1987-88. This year, our
Minister has cleverly raised only the freight
charges thus neglecting and keeping at
stake the passengers. This is an election
year. He wants to cheat the public by his
dubiousness. Lastyear, enhancementinthe
freight charges was only Rs. 241 crores. But
this year it is Rs. 876 crores thus an increase
of 11 per cent. Passengers travel now and
then. But the goods move daily. Whatever
you have imposed, this 11 per cent directly
hits the common man. If this Government is
interested in the welfare of the common
man, they should not have done this. But
they wanted to cheat the public. Thatis why,
they have adopted this indirect method. But
this is a known fact and the people will know
it. The Railway Department people say that
the price increase is only 0.3%; but it is not
that. t is 0.5% and even more. They have
extended some concessions; but they are
not sufficient. Even the reclassification also
has affected the transportation of coal and
foodgrains. On the subsidised food_ also
because of-the reclassification you are en-
hancing Rs. 240 crores. That is the state of
affairs on the subsidised food front.

The recent reclassification has affected
the fertilisers and cement which are daily
used. By this, the surplus shown is Rs. 140
crores. One way you are increasing the
freight charges and the other way you are
showing the surplus. | don’t know how you
will justify this.

About the carriages, this year the pro-
posal is Rs. 4450 crores; but when it comes
to South-Central Railways it is only Rs. 250
crores. | fully agree with Mr. Nanje Gowda
that this is sheer dishonesty of the Railway
Ministry towards the South zone and the
entire South India. This is a pro-North
budget; specially the Madhya Pradesh
budget. People of South will not tolerate this
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Government.

I have a lot of raspect for Mr. Rangawho
spoke just before | started. Half of your
budget is going towards the establishment
charges; | don't grudge that. But you have
manage it effectively and efficlently. You
have to look into the problem of overstaffing
and the negligence of duty. When we go
through the accident chart, we find that the
accidents are on the staff side. 62% to 65%
of the accidents are due to the failure of staff
and the remaining is due to mechanical and
other defects. You increase the staff, you
give all the weltare facilities to the staff; but
you have 1o extract efficient work from them.

In regard to electrification of course
8155 kms. have been electrified so tar out of
62000 track lane. When compared to other
countries, you have already taken up more
than 50% of the work. You saic you will be
abandoning the locomotives. But how much
time will it take? On this priority item you are
allotting only meagre amounts. | request the
Railway Minister and through the Speaker
the Planning Commission to enhance this.

In the South and Central Railways,
Bibinagar-Nadikude has got only Rs. 83
lakhs. What for is this amount? | don't know.
What is the purpose of it? Will you complete
this at all? In the Vijayawada Division for
replacement of worn out lever frames only
Rs. 50 lakhs have been allotied. For Guntur-
Macherlayou have givenonly Rs. 23 crores.
But for modemisation depot it is only Rs.
1.45 crores. ldon’tknow you can modamise
this. There are many items. But ] will mention
only a few. For Nancherla-Guntakal you
have allotted Rs. 57 lakhs, Gullaguda-
Vikarabad Rs. 58 lakhs, Tandur-Malkzaid Rs.
19 crores, Yermaras-Raichur Rs. 3 crores,
Raichur-Matmari Rs. 11 crores and Vikara-
bad-Tandur Rs. 5 crores. These are the
amounts that you have allotted on the big
lines of South-Central Railway. Even for the
Hyderabad area computerisation yo. have
given only Rs. 3 crores. You have given only
Rs. 5 crores for Maulali bye-pass. You
compare this allotment with that of Madhya
Pradesh or Northern India and see hov: does
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it compare! (Interruptions) This is the situ-
ation aspecially in our area. Macherla-Ra-
ichur railway line via Dewerkonda & Gadwal
had been surveyed. Survey was completed
long back but not even a single paisa has
been earmarked for this line inthis budget. is
it because Andhra is being governed by
Telugu Desam party or is it because of the
generosity of the hon. Minister that this area
has been neglected? | do not know the
reason.

There is another mstre-gauge line be-
tween Bangalore to Hyderabad via Jad-
charla. Many a time Andhra people have
raised their voice for conversion of this metre
gauge line into broad-gauge line. Bangalore
to Guntakal section is already broad-gauge.
You have to broad-gauge it from Guntakal to
Hyderabad. This will reduce the distance by
200 km. Nobody bothers about it | request
the hon. Minister to kindly take note of this

" There 1s a raiiway track from Vyjaya-
wada to Jaggapet. They are taking the ma-
terial from thrs area for the steel plant but
there is no passenger train being run on this
track. This track is almost 180 km in length
and you have only to run passenger train on
thistrack Local M.P. has already suggested
about this three-four times.

Now, | come to my conslituency Nali-
gonda. You have to enhance allotment tor
Bibinagar-Nadkuda raiiway line You have
allotted only a meagre sum of Rs 83 lakhs
Further you should construct level crossing
at Nandnam village on Nalgonda-Bibinagar
line. You should also have one cross level at
Kondamadugu near Bibinagar and stop-
page of Charminar express at Bohngir.
There should be stoppage of Narsapur
express at Bibinagar and stoppage of
Krishna express at Nayagiri and China ex-
press at Yerraguntla in Guntakal division of
South Central Railway

You have shifted the coach factoty from
Kazipet to Punjab. | do not grudge about 1t
but you have not even given a single factory
to Andhra Pradesh. Do you think people of
Andhra will forgive this government? They
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will not. There are some employees working
at Wagon Repair Shop at Guntakapalli near
Vijayawada. People who come from Vijaya-
wada are aligible for CCA whereas those
who are staying and working in the factory
are not eligible for CCA. On the representa-
tion of the local MP at least you gave CCAto
those coming from Vijayawada but why you
have not considered the case of those who
are staying in the factory premises.

| request the hon Minister to take up all
these issues and take into confidence
Andhra people also. Andhra 1s not cutside
the country. Southern States are not outside
the country. They are well within this nation
They are part and parce! of this nation. Had
you allotted the amount which you have
allotted to Madhya Pradesh that would have
suffice for the entire South. You have only
Rs. 250 crores to South Central Railway out
of budget proposals to the tune of Rs. 4450
crores People of South will not foigive this
government if you continue to show this kind
of partiahty

[ Translation)

SHRI R. P. SUMAN (Akbarpur): Hon
Chatrman, Sir, | thank you for providing me
an opportunity to speak on 1ailway Budget |
rise to extend my full support to the railway
Budget We are discussing the Raiway
Budget in this House | went through your
budget speech which contains 2 numbe:’ ot
achievements made. it also makes a men-
tion of the records established. | tail to
understand the allegation of the opposition
members that they have been ignored. We
do not claim that we have met with every
demand raised from every, corner of the
country. Butitis afactthatthe Railways have
made their best effortsto extend the po:.+. ble
facilities in every part of the country despite
their imited resources. If we see the recoids
of last 2-3 years, we will find tiat Ragways
have made achievements and progtdss i
several dinections and m «dw eiforts to fuif'!
demands related to railways Still today
there are certain areas inthe « ountry where
much remains to be done. Muustry of R
ways In busy with that | am happy that n¢ h
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the hon. Ministers of Railways are making
their best efforts with total devotion to extent
the railway facility to every part of the country
and to provide all possible amenities to the
railway passengers. We are now moving to
attain that goal which was let forth by our
elders, leaders and freedom fighters. But
you know that because of constraint of re-
sources, Railways find themselves unable to
make prograss upto the desired extent.

Now, first of all, | would like to say that
the Planning Commission should allot funds
to Railways according tothe requirements of
the Department because transport facilities
are needed in every corner of the ccuntry.
Today in this House, our hon. Members are
demanding laying of the lines and introduc-
tion of railway trains in their regions. But, this
is possible only when the Planning Commis-
sion allocates the adequate funds to rail-
ways keeping in view the requirements of the
Railways.

The Ministry of railways has made ef-
forts to give some new trains to every part of
the country and to increase the frequency
and speed of the existing trains. | would like
to submit that in future special attention
should be paid towards those regions to
which attention of hon. Ministers is being
drawn by hon. Members. Arrangements
should be made to start new trains and to
increase the frequency and speed of the
existing trains in those regions.

This Budget has provided a number of
facilities and the concessionsto the extent of
25% to 50% to the brave and aged persons
and this has been welcomed. But | regret to
say that no such provisions has been made
for freedom-fighters who contributed a lot in
achieving independence for the country.

Previously, Freedom Fighters were
given the facility of a Ist class pass. Now in
the presant budget this facility has ben with-
drawn. It is really a matter of shame for us. It
is our responsibility to see that the freedom
fighters are provided a Ist class till they are
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alive. A provision should eiso be made to
extend similar facilities to the dependents,
children and widows of those freedom fight-
ers because we in the society and the coun-
try owe a lotto them. They should be encour-
aged so that we may be somewhatfree of the
indebtedness to them.

You have given a concession of 25 per
cent infare charges to the persons above 65
years of age. | would also like to say that
there are a number of small stations in the
country where the trains stop but there are
no platforms there. Aged persons, ladies
and children find it very inconvenient to
board the trains, sometimes they fell down.
| would like to repeat my previous demand
that every railway station in the country
should have at least one raised platform.
Facilities of drinking water should also be
provided there at all the stations. As meas-
ures have been takento provide ample facili-
ties inthe air-conditioned trains, some atten-
tion should also be paid to the conditions of
passenger trains, second class coaches,
difficulties faced by the poor and short dis-
tance passengers from small railway sta-
tions and measures should be taken to meet
their requirements and solve their problems.
Much leeway is to be covered in this regard.

| would like to draw the attention of the
Government towards a few matters before |
say something about my own constituency.
Only yesterday there was a head line in a
newspaper published from Delhi, to the ef-
fect that just pay Rs. 30/- and get a seat
reserved in a train. While travelling it has
been our experience that one can get a seat
in atrain by paying Rs. 50-40-30 extra. | read
a news item in a Delhi newspaper yesterday
that some musclemen enter the cornpart-
ments and occupy the reserved seats. They
allow the bonafide passengers to occupy
their allotted seats only after extracting
money from them. You can well imagine the
extent of corruption at other stations when
this is the state of affairs in Delhi. The Gov-
ernment should take steps to check this
malpractice and ensure order on the Rail-
ways.
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While going through the budget speech
| observad that the passengers coming to
Delhi from Varanasi via Lucknow, particu-
larly those coming via Faizabad have been
neglected. The Governmen{did not pay any
heed to their very simple demands. whether
these related to inclusion of certain stations
in the list of model railway stations or the
renewal of railway lines or starting small
trains. Long back | had submitted in the
House that in my constituency a small train
with two coaches only running between
Tanda and Akbarpur, which was being used
by a very smalinumber of passengers, might
be extended at least upto Faizabad so as to
make available a new train via Tanda,
Akbarpur, Gosainganj and Ayodhya. It
would not cost much. More distance would
be covered with the same coaches and
same engine and it would provide consider-
able relief1o the people residing in the region
eastof Faizabad. The long standing demand
for a railway bridge in Ayodhya could not be
fulfilled due to track problem. The Govern-
ment of Uttar Pradesh have approved the
Tanda-Kalwari Ghat bridge. The hon. Dep-
uty Minister of Railways visited the area
earlier and he went there recently alsc and a
delegation met him to press their demand.
The bridge I1s estimated to cost about Rs. 25
crores. If a railway bridge is also sanctioned
alongwith it, it would benefit the people
immensely. It would link the foot-hills of
Nepal with Gorakhpur, Basti Tanda, Akbar-
pur, Sultanpur and all parts ot South india. |
would urge the Government to accept this
demand in order to provide relief to the
districts of eastern Uttar Pradesh. It would
provide a link for Sultanpur and thera will be
a direct train for Bombay. The Faizabad-
Bombay superfast train runs only once a
week causing hardship to the passengers.
With the exception of Faizabad and
Ayodhya, facilities of reservation in this train
have not been provided at Malipur, Akbar-
pur, Gosaingan;j railway stations. Moreover,
the people have been demanding constantly
to run this train daily. It will benefit more than
a lakh people of 3-4 districts in my constitu-

ency.

Iwould also like to say something about

Genl. Discussion 358

the reservation of posts. ltis a matter of great
regret that even after 40 years of freedom,
the people of scheduled castes and sched-
uled tribes are being deprived the benefits of
the provisions in the constitution for reserva-
tion of posts for them. Reserved quota has
not been filled in Railways. What to talk of
class | posts, even in case of class Il and
class IV posts this quota has not been filled.
|, therefore, suggest that a time-bound pro-
gramme may be started. The Government
should resort to special recruitment, if re-
quired. But the people of scheduled castes
and scheduled tribes should not be sub-
jected to stepmotherly treatment. The relief
granted to them in the constitution of India
should be made available to them and their
reserved quata should be filled within a
specified period in order to remove increas-
ing resentment among them.

With these words | support the de-
mands of the Ministry of Railways and con-
clude.

[English)

SHRI D. P. JADEJA (Jamnagar): Mr.
Chairman, Sir, | rise to support the Railway
Budget presented by the Hon, Minister and
would like to compliment all those who have
been concerned with making this excellent
Railway Budget, a Budget which has satis-
fiedthetravelling publicinthe whole country.
It is but natural that all of us want more
facilities, more trains, more conversions and
we want more survey work to be done but
there is always a limitation and especially
when there are no new fares or no excess
fares to be added and such a lot of new
facilities given to the travelling public. | be-
lieve that they need to be congratulated. if
we want to have more trains and more sur-
veys, we should bring some sort of pressure
on the Union Finance Ministry to give them
more grants so that they can give us more
tacilities as they have done this time.

Sir, | come from the Western most re-
gion of this country, a backward area, an
area which is aterminal also but the railways
have been very kind to us this time. From my
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regicn they have given us direct tramns to
Ker.la, Tami Nadu and Madras and to
Hydai ib.d in Andhra Pradesh. We also
have a tr wn up to Madhya Pradesh. Now we
got & d et train right up to Kashmir. We are
gt rtefu! to the Raitway Ministry for connect-
tng our area with these trains. Though, of
course, we may all not be fully satisfied with
thn frequencies that we have got or the
stoppaqe that we are getting, but these are
the secondary things which we can later on
suggest. Bette: facilities should be given to
the traveiling people from my region, ie
Saurashtra.

Sir. on behait of the people of Gujarat, |
would like 10 thank the Railways for giving us
new train between Bhavnagar and Ahme-
dabad which was most essential. The
Broad-gauge conversion between Kapad-
wanj and Modasa is welcome. it was long
due but we hope that you will soon include
the Rajkot-Viraval broadguage conversion
also.

Sir, | will now come to the specific area
which | would lke to mention and that 1s
Hapa which used to be known as Jamnagar.
In Jamnagar we have three defence serv-
ices, the Army, Navy, Air Force and MES
also. So. we have a very big defence contin-
gentthere Sir, inthe services more than 80
per cent of the people are either from the
South or from the North. Gujaratis are not
evanone percent. So, these trains are going
to be a great boonto the servicemen who are
stationed at Jamnagar in a reniote area. But
unfortunately the trains which you have
given to us are all stopping at Rajkot. Hapa
is only 50 miles away. | would only request
the Railway Ministry that all the trains which
are termmating at Rajkot should be ex-
tended up to Hapa and the trains which go up
to Dwatka should be connected to these
long distance trains. People who are going to
Dwarka are mainly the pilgrims fiom South
India Central India and Northern India. Of
course, they come from Eastern india also.
For the benefit of the pilgrims, | would re-
quest you to sse that these long distance
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trains should be extended up to Dwarka or
Okha. as it is known or even Parbandar.

{ am sure all these things would be
considered.

| would like to draw the attention of the
hon. Railway Minister to one imponant point.
Inour area, we had more railway lines during
the meter-gauge era than what we have
today with the broad-gauge. It is okay if the
uneconomical lines are dismantled. But
there is a very important port called the Bedi
Port in Gujarat where we used 1o have a
railway line even right upto the jetty In the
name of broad-gauge conversion, you have
left out just a patch of 3 KM. Qut of this 3 KM,
one has to do a double tran-shipment be-
cause of which the cost of the produicts
which are going to and coming from the pon
have gone up.

Finally, I would like to draw the attention
of the Railway Authorities to one very impor-
tant matter. The 11 per cent fare hike needs
tobe reconsidered. In the classifications and
regioupings that you have given, there are
commodities for which people have to pay
201to 30 per cent more. This 1s going to have
a cumulative effect on the prices of the mass
consumption items. | would only request that
this may be reviewed again | wili be giving
more details about this to show how this 11
percentis not actually 11 percent, but it 1s in
fact more than 25 to 30 per cent.

I am sure this House will join me in
congratulating the Railway Ministry cnce
again for doing their utmost. They have .o i
a wonderful job in presenting this i31:cf_
and n giving all support to the trav: ui.g
public.

Before lconclude, Iwould like to say it
one thing. | dicagree with some of my c:.}
leagues who have mentioned about co'rt p-
tion, delays and inadequacies inthe Ru'.vay
Department. if we can be proud ¢ any
Departmentinthe country, itis the Rar.. .1 /¢
In Railways, corruption has been 3. ng
down. Timings of the trains ar~ being u.in-
tained excellently. Wa do rot have r ich
delay in train imings. The efficiency of the
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Railways has grown much higher. We only
have to congratulate them and wish them
better luck.

[Transiation)

DR. PRABHAT KUMAR MISHRA
(Janjgir): Mr. Chairman, Sir | congratulate
the hon. Minister of Railways and the Minis-
try of Railways for winning a place for Indian
Railways n the world. | would like to can-
gratulate the hon. Minister in particular for
owing moral responsibility and submitting
his resignation. He set a healthy tradition by
accepting his moral responsibility being the
munister in charge of railways.

It has been alleged here that this raitway
budget was in fact a budget for Madhya
Pradesh. If you examine the budget you will
come to hnow as to how many lines have
been sanctioned for Madhya Pradesh. I a
train at present termmating at Jhansi is ex-
tended upto Bhopal, you say that a line has
been sanctioned for M.P .A person gcing
from Delhi to Madras or from Bombay to
Calcutta has to pass through Madhya
Pradesh. In this case it is totally unfair to
conclude that a train has been allotted to
Madhya Pradesh It amounts to saying that
the train should overtly Madhya Pradesh. |
feel extremely sorry to hear such allegations
from very responsible persons. We are all
sitting here in Parliament and the budget is
before you, wherefrom you can see how
many trains have been sanctioned for M.P.
Merely extensionof atrain in a state does not
mean that a new train has been sanctiond
for that state

The Ministry of Railway have made their
full contribution in the economic develop-
ment of the nation and | congratulate the
hon. Minister for this. When you talk of
Madhya Pradesh, why do you torget that this
is the state which provides iron to run the
trains. Madhya Pradesh also provides ce-
ment ana coal, movement of which contrib-
utes to the raiway revenues by increasing
their freight earnings Is it unjust io introduce

"newtrains in Madhya Pradesh? Is it untair for
a Minister to belong to Madhya Pradesh?
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In the end | would like to make it clear in
the House that we welcomethe concessions
announced in the Budget and the new trains
introduced and we praise the hon. Minister
and commend the railway authorities for
thett good work and mnvolvement in improv-
ing the image of the railways. | would like to
submit one point that at the time of railway
budget demands are often made to further
supplement, improve and extend the railway
facilities in the areas already served by the
rallways. For instance Metro railway was
demanded in Calcutta where railway facili-
ties already existed and when Metro railway
has been built. there is a demand to extend
it further to serve more areas. But when we
put forth a demand for laying a metre gauge
rattway hne in a rural area, where peaple
have not even seen a railway train, inabifity
is expressed. The people of Madhya
Pradesh are particularly unhappy because
on approaching the hon. Minister with the
request for a new train, he concedes no
ground lest he may be accused of showing
special favour o his state and thus Madhya
Pradesh fails to get any facility. | would like
to show you a copy of a three page letter
which | wrote on February 4, 1989, regard-
ing the Headquariers of South Eastern Rail-
way, Bilaspur located in my constituency.
(Interruptions)

Mr. Chairman, Sir, if we can not be
given a train, please give us some time to
express our views. | had put forth 10-15
demandsinthss letter. lt1s a very big division,
which accounts for 1/3th of the total Railway
revenua but not a single demand has been
accepted. | would also like to point out that
the replies despaiched by the Railway Min-
istry are not issued with the approval of the
hon. Minister although they bear his stamp.
| am led to this conclusion because plea of
resource constraint is taken even in case of
works announced in the area by the hon.
Minister himself. So | would specifically like
to caution the railway officials not to send
replies in such an irresponsible manner
which may compromise the position of the
hon. Minister.
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Mr. Chairman, Sir, this region provides
coal, iran, electricity, water and spaca for
rnning the raidways, but, as Shri Bhoi
pointed out, the office of South-Eastern
Rallway has been stationed in Calcutta. The
local people are not employed in the ralway
offices and their percentage is geneially
very low. People belonging to Orissa and
Madhya Pradesh fail to get any jobs.

Besides, | would ke to draw your atten-
tion to few other matters We have tiie high-
est track utilization. But whenever auaimand
is made In respect of South Eastern raiway,
it is said that the track 15 1ot fiwe W the
Government penralise us for our contribu*ion
forthe developmentof the counity? Ha e we
to suffer on this account? | will ciie an ex-
ample that booking faciittes 1n Calcutta
bound trains, such as Bambay-Howrah Matl,
available at Bilaspur. Shakti, Raigarh ann
Champa etc. since 1890 durnng the British
period, have now been discontinued The
local people should have been consulted
before discontinuing this facility. Nowhere
axcept the South Eastern railways such a
state of atfairs is to be seen. I feel extremely
embarrassed when the people of my con-
stituency ask me to show up only after this
facility 1s restored. Whom should we ap-
proach because the hon. Minister is vary of
the charge of favouring his home state
Madhya Pradesh with the result that we do
not get anything except a bad name along-
with the hon. Minister | am saying it In no
uncertainterms. Then no A.C fustclass has
been provided till now in Utkal Express in
which people of 8 states travel, eventhe food
served is of poor quality. Blankets provided
in the Bed-Rolls are not worth using and it
appears as if they are not dry-cleaned regu-
larly. The Government should pay adequate
attention to all these matters. The provision
of watercansinthetrains isthere but lam not
sure whether they are cleaned. Special at-
tention should be paid to cleanliness. When-
ever a demand for Bilaspur-Mandia-
Jabalpur railway line is raised, it 1s said that
a survey is being conducted. We have been
hearing the same reply forthe last 4 years. |
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do not know when this survey work will be
completed and we will get the facility of train.
Such assuiances should not be given if the
required work is notto ba done, becausa itis
we who are answerable 1o the public and
have to face the consequences. Your con-
tertion is that the Governments earning
income through railways which is contribut-
ing to tha development of the country.
Howevsr, whan the demand for setting up
tenth zune inBilasp sris raised, i do notknow
what preblem to the hon Minister faces in
accepting t. My sithmission is that tenth
» - should be set up in Bilaspur. | do not
want to take much time. | have submitted a
numbet of t'nes that this is not the budget of
Madhya Pradesh as is alleged. The hon
P haisterhas armvadinthe House and, there-
tore, | would like tn submit that we should not
be made ‘o suffer on both counts. He says
that he 1s earning a bad name since he
belongs to Madhya Pradesh. Yet we do not
enjoy any facilty. k is alleged in the Housa
that this 1s the budget of Madhya Pradesh
ar 11s exclusively a Scindia affair However,
the situation is just the other way round. With
tnese words | conclude.

{English)

SHRI K.S. RAO (Machilipatnam): Sir, |
rise 1o suppon the Raiiway Budget. | have
always an admiration for the hon. Minister
Madhavrao Scindia for generating internal
resources for financing his own budget.
Right from the beginning, it was my slogan
that Ministries like Railways, Civil Aviation,
Telecommunications and such other Minis-
tries must not depend upon budgetary sup-
port For the last three years, it has been
visible that the generation of internal re-
sources In the railways has gone up from 21
per cent to 81 per cent. More than that, his
management of the railways is quite satis-
factory in respect of increasing assets utili-
sation, staff productivity and modernisation
ofthe system. Thoughthereis anincrease of
27 per cent in the freight handling and 19
percent in passenger km., the running track
1s added only by .9 per cent with no consid-
erable increase in the staff. This clearly
indicates that the productivity of the staff has
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aiso increasied with the result that the man-
agement is very good. Keeping in view his
background, his nature, his managdment, |
can say that, if he spends more time in going
to the field-it is not that he is not going to the
field-than in office, | am sure, he can do much
mora,

When [ went through the expenditure of
Rs.7000 and odd crores, | found that if he
had gone into the minute detail of the various
aspects of it, | am sure, he would have
avoided even an increase of 11 per cent and
saved Rs. 873 crores from the execution of
the projects. | hope he will think on this line.

, [find that this is the only Ministry which
is contributing to the general revenue Rs.
805 crores, apart from the depreciation re-
serve fund of Rs. 715 crores and develop-
mentfund of Rs. 140 crores. This means out
of the capital at charge which is around Rs.
11,000 crores, he is saving more than Rs.
2,700 crores, but he 1s not adding any new
lines; he is concentrating only on renewal of
track. Though there is an increase in the
number of trains, | think it could have been
much more. Forthis, | wish the hon. Minister
will concentrate ajso on production. The
Railways is one department which can in-
crease the employment in a considerable
manner. We do not require much foreign
exchange. lf you take a decision, | know that
we can manutacture locomotives, we can
manufacture coaches, we can manufacture
wagons, not increasing the speed as you are
doing but in a geometrical progression. The
reason being as you have already starteg a
Finance Corporation and raising a few hun-
dreds of crores from the public, if you can
increase that money from the public, add
more and more new fines and railway track.
| know you are increasing the burden and in
return you have to pay interest ta the public,
but you are generating employment.

16.00 hrs.

Atalk is thare in the country that though
you are very shrewd in tightening the man-
agement and running it in an efficient man-
ner, yet you are not increasing the employ-
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ment. You are not increasing the track In a
considerable manner. This can be done by
you,

| have admiration for you, that you are-
there continuously inthe Railway Ministry for
tha past four years unlike many. This itsalf is
an asset and an advantage for you while you
can keep your thoughts and you can run
your administration efficiently in restricting
the energy increase the efficiency and also
in adding the assels.

PROF MADHU DANDAVATE:
(Rajpur): This is a good lessen for the Prime
Minister.

SHR! K.S. RAO: | am only speaking
about the hon. Minister. It is with a view to
criticise, infact, Itold you that | have inherent
admiration for your functioning. | wish you
increased the lines in a more and more
progressive manner for crying more and
more efnploymem and moretracks. After all,
it only theinternal natural resources that we
are going tathe, fargely we require for the
track the sleepers, the resources, all of
which we can ‘manufacture indigenously. |
sure that you willgive a thought and get a still
better me in running the Railway more effi-
ciently and in a progressive way.

Now, let me go to Andhra. | have gone
through the allocations made. | have seen
that you said that you will be completing the
Guntur Macherla conversion into broad
gauge by the 30th March of this year. But
when | saw the allocation, | findthat you have
made provision out of the Rs. 66.38 crores
total anticipated expenditure and Rs. 7.5
crores was left beyond this budget. This
means, will some more balance of work is
left. May be, | do not know nether you will be
opening the line of for traffic and this Rs. §
crores left must have been for something
else, in which case | am happy.

| have seen the allocation for the new
bridge across Godavariin place of the bridge
which is to be possibly abandoned. And the
allocation that you have made is only Rs. 8.6
crores. You know th importance of the bridge
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there on Godavari. Thetrafficis too high, and
the area is also coastal belt area, from
Madras to Howrah and # this bridge is com-
pleted early it will certainly get you that much
increased revenue. You can think interms of
increasing the speed of constructing the
bridge and you can take some more lines in
Andhra.

Then for Vikarabad-Tandur line Rs.
46.84 crores is the total cost and you have
spent Rs. 1 crore but allocated Rs. 5.94
croras only. | know the constraint of re-
sources which you will be facing. But my
request to you is, as my predecessor was
tefling, the way he spoke and aiso the way in
which the Thief Minister of Andhra Pradesh
is functioning....(intemuptions) The moment
| mentioned the Chief Minister of Andhra
Pradesh the Chair person is ringing the bell-
my reques! to you is knowing fully-well the
attiude of the Chief Minister of Andhra
Pradesh, that he will exploit the regional
tendencies by provoking the people on the
pre-laxt that the Government of India is
prejudicial in not aliocating the funds to the
State of Andiwa Pradash, then you know the
consequences, how it leads o creating dif-
ferences among the citizens of this country.

Sir, people from Madhya Pradesh have
said that they have been neglected for quite
a long time. Telangana also falls under that
category. Vikarabad-Tandur line, which is
located in Telangana area, has been ne-
glected for generations. | request you to
increase 1ts allocations. | am not asking for
my own area Krishna, Godavari and other
coastal belts, because itis adeveloped area.
Stifl it is not that | will come on your way if you
make some allocations for it. My constitu-
ency Machilipatnam has got a great history.
This is now being neglected. Machilipatnam
which had been very active even 1,500
years back, is dying now. You take this into
account now and see that Machilipatnam
station is developed. It will not cause any
revenue loss to you.

Sir, | do not want to take more time. But
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& would have been wiser-I do not want to
detall the reasons for had you not made an
increase of eleven per cent in freight rates. |
feel that we could have used the balance in
the Depreciation Reserve Fund of Rs, 823
crores for this year and avoided this increase
in freight rates.

With these words, 1 admire and con-
gratulate the Honble Minister for Railway,
patrticularly Mr. Scindia, and request aim to
think in a new way in increasing the employ-
ment and the track.

[ Translation)

*SHRI GOKUL SAIKIA (Lakhimpur):
Mr. Chairman, Sir, | thank you very much for
giving me an opportunity to take part in the
discussion of Railway Budget for the year
1989-90. Hon. Railway Minister is present
here at the moment. | do not intend to make
a detailed discussion on the whole of the
budget. | will try to confine myself to the
demands relating to Assam. Specially |
would like to reler to the demands of the
people of district Lakhimpur in Assam.
These are very long standing demands
which we are demanding since several
years. This is the last year of the Eighth Lok
Sabha and nobody knows whether we willbe
in a position 1o take part in the Raiway
Budget next year. Alter the Chinese war in
the year 1962 the railway line was extended
to Jonai. At that time we were hopeful that
there would be much more development in
respect of railways in Assam. But it is a
matter of great regret that th railway lines
which were constructed in 1962 remained
the same. There has notbeen any extension
so far. In a lighter vein | would like to submit
that if there is a second Chinese wai then
only some more railway lines will be sanc-
tioned fo Assam. At present there are only
two bridges over the mighty river Brahmapu-
tra. The second bridge which was recently
constructed near Nowgong, that is only a
road bridge. There is no railway facility. In
that way there is only one railway bridge over
the river Brahmaputra. The railway line at
Lakhimpur goes through the heart of the
town which causes great inconvenience to

“Transiation of the speech Originally delivered in Assamese.
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the people. If one is to go to a school or a
College or to the hospital or to the canton-
ment area he will have to wait for a long ime
at the railway cressing because of the fact
that the railway gate remains closed at most
of the time. There is a long standing demand
to construct a railway overbridge there. |.ast
year also { made a reference regarding this.
An agitation was also launched by the All
Assam Students Union for the same de-
mand; but the railway authonty has not paid
any heed to this popular demand.

As you are aware Lakhimpur 1s the
gateway of Arunacizl Pradesh Arunachal
Border is at a distance of 50 kms from
Lakhimput. There is no railway line from
Lakhimpur to tanagar, the cap.tal of Arun-
achal

In the field of employment in the 1ailway
departments whether it 15 Inside Assam or
cutside Assam hardly to 4 ‘4 people are from
Assam. ‘

For the last 30 years there is a demand
for setting up a railway division at Rangia. So
far nothing has been done in this direction.
The people of Assam are agrating for this
railway division and many people died in
these agitations; but the railway authorities
turned a deafear to this long standing de-
mand. Many hon'ble members are of the
opinion that non-congress(!) ruled states are
being neglected by the railway depariment
because we find that thera has not bean any
development 'n those slates.

In the year 1986 a serious accident
occurred in Lakhimpur where more than 32
people died. It is to be particularly noted that
there was not even the: gateman whose duty
it was to look after the gate at the crossing.
The other victims of the accident have not
been pard any compensation. In this regard
1 wrote many letters to the Horble railway
Minister for reteasing compensation to the
victims of that accident. So far ncthing has
been done. | requested the Railway Minister
to provide atleastone job per {amily of those
victims: but till today nobody has got any
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employment. it is a fact that the Honble
Railway Minister acknowledges the recaipt
of our lefters but no action is taken to the
points raised in those letters.

Itis most unfortunzte that that after forty
two years of independence some peogie of
my constituency have not seen any railway
line. The biggest river Island Majuli 1s now
out off from the main lard and it can be
connected by two bridges for which NEC
made a detailed project report but the work
has not yet started. | urge upon the railway
Minister that these two bridges should be
constructed as road-cum-railway bndge.
Similarly, there is a road leading to Sadiya
where a railway, bridge is needed. The
people of that area are deprived of the bene-
fit of Railway lines. lf a Railway line is con-
structed there, the whole area will be bene-
fitted and there will be economic develop-
ment of that area.

| do no want to take more time of the
House. At the end | want to submit that there
should be more employment avenues forthe
people of Assam and specially the people of
Lakhimpur Once again | request the Hon.
Minister to sanction a Railway overbridge at
Lakhimpur for want of which so many fatal
accidents occur there every year. Some-
times it so happens that some vety serious
patients going 1o the hospital find that the
railway gate is clased and while waiting for
the railway gate fo be opened, the patient
dies at the rallway gate itself. Theretore, it is
a very serious problem. Hon. Minister should
look into it and do the needful. inthe absence
of the railway overbridge there, the students
cannot reach their examination centres on
time at the time of their examinations. This is
a vary pitiable condition. Therefore my
humble submission is that the Hon. Railway
Minister would kindly look into the popular
demands made by the people of my constitu-
ency and kindly do away their grievances.

Mr. Chairman, Sir, once again | thank
you very much for giving me time and with
these words | conclude my speech.
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SHRI KAMLA PRASAD SINGH (Jaun-
pur): Mr. Chairman, Sir, | heartily welcoms
and support the Railway Budget presented
by the hon. Minister of State of the Ministry of
Railways, Shei Madhavrao Scindia. He has
prasented a good and public welfare ori-
ented Budget. This has certainly peosided
relief to the masses and the people belong-
ing to all sections.

An increase of 11 per cent has been
mads in the rates of freight traffic. Keeping in
view that the pecple belonging to weaker
sections, speciality farmers, should be
benefited, the vegetables, jaggery, edible oil
and oil seeds, oil cake and fodder have been
excluded from freight hike. As a result, the
people have received a lot of relief.

Since there has been no incteass inthe
passenger fare, it has certainly given relief.
Before the presentation of the Budget,
people were apprehensive that the railway
fare might increase. However, the day the
budget was presented, the pecple wers
congratulatingthe hon. Railway Minister and
the Hon. Prime Minister Shrni Rajiv Gandhifor
having presented such a good and public
welfare oriented Budget.

Sir, due to time constraint, | do not want
to go into the details ot figures. | congratulate
the hon. Minister for having introduced 15
new trains. When he was making a mention
of introduction of new trains in his Budget
speach, | was expecting to find a mention of
Jaunpur too. But to such mention was made.
Had Jaunpur been included in it, it would
have been more appropriate. | would like to
request the hon. Minister that Jaunpur
should also be included in it.

Ganga -Yamuna Express and Saryu-
Yamuna Express pass through Jaunpur
thrice a week. It leaves Jaunpur at 9 P.M.
and arrives at Delhi at 12 in the noon or 1.00
p.m. fonetravels by thistrain, one gets late
and even wa are unable to participate in the
maeetings in the Parliament House In time
when we travel by this train. My submissjon
is that the speed of this train should be
accelerated or else some change should be
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introduced in the departure timings of this
train so that it may arrive here on time.

This is a major achievement that as a
part of Nehru Centenary Celebrations,
Nehru Yatri Ticket has been introduced from
14.11.88. 61 travelling programme have
bean iIncluded in it to cover places of cultural,
historical amd tourist importance. Jaunpur is
also a historicat disltict and there are a
number of pilgrim centres thare. Kashi-Vish-
wanath Temple is situated in Varamasi dis-
trict which is adjacent to Jaunpur. Towarde
the west, we tfind the Triveni Sangam in
Allahabad. Recently more than 1.5 crore
people took the holy dip in Sangam on the
occasion of Kumbh. Towards the North,
quite close to it is Ayodhya. Jaunpur being a
historical place, there should be a provision
of trains at regular intervals from there. We
have repeatedly impressed uponthe needto
introduce a train for Bombay from Jaunpur.
People from our State, particularly from
Eastern region including Azamgarh and
Ballia very often travel to Bombay. | have
been demanding for this train ever since |
was elected to the Parliament. But not even
a single train has been introduced for Bom-
bay. As a result, the people face a lot of
trouble duringthe marriage occasions dueto
non-availability of reservations. People liter-
ally stuff in that train. A train must be intro-
duced from Jaunpur to Bombay. | had also
asked a question inthe House. | do not know
who the officials are who frame the answers
tothe questions. | had submitted that there is
hardly a distance of one kilometre between
the main road and the city railway station.
That approach road is fully of big ditches "
which make it difficult for the public to walk or
move by any other mode of conveyance.
That road belongs to the Depantment of
Railways. Not it is being said that it is not
under the Railway Department. All this has
been said in reply to that question. | would
liketo requestthatthe Government should at
least get that road repaired. To cover that
one kilometre of distance is equivalent to 20
kilometres of travel. Therefore, the Govern-
ment must get it repaired. There is naither
any waiting room nor a godown at the city
station. | would like to submit that oné or two
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taps of drinking watar have bean fittad there
but these will be inadequate to serve the
purpose in summer. All along | have been
requesting for the provision of drinking wa-
ter, lavatories light and platform. There is just
one platform at the city'station aad people
have to cross the railway line if two trains
reach at the same time. Therefore, my sub-
mission is that another platform should be
constructed there. Secondly, the condition
of Mahabhandari junction station is such
that there is no shad on the entire platform.
There is a need to build a shed over the
entire platform there. The people there have
to face innumerable problems during sum-
mer. rains and winter. Therefore, | would like
to demand that provision te build a shed
there should be made. Sir, | listen to the
speech of hon. Shri Harish Rawat with rapt
attention but our hon. Minister is unable to
listen to me properly. My submission Is that
Varun Express an inter-city train which runs
between Varanasi and Lucknow passes
from there. lts cond:itions has become very
miserable. That train is scheduled to pass
through Jaunpur at 6 a.m. and arrive at
Varanasiat 9 a.m. butitgets late by two-and-
a-half to three-and -a -half hours from its
starting station Lucknow. Nobody can say
for certain when the train will actually arrive.
The train tuns upto Lucknow and from that
point it returns to Varanasi. | do not know
what makes that train run so late. | would like
to submit that when a train has been started
for the convenience of the people, they will
certainly face inconvenience if it reaches at
12 or one’O clock in the night. The businass-
men travelling by it will certainly face prob-
lem as there is no conveyance available on
the station at such odd hours and there is
every possibilty of their luggage being sto-
len. Therefore, | would like to submit that the
Varun Express Inter City train which runs
between Varanasi and Lucknow viaJaunpur
should leave from the starting station ontime
s0 as to adhere 1o its scheduled timings.

| always put forward my points in the
meeting. Besides, | also keep on requesting
and writing to the hon. Minister. | congratu-
iate and thank him for giving the prompt reply
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but the same is not the case with other
deparntments. The Government also tries to
take action but at times the officials create
unnecessary hutdies, whictr tfaatf is wrong.
Whatever points we make carry weight and
wae also put the truth before you. | would like
to submit that the Government should invite
us as well as the officials to discuss the
issues face to face and if thay are convinced
that we are right then they should abide by
our suggestions. | am sugg that the Govern-
ment certainly pays attention to whatever
suggestions we make regarding our prob-
lems. There are no two views in this regard.
The Government certainly tries to remove
our problems by paying attention to them
since it feels concern for us. Therefore, |
would like to submit that since the Govern-
ment and the officials have taken a note of
our problems, it should take steps to remove
them. | once again heartily congratulate the
hon. Minister and the Hon. Prime Minister. |
fully hope that the hon. Minister has listened
to my points and will try to take steps to
remove those problems. With these words, |
conclude.

SHRI ARVIND NETAM (Kanker): Mr.
Chairman, Sir, | support the Railway Budget
presented by the hon. Minister in the House.
This balanced Budget provided a lot of relief
to the common man. | am sure this 5 years
period will be termed as a period of achieve-
ments in the history of the Railways as Shri
Scindia and his Deputy Minister made ex-
emplary improvements in the functioning of
the railways, especially in the fields of obser-
vance of punctuality in running of trains,
increase in passenger amenities and im-
provement in quality of catering service and
ensuring better cleanliness. The most im-
portant of all, the hon. Minister of Railways
and the employees of the railway have all
along been maintaining very cordial rela-
tions during these five years and as a result
of which these achievements could be pos-
sible. The hon. Minister did a very good thing
by not increasing the passenger fare, The
freight charges have been increased by 11
per cent, but essential commodities have
been spared from hike. People will be bene-
fited by this and also get relief.
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A concession of 50% in railway fares
has been given to emment sports coacnes
and winners of Dronachatya Award | think
the scheme ol awarding Dionacharya
Award has been m operation for the 1ast two
to three years, but a very few coaches have
been given this award. This year only two
coaches Le. in wrestling and the other n
cricket have beenh awarded | would like to
submit that t will be better if all those who
received Arjuna Award be also given this
concession. The old man and aged persons
have also been given some faciliies which is
a good step. | welcome the decision that
going by our tradition to have recpect ferold
people, the Government has also piovided
some reliat to them. | welcome this decisicn

While the hon. Minister was referring 1o
the proposal with regard to new raliway lines
t had a high hope that he would make some
sort of announcement to lay a railway line
from Dalirajhara to Bailacdila It is not known
as to why the hon. Minister did not say
anything about this ine. This ine would cater
to the needs of the Steel Ministry, because
iron ore for the Bhillai Steel Plant will be
transported through this line It is therefore,
very essential that this line be constructed |
am not aware whether the Ministry of Steel
and Mines and the Ministry of Railways have
arrived at any decision or not in this regaid
if this line is not laxd immediately, a situation
may come when it will be dilf.cult to suppiy
ironore forthe Bhillai Steet Plant. | would ke
to make a submission in this regard that the
Government should, in consultation with the
Miristry of Steel and the Plann:ng Commis-
sion take a decision about t. | would also like
to submit that the hon. Mimister 1s requr sted
not to make an announcement that the rail-
way line will be extended upto Raoghat only
The Ministry of Steel and Mines would prefar
1o have th. in2 extended upto Raoghat only
and they v ould mare a plea to lay the
extvnded !ne uplo that place only But |
request the hon. Minister to extend this line
up o Bal*: 3 s0 tha: iron ore could be sup
p-edto3 Ui Steall’iart Therehas beena
on) stawdx:g :en ar~ of gauge conveision
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of the Ine from Raipur to Dhamtari from
narrow nto a broad gauge. We are grateful
to the hon. Mmister for providing diese!
engires o haultrains on narrcwgauge ines.
Thie wil! raise the frequency of the trains
The proposed broad gauge line to be con-
verted upto Dhamtar: be extended upto
Vaiod. lf that s done, it will sarve the purpose
ol running circular trains for Raipur and
Durg. The Mahanadi and Amarkantak Ex-
p ess runmng from Bilaspur and Duirr to
Bhopal run thrice in a week on one side and
4 tmes a week on the other side | request
the Government to run both “he trains daily
A new train should be intro Juced from New
Delh to Vishakhapatnam wia Bina Katani,
B laspur. Rapur and Bolang'r in Ornissa with
a view 1o making full use of this track. The
paralle! tiack running between New Delhi
and Vichakhapainam in South should be
uthsed for a new superfast train so that
people hiving in Orissa, Madhya Pradesh
and eastern part of Andhra Pradesh could
avat of this faclny. As has been said by D:.
Mishra, the South Eastern Railway is the
highest ievenue earner among all railways
The headquarte:s of this railway is s:ituated
at Calcutta. As tt 1s, there s shoriage of
space in Calcutta | want that the headquar-
tors of this railway shoud be shified either io
Onssa or Madhya Pradesh, because most
pants ol this railway tall in Onssa, Madhya
Pradesh and Bihar. There are huge natural
resources In these parts These natural
resources cou.d be well utihsed with the
shifting of the headquarters to this pan and
the people will also have new employment
avenues.

Most of the hon. Members said that it 1s
the Budget lited in favour of Madhya
Pradesh. | request the hon. Mimsterto clarity
as to what has been the share of Madhya
Pradesh vis-a-vis the other siates in this
budget. Firsily, headquarters of none of the

always s located in Madhya Pradesh. Area
ol Madhva Pradesh comes under the juris-
diction of different railways such as South
Enstern, Wastern Central or Northern Rail-
w.y | request the hon Mintster to remove
hs mis¢ving tnat the budget is tilted in
favour of Mad.wya Pradesn. as several of the
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hon. Members stated so in their speeches.
The hon. Minister should at least telfus what
are the Budgetary provisions for Madhya
Pradesh. On going through the Budget, |
could find that no special provision has been
made for Madhya Pradesh in the Budget.
This false impression created due to repon-
ing of some of the trains, for example Ujjain,
Haridwar and Dehradun bound trains have
been routed through Guna and Bina in
Madhya Pradesh. Similarly, trains running
between Lucknow and Hyderabad have
been routed through Bhopal and the trains
running between Jhansi and Madras will
also cover a 1arpe part of the areas of
Madhya Pradesh. That is why the peopie
started thinking that special favout has been
shown to Madhya Pradesh in matter of
running of new trains. | would, therefore, Iike
to request the hon. Minister to clarify as to
what has been the Budgetary piovisions for
Madhya Pradesh so that their mis-appre-
hension about Madhya Pradesh could be
removed.

Dr. Mishra was stating that whenever
he meets the hon. Minister, he is reluctant to
make any request about Madhya Pradesh
lest it should bring ignominy for him He has
absolutely right in saying so. The hon. Min-
ister should clarify all these things so that
people may known the truth and the misgiv-
ings could be removed trom their minds

I am of the view that the hon. Minister
prepared a very good Budget. He hastbeen
managing the railways very well for the last
S years. | congiatulate him on his efticient
handling. People may have some different
impression in their minds about the railways
but everybody will say one thing that there
has been much improvement in the tunction-
ing of the railways. Its credit goes to him and
he deserves our congratulations.

Mr. Chairman, Sir. | am grateful 1o you
for providing me time to spaak.

[English]

SHRI BALWANT SINGH ‘RAMOOW-
ALIA (Sangrur): Mr. Chairman, Sir white
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taking part in the Rallway Budget discus-
sion, at the outset, | want to convey my
thanks to the hon. Minister, Shri Madhavrao
Scindiaji for bringing Goindwal Sabhionthe
railway map.

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): Please clarify
that it is not in Madhya Pradesh.

SHR! BALWANT SINGH RAMOOW-
ALIA" | express my thanks for bringing Go-
indwal Sahib which is in the State of Punjab
on the railway map. Goindwal Sahib is an
upcoming industrial site of Punjab and this
step of the hon. Minister will certainly give a
boost for rapid development of that area.

Sir, at the outset | also express my
satisfaction regarding net tonne km. per
wagon per day utilisation of passenger
coaches. Staff productivity in terms of transit
units per employees has shown consider-
able imptovement.

Transport output of freight rose by 27%
and passenger kilometres by 19%. While
making a balanced appreciation of the
Budget, one must concede that these steps
taken by the hon. Minister have resulted in
bringing improvements. As a personal
friend, through you, | want to once again
press my constant demand for restoration of
Jammu-Tawi Express for all the seven days
of the week. Jammu Tawi Express passes
through my Constituency, from Sunam,
Sangrur, Dhuri and it touches Ludhiana and
then goes to Jammu | have received a
number of representations from Shri Surin+
derpal Modgil, Delhi Passenger Association
and from Journ alist Association through
ShriN.C. Nagpal, ex-mc Journalist, Sunam,
and various other Delhi commuters. It 1s a
very serious problem which the workers and
the employeas daily face in going to Ludhi-
ana from Sunam, Sangrur and Dhuri areas.
They are facing these hardships and difficul-
ties because of the timing of the trains and
also the cancellation of the trains. Duting the
last week, | have put up a supplementary
that trains were cancelled in large numbers
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in Punjab but, God knows, or some officials
are jealous of my Constituency, | am sorry to
say that most of the trains which were
cancelled affected my Constituency very
serlously. The worst affected is my Constitu-

ency.

That is why | make humble request to
the hon. Minister to take note of my request
about the 5 LJH and 6 LJH which were
suspended. This train has been running
since 11th April, 1985. It has been cancelied.
Inbetween hon. Minister wrote to me that he
wil\give favourable consideration to my let-
ter. The suspended train must be restored.
Delhi passengers Association demanded
that LJA should leave Ludhiana at 8 PM and
5 LJH should reach Ludhiana at 7.45, Ludhi-
ana is a town which provides employment to
lakhs of people adjoining the area tfrom Jul-
lundur and Chandigarh, and Moga side and
hundreds of people from Sangrur side go to
Ludhiana through morning trains and come
back through evening trains. Something
solid should be done to satisfy and to meet
the requirement of the people going from
Sunam and Sangrur are, Delhi to Ludhiana
and back. The Delhi Association has written
to me that if a train reaches by 7.45 AM. then
may of the employees can go to their offices
and factories etc within time. This shows the
attitude of the authorities. They requested
the Divisional Railway Manager Ambala
Division, Ambala Cantt to enhance the time
from Ludhiana by 10 minutes i.e, instead of
leavimg at 1800 hrs. they wanted that the
train should leave by 1810 hrs. But the
authorities have not accepted this request, a
very minor request. | have received a letter
signed by almost 50 journaksts of the area.

[Translation)

He has written that 131 up and 132 DN
train should be run daily. The Jammu-Tawi
exprass may also be run daily. 59 up and 60
DN Abha Express should be run ex-Jakhal
via Laharagaga Sonam, Sangrur, Dhuri,
Barnala and Rampuraphul. | would like to
thank the hon. Minister for his taking care of
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Punjab for the first time in last 5 years. | want
that the trains which were cancelied in my
area may please be restored.. (Interrup-
tions)

[English]

SHRI MADHAVRAO SCINDIA: Re-
garding Kapurthala, we had decided it two
years ago.

[ Translation)

SHRI BALWANT SINGH RAMOOW-
ALIA: | thank you for the steps taken for
Kapurthala also, but | would like to express
my special thanks to you for Govindwala.
With these words | conclude.

[English]

SHRI K.P. SINGH DEO (Dhenkanal):
Sir, | rise to support the Rallway Budget. |
congratulate the young and dynamic Minis-
ter of Railways for the very efficient manage-
ment he has shown both in terms of internal
and external budgetary resources which
have contributed to the national exchequer-
Plan and Finance- by contributing Rs. 805
crores as well as effecting a surplus of Rs.
104 crores. This would help n containing
inflation and budgetary deficit. Otherwise, it
would have attected our entire economy and
entire plan formulation and implementation.
In spite of the lesser allocation in real terms
as compared to the Fifth and Sixth Plan, he
has been able to carry out the much needed
modernisation, track conversion and track
renewals. He has introduced newer, more
frequent and speedier trains as well as
helped in connecting the strategic cultural
and important places as well as the growth
centres and commercial centres. Inthis very
House, many of the hon. Members have time
and again demanded that our border ares be
connected properly with broad-guage lines
which have been affected specially due to
geo-strategic and geo-polftical situations. It
1S a very welcome thing. He has given con-
cession to various target groups likes the old
as well as the aged, the handicapped, the
brave people and | congratulate him for that.
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He has also introduced -effective compre-
hensive technology upgtadation systems in
the Railways which would make the indian
Railways a modern Raflways comparable
with the best in the world. He has also
showed improvement in the performance tf
the Public Sector Undertakings under the
Ministry of Railways. He has also effected
expansion. He has paid greater attention to
staff amenities and welfare as well as secu-
rity measures which are welcome things. |
hope that the other Ministries will emulate
him especially people who are in Unitorm.
The most important of all, in spite of doing all
this with lesser resources, he has been able
to hold the price line by effecting no increase
in the passenger fares, exempting the vital
needs of common and weaker sections from
lreight increase like salt for human con-
sumption, fruits and vegetables, gur and
jaggaty, edible oils oilseeds, oil cakes, fod-
der, live-stocks, organic manures,
foodgrains, pdises and fertilizers. Also on
essential commedities, he has been able to
keep it to a bare mimmum cement Rs. 1.96
per bag, sugar 2.6. paise per kilo; potatoes
7.3 paise per kilo; dal 4.2. paise per kilo;
kerosene 2.6. paise per litre; petrol 3.3. per
Iitre; salt for human consumption 2.6 paise
perkilo; wheat 4.2. paise per kilo. Therefore,
tis a very commendable Budget. Apart from
that, productivity linked bonus inthe railways
s the highest. The railway sportsmen and
sportswomen have contributed to railways
winning twenty medals out of 24 medals in
the national events. | once again congratu-
late him for that.

But, Sir, here | have to sound a discor-
dant note. Coming from a very historically
backward and under -developed region like
Orissa and Chattisgarh are- historical area
say because Orissa was the last province to
fall to the Britishers because they kept on
fighting till 1803 it is bacause of this historical
reason that the British never developad the
infrastructure for railways which is the most
important harbinger of progress as the hon.
Minister said in his opening statement while
Presenting the Railway Budget. This State
which has been besetwith natural calamities
In the form of drought, floods and cyclone,
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has affected the movement of refief as well
as passengers and freight leading to various
logistic problems. It is from that point of view
that we would have felt very very happy, we
would have shared the happiness with eve-
ryone it the abundant natural resources
which this area is endowed with could have
been tapped. This has been enumerated by
the D.D. Pande Committee Reporton Trans-
port which has recommended some of the
lines like Talchar Sambalpur line as well as
some of the lines in the Western tribal areas
of Orissa and Chattisgarh area of Madhya
Pradesh. This should have also helped him
in tapping large resources. In fact, Orissa
has the largest depostt of coal tields in the Ib
valley and the Talchar area. It would have
helped opening of the tribal district in phul-
bani, Koraput, Bolangir, Sundargarh and
parts of Ganjam if the kurda Bolangir railway
line could have been taken up. if the Jagpura
Keonjhar line which connects the entire
chromite and iron ore belt of Talchar district
as well as Mayurbhanj district could have

" been opened up, where this railway line is

coming up at a snail's speed for the last 25
years, this would have helped in reducing
the staturation point reached in the Khar-
agpur and Cuttack Section and the entire
industry would have opened up the rich
hinterland and the ports of Vizag and Par-
adeep. We feel disappointed that this has
not been reflected in this year's Budget and
| do hope the Minister who has been manag-
ing the economy of the Railway Ministry so
magnificently overthe last four years will tind
ways and means for it. He is a financial
wizard. We know that he will find same
means to see that this under-developed and
historical neglected area will aet its rightful
place so that the regional imbalance and
regional inequalities do not persist. It is the
endeavour of our Prime Minister 1o reduce
this regional imbalance and this could be
effacted by more allocation and more invest-
maent in Orissa for tapping the various araas.
We would have even feit happier if the
amphasis now on decentralisation of ad-
ministration had been effected in Orissa {oo.
The Sambalpur Divisicn should be given
more allocation for it to function effectively so
that the problems in the South-Eastern Rail-



363  Aly. Budget, 89-90— MARCH 8, 1989 Genl. Discussion 384
[8h. K.P..8ingh Dee} The aliotment of Rs. 9.85 crores for the
way areas of Orissa in the Khurda Division m@“ﬁam t:d?tma trdﬁcl ! mﬁ:
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dealt with in a more systematic and effective
mannerand a new zone comprising Khurda-
Sambalpur and Vizag-Chakradharpur Divi-
sions could be effected. This is a food for
thought. 1 know the Hon. Minister cannot
reply to me all of a sudden. My Hon. friend
Shri Panigrahi says about Bilaspur Division.
it it is provided with the headquarters some-
where between Bolangir and Sambalpur, we
would have felt extremely happy.

Since the Hon. Minister has introduced
s0 many new trains from religious and cul-
tural places, if Lord Jagannath of Puri and
Konark, the lands which end in the East, had
been connected tothe land which ends inthe
Wast, |.e. Dwaraka, it would have been very
nice.

SHRI N. DENNIS (Nagercoil) Sir, sup-
ponting the Railway Budget | would like to
make a few points. The Hon. Minister de-
serves appreciation for presenting a surplus
budget that too after paying the full dividend
of Rs, 805 crores to the General Exchequer.

The long term interest of the Railways
and the economic and practical aspects are
taken care of in the Budget. The passenger
fare is untouched. The 11% hike of tariff on
goods traffic is done in such a manner that
the interests of the weaker and the rural
sections particularly Kisans are not af-
focted. Essential commodities are ox-
empted from the hike.

j would like to bring to the notice of the
Hon. Minister that South, particularly
Tamilnadu is let down in the Budget. Out of
an allocation of Rs. 4450 crores new proj-
ects and improvement schemes, only Rs. 26
crores is allotted for Tamilnadu. Karur-Thin-
dugal and Madurai-Maniachi BG lines have
been given only Rs. 4 crores, in the place of
Rs. 6 crores in the current year. it would
cause a long detay. Already several years
have passed by.

The allotment of Rs. 6 crores for the
doubting of Thamparam Chingleput fine and
also Rs. 6 crores for Pattabipuram-Thiruval-
luvar third line is also inadequate for the
completion of these works earlier.

Out of the introduction of 15 new trains,
only one train touches Madras-that too in the
northern part of Tamilnadu. With regard to
Kanyakumari which is the southern most
par of the country, the tempo of implemen-
tation goes down and down in consonance
with the distance it travels and when. When
it reaches the southern most part, Kan-
yakumari, everything subsides without any-
thing left for implementation. This is the
agony of the place. This place is isolated.

The Tamiinadu part of Triyandrum Divi
sion is also neglected. Stations\gre not pro
vided with adequate platforms, approach
roads and other facilities.

| would like to bring to the notice of the
Hon. Minister that a coaching yard complex
which is proposed for establishment at
Nagercoil is kept pending for a very long
time. 1t is a very convenient and suitable
place for its establishment . It is connecting
junction between east coast and west coast
traffic and an extensive area of 98 acres is
also available. There are other facilities like
cheap labour water and electricity while that
is 80, there is a proposal to shift this coaching
yard complex from Nagercoil to outside
Kanyakumari district. it has to be estab-
lished at Nagercotl itself.

Trivandrum-Kanyakumari line is a
newly formed railway line. There should be
crossing stations at Nagercoil town and
Parassala. There are demands for opening
new stations at Thengankodhi, Parvatipu-
ram and Ozhukinacheerry. This shouid be
favourably considered aihd stations should
be opened at these places. A platform
should be provided at Palliadi, Veerai Allur



385 Hiy. Bodget $9-90— PHALGUNA 17,1910 (SAKA)

and Suchindram, Eraniel end Kuzhithurral
should be provided with second p!aitorm

Kanyakumari is a tourist centre. Thou-
sands of national and inter-national tourists
and pilgrims are visiting this place daily.
instead of providing more and more trains to
Kmyakumari already operated trains have
been cancelled. Apart from weekly Himsa-
gar Express there is only one 81/82 Kan-
yakumari-Bombay Express which alone ter-
minates at Kanyakumari. Cannanore Ex-
press 47/48 which operated from Kan-
yakumavri has been stopped. That has to be
restored. Also 19/20 Madras-Trivandrum
Mail has to be extended to Kanyakumari.
People from Kanyakuman cannot go to
Madras through a direct train. Moreover 901/
902 Guwahati-Trivandrum Express train
was proposed to go upto Kanyakumari with
its name as Vivekananda Express. It has
been dropped finally. ft has to be extended to
Kanyakumari. Similarly 903/304 Trivandrum
Ahmedzabad Express train scheduled to go
upto Kanyakumari also did not materialise.
This express train has to go upto Kan-
yakumari. Apart from this 126 Kerala Ex-
press which terminates at Trivandrum, the
25/26 Bangalore-Nagercoil train which now
terminates at Nagercoil and also 139/140
Ganga-Kaveri-Madras-Banaras Express
train have to be extended to Kanyakumari.

At present Kanyakumari terminus is
under-utilised. Railway line between Kan-
yakumari and Trivandrum is also not
adequately utilised. Trivandrum is over-
crawded and congested. So trains that are
terminating at Trivandrum have to be ex-
tended upto Kanyakumari. It is only 85 km
away from Trivandrum. It is the natural,
national and convenient terminus. That
would promote national integration too if the
trains that are terminating at Trivandrum are
extended to Kanyakumar:.

Electric train facility should be intro-
duced between Ernakulam and Kan-
niyakumari. Colachel harbour is to be linked
by a new railway line.

Another point 1 would like to bring to
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your notice is thatregionalimbalance should

. be removed. Backward and rural areas

should be allocated more funds. Now, more
and more facilities are given to big stations
whereas small stations in the remgote cor-
ners of the country are neglected. The plat-
forms are low and small there. In soms
places, the stations are without platforms.

The casual labourers should be regu-
larised after they put in a certain period of
service. The casual labourers, who work for
construction of new railway line project, are
thrown out of employment. That was the
case with the casual labourers who were
employed for constructing the Trivandrum-
Kanniyakumari railway line. At the time of
construction, several labourers worked
there but they have not been retrenched.
They are without work. They should be pro-
vided with work at the earliest .

| would also like to suggest that the
trains should not take more time than that of
bus service to cover the same distance.
Otherwise people would prefer to travel by
bus. For example, the speed of trains run-
ning between Kaniyakumari and Trivan-
drum is about 45 to 60 kilometres per hour.

17.03 hrs.

[MR. DEPUTY SPEAKER in the
Chair]

The Railway track is 9-10 year old. The
speed of the trains could be increased to 80-
100 kilometres. With these words, | con-
clude,

[ Translation)

SHRI RAM BAHADUR SINGH
(Chapra): Sir, | would not like to term it a
Budget tilted in favour of Madhya Pradesh,
but | would certainly say that Bihar has not
totally ignored in the budget. It is not only my
view, but also all the hon. Membaers of the
ruling party who come from Bihar have
expressed similar view, oi woise in a bit
subduedtone. In this very House | had made
a submission that Bihar is a backward State
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and #t is endowed with rich natural re-
sources. Besides, the State has 95305 kil-
ometre railway line. |, therefore, urged that a
railway zone should be set upthere. But, | did
not get any concrete reply in this regard.
There are instances where the Government
has set up railway zones with only 3763
kilometre long line and a railway zone has
also been set up with 4291 kilometre lines.
But replies given in this regard was only an
eye wash.

Keeping in view the strategic location
and convenience to passengers and expen-
diture involved in it, | have made a request to
construct a railway bridge on river Ganga at
Digha on Patna , but my demand was not
accepted. Then, | made request to double
the line between Patna and Gaya but it was
also not accepted. Besides, | made a re-
quest that the most backward region of Bihar
i.e. Hazaribagh and Dumka, which is also an
Adibasi area should be connected by train
services, but that oo has been ignored. |
was not taken by surprise for that. It was so
because all my demands were new. Without
completing these projects, we cannot do any
work and there can be no development in
Bihar. That is why | place these demands
before the hon. Minister. Itis a different thing
that my demand has not been fulfilled, but
the fact remain that Government has
cancelled those services, which provided
traditional amenities to people and on which

,work had already started. For instance, at
the time of guage conversion, the railway
crossing at Kachahari station of Sonpur
Division was closed, although it was open
ever since the railway line was laid there. As
aresult, the districthas been divided intotwo
parts. When | mentioned about it, | got the
reply that Bihar Government does not wants
to cooperate in the matter. The Railway
crossing cannot be opened due to the delay
in providing help by Bihar Government. |
would like to submit that whether or not the
State Government of Bihar provides you
funds, you hava'na right to degitive us of our
traditional rights. This railway-crossing has
been open all these years. Maharajganj is
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one of tne good markets in North Bihar, But
as|sald eartier also, after gauge conversion,
Gharonda-Maharajganj metre gauge fine
was closed. When asked to open &, It was
replied that it would not be ﬁnancially viable
10 open this railway fine. | would like to know
whether the hon. Minister is prepared to
close all uneconmic line inthe country whare
ever they are? For instance, the Bhatni-
Barhaj and Madhosingh-chith lines are un-
economic lines. If | say that whole of the
North Eastern railway runs in loss, will be
close it down? No, he will not close it, be-
cause Indian Railways is not a commercial
institution. it has been set up to serve the
people. | would like to submit that Govern-
ment must restore all our traditional rights. |
would also request to fullii my demands.

Bihar is rich in minerals,yet it is a
backward State. With the development of
Bihar, whole country will be developed. |
agree that 21 schemes have been included
in this Budget for the development of Bihar.
These 21 schemes-all of them ambitious
projects involve an outlay of Rs. 145 crores
but only Rs. 5.5. crores have been provided
for 1989-90. In view of the large gap between
the allbcation and the outlay, it seems thal
the Government does not really want to
implement these sthemes. You should stop
neglecting Bihar from now onwards, other-
wise the results will not be good. But to this
regional imbalance is growing and when
people express their resentment against i,
allegations are levelled that they encourage
regionalism and want 10 harm Country's
unity and integrity. But | would like to submit
in clear words that thé main cause of region-
alism is the unbalanced development which
has started in the country of late.

Now, when.you have rung the ball, |
have to conclude. There should be a check
on the officers who give irrelevant replies:
They -do not observe even the common
courtesy. When | raised the issue of provid-
ing stoppage to Jhansi Express at Ekma
station-my hometown in the m of
Consultative Committes, | was told td-
in writing. When | wrote, they replied that &is
not possible. | toid the hon. Minister -aiso
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about R, and then they replied that in accep-
tance o' your demand, Avadh-Assam Ex-
press has been given a stoppage at Ekma. |
wanted something else and they give me
something else. it means that the officers do
not study the suggetions thoroughly-once, |
wanted to have some information on tele-
phone from the Parsonnel officer of Northern
Railway about the vaccines of class 3 posts
for which Allahabad service Board had put
up advertisement and an examination was
also conducted for it. After the examination,
a panel was formed, from which several
persons were given appointment letters But
the rest of them were not given appointment
letters. When | asked why those people were
not given appointment letters, { was told that
I would get the reply within 7,8 days. Later,
the officer asked me to give it in writing as he
did not remember what it was about. | wrote
to him thricebut there was noreply. This has
beengoing on for the last one and half or two
years. Whenever a letter is wntten to a
Minister, he promptly sends the reply, butthe
Chief Personnel Ofticer does not send a
reply. It is his duty to observe simple rules of
courtesy If zonal railway officers behave like
this, how will the railways function?

With these words, | conclude and hope
that the hon. Minister will pay attention to my
points.

17.10 hrs.

STATEMENT AE. CHANGE IN GOVERN-
MENT BUSINESS

{English)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF IN-
FORMAT!ON‘ AND BROADCASTING
(SHRIH . K.L. BHACATY: Sir, as the House is
aware, the Report of the Sarkaria Cammis-
sion on Centre State relations is scheduted
to be discussed on Thursday, the 9th March,
.1989, as recommended by the Business

Advisory Committee and agreed 1o by the
Houss.

Genl. Discussion

In this connection, | have consulted the
Leaders of various parties/groups who have
agreed that the discussion on the Sarkaria
Commission's Report may be taken up on
Tuesday the 28th March instead of Thurs-
day the 9th March, 1989. it was further
agreed that the Minister of Railways would
reply to the debate on Railway Budget on
Friday, the 10th March, 1989, after disposal
qf Questions and the general discussion on
General Budget would begin on Monday, the
13th March, 1989.

| hope the House would agree to this
proposal .

MR. DEPUTY SPEAKER: | think the
House agrees to it.

HON. MEMBERS : Yes, Sir.

MR DEPUTY SPEAKER: Shri Shiv
Prasad Sahu.

17.12 hrs.

RAILWAY BUDGET, 1989-90- GENERAL
DISCUSSION—Contd.

[ Translation)

SHRI SHIV PRASAD SAHU (Rarichi):
Mr. Deputy Speaker, Sir, through you, |
would like to congratulate the hon. Minister
of State for Railways, Shri Madhavrao Scin-
dia for presenting a grand Budget. He has
laid emphasis on modemisation of Rail-
ways, especially electrificatior; replacement
of steam engines with diesel engines etc.
which indeed, is a commendable step. We
have earned fame inthis field even in foreign
countries. We have been able to get more
contracts for laying railway lines in African
countries and ‘in the Middle East which
provas thagihay are recognising our technol-
ogy and ouf'cipability in the field of railways.
Not only this, the sportsmen and sports-
‘womén working in the railways have also
earned glory for their country and at least
three of tham have held the flag .of tHe
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Raliways high by getting Arjuna award. it is
because the blessings and cooperation of
Shii Scindia and other raiiway officials is
always there for the sportsmen. The Rail-
ways have produced many outstanding
sportsrien and sporiswomen for the coun-
try. Besides, the hon. Minister has done a

very good work by providing concessions in

train fares for the freedom fighters, spdn- _

sparsons and the persons above the age of
65 years. Freight charges of a number of
items have been reduced and it is a very
commendable step, but on some goods,
freight ch osbo been raised by 11
percent, . | te@l, will result in increase
in the prices of gonsumer goods and will add
to inflation. | would raquest the hon. Minister
to reconsider the increase in the freight rates
and reduce it.

| would request you , as | have done
earlier also, to do justice to Bihar. | would like
to submit few points, particularly, about my
.area-Chhota Nagpur. We are providing coal,
iron, maganese, copper, wood and many
other things to the country, but still we are
being grossly neglected. Now where there is
80 much povenrty, as it is in my area. In the
previous Budget sessions also, | had sad
that Ranchiand Palamu is such an area from
where about 2.5. lakh people leave every
year for other ciies such as Delhi, Kanpur,
Allahabad dand Benaras in search of Jobs
There also the situation is very pathetic
There is no other district in the world except
Ranchi and Palamu, where people leave
their villages in search of jobs in such a large
number . Most of the villades bear deserted
look. Acute poverty is prevalent there. Qur
Hon. Prime Minister is quite concerned
about the poverty in the country and wants
that the peophle should be lifted above the
poverty-line.

Four surveys have Been conducted for
the Ranchi-Hazaribagh-Kodarma-Lohard-
aga metre gauge line. These areas have
coal and bauxite deposits. But that line has
not been laid till now. Let us take another
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exampie, The work of laying of a new rail-

way-line from Palamuto Sarnadi via Barwa-
dih {Madhya Pradesh) was started during

the British period. Construction on that line

was started and pillars were arected for the
bridge and station was also constructed.

This line is 70 kilometres long. But three

years after Independence, the construction
work was stopped saying that this scheme is
not economically viable. Crotes of rupees
were spent on It to construct the station and
pillars. You can well imagine how the people
felt after the work was stopped. {t is quite*
disturbing for the people if you provide them
a scheme and abandon it subsequently.

I would request you that in case it is not
possible to execute this work, you convert
the Ranchi-Lohardaga metre gauge line into
broad gaugs line. This area has large depos-
its of minerals. A new railway line from Lo-
hardaga to Tohri a distance of 20 kms. -
should be laid. Tribals constitute 72 per cent
of the total population of that area. You can
do justice to Chhota Nagpur if you pay atten-
tion to typical condtion prevailing there.

There is a provision in many companies
that the child of the retiring employee is
provided employment. | strongly demand
that children of the employees retiring from
railway depariment, should be provided
employment.

| would like to make another request,
The headquarter of South-Eastern Railway
1s in Calcutta. When Shri Kedar Pandey was
alive, he had assured to open a Zonal office
in Ranchi. | think that after Patna, Ranchi
may be most appropriately called the sec-
ond capital of Bihar. It has been the constant
demand of this area that a Zonal headquar-
ters of Railways should be set up there. The
total population of Ranchi as at present is 9
lakhs. Besides Hatia Plant, there are many
other small industries in this city. Bokaro
Steel Plant is also there in the adjpining area
of Ranchi. lf a new train is introduced from
Ranchi to Calcutta, it would provide a con-
siderable relief to the people of that area. A

new train from Ranchi te Bombay should
also be started.
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With these words | extend my thanks to
you for giving me an opportunity to speak. }
would urge upon the hon. Minister to oblige
the residents of Ranchi.

SHRI M.L. JHIKRAM (Mandia): Mr.
Deputy Speaker, Sir, | am grateful to you for
giving me an opportunity to speak. | support
the Budget prasented by the hon. Minister of
Railways in the House.

it is the last Budget for the seventh Five
Year Plan. Never belore in the history of
Railways they have launched such effective
programmies as have been undertaken dur-
ing the last four years. The Railway depart-
ment and the Minister of Railways deserve
congratulations for this achievement.

Though | want to speak on a number of
issues, but nat going into the details, | would
like to say a few things about my own
constituency.

On February 26, there was a major
railmay accident at Shikara in my consti-
tutency and it had occurred mainly dueto the
inadequate maintenance of railway lines. |
have already brought it to the notice of the
hon. Minister. In the past its divisional office
was at Nayanpur which has now been
shifted to Nagpur. Let this divisional office be
there but an additional divisional office may
be opened at Nayanpur, because it happens
to be the biggest junction of the metre gauge
in the country and this would help in the
proper upkeep and maintenance of the rail-
way lines of the section. On this very railway
sectionthere was a major railway accident at
Charegaon in the year 1984 in which 3-4
coaches of the train had submerged into the
water. Hundreds of people had lost their
lives in it and thousand others had been
injured. Just after four years of this accident,
one more accident had taken place there on
the same date i.e. on the 26th Feb. ttself.
Lack of proper maintenance has bean the
main factor responsible for those accidents.
Amount of Rs. 1 lakh was supposed to be
given to the dependents ot those 25 persons
who had lost their lives in this accident. But
only an amount of Rs. 1000/- has been paid
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to them while the remaining amount of Rs.
9000/- has been deposited in their bank
accounts. Full amount of compensation
should be given to them immediately. | have
recently visited the families of 20 such per-
sons, who discussed their problems with
me. Alithese families are poor and belong to
scheduled tribes, so special attention should
be paid to them. | would fike to mention those
injured persons who have not been paid a
reasonable amount of compensation. A
nominal amount of Rs. 500/- has been given
to them for their serious injuries whereas
they should have been givan at least Hs.
2000/- as compensation. Names of such
persons are- Pahap Singh, son of Bhaduy,
age 22 years, resident of Jhilpur, Shravan,
age 60 years, resident of Khairi, Thana
Ghamsaur, Munni, age 30 years, resident of
Chargaon, Thana Kindarai, Sobhulal, age
30 years, resident of Ghat Piparia, Thana
Ghanauvra. Similarly, the dead body of Kun-
war Singh, son of Mohan, age 22, has not yet
been traced. A thorough search should be
made in this regard.

Shantilal, resident of Baisakher Gaund,
village Tikra Padinara could not go to the
hospital because he was directed to stay at
the site to look after the dead bodies. So he
has not been paid any compensation. He
should be given compensation.

Similarly, Mathan Singh, son of Bhan
Singh Gaund, resident of Bamhani, age 20,
suffered serious ankle injuries and has also
lost three fingers of his hand. He has also
been paid a nominal amount of Rs. 500/- .
The Government should increase the
amount of compensation.

This was about accident victims. Now |
would like to concentrate on a few other
problems of my Constituency. | would like to
reiterate the necessity of a divisional office at
Nayanpur for the proper maintenance of the
railway lines. You have also seen the situ-
ation there and havs felt the urgency of such
aoffice. Attention has never been paid fo this
metre guage line since it was provided there.
And now when the Government has started
to pay attention in this direction, the
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Governemnt should also meet this particular
demand ofthe people . Similarly ur demand
for a survey of Mugeli-Mandla raiiway line
has been long overdue. A survey has not
been yet conducted. Attention should be
paid to it. We had also demanded a newtrain
from Mandla to Jabalpur but the demand
was turned down on the piea that the
adequate number of passengers is not avail-
abfe here so asto start a new train. But it has
been evident that the train which was In-
volved in the accident was overcrowded to
such an extent that those who did not find
any place in a bogie ol the train preferred to
travel on the roof top, and all the persons
who lost their lives were poor tribal labourers
who were going to Jabalpur in search of
employment. Since Mandla and Gaunsaur
are hit by drought because of the failure of
monsoon, the labourers have been ren-
dered unemployed. lf the Government had
provided some employment opportunities in
this area, acctdents could have been
averted. | would like to repeat the demand of
Shri Mishra for the conversion of Mandla-
Sehindwara metre gauge section into broad
gauge one. It must be done urgently Nay-
anpur 1s the biggest station on the metre
gauge in the country. Hence It should be
developed as a modael station. A passenger
halt has been provided-at Tuiapani and
Kajarnara but arrangements should also be
made for a shed and drinking water etc |am
highly thanktulto you for giving me an oppor-
tunity to speak

SHRI SHAMINDER SINGH (Faridkot).

Mr. Deputy Speaker, Sir, Ministry ot Railway
IS a very important department. In the first
five year plan, 15 percent of the total Budget
allocations was allocated for this depart-
ment. But the Congress Government re-
duced itto 11 percent and than to 7 percent
during the third five year plan period. Simi-
Tarly t was further reduced to 5 percent in the
fourth plan and to 5.2. percent in the next
plén and brought to the leve! ot 6.3. percent
iricutrent plan. Every time it hasbean totally
unfair on the pan of the Government. The
" dllogations continued to be reduced with the
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increase in the number of passengers. Due
to this very tact the Railways are runping in
deficit and stand in a deplorable condition. it
is just because of the reduced aljocations.
The hon. Minister has been quite skillful in
preparing the Budget. it is nothing but jug-
glery of figures. They say that the Govern-
ment has not increased the are being if the
election year. Through you, | would like to
submit one thing. A very small numbBer of
people would have been atfected the
increase in fare. The Government jtself be-
lieve that as 35 percent of the total popula-

tion 1s living below the poverty line, it cannot °

afiord to travel by train whereas some others
travel by air. People have started going ip for
road journey instead of train journey which
has created a setback for the railways.
Hence the percentage of the people af-
fected by the increase in fare would, conse-
quently, have been negligible. So, this load
has been shifted towards the freight side . A
person who cannot afford to spend 5 rupees
on a railway ticket will have to spend one
rupee fhore on that account. It will certain
affect him The entire burden has been
spread over to the entire population of the
country. But an increase in the passenger
fare would not have had its bearing on more
than thirty percent of the people. The hon.
Minister has shown his capability in this
regard. During the last three-four years he
has tried his best to bring about a consider-

able improvement in the working of Rail-,

ways. This department is among tho¥e five
or six departments against which we, even
being in the opposition, cannot level any
charge of corruption. | would request the
hon. Minister that he should make use of his
influence and get the funds allocated for
tracks renewal increased them from the
proposed 6.8 per cent to 10 percent. If we
have more funds, it will enable the railways
to replace more than 4 thousand metre long
old track. The very old instruments shouid
also be changed so that accidents may be
avoided. The military personneltravelling by
railways have not been given special tacili-
ties, especially in resaervation. They travel in
the train sitting on ther own boxes and
baggages. One of my colleagues from
Punjab ShriRamoowalia left the House &fter

A
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having repeatedly raquested 1o re-introdyce
the trains which have been cancelled. The
hon. Members from the ruling party were
thanking the Government for having started
such and suchtrain in their state or for having
taken certain positive steps. This is good and
should be done in our State as well. In
Punjab, the Governemnt has linked a num-
ber of pilgrim places with the raitways. |
would suggest that Rajdhani Express which
runs from Delhito Calcutta may be extended
upto Amritsar. Moga sub division is the
second biggest grain market in the country.
But if someone has to travel to Dethi from
there, he has to travel via Ludhiana, which
involves an overnight journey. There are
quite a few trains coming via Ludhiana and
there are also a number of tracks there. Thus
if only two bogies are provided between
Moga and Ludhiana it would enable the
passengers reach Dalhi, directly by taking
any train. The businessmen have to come to
Delhi quite frequently. Therefore the Gov-
ernment should take immediate steps in this
direction. There are two thermal power
plants in Punjab one at Ropar and the other
at Bhantinda. Coal is required for these
plants. The power generated by them goes
to the tentral pool. Electricity is required in
Punjab for agricultural production and there-
fore the Government should decrease the
freight of coal so that low priced power may
be made available for agriculture and central
pool. This will also enable us to provide more
food grain to the people. While |am all praise
for your pleasant disposition, yet | oppose
this Budget.

SHR! LAL VWAY PRATAP SINGH
(Sarguja): Mr. Deputy Speaker, Sir, | support
the Rallway Budget presented by the hon.
Minister Shri Scindia. You all know that rail-
ways have a crucial position in India and
wherever the railway network has spread
the pace of devalopment has accelerated.
The aregs which have been deprived of this
have certainly lagged behind in davelop-
m: L. While waiting for my own tum | was
listening to the views of the Members of

-Ryling Rarty as well the Opposition Party
vary carafully Many.of them have appreci-
4led ¢his Budget open haartedly . 1 agree

with them. Howavat, there are some Mem-
bers of the Opposition who have opposed
this Budget. This is so becausg either they
are not familiar with the actual situation or
else their aim is to spread misconceptions.
My submission is that next to Orissa, it is
Madhya Pradesh where railways have not
fully expanded. Thus the work which should
have been completed 30-35 years ago is
being undertaken now in some stages. |
welcome this.

I do not want to go into the detalls of the
Budget as | have very little time left. How-
ever, through you | would like to draw the
attention of the hon. Minister to my own
constituency where a practical solution to
the problems is urgently required. Shri Sahu
was saying just now that the Britishers had
started the construction work of the railway
line from Karwadih to Vishrampur via Sarma-
dih. Thereafter our own Government came
to power but | fail to understand why the
priority of that line was cancelled and the
project was thrown in the cold storage for-
ever. Due to this, our district has been de-
prived of not only a railway line but another
major benefit also. This 100 kilometre rail-
way line would have shortened the route by
about 400-500 kilometres in the country.
Probably, ourterm will end this year. | would,
therefore, request the hon. Railway Minister
that though it may not be possible to include
this proposal in this year's Budget now but 1
am sure that the Government will certainly
give priority to this line inthe future years and
make provision to fay the railway line upto
the district headquarter Ambikapur of Sar-
guja district. if the Governemnt takes steps
to lay this line, then it will help in developing
backward area like Sarguja.

Besides, the hon. Minister has intro-
duced a number of programmes during his
tensure and ! feel it is my duty to appreciate

_them. So far as the laying of new raitway

lines, starting new trains, fast trains, coinput-
erisation, modernisation or increasing the
pa sénga( amenities ara concemed, the

ay Ministry has made rapid progress in
svory sphere. No amount of appireciation
shaif suffice. 1 feel that the indian Ralweys
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¢an be compared with the best Railways. in
any other part of the world. indian Railways
occupies a high place in the world today. Mr.
Deputy Speaker, Sir, | have been to many
foreign countries and have travetied by vari-
ous raitways. 1 am very sure that the Indian
Railways are by no means inferior to any
other country’s Railways. | would like to add
here that our attention has been drawn to
some of the prestigious trains of the country
only whereas there are many other trains in
the country. We have not paid attention
towards them. it would be excellent it the
Governemnt pays attention to all the small
trains and those running in remote areas in
our country.

At this point through you, | would hum-
bly lke to submit that the planning Commis-
sion and the Finance Commission ol our
country have always given a step-motherly
treatment 1o the Railways. This is my per
sonal feeling. My submission is that you
should communicate the feelings of the
whole House to Shri Rajiv Gandhi and the
Pianning Commission, Further such a provi-
sion should be made so, that the Railway
Department becomes financially strong and
may progress in the future.

in the prasent situation we find that the
indian Railways functions either or its own
sources or through some barrowing . | feel
that if the Railways is under resource con-
straint then a part of these proposal may be
handed over to some private sector. In this
regard 4 will be best if the Government
conducts a debate. This will surely halp the
growth of railways. .

SHRI JAGDISH AWASTHI (Bithaur):
Mr. Deputy Speaker, Sir, first of all lthank the
hon. Minister of State of the Ministry ot
Railways for having presented such a good
Budget. In this Budget the Government has
provided certain facilities also, for example
the privilege of train passage to the gallantry
award winners. Besides, 15 new trains have
been introduced and the trips of some trains
have also been increased. Apart from this
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the long standing of demand of Kanpur has
been met and a new inter-city superfast train
has been provided for Kanpur. ithank you for
this.

In this regard, | would tike to submit that
the timings of this train are not appropriate.
This train will start from Dethi in the moming
for Kanpur and leave in the evening on its
retumn from Kanpur. My submission is that
this train is meant for the Kanpur passen-
gers. They frequently travel to Dethi. There-
fore, the Government should reconsider this
and fix the timings of this train. it should leave
Kanpur at 6 am so that the Kanpur passen-
gers can attend to their work in Dethi during
day time and retumn by night The train
should leave Dethi in the evening for Kanpur.
At this point, you may point out that there is
no provision of siding at Kanpur. So the
Govemment should make provision for it
because this train has been introduced for
the benetit of the passengers and not for the
convenience of the Railway employees. ¥
this change of timing i1s not made, nobody
will ke to travel by this train and then the
Govermnment will say that it ts running in loss.

Kanpur is a junction. But has not been
included in the list model stations. A number
of trains from Central Railway, Northern
Railway and North-Eastern Railway pass
through this junction. | would, therefore, like
to request the Governemnt to include this
stahon in the list of model stations and intro-
duce computerised teservation system as
well at this station.

There are some problems in my con-
stituency. There are certain stations like Arol
and Manakpur in North Eastern Railway
where trains do not halt though it is very
necessary. | made requests several time
that 55 up and 56 DN-Kanpur-Lucknow Fast
Express, which is also known as KK. Ex-
press should be provided a halt at these
stations. It should also halt at Chaubepur
station.

At the same, | would like to request that

some bnidges and fly-overs should also be
constructed. Rura is a very big station in
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Northern Railway and there is rush of traffic
also. ltis, therefore, necessary that a flyover
should be constructed there. Further, the
people experience great difficulties in cross-
ing over the lines in North Eastern Railway at
Kanpur city station, | would, therefore, ke o
request that a fly-over should be constructed
at a level crossing No. 5 or in front of Coca
Cola so that it may facilitate public move-
ment.

I would like to make one more submis-
sion that Brahma-Varta-Bithur is a place of
mythological and historical importance.
Tourists not only from North india but also.
from all over the country visit this place.
Here, a local train runs from Mandhana
station on a branch line. | would ke to
request you that Bithur should be brought on
the main line and keeping this necessity in
view a railway line from Bithur to Choubepur
should be laid. This is a distance of 6 kilom-
etres. A survey should be conducted for
laying a railway line here. This will help a
large number of passengers coming from
difterent parts of the country to visit this
place.

The narrow gauge line from Hathras to
Kanpur may also please be converted into
broad gauge. it will reduce the rush of pas-
sengers in Kanpur bound trains from Delhi
and reduce the load on those trains.

The old railway crossing near village
Bhul between panki and Bhaupur stations in
the Northern Railways may please be re-
opened, because it is causing a lot of hard-
ship to people. | want that it must be re-

opened.

There is a block-but at Rainpalpur be-
tween Bhaupur and Maitha stations. it may
please be convertad into a hatting station.

Finally, | would like to make a submis-
sion that Lucknow and Kanpur are two major
ciies but the railway track between thase
two cities has not been electrified. | request
the hon. Minister to take upthe electrification
of this line at the earliest. At the same time,
I would like to request him that single broad

gauge line which exists between these two
stations may be doubled so that Lucknow .
and Kanpur link may have fast munning
trains.

With these words, | would fike to say that
suburban trains may please be introduced
from Kanpur to nearly sub-urban towns lke
Etawa, Farukhabad, Fatehpur, where this
facility does not exist at preseht. This will
help the local traffic.

With these words, | support the Budget.

SHR! ABDUL HANNAN ANSARI
(Madhubani): Mr. Deputy Speaker, and hon.
Minister for Railways, it gives me pleasure to
say that the hon. Minister of Railways, the
employees and others deserve our thanks
for the far sightedness honesty and effi-
ciency in their working.

it is a fact that the Indian Railways has
not only served our own nation but has also
earmed the reputation by opening its
branches in foreign countries as well. it is a
matter of pride for us. But when | go through
the Railway Budget I find that the allocations
for the railways is very meagre. The popula-
tion has gone up by 2 3/4 times after inde-
pendence. But the allocations for this de-
partment are being reduced day by day. Our
colleagues from the opposition have aiso
expressed the same view.

1 would like to urge the Govemment to
ask the Planning Commission to re-consider
the Budgetary allocations and increase the
amount for the Ministry of Railways so that,
in view of the increasing population, it may
discharge it's duties conviniently.

Nobody can deny the merits of this
Budget. This department did justice to alithe
sections. But there are certain things which
need the attention of the Government
There are certain ares which have gone
backward for some reasons or the ot?ur. Nq
special attention has been paid to these

areas.

in this connection | would like to staje
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that Bihar is a very backward State. The
survéy of water way in 1950-51 revealed that
the water way is not suitable for navigation.
As such the entire burden of transpontation
fefl on the railways. A total of 750,000 lines
have been constructed since 1950-51. Out
of it Bihar has got a share of less than 5,000
lines. Out of 61,000 kilometre lines con-
structed, Bihar has got only 5,000 kilometre
lines. The Railway Convention Committee
was set up in 1980-81 and Bihar's problem
was put before the Committee but the
committee failed to do justice to Bihar. | fail
o understand as to why Bihar has ben
placed atthe bottom. The State Government
had made a provision in its Budget. On 20
March 1982 and had made recommenda-
tions to the Central Government for the
extension of certain lines. It will do a ot of
good to Bihar if those 29 lines recommended
by the State Government are extended by
the Govemment of india . The State Govern-
ment is prepared to provide land for this
work. Despite its constraints, the Ministry of
Railways should take note of these points. |
am sure that the matter will be considered by
the Government.

Now, | would like to draw the attention of
the hon. Minister towards the problems
being faced by my constituency. | have been
requesting the hon. Minister to convert the
Darbhanga-Samastipur line into a broad
gauge line. it will be a big achievement and
changa the over all condition of this back-
ward area if the hon. Minister kindly pays his

.attention into the matter. | need not say
anything in detail about this line. It is an
approved scheme which was taken up when
Shri Lalit Narayan Mishra was the Minister of
Raitways. The foundation stone of this Proj-
oct was laid during the time of Shri Kedar
Pandey. At that time the total cost of this
project was estimatad to be Rs. 12 crores.
When | draw the attention of the hon. Minis-
ter to this matter time and again, | was
informed that survey of the work was being
conducted. When | draw the attention of the
hon. Minister towards it again, he said that
survey had been conducted for a parallel
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line. When the survey was completed he
said that there were no funds. | request the
hon. Minister 1o reconsider this Project on
humanitarian grounds. The foundation
stone of Digha-Chitoni bridge was laid by
Shrimati indira Gandhi in 1974. | am of the
view that it is the duty of the Government in
power to compilete the work, foundation of
which was laid by their revered leader. | hope
that the Government will pay attention to afl
these things.

Survey is also being undertaken on the
Darbhanga-Hasanpur line. | am sure the
hon. Minister will consider these things
sympathetically so that, | am sure, people
who developed anger in their minds will start
praising him. | want to say this much that
“Shikvaye gher nahin, Yeh hai Shikayt apani”
| am always with him and know his con-
straints. Even then, if he is a bit considerate
it will reduce the hardships being experi-
anced by the people of this area.

“phul ki patti se kal-sakata hai hire ka
figar, murde nadan pe kalame narm
nazuk be - asar

For me Shri Scindia is just like a dia-
mond. | am sure he will definitely pay atten-
tion to various problems placed by me.

SHRI BIRBAL (Ganganagar): Mr. Dep-
uty Speaker, Sir, I rise to support the Railway
Budget for 1989-80. | express my thanks o
Shri Madhavrao, Shri Mahabir Prasad and
the employees of the raiiways for the com-
mendable work done by the railways.

The Ganganagar Express is a problem
in my constituency, Ganganagar. When the
Ganganagar Express started running from
Jaipur it was attached with a very old engine
and very old coaches. Due to that this trai~
never reached in time. Ganganagar is
mainly an agriculture district. |, thersfore,
request Shri Mdhavrao to introduce a new
train in the name of Kisan Express from
Ganganagar to Jaipur.
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Secondly, | would ke to say that Tibi
should be made a station. .Tibi is a 1ehsl
headquarters and there is amandi also. This
area is very fertile and irrigation lacilities are
available here. It is a granary of wheat and
rice. Wheat and rice can aiso be loaded from
this station. Besides, half the coaches at-
tached to the train running between Ha-

numangarh and Delhi are third clas coachs -

and the remaining half .are first class
coaches. These coaches are also very old.
Their condition is very bad. | would like to
make an appeal that new coaches should be
attached 10 this train. One more thing is that
the level crossing on Hanumangarh Raosar
road 1s very narrow. At times, there is a
heavy tralffic there and accident may 1ake
place at any time. itwas only a few days back
that two children were run over by a tran.
This crossing should be widened

The problem of level crossing is a major
problem in my district. Level crossings
should be constryefed at cross roads about
which ther;y’clear indication in the reve-
nue records’ People very often meet with
accident’s at these cities. Railway crossings
must be constructed there. | would also like
to make an appeal for a new railway line. A
new track may be laid from Sardarsahar to
Hanumangarh via Pallu and Raosar. This
entire area is a desert. Transportation facili-
ties like roads etc. are totally absent in this
area. This area consists of densely popu-
lated big villages. Palluis a place of historical
mportance where Durga Mata fair 1s held.
Lakhs of devotees attend the fair to have
darshan cf the deity. Not only that, the area
from Sardarsahar to Raosar certains gyp-
sum. Thousands of trucks are being loaded
with this metal from this place and loading is
also done from Hanumangarh. Raosaris the
main mandi in this Indira Canal area. Large
quantities of rice, cotton and wheat is baing
grown in this area. Laying of this line i
therefore, essential. A new line may please
be laid from Ganganagar to Radampur. It is
adistance of 60 kilometres only. This area is
a granary of rice, cotton and wheat. That is
why this hine should be 1aid. | express my

thanks to you for giving me an opportunity to
speak. '
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SHRI SOMNATH RATH (Aska): Mr.
Deputy-Speaker, Sir, | rise to support the
Budget. The financial performances of the
Railways during these years are remark-
able. The Railways are undergoing a very
desirable modernisation. The main con-
straint is finan.

Sir, through you | want to inviie the
attention of the Railway Minister to the rail-
way communication system in Ganjam Dis-
trict in Orissa. Duiing the British regime
Berhampur in Ganjam in Orissa— not in
West Bengal because there are two Ber-
hampurs, one is in Orissa and one is in West
Bengal, So at times 1t is confusing. When |
speak of Berhampur, | speak of Berhampur
in Ganjam District in Orissa. In the Bengal-
Nagpur Railway map one will find a mention
has been made of survey from Barhampur
Railway Station to the then Russelkonda
now Bhajanagar border of Phulbani District
where there is no inch of railway line. This is
evident in the railway map of 1932-34. The
proposal to survey the railway line has not
yet materialised.

18.00 hrs.

Now a port has come up at Gopalpur-
on-sea near Berhampur. Ganjam, Phulbani,
Kalahandi and Bolangir districts are the
hintarland of this port. Unless and until a port
is connected with railway line more so, with
the hinterland, it cannot be developed and it
will not be viable. No port in the world has
been developed without railway line being
connected. So, | urge upon the Minister
through you that the tailway line from Ber-
hampur to Bolangir via Phulbani district
should be surveyed and it should be imple-
mented. The policy of the Government being
that we should have a railway line inthe area
which is not developed, more so inhabited by
Adivasis and Harijans, and added to it, this
line will link the port with the hinterland,
specific attention should be given.

Another point, | want to impress upon
the hon. Minister through you is that people
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of Baejiput situated in Between Khalikot and
Chilka railway stations of aussa have come
in a big way to offer their mite and iabour for
the construction of a platform for passenger
halt at Bejiput. This area is inhabited by
fishermen and poor people. When the
people are coming forward and cooperating,
which is 3 unique one, | think, the Govern-
ment will consider to have a passenger hait
at Bejiput for the benefit of fishermen to
export their fishes.

The hon. Minister has replied to a letter
of mine that he will sympatheticalty consider
the stoppage of Konark Express at Khalikot.
I hope he will do so at an early date.

In the Khurda Railway Division, Bhuva-
naswar, capital of Orissa is situated. Since
Bhuveneshware is the capital of Orissa,
Bhuvaneswar Railway station has been
modemised, and is going fo be a model
railway station it cannot be taken for granted
that other railway stations in the same divi-
sion should not be modernised and con-
verted to model railway station, because the
policy of the Government is that the railway
stations at the State capital headquarters
should also be modernised and made model
railway station. In that event, | would request
the hon. Minister not 10 take a plea that
because the railway station at Bhuvaneswar
has been modernised, they willput an end to
modernisation of any other railway station in
the Khurda division. | request that Berham-
pur railway station which is in the Khurda
division, should be modemised and con-
vertad tv a model railway station.

SHRI MAHABIR PRASAD YADAV
(Madhepura). Mr. Deputy-Speaker, Sir, |
rise to support the Railway Budget pie-
sented by our hon. Minister, ShriMadhavrao
Scindia. | commend and compliment Scin-
digji becauce he has given a budget to the
entire satistaction of al! sections and al
regions. Frequency of accidents has gone
down and more satisfactory thing during his
period is that there has not been any Hartal
like in other public sectoi units. This is very
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much satistactory. This is a budget which is
beyond anybody's imagination. He has tried
to reach the 21st century by his aﬁom.

One thing that | have to say is that Shri
Madhavrao Scindia at one end has been
given compliments and at the other end, he
has been crificised. | hoid the view that
criticism should be constructive, helpful and
without prejudice: Some of our hon. col-
leagues were telling that it is Madhya
Pradesh Budget. It is quite injustice to him.
He has never done eny injustice to any
State. For example, he has not given any-
thing to Bihar. But it is not thet he has done
any injustice to Bihar.

The hon. Minister has taken up the work
of modernisation and renovation with vision
and imagination and works of imagination
are as old as the practical and material tools.
Nothing s fixed and fated. Efforts are being
made by the Railway Minister and human
efforts count. tis impossible for any nationto
stand still and stiff within its closed gates
while humanity is marching on. Unceasing
change is the rule of life and our Railway
Minister is striving and taking resort to crea-
tive activities.

But, he has his constraints and his timi-
tations. i he goes to public borrowing, then
the opposition will say that every citizen of
Indi4 is loaded with such and such amount of
loan and dett. If he goes 1o tax the people,
even indirectly, they will say that poor people
are suffering on account of indirect taxation.
As, for example, 11% hike in freight. He has
tried to mobilise the resourcés. Wherefrom
the resources are to come? In developing
countries, there would be deficit financing. in
which developing country, there is no deficit
financing? | say that eveninRussia, even my
Communist colleague will appreciate that in
the Budget of USSR, this year, there is deficit
of Rs. 80,000 crores in Indian coins. Ontood
subsidy, Russia had given Rs. 1,98,000
crores. India is a developing country. it has
10 mobilise resources either by direct taxa-
tion or indirect taxation or public borrowing,
inemal or extai nal, whatsoever that may be.
Therefore, it is imustice to say that the hon.
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Minister of Railways has done any injustice
1o any State.

There arecertain problems of my areas,
Madhepursa and Saharsa. There is one
921-UP and 922-Dn to and from Gawahatito
Dethi. In between Katihar and Barauni, there
is a distance of 178 KM only and the time
consumed for this distances only is five
hours. Of coursae, this train is superfast and
is running this distance at a speed of 35 KM
per hour. Of course, there was a time when
the line was new but now the difficulties and
defects have been removed. Therefore, |
would request the hon. Minister to see that
timings are changed and loose time so much
given is removed.

| would like to draw the attention of the
hon. Minister of Railways to the fact that
thereis agap of only about 18 KM in between
Nirmali and Saraigarh and this gap is due to
Kosi river. There is requirement of one
bridge. You will appreciate that Saharsa
passengers have to cover a distance of
about 225 KM to reach Nirmali via Samas-
tipur. If this one bridge is given, then one
passenger will have to cover 18 KM only to
reach Nirmali.

Railway lines between Mansi and
Saharsa are very very old. There are bridges
which are old and weak. There is also one
wooden bridge. As a result, the speed of the
train is very slow. | would request the hon.
Minister of Railways to see that the wooden
bridge is removed and the old pucca bridges
are reconstructed to give the train speed.

The Railway Minister will appreciate
that in the areas of Saharsa and Madhepora,
nothing new has been given. He has his
constraints and limitations. It he cannot
given us railway, if he cannot give us survey,
atleast he should give us, his tourways. That
will, in a way, satisfy the genetal public.

[ Translations)
‘SHRI R. JEEVARATHINAM (Ar-

akkonam): Hon. Dy. Speaker, Sir, | wish to
say a few words in support of the Budget

presented by our Hon. Minister of State.for
Railways Shri Madhavrao Scindia.

| welcome the allocation of funds for the
construction of a Road over-bridge near
Arakkonam. | also weicome the allocation
made for modernising the Railway Engi-
neering workshop in Arakkonam. in the
same way, | welcome the allocation made for
the construction of bridges over railway
crossings near Arakkonam. | am highly
obliged to the Hon. Minister of State for
Railways and the Hon. Prime Minister for
making these allocations.

i would like to take this oppottunity to
request the Hon. Minister to expand and
modernise the Railway Station at Ar-
akkonam. It was constructed some 100
years before by the British. There are a
number of places of religious importance
around Arakkonam. Tirupati, Tiruthani,
Kanchipuram and Tiruvallur are certain of
them. People who wish to go to these relig-
ious places have to alight at Arakkonam and
then proceed. Therefore, the Hon. Minister
must renovate the Arakkonam Railway Sta-
tion and take immediate steps to restructure
on modern lines.

Sir, the railway line from Salem to Ban-
galore Is now a metre-gauge line. | am now
speaking for the constituency represented
by our Hon. Dy. Speaker. | am now speaking
for him. Hon. Minister may, therefore, kindly
take note of this and favourably consider this
proposal. The Salem-Bangalore line should
be converted into broad-gauge line. First
when this project was taken up, it was to be
constructed as a broad-gauge line. Land
was so acquired. Brick-works were under-
taken. Bridges were constructed. All these
were done for constructing the Salem-Ban-
galore broad gauge line. However, when
railway lines were laid they were laid to make
the line a metre-gauge one. The Hon. Minis-
ter may therefore appreciate that this was a
old problem. He must take steps to convert
this metre-gauge line into a broad-gauge
line. This would not require much money.
This project would benefit three States,
Karala, Kanataka and Tamil Nadu would be

3

*Translation of the speech originally deliverd in Tamil.
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benefitted. Trains coming from Keraia and
other areas would easily pass through this
line to cities in North, line Delhi and Bombay.
This conversion project should be under-
taken without delay.

Pondicherry and Bangalore industrially
and culturally important cities. At present
there is no direct link between these two
cities. A new railway line via Villupuram,
Tiruvannamalai, Qothangarai, Krishnagri,
Kavaripattinam, Palakodu, Vellisanthar and
Osur must be lad. This would benefit Pondi-
cherry, Tamilnadu and Karnataka. All these
pertain to the Constituency represented by
our Hon. Dy. Speaker Now lel me coine to
my Constituency.

My demand isthat a shuttle service from
Katpadi to Arakkonam should be run lhave
requested the Hon. Minister several times |
had even voiced this demand in the Consul-
tative Committee also, Arakkonam s a
growing industnal centre. A naval arr base
has been under construction The founda-
tion was laid in last year by the Hon. Prime
Minister. There I1s heavy traffic congestion in
Arakkonam. The proposed shultle should
run from Arakkonam at 530 PM and run
through Sholinger, Walajan, BHEL and then
touch Katpadi. Likewise, the same shuttle
should depart Katpadi at 7.30 so that the
commuters alighting at Katpadi from
Brindavan and Kovai Expresses be able to
reach Arakkonam and Vellore. The shuttle
will reach Arakkonam at 8.30 PM Hon
Minister may kindly take note of this also

Trains coming from Trivandrum and
Mangalore to the south have to take a circui-
tous route via Arakkonam Renigunda
Gudur. Whether the trains require to go to
Howra, Calcutta or Delhi, they have to take
this circuitous route. This circuitous route
involves 80 Kms. of distance and 1/1/2 heurs
time. ¥ a broad gauge via Reaigunda, Twu-
psti and Pathala is constructed, then this
clrcuitous route could be avcided. Hon.
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Member Shvi N.G. Ranga also made such a
demand. He belonged 1o that Constituency
once. Hon. Minister may, therelore, order a
survey and consider the running of this
shuttle from Katpadi to Araakkonam. This
would not only add glory to the Hon. Minister
but would also honour the veteran leader
Prof. Ranja Ji.

The allocation made for Karur-Dindigul
hne 1s not sufficient. Increased allocation
must be made for this Rew line. Yesterday
also | received a letter'frpm {the Madurai
Chamber of Commerce. They Rave pointed
out that for this project onlyp4 crores have
been allocated. This is a allocation.
This should be increased. This was the
demand made in the letter also. This is the
people's demand. The aliocation made for
the MRTS is also not sufficient. | have re-
ceived many representation against this
paltry aliocation Hon. Minister visits Madras
several times. We welcome him always. In
the same way, Hon. Minister should listento
our demands also. All necessary help must
be done for Tamil Nadu. | hope Hon. Minister
would not fail to consider my demands.

The Railway workmen have no griev-
ances. Under the able leadership of the Hon.
Minister, the railway employees are over-
whelmingly happy. However, there are
some categories of employees whose serv-
ices have not been made permanent. | urge
upon the Minister 10 make their services
permanent.

Sir, kindly give me some more time. |
spoke about your constituency for half-an-
hour. Let me take some more time.

| conclude with the hope that the Hon.
Minister will agree to one or two of my
requests is have been able to make within
this short time.
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HALF—AN—HOUR DISCUSSION

[English]

Strike by Research Scholars of ait india
nstitute of Medical Sclences

SHRI CHANDRA PRATAP NARAIN
SINGH (Padrauna): Mr. Deputy-Speaker,
Sir, lam gratefultoyouto have permitted this
discussion as when the Question was
asked, there wasn't enough time to ask
supplementaries. This is an important issue
penaining to the medical health of our coun-
try and specially of an Institute which, | think,
is one of the largest, one of ihe best staffed
and one of the most troubled in South-East
Asia. The scientific community, Sir, in this
country has sacrificed atremendous amount
financially and physically. They can get far
better amenities, better salaries, better al-
lowances abroad. But it is their nationalism
that keeps them working in this country. Let
us not pay lip service; let us not make ex-
cuses, let us try to help the young scientists,
the budding scientists, whether they be
working in laboratories, in libraries, in dem-
onstration halls, in the clinical sections and
even in picking up poor and sick patients.
The unfortunate part is that when one be-
comes a senior scientist— may be wrong—
but | feel he or she becomaes a board-room
scientist and forgets what a hospital's OPD
is like what a laboratory is fike and what

happens when you start al that level with

very little salary, a lot of hardship and very
little appreciation. The board room scientists
are the bane and impediments of the youth,

of our briliant academic young scientific
community of this country. The board room
scientists with their file pushing manage
their contacts in air-conditioned comforts of
the beautiful offices located around New
Dethi and the various State headquarters.

Who are these junior doctors? Why does a
strike take place? Why does a Hartal take
place? The dissatisfaction is not merely that
of salary. There are various tensions and
various problems.
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| disagree with what the Minister said
that day that it could not be resolved be-
cause the Finance Minister was busy with
the Budge!. The problems have baen on for
over two years. The Prime Minister inter-
vened once in 1986 and gave the doctors an
enhancement of salary. The doctors do &
fantastic service. One has to only ses t0
believe it. If one goes to the OPD and see
what conditions and pressures that the
doctors are working under, one would real-
ise this.

To categorise them and say 20-40, 50
or 60, we have to go through this channel or
that channel; these are the red-tapisms and
problems that people face. And our intelli-
gent, hard working, nationalistic youth in
frustration leave this country.

What happens? On the 1st of March,
this question is listed in the Parliament. The
night before police are called and the so
called scientists, doctors, staff, Ph.D-what-
éver they be—are arrested and taken to the
Defence Colony police station like ordinary
criminals. Thers must be some self-respect.
Whatis the time factor for a doctor to become
adoctor and a student to become a Ph.D? it
is years of hard work; it is years of sacrifice.
They are the hopes of their parents, the
hopes of this country. Let us not with our
words and with our excuses not give them
their legitimate demands.

| will just take a little more time and tak
from the new facts that | could get from
newspapers and certain frignds here—not
from the medical institute. The problem is, |
believe, of 20 Ph.d students or more. ltis not
the numbers. There must be some principle.
They are all helping in the medical health of
the country.

A new trend has started. Ministers
come to Parliament and say that help us to
get more money from the Planning Commis-
sionor fromthe Finance Ministry. It is notour
job; we are Members of Parliament. It is an
internal affair of the Cabinet. A Minister
should not come to the Parliament and say;
help me get more m~na* Thatis his job He



415 H.AHM. Re. Strike
by Research

‘{SK. Chandra Pratap Narain Singh}

Is aMinister. He should resign and letthe MP
who is helping out getting more money from
the Finance or the Planning Commission
becorne the Minister instead. There are
other problems, Sir. | talked about the arrest
and the pofice in the campus. There should
be some restraint. Physical violence and
physical persuasion did not pay with the mild
indians when they faced the British and the
problems of Punjab are before us. We are a
democratic set-up and Ist us behave withthe
educated people in a civilised educated
‘manner.

There are various other problems that
these scientists and young people face.
They are the ones who are working down
there in the laboratories—the various scien-
tists in the lower rungs are India’s mechani-
sed technological force and future. They
mass their hands. They mess therr clothes
They tear their clothes. They miss thew
meals while working. Let us not be directed
by these senior scientists administrators
who sit in their air-conditioned comforts who
have forgotten what a laboratory is ike who
have forgotten what pure science is and who
are no more physicists but talkers, and men
who manipulate. Let us not be directed by
them if we want the future of this country to
be bright.

Sir, a lot of money s given to the labo-
ratories and to various senior protessors for
research. It is tor what? tt is for purchase.
The Depantment of Science and Technology
and ICMR give lakhs and crores of rupees
forresearch andforbuying of the equipment.
Mr. Deputy Speaker: Please put the ques-
tions now. Shn Chandra Pratap Naran
Singh: Iwilljust take a few more minutes. Ido
not take much tima. (Interruptions) With all
humility, Sir, | am speaking, I think, because
the people have sent me here to speak and
in the five years you should also see as to
who spoka how much,

Sir, there is something called centrali-
sation of the basic facilities of a laboratary.
The ICMR and Department of Science and
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Technology give lakhs and crores of rtupees
for equipment. Why is there no centralisation
of the basic laboratory facilities? People
should not take those things away. & is the
Government money, the research money
and the research equipment funded by the
Government of India’s organisations ICMR
and DST etc. and it should be centralised
and left in the faculty. It is indian money. Ris
Indian research. It is the sweat and toil of the
poor who lie on the pavemants of AlIMS. The
afftuent should not have the advantage of
taking those funds home. Caentralisation
must take place and scientists should get
many other facilities. | would request the
hon. Minister who has recently taken over
charge—| do not hold him responsible at
ali—but | only hope and pray that he shall
begin a new chapter for the youth and the
scientific community will look up to his inno-
vation and new directions that he will give, |
hope!

I, nthe end, will once again implore that
the police should only be used when there is
physical violence. Let us notinsult our Indian
cullure by violence.

THE MINISTER OF TEXTILES AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI RAM NIWAS MIRDHA):
Mr. Deputy Speaker, Sir, hon. Member has
raised a number of points which not only
concern the All India Institute of Medical
Sciences and its immediate problems but he
has touched some very basic issues which
the country has to face so far as scientific
manpower is concerned. | fully agree with
him that the country owes it to our scientists
to give them afair deal, that is not only fair but
generous with them because |t is through
them only that the nation can develop and
progress in various areas. | also agree with
him that these problems have arisen in the .
All India Institute of Medical Sciences,
which, he admits, is one of the most prestig-
ious institytions not only in aur country but
abroad also. fts administration should be
more sympathetic and see that the young
scientists are treated properly.

Let us straightaway come to the police.
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Entry of the police in the Institute, about
which the hon. Member has mentioned, was
not because of any law and order situation.
it was called because the doctors attending
on the hunger-striking students felt that a
stage had reached when they should be
removed from there. t was done with very
great tact and courtesy at a time when there
were not many people around and the stu-
dents were taken willingly—lot of others
also—in almost a cordial atmosphere. K was
not a police action in the sense that they
were dragged or arrested or anything. But
because of medical advice, this action had to
be taken that they should be removed to a
hospital where they can be properly treated.
They preferred one hospital. They were
taken there. Then, they went to ancther
hospital. So, it was done in cooperation with
them and in a very proper atmosphere.

SHRI CHANDRA PRATAP NARAIN
SINGH: If for the advantage of the function-
ing of this House, the police is called ina very
mild manner we are removed in a very
sympathetic manner, would it be a good
thing? Because of the police calling, there
was a strike by the general students’ union
and next day, the entire Medical Institute
went on strike.

SHRI RAM NIWAS MIRDHA: Again |
will repeat, Sir, it was not 1o suppress them,
trouble them or give them sort of a police
action atmosphere but it was on medical
advice that they had to be removed. it would
have endangered their lives not to do it. We
tried to persuade them to give it up. We tried
to persuade jhem to come along and enter
the hospital. They did not do it. So, the
administration was duty bound to report it to
the police so that they could take action.
Again | repeat that it was not done as a sort
of punitive measure but in a way 10 protect
the lives of people who were on hunger
strike. It shouid be seen only from that angle.

While agreeing with the broad approach
of the hon. Member, | would like fo disagree
when it divides scientists into young scien-
tists and what he terms as board level
scientists. The board level scientists were at
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onetime young scientists. They have sefved
the institutions all their lives. In the young
days and even now they have distinguished
themselves in the various areas of speciafi-
sation, brought honour tothe institutions and
to the country. Their exportise and their
experiance has to be made use of in running
this institution. There is no other way in
which you can run them. So it is most unfair
and, 1think, completely a misguided concep-
tion. of the whole situation 1o say that as
there exists a situation where they are at
loggerheads. itis not so. They arethe teach-
ers. They passed through their hands. They
taught them. they are still guiding their re-
search.

SHRI CHANDRA PRATAP NARAIN
SINGH: | have never said all—some young,
some old. Bad and good exist everywhere.

SHRiI RAM NIWAS MIRDHA: We are
takking of the generality. There are 20 Ph. D.
students concemed with this as the hon.
Member said. There are 60 other Ph.
D.students who are funded from other
sources and they have no probleams. But
because these students get their stipend
eic. from the AlIMS, this problem has arisen.

| do not say that the House or the
Members should assist me in getting the
clearance from the Finance Minister, though
whatever they say, will strengthen my hands
to take a particular stand vis-a-vis certain
sections of the Government. Of coursas, the
Government is one.

As the question has come up before the
House, | would like to say that we have also
Ph. D. students under the general University
system and University Grants Commission
system and they have a certain way of work-
ing. So we have to see this in totality and not
act in a way which would create precedents
fro other services who perform almost the
same duties, who have the same nomancia-
ture and things of that nature. Even i our
proposition has not been accepted at the

present stage, we are stiil trying to sée and
trying to differentiate that these students

should be given a certain amoun! of prefer-
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ance compared to othars. We have already.

given them preferences in many ways.

in this connection, { would like to say
aboist the concemn of the Govemment for the
scientists, pasticulerly madical scientists. |
would just give certain examples. The Pay
commission appointed to look into the pay
scajes and other setvice matters for the
Government employees had recommended
non-practising allowance of Rs. 250 to Rs.
§50 for the Central Health Services doctors.
TheGovemment enhanced this to Rs. 600 1o
Rs. 900. There was no mention of contin-
gency allowance in the Pay Commission’s
"’ report, butthe Government gave ittothemin
view of the contingencies of service. Then
time bound promotions were agreed to.
More promotion opporiunities are being
explored. | would also say that recently
AUMS itself had revised the noménclatures
in a very satisfactory way which was wel-
comed by the scientific communtty. | assert
with all sense of responsibility that the scien-
tists in the country, particularly the medical
scientists, with which my Ministry is con-
cerned, are being treated not unfairly, but
generously and as | said, we have tried to
axceed the recommendations- of a high-
powered Committee, Ike the Pay Commis-
sion.

There are two problems. One, if you
concede certain things to junior doctors of
Ph.D. students, it has reflections in various
other services. The Government acting in
fotality cannot ignore that. Secondly, there is
constraint of rasources. Howaver much we
may like to help them to overcome therr
problems, we cannot certainly right away
concede to their demands because of finan-
cial constraints.

The same holds good for the other
demands like centralization of facilities,
laboratories etc. Certain instruments, cer-
tain laboratories can be centralised, but
others hava to be in the respective depart-
ments. There is no holy principle involved to
centralise everything. vhat matters is that it
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should be operational and there should be
optimum use of the machine. As the hon.
Meamber has said, equipment costing crores
of rupees have been sanctioned by ICMR
and other authorities and those have 0 be
used property. It is the institute tself, faculty
and students who have to sit together and
seae which instrument and laboratories have
to be centralised and which have to be with
the respective Departments and in which
way they should proceed so that the costly
tacilities are used to the advantage of not
only of the Ph. D. students and scientists, but
others also who are working in the vatious
departments of the institute.

When the question was asked, | would
like to set the record straight. The hon.
Member asked—way do we call them non-
medical. Non-medical term is being used by
the Ph. D. students themselves. When we
mention non-medical, it means they do not
have a basic medical degree. That is all. |
tried to express it in another way which was
not correct. The situation is that they them-
selves use this term. This just describes a
centain situation that they are not medical
graduates from AIIMS or any other institute.
Therefore, the term non-medical has been
used. They are a part of the medical institute
and in every possible way we try to see that
they have afl facilities.

About hostel tacilities, some categories
have more than 80 per cent hostel facility
and others have different types of facllity and
our attempt is to augment them but here
again the resources come in the way. From
time to time, some are getting house rent
allowances and others are helped in other
way. Therefore, the situation is being
watched every time with a view to give more
facilities.

| will end by convincing or pleading
through you, Sir, to the House, particularly,
Hon. Members that the Government is not
indifferent to the demands of these students
or of the scientific community as awhole. We
are not only sympathetic but we really want
to see that they are a satisfied a lot and
contribute to the progress of the country in



421 HAH. Re. Strke
by Research

the medical and health area.

SHRI V. SOBHANADREESWARA
RAO {Vijayawada): Mr. Deputy Speaker,
Sir, first of all | thank you for admitting this
Half-an-hour discussion. Eatlier when sev-
eral Members who were very much agitated
over the strike by the research scholars and
the non-medical scientists working in the All
India Institute of Medical Sciences sought to
raise a Calling Attention Motion, it was not
admitted. Anyway this Half-an-hour discus-
sion has given some scope to raise a very
important issue regarding the strike by the
scientists and research scholars working in
the All india Institute of Medical Sciences.

| will not respect what my predecessor,
Shri, C.P.N. Singh has said in his speech. |
agree with the sentimants expressed by hiin
and | also agree that the poiice should not
have been called inside 1o 1ackle the non-
medical scientists andthe research schelars
who were demonstrating quite peacefully.

Sir, this problem is there for quite some
time. Unfortunately it is the inditference
shown by the Director of that Institute which
has resulted in a situation where the non-
medical scientists and research scholais
had to resort to strike. Sometimes, | wonder
way some senior officers do like this. If you
remember more than a year back, | beliove,
there was a strike in the Post Graduate
Institute at Chandigarh and the reason was
that the post graduate students who were
doing their Ph. D. and MOMS were denied
their due rights. Some students who were
doing post graduation from the same insti-
tute were getting higher emcluments while
others were gelling lesser emoluments.
Then when compared with the emcluments
which are given in other post graduaie insti-
tutethey were far tar less. So, ultimately they
went on strike and the then Union Minister
for Medical and Haalth, | balieve it was Shri
P.V. Narasimha Rao, calied them to have a
dislogue with him. Ultimately Government
accepted their demand. 1t is a good thing.
But i the Director had taken enough interest,
sympathy and care to resolve the problem,
students would not have lost so many days.
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They would not have been put in the trouble
to come to Delhi and have talks withthe Hon.
Minister.

Similarly, Sir, my information is that the
Director of AlIMS was also asked to give
equal emoluments to these 20 scientists and
Ph. D studentsbut the Director has not taken
any step in this direction. Even after the
Standing Finance Commitiee of the Institute
had recommended that these 20 Ph. D stu-
dents of AlIMS may be given the same
emoluments as announced by the UGC,
they nave not taken any step. It was most
unfortunate.

Now, | would like to know from the Hon.
Minister, about whom we have a great re-
gard and respect, as to whether he will use
his good offices to direct the Director of the
AIIMS to take necessary steps for the revi-
sion of the emoluments to be given to the
senior demonstrators (non-medical) and
make it at par with the Senior deamonstrators
(Medicaily qualified) and for the revisicn of
emoluments to be given to the Ph. D stu-
dents and make it on at par with the Junior
demonstrators (Medical). These post are
almost identical and they are inter-change-
able also. There is fuil justificaticn in the
demand of these scientists for payment of
NPA also because the posts are inter-
changeable. Mareover tliey work for more
than 12 hours a day and they do laboratory
work also. Some of them are doing teaching
work also. Let the Government take a posi-
tive and sympathetic view over thesa issues.

Aiso, will the Government take neces-
sary steps for providing hostel accommoda-
tion to these 20 Ph. D. candidates?

There is yet another grievance ex-
pressed by these scientists. This grievance
is of course not limited 1othese people alone,
and itis faced by alithe research scholars as
a whole. When a canrdidate conducts his
research, finishes it and prepares his thesis,
he has to incur a lot of expenditute to put the
matsrial in a propet form:, to get copies and
to get them bound. efc. | am told that the
expenditure amounts to Rs. 3000 0 Rs.
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4000. My information is that a very meagre
rather a paltry sum of Rs. 350 is given. ltis
not at all sufficient. The students who come
to pursue their studies in this institution may
not be very rich either. So we have to keep
the average indian citizen in view. Will heav-
ens fall if the Govemnment pays the actual
amount spent by the students to put aill the
research matenal m a proper form? Thay
can get it propetly caiculated and pay the
maney to the students.

These students are also asking for a
central faboratory facility.

The previous Health Minister, Shri
Motilal Vora, assured the non-medical sci-
entists and the research scholars on 13
January that their dermand for a hike in their
pay scales had been referred to the Ministry
of Financae for clearance. | would like to know
the latest stage in regard to this assurance.
i would also like to have a clear and categor+
cal clarification from the Minister as to
whethear it requires the approval of the Min-
istry of finance or whether the ball is in the
court of the Director, All india institute of
Medical Sciences who 1s empowered to take
a decision on these demands of the striking
research scholars.

With these words, | conclude.

SHRI SHARAD DIGHE (Bombay North
Central): Sir, my honourable friend Shri
Chandra Pratap Narain Singn while raising
this discussion has covered many of the
important points. After the hon. Minister's
reply, Shri Rao has also covered further
points. Tharelore, | would like to have certain
clarifications only.

In the tirst place the hon. Minister as-
serted that the police action was only to
remove the fasting scientists just to protect
them. R is also said that only a minimum of
poice force has been used. But the newspa-
per reports appear 10 ba quite contrary to
what the hon. Minister has said. | would like
to know as to which statement Is true.
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For example in the Times of india, dt.
1.3.1989

“The drama at the AlIMS began around
2,00 Am. when a large contingent of
police swooped down on ha fasting
scientists and others including students
and doctors, sitting in the institute foyer.
This created quite a stir. Some of those
on strike resisted arrest, while others
rushed to the nearby hostels and came
back with a huge crowd. Another group
of scientists doctors and -students
rushed to the director, Dr. Sneh
Bhargava's residence in the campus to
get her to call off the police.

Meanwhile, the police picked up
about 100 agitators and sentthem off 1o
the Defence Colony policy station. An
almost equal number was picked up
from the director’'s residence by the
police.”

{n view of this report which was published in
The Time of India of 1st March, | would like
1o know as to how the hon. Minister is justi-
fying by saying that a nominal police force
was sent just to protect or to take care of
these fasting student scientists whose
health was deteriorating? This is my first
question.

Their demands mainly consisted of
revision of salaries of junior and senior
demonstrators, centralised laboratory tacili-
ties, enhancement in their grant for MSc. and
Phd., hostel accommodation for all scien-
tists and well-defined research program-
mes. Now, Sir, it appears that some of these
demands were considered also by the
Fourth Central Pay Commission and in
Paragraph 10.237 they have stated and |
quote “The non-medical teaching staff of the
All india Institute of Hygiene and Public
Health, Jawaharlal Institute of Post-Gradu-
aie Medical Education and Research and
Lady Haidinge Medical College and Hospi-
tal have represented that there is difference
inthe pay scales of non-medical and medical
teaching staff. They have suggested that
pay scales fixed for the posts should be the
same.”
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. Then, thay have stated and | quote:
“There appears to be considerable force in
this contention.” In spite of the Fourth Pay
Commission’'s recommendation and also in
spite of the decision of the governing body of
8th January, 1989, the minutes of which say
“the members agreed that the matter would
be reviewed and referred to the Finance
Ministry again with reviewed recommenda-
tions so that there is no distinction between
medical and non-medical scientists except
NPA (which was accepted in principle by
IVth Pay Commission and the Govemn-
ment).” and in spite of the fact that, it is
reported that the Health Ministry also gave
direction to the Ditector of the Institute to
decide the matter within the competent body
of the institution. Why there 1s so much
delay? The agitation was there for nearly 52
days and nothing has been done even today
though technically the agitation has been
withdrawn. But it appears that that has been
withdrawn on the understanding that imme-
diately the dacision will be taken by the
Government.

Sir, 1 would like to know in view of this
background within what time, the Govern-
ment would be able to take decision with
respect to the demands of these scientists?

SHRI SOMNATH RATH (Aska): Mr.
Deputy Speaker, Sir, we are now discussing
about the AIIMS in the Jawaharlal Nehru
Centenary year, this institution being the
brain child of Panditji. This is a prestigious
ingtitution. The hopes and aspirations of
millions of people, the common men of India
and mostly the ailing persons are with this
ingtitute. So the institute must be well
equipped with the modern equipments, and
provided with staff etc. for serving the ailing

people.

Twenty Ph. D. Students were called
non-medical. They were educated just like
Junior Resident Doctors; they are far de-
cent. Besides praparing thasis, they teach
students, they do the laboratory job, they do
the research and treat the patients. Under
these circumstances, why should not these
20 Ph. D students be given the same facili-
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ties as are given to the Junior Resident
Doctors?

1 want to know whether the Health Min-
istry had given a directive to settiethematier
in September 1987; and whether the Direc-
tor has given any suggestions to the Goverm-
ment for this settiement? Unless these sug-
gestions come from the Director, the Health
Minister cannot do anything. So, what e
required is a good administration; the ad-
ministration should appoint adequate num-
ber of doctors and provide quarters in the
campus to the doctors. There should not be
different yerdsticks for different persons.
May | know whether tha directive given by
the Health Department to this Institution has
been observed?

For example, it seems our Parliamen-
tary Affairs Minister, H.K.L. Bhagat, has
written for the upgradation of the post of the
PA to the Medical Superintendent, which is
also recommended by the Heaith Minister. |
want to know whether this suggestion of the
government has been implemented at the
Director's level ? We have got etficient doc-
tors in that Institution. In the Eye Depart-
ment, Dr. Madan Mohan and Dr. Khosla are
a very efficient doctor; so also in other facul-
ties. When these profassors go abroad-they
are to go-to attend conferences and semi-
nars, it is the Associate Professor or the
Assistant Professor who should do their job.
So, has this Institute got a sufficient number
of Assistant Professors/Associate Profes-
sors to do the jobs of the Protessors when
they go abroad or when they are absent?
These arethe lacunae;these arathe burning
questions which require the consideration of
the Minister. When will this matter be
settled? Will he call the Director of the insti-
tute and solve the matter? | suggest that it
would be better if a House Committea Is
appointed; because if a House Committee is
appointed, then it could go and probe not
only into the pushing and urgent matters of
the specialised institutions but also the af-
fairs relating to the Ph. D. students. There
are many other matters, many pressing
matters which require the immediate atten-
tion of the Governmenm for the bensfit of
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" - milions of alling patignts of the country. So,
-+ wan -a specific reply from the Minister.
Whsther a House Committee will be ap-

mmd?

PBQF SAIFUDDIN SQZ (Baramulla):
Mr.-Deputy Speaker, Sir, my perspective of
+ the problem is entirsly ditferent. The recent
strike Js just a symptom of the disease; it is
not a disease ilself. So, | would be raising
broader guastions before the hon. Minister.

We have a Medical Faculty at AlIMS
with 350 staft. It is a complete Medical Fac-
ulty and a very well-trained Faculty. When
they go abroad or when they work here, they
earn laurels from the people here and tfrom

. abroad also. But the basic point is that the
AIMS was constituted as a Referral Hospi-
tal; it was not going to be just a college or a
‘hospital, Now, it has not become a Referral
Hospltal. If the trend of deteriorating contin-
ues in the AlIMS, then within 4-5 years 1t will
become-as good or as bad hospitals as you
have in Delhi or any other city.

18.00 hrs.

When one goes to AIIMS, one finds a lot
of overcrowding, not only in the OPD, not
only in the wards, but even in the corridors.
i is very difficult 10 pass through the corri-
dors even. The atmosphaere is totally uncon-
genial. And then, due to paucity of time |
cannot say in detail, butthere is no coordina-
tion in the Delhi hospitals. So, AlMS is
overburdened, overcrowded and just across
the toad there is the Safdarjung Hospital. |
wish the hon. Minister takes notice of this
situation that most of the equipment and
facilities in the Saldarjung ital lie unutil-
isad and the total pressure is on the AlIMS.

. There is no apex body to organise
‘Boordination or oversee the work, and the
Sacretariat is as good or as bad as. in any
uther place, perhaps worse.

lmﬂdammm&ﬁémwngm the
hon. Minister that | find there is a medical
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bureaucracy that has takett shape in the
Ministry. That medical bureaucracy does not
treat the faculty well. Something may be
wrong in the faculty. | do not go into the
promotions, that somebody should become
the Assistant Professor, or somebody
should become something else and soon. |
do not really bother also although my hon.
friend has raised those points. | do not ex-
pect that those people who are taught now
can say that they have got greater acumen
then their professors. We cannot support
it. The faculty is a totally credit worthy one.
Their work is to be appreciated. But the
problem of the faculty is that the medical
bureaucracy is very bad. It has to be looked
into.

Now, my point is this. The Ministry of
Health does not receive proper treatment
form the Government of India. My questions
is to the Prime Minister. This Ministry cannot
be attached to one Ministertoday and tomor-
row 1o another. That is important for this
Ministry. From the way he conducts himself,
| would welcome it, | have got lot of respect
for him, he is an honest and adedicated man
and he has brought credit for the Govern-
ment. But | wish this Ministry were perma-
nently with him, but the Government of India
willhavetotake adecision on that. | have two
questions to ask.

Will the hon. Minister kindly rise in his
seat and assure this House that he willtry, as
long as he is the Minister, to make the AlIMS
a referral hospital? Will he kindly do it?
Because the wards, the casualty and the
OPD and the the corridors and even the
faculty itself is cramped. They work like
labourers in afactory. They deserverespect,
better treatment and the medical bureauc-
racy just sends circulars one after the other.
Beyond circulars, there should be proper
treatment,

And my next question to the hon. Minis-
ter is that he should organise a dial gue with
the facuity, | want him to go on the AIIMS, sit
with the faculty and discuss the problems,

. not just about their promotion and then or-

ganise their personal well-being. This is
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important, but to me patlents are more im-
portant. He may kindly organise a dialogue,
skt with them and give this institution the
prestige that Jawaharlal Nehru wanted to
give, which it deserves.

SHR!I RAM NIWAS MIRDHA: | am
thankful to the hon. Members far raising
these issues and also for appraciating the
role that the AlIMS is playing and, in ther
expectation, should play in that area of
medical education and treatment.

I will start by again saying that the gov-
erning Body of the AlIMS did not take any
unanimous decision which is not being fol-
lowed. It was said on the previous occasion
when the question came and it was also
mentioned just now. No such decision was
taken by the governing Body and there 1s no
question of decision not being implemented.
The Standing Finance Committee consid-
ered certain suggestions, which now stand
reterred to the Ministry of Finance and that s
where the matter ends. So, there is no ques-
tion, as Mr. Rath has said, of the Govern-
ment giving the directive or the Director
writing to us. AlIMS is governed by a Gov-
eming Body, which has the last word in its
management. It is the Starding Finance
Committee which considers financial mat-
ters and once all procedures are gone
through, the decisions are implemented. But
in this case, the basic decision has not been
taken because it has certain implications.
You can ask, way don't you give them the
UGC pay? But that is not the point, They
want something different. That is where the
problem arises. Therefore, we are trying to
see as to to how that problem could be
solved and to see that we give them proper
satisfaction.

Sir, the question of thesis grant was
mentioned. Now again | would like to say that
there are thousands of Ph. D. students inthe
oountry and none of them gets thesis grant.
But the Institute gave 1t to our scientists
another instance of being generous with
them. Thatis being revised fromtime totime.
& was revised sometime back. Even nowthe
Committee is going an and we shall see that
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it revises to a reasonable extent. There fs no
question of not doing it. Even the grant-is
something vety extra-ordinary, which noPh.
D. student in any University system gets in
our country. But we gave it o them because
of the special circumstances.

For the residential accommodation, |
have aiready said that some categories
have 80 per cent and above, and it is not
possible to give cent per cent satisfaction in
that respect.

| will again come back to the police
action. | do not want to emphasise it too
much. It was not done in the sense it has
been reported in the paper, which was
quoted by the hon. Member. The Station
House Officer was a lady. Because of medi-
cal advice that the two hunger strikers have
to be removad, they were called in and thay
came with lady constables. The hon. Mem-
ber has mentioned that some students were
arrested in the Director’s house. No one was
arrested. But again | am sorry to mentioh, |
wish | could have avoided saying these
things, that some students after this went to
the Director’s residence, pushed their way in
spite of the guards there, threw stones and
broke the window-panes. So, there is no
question of being high handed with them.
Even then police acted with restraint.

There is a High Court case regarding
the students strike. The High Court has
clearly said that meetings are banned,
demonstrations inthe foyer are banned, and
loudspeakers are banned because it dis-
turbs the patients. Again 1 am sorry to say
that all these instructions of the High Court
were ignored by the students. But we do not
want to pursue that. They are our students.
We want to resolve it in consultation with
them, with deepest sympathy towards them.
| wish | was not made to say these things
even in this House. But since it has been
raised. | cannot help mentioning the real
situation. After all, the interest of the patient
also is something important. Tha whole
system is run because of the patients. And ¥
their care suffers becausa of these demon-
strations, these loudspeakers, these noises
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and shouting of slogans all aver, then we
have to sit back and think whether what is
being done is proper or not. | agree with the
hon. Members that a very balanced view of
the whole thing should be taken. |can assure
them, as | said in the beginning, that we want
to resolve this issue in the best possible way
and we will do as soon as possible. This is
the only assurancs | can give it to the House
at the present moment.

As regards specialists not being utilised
in Safdarjung hospital, etc., Mr. Soz has
insisted that AlIMS to be made a referral
hospital. He had also raised it on earlier
occasion. The referral system is not working
in aur country. It is true that it was intended
0. Even nowthis is supposedtobe areferral
hospital. The whole concept was that only
specialist cases should be referred here and
that O.P.D. would not be like any General
Hospital. Because of the paucity of medical
nstitutions and hospitals in Delhi and in the
whole country, as a matter of fact, the pa-
tients come from all over the country, not just
from Delhi. But whatever has been done or
is being done would probably mitigate the
situation to some extent. Very important
institutions of this nature are coming up in
Patna and in Lucknow. We are expanding
the health facilities in Delhi itself. Some
hospitals are under construction like the 500
bedded. Teg Bahadur Hospital, Upadhaya
Hospital and lct of other 100 bedded hospi-
tais which are coming up. We hopethatisthe
only fong term solution to avoiding this refer-
ral problem and not by banning it. We just
cannot do it. If patients come with therr
beddings from Bihar or from Rajasthan, they
just cannot be thrown out. There might be
crowds there might be smells, It might dis-
turb our work. But it Just cannot be done. We
want to cure this overcrowding situation in
OPD and other places by having these tacili-
ties where we can divert patients so that only
the real genuine specialised cases which
need specialised treatment are sent here.
That model concept still remain our concept.
And we will try to see that this 13 done,
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As regards diaiogue with the faculty,
there is a continuing dialogue with them. |
myself have discussed with a number of
senior, junior and middle rung feachersinan
informal way how the things shouid be done.
The recent grades and designations are
very satisfactory. They all assured me about
that. And | can assure the House that the
atmosphere is conducive to good work. As
far as faculty is concerned, they are very
competent. There will be no interferencé
from the Ministry of anybody. They will notbe
made to run to the Ministry for any work of
theirs. And they should do their work where
they are. And the Ministry's functions will be
to strengthen and support them wherever
they are and in the type of work they are
doing. There is no question of interferance
by the Ministry in their day to day work. We
would like to see that they work and they do
not have to go to the Ministry for anything
and everything as is imagined by the hon.
Members.

Again | would like to assure the House
that tha question of the students as well as
other problems that remain to be sorted out,
we are trying to sort them out.

SHRI V. SOBHANADREESWARA
RAQ: Mr. Sharad Dighe has clearly pointed
out the recommendations of the Pay
Commuission also. Inview of that , what about
their emoluments? What is your concrete
assurance to this House?

SHRI RAM NIWAS MIRDHA: The con-
crete assurance to the House is that the
matter is under consideration.

SHRI V. SOBHANADREEWARA RAO:
When will it be decided?

SHRI RAM NIWAS MIRDHA: Very
soon.

19.13 hrs.

The House then adjourned till Eleven of
the Clock on Thursday, March 9, 1989/
Phalguna 18, 1980 (Saka)
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